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LOK SABRA DEBATES 

lOK SABHA 

,,1., July 29. 19B8!Srava"a 7. 1910 
(Saka) 

The Lok Sabha met al Ele~en of 
the Clock. 

[MR. SPEAKER in the Chair] 

ORAL ANSWERS TO QUESTIONS 

[English] 
Voting Age 

.41. DR. A.K. PATEL: Will the' 
Minister of LAW AND JUSTICE be pleased 
to state: 

(a) whether Government have consider-
ed the question of reducing the existing 
minimum voting age of 21 years to 18 
yean with a view to widen the youth parti-
cipation in democratic processes in tbe coun-
try; 

(b) if so, the decision of Government in 
the matter; and 

(0) which of the democracies abroad 
are havirig 18 years as the minimum voting 
aae ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H.R. BHARDWAJ) : (a) Yes. 
Sir. 

. (b) There is no such proposal at pre-
sent. 

(c) According to tbe available informa-
tion. 78 countries are 'bavinl 1 8 years as 
tho minimum voting age. 

DR. A.K. PATEL: Sir, I find great 
eantradiction in the reply of the bon. 
Minister. In part (a) he lays 'Yes, Sir' 
whereas in part (b) be says 'There is no 
IUCh proposal at present.' I am told in many 
ItAtiI of our COll1ltry the &10 has been 
~ lor candida. to the local bodies 
Ute corporatioQS etc. So, I would like to 

know whether Government is loina to 
seriously consider this question? 

SHRI H.R. BHARDWAJ: The question 
of reducing the age of votiJll has I:lccn 
under consideration in this country riaIlt 
from 1970. Several committees and sub-
committees of the Cabinet have gone into 
this question and at no stage it was decided 
that the voting age should be reduced. The 
better wisdom of the Government on ICTeral 
occasions has been not to reduce it. 

DR. A.K. PATEL: In about 78 dem0-
cratic countries of the world the votiDa aae 
has been reduced but here in our country 
still tbe bon. Minister is reluctant. Is it, 
because they fear that the youth of the 
nation will not vote for them that they are 
not reducmg the age ? 

SHRI H.R. BHARDWAJ: Sir, I am 
surprised to listen tbi~. The voting • is 
prescribed under Article 326 of the Consti-
tution and it has not been amended. In u,. 
local ~ies several States are doina. 

SHRl SHANT ARAM NAJE: Sir» 
members of the Opposition parties DOrman, 
ask this question under a presumption tIaat 
they think the youth of the country an 
with them. It is a false notion. In the Jut 
2S years it is sce~ that the eDt. youth 
including those who are in the ranae of J I .. 
20 are largely working for the Cooaras. 

My question is ddferent. The boa. 
Minister said tbat this aspect was consider .. 
ed from time to time. J wouJd like to bow 
what were the considerations which made 
you to reject this proposal ? 

SHRI H.R. BHARDW;O\J: The voa. 
age is prescribed by the Jaws of varioos 
countries. There are several countrioa when 
tbe voting aae has been prescn'bed as ~ 
21, etc. I was not a member of the eaw.t 
then but my information is that the questloa 
is by and larp of literacy, namoly, to what 
extent the literacy prevails in a CODDtry. 
These were the CODSidera.tioDs lsi .. .... 
that was made. In our couatry tile 1&_ til 
eJection are alwal1 d~ with" .... 
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don Commission.. In 1982, the Election· 
Commistion did not favour such a change. 
Wbat I understand is tIult the letter ~f the 
ElectioD Commission in 1982 considering 
t1ae addition of number of the voters and 
aD this was taken into consideration. It was 
DOt coDSidered desirable to reduce the age 
at that time. But as I submitted, these 
questions are always under consideration. 

Reprding the question or youth, we 
ha"" tremendous confidence in the youth of 
tile country and that has been exhibited 
richt in the Parliament. 

SBRI M. RAGHUMA REDDY: How 
-.oy States are following the minimum 
vOtina aae of 18 years in the local body 
eJections? Has it come to the notice of the 
Go'iemment of India that Andhra Pradesh, 
ICamataka, Kerala and some other States 
are following the minimum age of 18 years ? 
Will the Minister ask the other States to 
fonow the same ? 

SBRI H.R. BHARDW A1 : Sir, I may 
IUbmit that under the scheme of the elec' 
don law, the local body elections is the 
eoocem of the State. But if the bon. Mem-
ber wants the information about in how 
many States~ local bodies, the voting age 
was less thaD 20 years, I will get it done. 

1..0 .... lacurred hy Cotree Board 

*43. SHRI C. SAMBU: Will the 
Minister of COMMERCE be pleased to 
state : 

(a) whether the Coffee Board is incur-
riDJ hu8e 10llCl; 

(b) if 50, the amount of loss incurred 
4uriaI the past three years; 

(c) the steps taken to overcome the 
10ues ad the results achieved; and 

(d) whether the Coffee Board owns any 
ca&e ptantations and if so, the details 

6eieof ' 
TIm MINISTER. OF COMMERCE 

(IBJU DlNESB SINGH): (a) to (d). A 
....... is Jiven below. 

sa.telaeDt 

(6) to (e). The Coffee Board u a whole 
if BIt iDc:urriac __ • Howewr, its pro-
~ .. ha ... sllowa exceu of _pcm-

diture over income from time to time u 
follows: 

Year 

19'85-86 

1986-87 

1987-88 

Difrereoce ill Receipts 
and paymata 

(-) RI. 2,43,3',9'4.66 

<+> Rs. 10.82,319.50 
(-) RI. 76,06,104.10 

Remedial measures include economy ill 
expenditure and price revision ill FebrUU1, 
1988. 

(d) No Sir, the Cotree Board does not 
own any Coffee plantations. It hal, boWC\'Cf, 
experimental plots attached to the Research 
Institutes, Regional Research Stations .00 
Coffee Demonstration Farms spread 0_ 
approximately 370 hectares. 

SllRI C. SAMBU: I would like to 
know from the hone Minister whether there 
is any proposal to establish experimental 
plots attached to the :research institute to 
promote the coffee plantation in Andhra 
Pradesh. 

Is it a fact that the Govermnent of 
Andhra Pradesh bas recommended to tM 

. Union Government to promote the coffee 
plantation particularly at Artu valley in 
Visakhapatnam ? 

SHRl DINESH SINGH: We ahaIJ be 
very glad to assist in the promotion of 
co1J'ee wherever it is possible. I C&mJOt sa, 
specifically about the place that the hOIl. 
Member bas mentioned. But I can asau.re 
him that we sha II be &lad to assist . in the 
coffee plantations wherever they are to "-
done. 

SHRI C. SAMBU : I would like to 
know from the Minister whether there is 
any proposal with the Union Government to 
set up Coft'ee Board can ..... in emy cUat-
rict headquarters to provide ~t to 
the poor people, espedally womea. 

SHlU DlNESH SINGH.: No. Sir; we 
are not proposina to iIlcreue thIae Ant ... 
immediately . 

SHItI MULLAPPALLY Jt.AMAQIAN. 
. DRAN : Aceordina to. ftICIIlt ..... '_t 
of the Supreme Court, till Cc6e .... 
bas to pay a hu,e amount to tile 00wnI-
ment of Karnatab by wa, of ,_,... tal. 
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I wouJci like to know from the bon. Minister 
the exact amount which the Coffee Board 
it required to pay to the Government of 
Karnatab. 

I wout~ also ask the hone Minister 
whether the Ministry will request the Kama-
taka Government to write off the purchase 
tax keepiDa in view the &rave financial crisis 
of the CoI'eo Board. 

SHRI DINESH SINGH : Sir. the Coffee 
Board hal already remitted a sum of Rs. 
24.53 crorea towards the purchase tax to 
Kamataka Government. They wilJ have to 
pay another RI. 24.S3 crores in equal 
iMtalmentl. This matter bas been taken up 
by us with the ICarnataka Government. 

SBllIMATI D.K. THARA DEVI 
S1DDHAllTHA: Is it a fact that tbe 
Coft'ee Board does not have a chairman fot 
over one year 1 When is the decision likely 
to be taken in view of the fact that problems 
of the coffee arowcrs can be handled effecti-
vely only when the chairman is there ? 

SHRI DINESH SINGH : We hope to 
have a chairman soon. 

SHlU V.S. KRISHNA IYER: During 
the Jast session, an assurance was given on 
the Ioor of thil House that the chairman 
W'ouJd be appointed by the end of the 
aession. It is DOW nearly three months but 
the chairman has not been appointed. The 
enormous losses of the Coffee Board are 
due to the fact that there is no proper 
orpDisation. (III,.,rup,ions) Will the 
MiDister assure us that the chairman will be 
appointed by the end of this month ? 

SHIll DlNESH SINGH: We will sec 
toitaoon. 

IHlU D.P. JADBJA : Sir, India's share 
ill the export of coffee is hardly one per 
cent compared to the export situation all 
OWl' the workl. The mean reason for India 
DOt beIDa able to export is because (If the 
purchue to and secondly this is one com-
1bOditJ GO which the Central Government 
alto Ieries an sport duty.' To increase the 
aport of co8'ee. wiD the bon. Minister 
.. ure us that they wW consider these two 
POiDta. that is, tho aboUtion of purchase 
tu .. the aboUtion of export duty on 
com.., 

SHRl DINESH SINGH: The purcbaa 
tax is not in our hands. It has heeD 1eY*I 
by the Government of Karnataka. So far 
as the cess is concerned, we shall bear ia 
mind the suggestion made by tho hoD. 
Member but may I say that this is DOt aD 
impediment to the export of cotJec 1 &port 
of coffee is governed by a quota that ... 
been given to us. 

Increase in SaUaity 

*44. SHRI D.B. PATIL: Will die 
Minister of WATER RESOUllCES be 
pleased to state ; 

(a) whether salinity in land is OD tile 
increase allover the country bccauIc of 
over-utilisation of water; 

(b) if so, the efforts made 'to dcsaJiniII 
such land, amount earmarked and amount 
spent thereon during 1987-88; State-wile; 
and 

(c) which States are worst aft'ccted ita 
this regard ? 

THE M1N1STER OF LAW AND JUS-
TICE AND MINISTER OF WATER RB-
SOURCES (SHRI B. SHANKARANAND) : 
(a) The problem of salinity has been experi-
enced in same parts of the country. 

(b) The remedial measures taken inclado 
leaching of affected soils and adding drain-
age facilities and lining of canals in com. 
mand areas. These generally form c0mpo-
nents of different programmes implemeoted 
by the States for which separate aa::ouatI 
are not maintained. 

• (c) Uttar Pradesh, Gujarat. West 
Bcmgal. Rajasthan, Punjab, Maharashtra aDd 
Haryana. 

SHRI D.B. PATIL: From the reply that 
has been giveq by the Government, it 
appears that the Government is not serious 
about the enormity of the problem 01 sa1i-
nity in land which is caused bv .... 
1088ing and over-utilisation of water as wei 
as over withdrawal of around water. It..., 
reflects the callous and cavalier attitado of 
the Government about the saIimty ...._, 
according to the recent study. 'it ... .,... 
observed that about teo million .... 
of cultivated land ii ..... ~ 
25 million hectares of ~ 
land is affectc4 b)' tdBit1 _, $6 
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per cent of canal irrigated area may go out 
of- ~Itivation d\le' to water-logging and 
salinity or both. These are the findings of 
the study made by some experts. It seems 
that the Government is not serious about 
the problem. SaliLity is caused because of 
aver-utilisation of surface water and over-
drawing of underground water. I have 
quoted the figures from the reccnt findings 
also. If you compare these figures wi th the 
total irrigation potential, then it will be clear 
how serious the problem is. At the end of 
the Sixth Plan, the t\)tal potential of about 
61.5 million hectares was created from 
major, medium and minor irrigation. It 
means that more than SOper cent of the 
land which is cultivated under jrrigation is 
being turned Into uncultivated because of 
this saliDity. What is the Government doing 
in this rna tter ? 

SHRl B. SHANKARANAND : It would 
nof be wholly correct to say what the Hon. 
Member said that the salinity in the country 
is entirely on account of over-utilisation of 
water. As I have said in my reply, we have 
been experiencing the problem of salinity in 
certain irrigated. command areas and this is 
because oC the development of irrigation 
facilities without cmequte drianage arrange-
ment and improper water management 
practice and congestion in drainage which 
~ to salinity problem. What the hon. 
Member has referred to the figures about the 
saline affected land, I agree to it but it is 
not entirely on account of irrigation. 

SHRI D.B. PATIL: It is a matter of 
common knowledge that rich fanners over-
utilise the water sometimes by stealing water 
from the canal. There are thefts of water in 
many States. Even when thare are comp-
laints of large scale about theft of water, 
Government is oot taking serious action 
because of the influence of the rich farmers 
on the State Governments. Water is scarce 
in our country for irrigation and drinJdna 
purposes. Certain sections of the farmers 
utilize water more than their share. Will 
the Government think of distributing -the 
water equitably, if not equaJly, to the 
farmera 10 that over-utilization of water is 
DOt there and problema of salinity and other 
problemJ IlC avoided ? 

SHlU B. SHANKARANAND : The 
I~ of tbe hon. Member is 
remotely connected with the main question. 
Still I veuture to answer it. 

MR. SPEAKER : It is a very valid and 
good point, I think. 

SHRI B. SHANKARANAND : 11» 
hone Member has mentioned about the over-
utilization of water by stealing it. I aaree 
that equitable distribution of water is, of 
course necessary. But economical usage of 
water, optimal utilization of water is neces-
sary and which could be achieved mainly by 
water cooperative methods by farmers. 

MR. SPEAKER : We have to introduce 
better ways to utilize the water, minimum 
use of water for the maximum benfit. 

[ Trafl.,lat io 111 

SHit} SHANTILAL PURSHOTTAM-
BHAI PATEL: Mr. Speaker, Sir, May I 
know ~bat the Government proposes to do 
about the increasing salinity 01 under-
ground water in Gujarat ? 

MR. SPEAKER : How is the Govern-
ment going to control the increasina 
salinity? 

[Engllsh1 

SHRI B. SHANKARANAt-.D: In cer-
tain areas of the country. speCifically the 
irrigated areas, \\-here the ground water leve} 
is . rismg, there is a dan~er of the soil 
belDg affected by salinity and conjuctive usc 
of water is the only method of controUina 
it. 

PROF. CHANDRA BHANU DEVI : 
May I know from the hon. Minister how 
many hectares of land in Bihar has been 
affected by salinity due to over-utilisation or 
water? 

[E'lglJ.~h] 

SHRI B. SHANKARANA "lD: I have 
the figures with me about the area occupied 
by salt-affected soil, aod accordina to tbe 
Jist WIth me, the area occupied by sal, 
affected soil in Bihar is 0.04 latb bectarel 
and the percentage of this to the total 
cultivable area is 0.03 per cent. 

ITran3ialion1 

SHRI MOHO. AYUB KHAN: Mr. 
Speaker, Sir. you are aware that R.~astlwa 
too bas a large area, particularly in JtaujbUBu 
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UcI Sltar. which is occupied by salt affected 
.ater. How i, the Government going to 
de-aaUnize this water? Will Jhuojhuou and 
Iibr act the benefit of Yamuna Canal? 
This iuue 'i' already under the consideration or the Government. 

IEIfgILrh) 

SHRI B. SHANKARANAND : All that 
I can .. y is that this is a suggestion for 
action. 

MR. SPEAKER : Do take action. 

Surplu. Labour iu NTC Mills 

·46. SHRI SATYAGOPAL MISRA; 
\'lUI the Minister of TEXTILE S be pleased 
to .tate : 

<a> whether there are any surplus 
workers in National Textile Corporation 
1IIills aU over the country; and 

(b) if so, the number thereof and the 
.teps taken by the National Textile Corpora-
tion authority to absorb them usefully ? 

THE MINISTER OF TEXTILES (SHRI 
.AM NIWAS MIRDHA) : (a) Yes, Sir. 

(b) According to a study undertaken in 
NTC mills 29,859 workers have been identi-
fied as surplus. NTC have no plans to 
absorb this excess labour force. 

SHRI SATYAGOPAL MISRA: Sir. 
when the new Textile Policy was announced 
we predicted correctly the fate of the entire 
Textile industry of our country. In his reply 
the Hon. Minister has admitted that in NTC 
mills about 30,000 workers have become 
surplus and in other oraanised textile mills' 
IOOre than 80,000 workers have become 
IUfpJus due to the faulty National Textile 
Policy. Sir. altopther at present 1,10,000 
workers in orpnised mills includina NTC 
have become surptus. This is a very arave 
lituation. But how these workers have be-
come surplus ? 

Sir, before nationalisation there is no 
reason to believe that the private manaae-
ment recruited aurplus workers in their 
milll. 

Mll. SPBAXEll : Put the queation. 
SHRI SATYAGOPAL MISRA: I am 

puttiq the question. The abortaae of work-
illl capita1, iadifrenmt attitlSdo or dift'ertDt 
aadoaJl(se4 bub and other !DanciaJ 

institution, mis- management, corruption, 
problems of marketing, all this has resulted 
in the sorry state of affair in the National 
Textile mills. 

MR. SPEAKER : Are you putting some 
question or stating some facts here. 

SHRI SATY AGOPAL MISRA: I am 
coming to it, Sir. All the burden bas been 
shifted to the poor workers. All the trade 
unions including INTUC have protested 
against this. I am making an alternative 
proposal. 

MR. SPEAKER: Do oot make proposal, 
put the guestion. 

SHRI SA TY AGOPAL MISRA: I wilt 
ask the Hon. Minister to consider my pro-
posal. Whether the Government will 
cO'1sider the proposal of absorbing the so 
called excess mao-power by expanding the 
activities of the NTC mills. by providing 
necessary working capital, by establishing 
corruption free proper management and 
ensuring sufficient orders ? 

SHRI RAM NIW AS MIRDHA: When 
I say that 29,859 workers have been identi-
fied as surplus, it does not mean that they 
are out of jobs. They are working in the 
NTC mills. They have not been retrenched. 
They are being paid v.ages in normal way. 
But according to certain norms of running a 
miU in a proper \\ ay, this staff is surplus 
and if this staff is reduced, our profit would 
increase. So, the first thiIlj I want to say 
is that they are not out of job; they are 
\\orking with us. They have been identified 
as surplus and \\e have certain schemes 
\\ hich we are implementing in consultation 
with the trade un:ons abo~t ratIOnalisation 
and we are giving them benefits of pre-
mature retirement or things of that nature. 

The Hon. Member wants to know if the 
Government can improv~ the workmg capital 
investment. The main problem \\hy these 
mills since nationalisation have not been able 
to work properly. efficiently and profitably 
i5 that when they \\ere taken over, they 
were very otd and they had antiquated 
m:lchinery. That was the reason why the 
previous management failed and we took 
them over for running them in a proper way 
to save employment. But the amount of 
investment that was necessary. and wbich 
even now is necessary to rehabilitate these 
124 and odd mills, is a staggering fiawe 
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which due to our Budaet constraint is not 
being made available to us. Whatever little 
is being ma"e available to us for moderni-
sation, half of it aoes into improvioa the 
structure. Some of the sheds .are just 
crumbling. They are hundred years old. 
Then, boilers have to be replaced which is 
a statutory requirement. The seUing up of 
efBuent Plants which is also a statutory 
requirement has also to be done and install-
cd. So, whatever money is aiven to invest 
in the name of modernisation aocs into this 
because over the years we have not been able 
to modernise and we arc incurring losses. 
We are examining various ways of reducina 
those losses and we are in consultatioIll with 
the Labour Unions. We are formulating 
certain schemes. 

SHRI SATYAGOPAL MISRA: I am 
also not saying that 30,000 workers are at 
prescnt out of job but the NTC baa taken 
up a scheme to retrench the workers. It is 
known as the Golden Handshake S.:hemc. 
They will ask the workers to take some 
money and go. This is their scheme. May 
I know from the hon. Minister whether it 
is not a fact that the NTC has prepared a 
blueprint to amalgamate its 66 subsidiaries 
into 23 units by cJosin& down 59 units and 
retrenching 30,000 workers? Is it also not 
a fact that the NTC has prepared, a plan to 
sell some of its available land in the cities 
of Bombay. Calcutta, Madras, Banplore, 
K.anpur and Delhi in order to collect money 
to be givcn to the retrenched workers? If 
so, what is the reaction of the Govern-
ment? 

SHRI RAM NIWAS MIRDHA: The 
manaaement of the NTC considers various 
options frbm time to time for improvina 
the profitability of their mills. Sometimes, 
it may be the voluntary retirement scheme, 
which bas been goins on for a lona time. 
Another option is amaJpmation. Suppose 
there are three or four or five factories 
within a couple of kilometres, what is wrona 
if you ask to merae them to8ether ? By 
doiua so, there will be less overheads, there 
will be some surplus land available to Ie n, 
there will be better manapment and with 
better manaaement, there win be better 
profitability and better employment of the 
labour. Employment wiD certainly continue. 
Therefore, it is in the 1001 term iDtereItI of 
the labour to see that cfticieDcy impt'OWl, 
procIuajyjt)' improve. _d profitability 

improves. These are some of the thiop 
which the NTC would consider, which I am 
sure, any normal £ood management would. 

SHRI SHARAD DIOBE: It is true 
that presently, these 29,859 labourers arc 
not unemployed. But the way in which news 
appears in the papers, regarding the merger 
of these mills and the inflated losses of 
these NTC mills, it is clear that sooner or 
later, all these employees are going to be 
uneIPployed and there is going to be more 
unemployment. 

Firstly. I would like to know from the 
hon. Minister as to when this study to find 
out the surplus labour was undertaken. 
Who ha~ found this out and in which ycar 
and on what basis has it been decided that 
this is the surplus labour? Accolding to 
me, in order to placate the management and 
to cover up their inefficiency, they have 
shown this only factor of surplus labour as 
the reason for the losses of these Mills. 
Therefore, I would hke to know as to when 
this has been found out, who found it out, 
that is, who the members of this study 
It'oup &re. 

Secondly, I am very much shocked to 
sec the blunt answer of the Minister that 
the NTC have no plans to absorb the excess 
labour. What is the Idea of the Govern-
mmt 1 Arc all these labourers to be thrown 
to the winds ultlmatety ? Should unemploy-
ment increase ? Instead of that. would the 
Government undertake a national long term 
plan evolving a nation-wide scheme of re-
training these labourers. whereby even if 
there is some surplus labour. they will be 
absorbed in some industry or the other ? 

SHRI RAM NI\VAS MlRDHA : I have 
made it very clear that these 29,859 
workers are not surplus in the sense that 
they have been sent bome. They are work-
ina with us. An internal study-I will teU 
you as to who conducted this study-
showed that according to the normally 
accepted norms of working, this is the 
number of • labourers which is found to be 
surplus. And I may tell you that these arc 
not any outside Dorms. These are the norms 
of a aood NTC Mill. Even amona the NTC 
mills, there is a tremendous difl'ercnce bet-
ween 'good NTC mills and not so aood NTC 
tnills, with reprd to efficiency t man-machine 
ratio, etc. So, from the point of tbete nor-
mal norms,... this number of JabourortiJ 
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round to be surplus. But there is no ques-
tion of absorbing them because they are 
already there. 

As r~ards who conducted the study, I 
may teU that in 1982 the South India Tex-
tile Research Association (SITRA) was en-
trusted with the detailed study on excess 
labour complement in each mill, to work 
out tbe excess labour complement under 
certain conditions. This research organisa-
tion took two years to study the whole 
thing. They have come out with this 
report. 

Another difficulty arises when you 
modernise the mills. 1f you have fast looms, 
that also wIll lead to surplus labour. So, 
surplus labour at a particular time is a 
continuing thing. If you modernise, you 
aet surplus labour because the fast looms 
should not have as many workers per loom 
as you have in the old looms. So this is a 
continuing thing which we are trying to 
do. 

The last question which the hon. Mem-
ber has put was regarding the long term 
plan. We have a Textiie Policy of 1985. 
We appointed a Committee under the Chair-
manship of Mr. Abid Hussain in which the 
working of the Textile Policy as of now is 
beina reviewed and I .do hope that they 
would come with certain suggestions which 
would meet the needs of the situation. 

SHRI VEERENDRA PATIL: I am 
sorry to say that the reply is not at all 
convincing. The Minister has admitted that 
there is a surplus of nearly 29000 and at 
the same time, he informed the House that 
all the surplus labour is stiJJ workiDg. If 
the labour is surplus, if it is still working, 
that only shows the mills in which they are 
working, they are onJy a liability and 
because of them, the mills are incurring 
losses. So if they incur losses, after some 
time the mills will be closed down. It may 
be a question of a few months. We learn 
from the papers and from other information 
also thJ' a number of NTC mills and other 
mills' are beina closed down and lock-outs 
are being declared and such other thinas are 
happenina So, if they say that they are 
surplus and at the same time, if they admit 
that the Government has DO proposal to 
absorb them, then this is not a solution at 
aU. So wbat I want to know ii, if they are 
I1Ilp1UI, whether the GO'YCrnment is dlintiDa 

of rehabilitating them. Those who are pre-
pared to retire, Jet them retire. You can 
live more incentives for them so that they 
can otTer voluntary retirement. What about 
those peoplc who are still young, who have 
got another 1 5 -2 0 years of service, who can ' 
do some service? I want to know whether 
the Government has got any propos a 1 to 
rehabilitate them. 

I can give you a suggestion. Th.osc who 
are surplus, for them, they can allot these 
powerlooms on co- operative basis. Let them 
run the power}ooms. Let the financial iBsti-
tutions advance finances to them and if they 
are provided with other facilities, I thmk it 
is possible for them to run these power-
looms on a co-operative basis. Why not 
Government think seriously about rehabili-
tating those people who are surplus already 
or who are going to be surplus in the near 
future? . 

SHRI RAM NIW AS MIRDHA: I "'ill 
react to tbe last question straightway and 
say that jf the trade unions are prepared 
for the type of solution that the hon. Mem-
ber has suggested that they are prepared to 
start powerlooms, we will be able to give 
free looms from our own mills, help them 
set up those powerlooms and get them 
financial assistance also. This otTer is open 
for anyone who wants to take care of that. 
We would certainly do that. This is one of 
the items which we have. We are going 
further. We will have dialogues with the 
trade unions at all levels, includirta at the 
national Jevel to discuss this problem. H 
some sort of a co-operative of the workers 
can take up this work it will be good. 
When I say co-operative of the workers, 
that does not mean that we wash our bands 
off it. We can help them in every possible 
way-technically, financially frorn the baut-
ina side and so on. So welfare of the 
labour is the prime consideration. not that 
we are runnm, away from it. About the 
scheme of amalgamation which renders 
them surplus. it would be discussed with 
them and every effort would be made to 
give tllem enouah compensatiou so that they 
can rehabilitate themselves. "I 

Coastructioll of Narmada Sq.r D .. 

... 7 .. SHIll !lAM BAHADUR. SINGR : 
Will the Minister of WATERI\ES()URCI!S 
-. pleated to state: 



. <al whether the construction 01 pro-
P*d Narma4a ~ Dam has been stop-
ped, if so, the taSODS therefor; 

(b) whether a large number of environ-
mentalist bave made it public-that the pro-
posed Dam would entail massive deforesta-
tion, . soil erosion, silta tion, PoJlution, 
destruction of wild life and displacement of 
thousands of tribak from their traditional 
habita t; and 

(c) if so, whether Government propose 
to divert or change tbe pJans of the 
Narmada Sagar Dam ? 

THE MINISlER OF LAW AND JUS-
nCB AND ,MINISTER OF WATER 
ltESOURCES (SHRI B. SHANKARA-
mND) : (a) No, Sir. 

(b) Some commUnications were received 
express~ concern OD environment aspects 
of the project, and the whole matter was 
carefully examined and conditions were 
specified in the clearance given by the 
Centre -from the environment angle. These 
conditions are being regularly monitored by 
the Narmada~ C~ntrol Authority. 

(c) No, Sir. 

I Tranlla tiD t1 
SURf RAM BAHADUR SINGH: Sir, 

the answer says that some communications 
1lII(ete received expressing concern on environ-
ment aspects of the project and the whole 
matter was carefully examined and condi-
tions were specified in the clearance given 
by the Centre from the environment angle. 
"l'heae conditions are being regularly mODi-
toDd hy the Narmada Control Authori~. 
May I know what those conditions are and 
if the moDitoriua is being do'lC on a regular 
basis, why are CDviroDmentalists oPPOSina 
- PfOject? 
u:.tlshl 

SBBI B. SHANICARANAND : I would 
like to' inform die hoD. Member that the 
environmental cleataace for this project was 
aivea after the Prime Minister held -meetinall 
wilk _Jthe Chiof M"misters of the StateI-
elJlCiaUy Madhya Pradesh and Gujarat. It 
__ 13th April J981, ... deara}Ice 
... an- Oft ~. c004iti011l; aDd ** 
~itioas, if I qui,inform ~ ~H~_,are: 

:.o"i ........ M 
(1) dlat the N~ ~,~, 

rity, after it ..... ~~ i!IJ 
eDlUre that' en~ • 
pard measures are pi ....... 
implemented 1*' /1111611 let aM 
proaress of wort oa tile proj_. 
It.u a contiDUOUI procaa. ... tIlii 
work of the Commit., of ..... 
iDg of the aspects of ~­
wiUCOD.tiaue tiD thc-proGIIIJa.cwa-
p~ 

(2) The detailed -surveyl/studid wjJI 
be carried out as per the~. 
proposed, and detaila made aYilJ.,. 
able to the Department tor ..... -
ment. 

(3) The Catchment Area Treama.a 
Proaramme and tile relaabWtaUof, 
plans be so drawn as to be COBl-
p1eted ~bead of n;sorvoir-fiJliDa. 

(4) The Department should be kept 
informed of progress OD varlous 
works periodically. 

This was done in June 1987. Af\. 
that, the clearance UDder the Forests ~ 
was also given in October 19~7. ConditiOlfl 
were put viz. that before they take it UP. 
all these conditions are to be ful&lled by ~ 
State Governments. So, I can &flare ~ 
Bouse that all aspects of envtronment wm 
be" taken into coniideration, iDcludiIJJ p.. 
habilitation and re-settlement of the people. 

( TranslGtion) 

SHRI RAM BAHADUR SINGH ~ nt" 
second thiDa t want to say is tbat aettiDa 1ip 
of the Narmada Sapr Project enta1l. acctdi-
sition of a lot of fertile land. 'Ibis is eMIt-
ina resentment amona the farmers ... ..., 
are opposUJs the project. May J tI1Dw ~ 
thcr tho Govemment propose to cIIaJwe the 
lite of the Narmada Sapr ~ Ie .... 
Jess fertitc 1aD41· . 

{Elwl18J11 
SBlUlI. ~ :'1'0 dill. 

I haw a1rea4y ~ 1DlIIi ... ~. 
"'z. that VIe' .. Doi ... to I cIiIiIi'" 
plan. 

{"...,lonl 
4fatt1' u.a.vrr. A" ...... ne..'YIf • 
(~;.17~i~~. ~ "i ~~ « '·~~1I· dIft SanfarSarOftr III -:.. "" __ 
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OD river Narmada aDd this project will lead 
to large-scale deforestation and displace-
IDeDt of tribal settlements in Maharashtra, 
Madhya Pradesh and Gujarat. May I 
know if the Government intends to stop the 
cOl\struction of the Sardar Sarovar dam on 
the same Jines as the construction of 
Narmada Sagar Dam is being considered to 
be stopped. 

(English] 

SHRI B. SHANKARANAND This 
question is about Narmada Sagar, and npt 
about ~ardar Sarovar; but in spite of that 
fact, I would like to inform the House that 
all aspects of protection of environment 
and rehabilitation of people affeckd, will be 
taken care of. 
[T, anslation) 

SHRI RANnl SINGH GAEKW AD : Mr. 
Speaker, Sir. river Narmada is considered 
as the lifeline for the people of Gujarat. 
There is a proverb in English which says-

(Erxlislll 

"Strike the iron while it is hot". 
[ lrarrslatlon] 

Keeping this in mind and considering 
the past three years of drought in Gujarat, 
will the Government accord priority to this 
project so that the work is executed 
quickly? 

MR. SPEAKER : Pleasn get it done 
quickly. 

[Engli.~h] 

SHRI B. SHANKARANAND : The 
hon. member has asked a question about 
Sardar Sarovar. But the question here is 
about the Narmada Sagar Dam. Even 
then I would say that we are also equa))y 
keen in complet;ng the project in time and 
I also share the anxiety of the hone member 
for the completion of the project in time. 

SHRI SRmALLAV PANIGRAHI: 
What is the cost· benefit ratio of this pro-
j~t 1 Since in all big river valley projects 
large sums of money arC involved and also 
the problem of submergence and rehabilita-
tion of villages, is the government consider-
ina or asked to consider taming of tribu-
taries where the degree of submergence is 
negligible and the cost benefit ratio in many 
cases is almost the same as ava~ble after 

taming big projects directly 1 Would they 
also consider invariably the aspects of other 
big river vaJly projects? About taming of 
tributaries, if it is not feasible from the 
cost benefit ratio point of view, would they 
also take up the proposal of taming big 
rivers? 

PROF. N.G. RANGA : That bas been 
delayed for decades now. 

SHRI B. SHANKARANANQ : The 
hon. member has answered the question partly 
by himself by suggesting certain things by 
taming some rivers. He has ~ggested that 
quick action should be taken while Complet-
ing the project. As far as cost benefit 
ratio is concerned, the State Goverrulxmt is 
.yet to- submit their revised p.roject report 
giving the cost benefit ratio. Only then I 
will be able to give it to the. House. 

Improvement in Export Performance 

* 52. SHRI RAM PY ARE PANIKA: 
Will the Minister of COMMERCE be 
pleased to state : 

(a) whether the trend of the ~untry's 
export performance IS showing improvement 
on expected lines; • 

(b) if so, what steps are being taken or 
contemplated to further improve the export 
performance; and 

(c) if not, the reasons therefor? 

THE MINISTER OF COMMERCE 
(SHRI DINESH SINGH): (a) Yes. Sir. 
Aecording to provisional figures availab1e 
exports have &hown a satisfactory growth' 
of 25.3% during fiscal year 1987-88. 

(b) and (c). Government have already 
taken a selies of initiatives designed to 
generate surpluses for export, to induce 
production of goods internationally contem-
porary in technology and compatitive in 
prices, and to make exports more profi\&~ 

SHRI RAM PY ARE PANIKA : Due to 
persistent efforts made in the CouJtnefOe 
Ministry, in spite of unprecedented droqpii-
I w~nt to congratulate this Ministry-they 
have not only fulfilled the target for ~port 
but have also exce...'"ded it. But due to 
absence of monitorini and coordiDatloO 
between the dift"eJ'ent Ministries in some 
areas, there is an impediment hIc:reasiUa 
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~ especia1ly in marine products and 
~ NeBS. ls the hon. Minister going to 
~ish a If...,. Level Committee to see i¥t the QtrepreneurS arc not put to 
diabllties in _tina the clearance from 
cWl'erepf Ministries to start the export-
orieJfted industries in the countty? 

SBIlI DINESH SINGH: I am grateful 
to the bon. Member for the compliments 
whidl he bas paid to the Ministry and in 
t8ct to the exporters. I must say that 
_ have done vCr, good work. So far as 
tile cIiIfkuIties experienced by exporters are 
concerned. may I say that the procedures 
ha"te &een very greatly simplified and the 
~ thomotion councils are there to help 
tile eitJepreoem:s in tile export of the com-
modity or &oeds they may be interested .1 . 

SHRI RAM PY ARE PANIKA: I do 
DOt JIlaID that there is any difficulty in your 
)fiDistcy. but there arc Ministries like 
JftDaace and others which even after clear-auce fi'Om your Ministry, take a long time 
to dear. I haw a spc:cific example here, 
lIrM lOme peoJJc were trying to get these 
..... produets iJato the cotmtry, but they 
ba- not been belped by the Finance 
Ministry. 

So. I want a specific reply, because the 
Gcm:rnment of India has laid down some 
norms for the purpose, but they are not 
beiDa obIervcd by the diiferent Ministries. 
So. I want to request the Minister that he 
iIlciM _ dlat eMl .nth regard to the 
.... MIDiItties. the expo! teu do not find 
.. afty is aettina the clearance. 

simI DINESB SINGH": Yes, I under-
ataad the point the bon. Member has made. 
Aa J!mpGWCIe4 Q)mmittee of Secretaries 
las ..... up to coordinate the activities 
~ ..... CODCCl'IIIMl Ministries to promote ..... 
~ 1'BAMPAN THOMAS: Exports 

i.w 80JIe up by 25 per cent and imports 
.". 11 ~ ceat last year but I want to 
~ "'.., aport of cashcrops like 
caa_(f;l'pd eoir---coir i.I DOt a cash crop-
bat .. ' ~ low. It has reduced, 
.~IIIWi •. JJcd.W a ,.-y areat extent. At the 

• ~ ..... ~ and leather 
'._ .... iD exPort ~ also iron 

.~ • WOukf .... to uk tile boa. MiDkter 

............ provide job opportWli-

ties to people here, like iron ore, are beiDa 
sent out, and while such things are be. 
exported, steel is heina imported. 'thoush 
there is an overall increase of .2 S per cent 
in the exports of goods like polished pms 
and leather goods and all that, will the 
Government consider a proposal that such 
things which provide job opportunities for 
the people in the country and other items 
like coir and yam etc. are prohibited from 
export, so that more job opportumties are 
created for people and also, export of sucb 
cash crops which are stimulated? Win the 
Government comider such a proposal 1 

SHRI DINESH SINOH : I appreciate 
the hon. Member's suggestion that theJe 
shotlld be more value added exports aad 
our effort is to see that as fat as possible 
they should be more value added exports. 
But it will not be possible to convert an 
the iron ore, for instance, that we have 
into sem-manufactures or manufactures to 
send them abroad. There are various 
Jimitatiom in that respect. While an effort 
is made to see that more and more value 
added exports take place. the exports of 
primary commodities also are necessary • 

SHR! E. AYY APU REDDY: It has 
been reported in the Press that there has 
been a steep fall in the foreian excbanae 
reserves of the Government of India. How 
does the hon. Minister reconcile these 
news reports with his statement that there 
has been a healthy growth in our exports. 
w~n he able to teU us whether our exports 
have overtaken our imports and to what 
extent our exports have overtaken OJU' 
imports and what is the surplus in foreian 
exchange that we have been able to gaiD 
during this -fiscal year 1 

SHRI DINESH SINGH: Our exports 
have not overt~en our imports. There is 
a big trade imbalance in our trade 
reJatiom . 

S() rar as the question of (omp. ex· 
chanae is concerned. I am sure my coJJea-
gue. the Minister of Finance, will be able 
to give him a better reply. 

SHRI INDRAJIT GUPTA: May I 
know from the hon. Minister whether the 
pattern of our export trade is beio; com • 
peUed under certain cireumsta1\cel to dadit. 
10 a cbanae from the past ? Mr. TIIoiIIas 
bas pointed o"t that there is eviddco to 
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show that the iDC~ in exports 1s . now-a-
days mainb'--not enurely-confined tD 
articles which previously did not fiaure ~ry 
largely in our exports such as jewellery, 
readymade garments, handicrafts, leather 
aoods and all that. Whereas our tradi-
tional export· items like tea, jute goods, 
Iea~, hides, I am sure, all these things 
have shown steep fall. So, I would like to 
know from him whether there is any trend 
towards any change in the export pattern 
and if so, how the Government proposes 
to step up our export performance in the 
tipt of these changes ? 

SHRI DINESH SINGH : There is no 
change in the overall policy as such. 
Greater effort is being made to diversify 
our exports so that we are able to export 
more things than what we did in the past. 
We cannot depend only on the export of 
commodities. We are now trying very hard 
to export engineering goods, jewellery, and 
various other things that are made, which 
is a value added export instead of just 
exporting the primary produce. Our effort 
is to add value and then export it. But 
that does not mean that there is any Jess 
effort to export the traditional items. They 
are also being exported. 

So far as the direction of exports is 
concerned, the old directions are being 
maintained and we are making effort to 
find new markets for our goods. 

RAO BIRENDRA SINGH: Knowing 
what you would be interested in, Sir, so far 
as this question is concerned, I would like 
to ask the hone Minister as to what steps 
have been taken by his Ministry to promote 
export of fresh fruits and vegetables. There 
is a very larae scope for increasing the 
export of these commodities. Is it a fact 
that the subsidy for the export tbat is made 
available by the Commerce Ministry is only 
available to exporters of fruits and vegeta-
bles, the people who collect this produce 
from the cultivators. The farmers are not 
ae~ any benefit. Hundreds of crores of 
rupees ate given as air freigh~ subsidy, as 
transP9rt subsidy, to the IDlddlemen who 
only cOt1ect the produce from the farmers 
and no benefit flows out to the farmers. 

Would the hon. Minister be pleased to 
atate '" to what schemo is be thinkiDg of 
and what are dlc steps already takeD by the 

Commerce Ministry to tI)' aa4 pnw_'" 
wum~offtwm ~ V~gw. ... 
country just because it cannot &c 'exported? 
The farmers are not gettina the ~ of 
any scheme formulated by the ~ 
Ministry. 

.SHRI DINESH SJNOH: TIere are 
two issues that bon. ldember ... raiiet. 
One is the question of support that '" are 
giving for exports. May I say tlia1 .. ad 
making every effort to promote tile ts.port 
of fruits and vegetables 1 IJI feet .. 
export last year over the pteVious year .... 
gone up by 4.24 per cent. It. ~ 
a new item as compared to' tho tracIitib.Iid 
items of the past and the!efore mere aIbit 
has to be made in this regard. Alto then 
are certain rules and rep1ations whidi the 
importing countries have reaardiDa import 
of fruits and vegetables, which at timet 
become an impediment. But there is .. 
Agricultural Produce Export Developmeat' 
Authority in the APEDA which is spai4-
cally responsible for assistina the QpOrt of 
fruits and vegembles. 

The other question that tbe Ben. 
Member has raised 15 a rather basic ODe as 
to what is the profit of the producen .-
compared to that of exporters. Now. I do-
not have those figures with me but I daat 
say that there would be a dift'enmce. Thiit-
is not only in the fruits and ~ 
business but in all goods that are mamfac. 
tured and sold. There is always a mart up 
between the cost of production and the sale 
price. 

As regards assistance, Sir, the assistaaae 
is giv.:n only to offset any disadvantaae that 
the exporter may have in comparison,,-
the exporters from other countries. Aad, 
therefore, this system is requi1Ied to be 
given only to make our aoods competili¥e 
in international market. 

River Ibsia AwtJaoritT 
*53. SHRI H.N. N .. \NJB GOWDAt : . 

PROF. RAMKRISHNA MORa. 
Will the Minister of WATER RJIJb. 

URCES be pleased to state: ~ 

(a) whether GOVCl'.QJJ1llat PftIPOW .... 
up a River Basin Authority for optimuaa 
utilisation of river waters'.ja ... -of 
drought, ftoods and ~ waw .".. 
in various parts of .. ~ 



23 Oml AlfswerS l'ULY 29. 1988 Written A,..,wers 24 

(b) if so, the time by which the pro-
posed authority will be set up; and 

(c) the powers and functions to be 
exercised by this Authority? 

THE MINISTER OF LAW AND 
~STICE AND IMINISTER OF WATER 
RESOURCES (SHRI B. SHANKAAA-
NAND} : (a) to (c). The National Water 
Policy recognises the need for establishi1!g 
appropriate organisations for the planned 
development and management of a river 
basin as a whole. Since the matter involves 
both the Centre and States, and legislative 
measures would need to be taken. no 
specific ~ime-schedule can be indicated. 

SHRl H.N. NANJE GOWDA: Sir, 
while the National Water Resources Coun-
cil was considering the National Water 
Policy, some of the Hon. Members' of 
Parliament, more than 50, gave a memo-
randum indicating to consider about 1 3 to 
14 important points while enunciating the 
National Water Policy. Now, you are 
telling that "Water Policy recognises ... " . 
That means you have finalised the National 
Water Policy. If that is so, I would hke 
to know whether you have finallsed the 
National Water Poiicy and the same 
is approved by the National Water 
Resource Council, If so, 
what are the salient features and when it is 
going to come for discussion and approval 
in this august House. 

SHRI B. SHANKARANAND: Sir, I 
may teU for the benefit of the Hon. Member 
that the National Water Resource Council 
has finalIsed the NatIonal Water Policy on 
9th September, 1987. The Prime Minister 
presided over the meeting and all the Chief 
Minist~rs of aU the States, who were the 
Members, were also present. 

With regard to the Memorandum that 
was submitted by M.Ps., as indicated by the 
Hon. Member, during tbe draft formulation 
of the policy itself these points were taken 
into- consideration and all those aspects 
which are mentioned in the memorandllm 
W«C considered and then the draft was for-
mulated. It was finally adopted by the 
National Water Council. . 

SHRI B.N. NANJE GOWDA: Sir, 
the 2~ per cent i»f the assessed drought 
area lies iD KanJatta in Chitradu~sa re&ion. 

So, I would like to know whether lb. 
National Water Policy recognises the need 
to fully fund the Irrigation projects located 
in drought prone areas. If it is not consi-
dered, would the Minister assure us that he 
will take up the matter again with the 
National Water Resource Council and 
make it a policy to ftiUy fund the pro~ts 
in the drought prone areas? 

SHRI B. SHANKARANAND : Sir, th~ 
~on. Member's s.uppIementary is entirely 
dIfferent because It pertams to funning of 
the project and it has nothing to do with 
the main question. 

SHRI V. SOBHANADREEsWARA 
RAO : Sir, about the optimum utilisation 
of water in the entire country I would like 
to know from the Hon. Minister whether 
t~e Government of India will take up a 
tlmg-bound programme for clearanoe of 
severa) irrigation and power projects that 
are pending for approval with the Govern-
ment of }ndia because for severai years this 
wat~r is going wasted and is not being utili-
sed In the fileds. So, will the Government 
take up a time-bound programme to clear 
these projects? I want a categoflcal ans\.\cr 
from the hon. Minister. 

SHRI B. SHANKAR ANAND : Sir, it 
depends upon the time-bound programme 
ado~ted by the States in submitting their 
project reports. 

MR. SPEAKER : Question Hour is 
over. 

WRITTEN ANSWERS 'TO QUESTIONS 

[Engl,sh] 

lDBI A!tsistance for Modernisation of 
Texttle Mills 

* 4 5. SHRI VAKKOM PURUSHO-
THAMAN : Will the Minister of FINANCE 
be pleased to state : 

(a) the total amount of assisWlce given 
by the Industrial Development Bank of 
India (lOBI) for the modernisation of 
textile mills in the country durina 1987-88; 
and 

(b) the names of textile mills which 
have received assistance along with the 
amount of assistance Jiven to each mill ? 
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THE'MINISTER OF STATE IN THE 
DEPARtMENT OF ECONOMIC 
AFFAIRS IN THE MINISTRY OF 
FINANCE (SHIll EDUARDO FALEIRO) : 
(a' and (b). A statement is given below. 

Statement 

(a) \Tbe Industrial Development Bank 
of Indja (lOBI) has reported that all India 
term lending fmancial iastitutions i.e. IDBI, 
IFCI, leICI and IRBI have sanctioned' 
assistance aggregating approximately 
Rs. 329.84 crores to 72 projects under the 
Textile Modernisation Fund Scheme (TMFS) 
for the modernisation of tbe textile mills 
in the country during 1987-88 (July-June), 

(b) Under section 29 (1) of IDBI Act, 
1964, it has been prescribed tbat the IDBI 
shall not .. except as otherwise required by 
the Act or any other law, divulge any 
information relating to, or to the affairs of 
its constituents. -

Workers Co-operatives for Revival of 
Sick Units 

*49. SHIll GURUDAS KAMAT : 
Will the Minister of FJNANCE be pleased 
to state: 

(a) whether Government have decided 
to promote the concept of workers co-
operatives to revive sick industries; and 

(b) if so, the conditions therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT . OF ECONOMIC 
AFFAIRS IN THE MINISTRY OF 
FINANCE (SHRI EDUARDO FALEIRO) : 
(a) and (b). Insti.utions and Banks take up 
rehabilitation of potentiaJ]y viable sick units 
on the basis of packages finalised. If 
workers' Co-operatives bring up a scheme 
for revival of such units, the same are also 
considered. 

Interest on Bank Loans to Farmers 

*So. SHRI VlJAY KUMAR YADAV: 
SHRlMATI USHA CHOU· 
DHARY: 

Will the Minister of FINANCE be 
pleased to state : 

(a) whether all commercial banks were 
directed vide Reserve Bank circular or 15th 
March, 1984 to ens11R' that the interest on 

loans to small and marginal farmers ncYC1' 
exceeded the principal; 

(b) if so, whether it is a fact that 1ep1 
action was taken against 14 fannetS of 
Srikalabasti MandaI in Chittoor district 
Andhra Pradesh for railing to repay agricul-
tural loans, exceeding the principal, taken 
from the State Bank of India; 

(c) if so, the details thereof; and 
J 

(d) the remedial steps being taken to 
help these poor farmers 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC 
AFFAIRS IN THE MINISTRY OF 
FINANCE (SHRI EDUARDO FALElRO) : 
(a) tQ (d). A Statement is Jiven below.' 

Statement 

(a) Reserve bank of India has issued 
instructions to all commercial banks that 
interest debited to an account should not 
exceed the principal amount in r~pe<:t of 
short-term advances to small and marginal 
fanners. 

(b) . to (d). The information is being 
collected from State Bank of India and 
would be laid on the Table of the House. 

Setting up of a Beneb of Kerala Hip 
Court at Trivandrum 

* 51. SHRI A. CHARLES: Will the 
Minister of LA W AND JUSTICE be pleased 
to refer to the reply given on 1 S April. 
1986 to supplementaries on Starred Ques-
tion No. 679 regarding State Capitals with 
High Court or Bench and state : 

(a) whether necessary enquiries about 
the request of Kerala Government for esta-
blishment of a Bench of the High Court at 
Trivandrum have since been made; 

(b) if so, the factual position in the 
matter; and 

(c) the steps taken to expedite the set-
ting up a bench of Kerala High Court at 
Trivandrum ? 

THE MINISTER OF LAW AND rus-
TICE AND MINISTER. OF WATEll U-
SOURCES (SHRI B. SHANKARANAND) : 
(a) Yes, Sir. 

(b) and (c). The Gcwemment of Kera\a 
sent a proposal for a Hip Court Bench at 



Tm4ndrum in 1911; tIley were .~cd to 
complete the statutory ccpu&tatioos. tile 
pneral recommendations of the Jaswant 
Sittah Commission were also sent for 
tIle& guidance. The question of taking 
fbrther action in the matter win arise on1y 
after ~ of the Slate Govemmen.t's ...... 

USSR OB'er to Purdlase Jute from 
I1HIIa . 

.54. SHIUMATI KlSHORI SINHA : 
wm th'e Minister of TEXTD..ES be pleased 
to_~ : 

<a> w{lethcr the Soviet Union has offer-
ed to fulftl its commitment reaardiDs jute 
puxdlase from India this year; 

(b) in view of last year·s experience of 
a 20 per cent fall in the Soviet offtake of 
jato. whether these assurance have been built 
ibto the Indo-Soviet trade protocol; 
aDd 

(c) if not, the other steps taken to 
ensure tbat jute offtake does not come 
down? 

THE MINISTER OF TEXTILES (SHIll 
RAN NlWAS MIlWHA) : (a) All efforts 
are made by Soviet Union and India to 
fulfil the Trade Plan Commitments every 
,car. 

(b) and (c). A high level delegation has 
visited Soviet Union for discussina the trend 
or elrpOrts with a view to taking appropriate 
steps for consolidation and improvement. 
DuriDg 1988. USSR has ~dy purchased 
more than SO percent of the Trade PJan 
~S(,)far. 

Sdleme to C.Dtroi Budgetary Deficit 

S5. SHRI SAIFUDDIN CHOW.L)HARY : 
W"JIl * Miqister of FJlI{ANCB be pleased 
to state : 

<a) whether Government bave any 
adleme to coatroJ its bud_ ~jt at a 
reasonable limit this year; and 

(b) if to, the details tbtn=of 1 
nm ~ OF STA"TB IN 1'HE 

DEPAtl1'Mmd"OF BXPaN'DITU"l~ IN' 
THE MlNlSTIlY OF FINANe!! (Smt1; 
1U(.. -GADDVJ) : (a.) ad (b). G~ 
is 4~ to fODlaiD bu4p&ery 4tliqjt &4 

Writ"" AIIIW'I'I 2$ 
I 

a maso:aablc level and is taking all possible 
meaaures. Suitable instructions for -COIltam-
q expenditure have already been issued 
and • clOse watch is being kept on various 
trends of expenditure with a view to takiDa 
corrective action. 

Export of Gems and Jewellery 

·56. SHRI SOMNATH RATH: Will 
the Minister of COMMERCE be pleased to 
state : 

(.a) the amount earned by export of 
pms und jewenery in last three years, year-
wise; and 

(b) the steps taken or contemplated by 
Government by intensifying marketing effo{tS 
to further boost up the export of gams and 
jeweHery ? 

THE MINISTER OF COMMERCE 
(SHRI DINESH SINGH) : (a) and (b). A 
statement is given below. 

Statement 

(a> The value of exports of gem and 
jewellery for the past three financJal years 
are as under : 

1985-86 

1986-87 

1987-88 

(Rs. Crores) 

1507.94 

2132.27 

2652.47 
(Provisional) 

(b) The gems and jewellery export poli-
cies are being continuously reviewed and 
appropriately modified to provide a prag-
matic framework for entrepreneurs to secure 
larger share of the world market. The$e 
include facilities for manufacture of jewel-
lery in export oriented complexes with 
liberal fiscal and trade regime, besides the 
facll,ities of advance licensing for carat gold 
and aold findinp for export proQuction. 
allowance for gold manufacturing loss. benefit 
of Gem REP licences etc. The special mar .. 
btina efforts for further promotion of 
exports of sent and jewellery include, inter 
alia, country specific market surveys, orga-
nitiog emibitiODS and participation in fairs 
~d, vi$it of forejan experts to India .to 
.. lop nows desips 'etc. 



29 W,ltten A,nswel'l SRAVANA 7. 1910 (SAKA) 

Mopping up of Resource. th .... gh 
Administered Prices 

*57. SHRI SURESH KURUP: Will 
the Ministet of FINANCE be pleased to 
state: 

\ 
(a) the amount of addItional resources 

mopped up through administered prices ais 
year; and 

(b) the share of States out of tbase 
additional resources 1 

THE MINISTER OF STA: TE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MIN1STRY OF FINANCE (SHRi 
EDU~DO FALEIRO) : (a) There hav.e 
been no sianificant revisions in administered 
prices during tbe current financial year. m 
any case, revisions in administered prices 
are generally not effected. for mobilisini 
additional resources for budgetary purposes. 

(b) Does not arise. 

RBI Guidelines to Ban~s Regarding 
Rural Lending 

*5S. SHRI PARASRAM BHARDWAJ : 
SHRI R.M. BHOYE: 

Will the Minister of FINANCE be 
pleased to state: 

(a) whether the Reserve Bank of India 
has .issued comprehensive guidelines for 
speedy implementation of the scheme of 
assigning specific areas to each bank branch 
to improve the quality and productiviry of 
rural lending; and 

(b) if so, what are the guidelines issued 
and the features of the scheme? . 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO)~: (a) and (b). A 
statement is given ·below. 

Statement 
(a) and (b). Reserve Bank of India has 

iSsUed guidelineS to all IlCbeduled commer-
cial banks on the implementation of service 
area approach which involves assigning of 

. specific viUaps to individaal bank braacbes 
located at rural and semj·urbu centres. 
The aukklines issued broadly involve tfae 
followina : 

(I) Identification of' the tIlefYic:e area 
. for rural/semi-urban braDChes. 

(ii) Survey of the villages included in 
the service area fot aseessiDa the 
credit potential takiDs iBto accouat 
the schemes suited to the area, the 
skJ11s of the prospective beneficia-
ries and iufrastructural facifttia 
a\'aitable. 

(iii) Preparation of a credit pJan on an 
annual basis for the service uea. 

(Iv) Ensure effective coordination bet-
ween credit institutions and field 
level developmental aaencies in tbc 
implementation/monitoring of the 
credit plan. 

CommIttee to Review the Textile 
Policy 

*59. SHR.I BALASAHEB VlICHB 
PATlL: Will the Minister of TEXTn.ES 
be pleased to state : 

(a) whether a Committee has been act 
up by Union Government to review the 
current textile policy; and 

(b) if so, the composition and the terms 
of reference of the Committee ? . 

THE MINISTER OF TEXTILES (SHlU 
RAM NlWAS MIlIDHA) : (a) Yes~ Sir. 

(b) A Statement containina the Govern-
ment R.esoumtion dated 13.S.S8 constitut-
iDa the Committee is laid on the . Table of 
tbe House. 

(placed ia Library See No. Lt 6~J88I 

[TrMChI. iDII) 

Decliae ia Foreign Exchaage Resene. 

*60. DR. CHANDRA ~ 
1'IUPATHI : 
filRI ANANDA PATBAIC.: 

Will tlK, Ministet of FINANCE .. 
pleased to state : 

(a> wherher ~has ~ a consi ...... 
ble decline in the foreip excl?e. resena 
of the country in the -.it past; . 

(b) if to., to what ateIIt ad the JIIMOBI 
therefor; 
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(c) whether Government propose to 
take some special steps for making up this 
shortfall; and 

(d) if so, the details thereof and if not, 
the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) : (a) to (d). A 
statement is given below. 

Statement 
(a) 'to (d). India's foreign exchange 

reserves (excluding Gold and Special Draw-
ing Rights) declined by Rs. 358.03 crores 
in 1987-88, During the period 31st March 
to 22nd July, 1988 these reserves declined 
by Rs. 1 877.3 1 crores as compared to a 
decrease of Rs. 823.17 crores during the 
comparative period of 1987. The Balance 
of Payments Statistics are maintained by 
the Reserve Bank of India. However, 
because of operational reasons, there is a 
time lag of about 12 months before figures 
can be firmed up. The trends however indi-
cate that the fall in reserves call be substan-
tially attributed to : 

(i) Increase in imports of bulk com-
modities such as Diesel, edible oils, 
Steel (for pipe manufacture) and 
wheat necessitated by the unprece-
dented drought. 

(ii) The rise in international prices of 
principal industrial raw materials I 
components also contributed to 
the increased outgo on imports. 

(iii) Increased debt servicing commit-
ments. 

Government are taking suitable step§ to 
meet the situation. 

{English] 
Flood Restoration Work in 
Maida, West Bengal .,s8 

338. SHRI ZAINAL ABEDIN: Will 
tbe Minister of FINANCE be pleased t~ 
state : 

(a) whether the second central study 
team for ilood restoration work in West 
Benpl has submitted its report; 

(b) if so. when and the amount recom-
mended by the study team; 

(c) whether the amount has been paid 
to the State; 

(d) if so, when; all.d 
(e) if not, the reasons for the delay? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI 
B.K. GADHVI): (a) and (b). A second 
Central study team ~isited West Bengal 
from 25th to 28th November, 1987 and 
submitted its report on 11 th December. 
1987. Based on the report of the Central 
team and recommendations of the High 
Level Commi ttee on Relief, a ceiling of 
expendIture of Rs. 13.40 crores was sanc-
tioned to the Government of West Bengal to 
be spent upto 3_l.3.1983 for meeting the 
expenditure necessitated by flood during 
1987-88. 

(c) and (d). Based on the .expenditure 
details furnished by the State Government 
in June, 1988, an amount of Rs. 9.25 crores 
was released to the Stnte Government on 20th 
June, 1988 being 75% of the admissible 
expenditure ID accordance \\<lth the exist 
ing pattern of a~sistance for flood relief. 

(e) Does not arise. 
Export of Farm Products 

339. SHRI AMARSINH RATHAWA : 
WIll the Mmister of COMMERCE be pleased 
to state: 

(a) the details of farm products being 
exported; 

(b) whether there is a great demand 
for Indian farm products in foreign coun-
tries; and 

(c) if so. the steps being taken to 
increase the farm products to boost export 
during the Seventh Five Year Plan ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI) : (a) to (c). Exports of farm 
products has shown significant growth in 
recent years. A Statement indicating 
export of major agricultural commo-
dities as per provisional estimates is given 
below. Steps being taken to increase export 
include grant of Cash Compensatory 
Support (CCS) and REP on various agricul-
tural items, visits by trade delegations 
abroad and improvement of infrastructural 
facilities. 



33 Wrltt,,, Anlwe" SRAVANA 7, 1910 ~SAKA) Written Anlwer" 34 

fI.I 4) 00 00 "It 0 00 N 00 "It C'f') r-- C'f') Iif'. - 00 

~ 
:::s \0 0\ M 0\ C'f') r-- C'f') "It 0\ ~ 0\ 0\ 

00 ~ '" ~ .,.; ~ ~ ~ ~ ..;. ...: ~ 0\ M Q N ... r-- C'f') M .... 0\ 00 N 0\ ~ M 0\ N 0\ U 00 

r!- M .... N M C'f') .... 
~ 00 

0\ .... 
fI.I * 4) 

.~ 
"It .... '" 00 - r-- N '" N :::s ~ 00 .... - 0 M 

~ .... -; ~ ~ 0\ "It_ M ~ C'f') ~ > CCI .... \0- r--" .... 00" M r--" No. N :::s 0\ ~ \0 \0 "It \0 
~ r--0 0 ~ M 0" E-t 

~ 

~ 
0 

.... 00 N V ..... r-- 0\ r-- 00 00 M 00 - \0 4) 
00 r-- ~ ~ 

00 0\ ~ '" 0 "! ~ 00 t-: ~ :::s 
~ ..;. r-- -; ~ .... \0 .... 

'" \0 00 00 ..;t - M 
00 :> r-- 0 r-- ~ N 00 M M 0\ V r-- r-- 0 
'0 N N M N N 

00 
0\ 

~ '" M 0\ 0\ ~ '" te 
'" .... 

~ 0 '" 00 .... N 0\ N r-- v 
\0 0 .. 00 00 ~ 0\ 

CCI 0\ r---" N" ..c 00- N ..,; 'i ::s '" 0 M M 0 ..... \0 0 00 ..;t 
~ .. N- ..,; 

= ~ a 
~ 

Gi cu 0\ M 0\ 00 - N r--- - 0 0 0 0 0 fi.i ::s 
~ C"! C"! ~ ~ '" t-: ~ ~ ~ ~ ~ ~ -; 
'" M .... 0\ .... N .... \0 co \0 0\ C'f') :> r--- \0 .,... N 00 \0 \0 00 .,... ..... .,... 0\ 

~I 
.,... 

N N N 

00 
0\ 

.~ 
0\ M - M 00 .... C'f') r---
M .... V M 0 0 M 0 

~ 
0\ N 0\ V '" .,... 

M c;. .0 ..c .,... ..,; ..,; 0" ..,; 00 00 CCI M r--- \0 - r--- r--- \0 .. r!. ::s No. C'f') 
0 M N 00 

0\ 

! ·c 
::s 

"0 -... 0 
Q. 

'" 
aD ~ 

ti ti • ~ :::s :::s "0 
~ "0 "0 0 : 0 0 

8 '; 0 ... u.. "0 ... ~ > £ 
~ 

"0 g ~ "0 e 1d "0 .'t: 
::s "0 "i) cO 4) i c e 

,~ (U e .c cu 
~ 

aD CCI l u ~ "'tS :> 8 .... 
~ 6 ~ ::s (;) '2 u ~ 

"0 "0 en :::s "0 c: c: ct: !! (U CCI = c!! c: CCI CCI Il;.. .... = CCI :s CCI .. "'tS ... I J 6 ~ .... i .... d C) ~ c fI) .::( ~ '2 ~ ! .. en tIS "i) .. 
tIS 0 t.J .. a .. (5 .,e. 1 ~ = z j ;:» ~ .. 

~ c ~ '" ~ fie ~ ... t.J .c ... - - ,~ a cu :::: <:) - fIJ - - ~ $' ~ ~ Lt '2 $ ~ t> CCI .0 ~ tIS C "0 * - - -- ~ - - - -
Q N ~ ~ '" ..c z 
fil 



35 "rlttell Answers JlJLY 29. 1988 

Proposal to Organise Handloom 
Fairs 

340. SHRI PURNA CHANDRA 
MALIK: Will the Minister of TEXTILES 
be pleased to state : 

(a) whether Union Government have 
any proposal to protect the Handloom 
&eCtor from the mill sector; 

(b) tf so, the details thereof; 

(c) whether Union Government pro-
pose to orgaruse the Handloom Fairs 
throughout the year in different p laces of the 
country to boost the sale as well as popu-
Jarise the hand looms; 

(d) if so, the details thereof; and 

(e) the steps so far taken in this 
regard 7 

1HE MINISTER OF TEXTILES 
(SHR! RAM NIWAS MIRDHA): (a) 
Handloom Reservation of Articles for 
production Act, (Act 22 of 1985) has 
already been passed by t,he Parliament and 
came into operation from 31 st March, 
1986. 

(b) Three offices of the Enforcement 
Machinery at Delhi, Pune and Coimbatore 
have already been set up by the Govern-
ment of India. Besides financial assIstance 
has been given by the Government of India 
to the Govrnments of Uttar Pradesh, 
Rajasthan, Andhra Pradesh and Kerala for 
setting up similar offices to enforce the pro-
visions of Act 22 of 1985 and reservation 
orders issued -thereunder. 

(c) and (d). The Union Government 
does not have any proposal to organise hand-
loom fairs throughout the year. However, 
the Office of the Development Commissioner 
(Handlooms), Mmistry of TextIles organises 
about 2 to 3 National Handloom Expos 
every year' for a duration of 30 days each 
in di1ferent places to boost the sales as wen 
as popularise handlooms. 

(e) Since the inception of the scheme 
in 1977, 29 such National Handloom 
Expo have been organised so far at various 
locations, such as, Bombay, Calcutta, 
Madras, New Delhi, Hyderabad. Ahmeda-
bad, .ngalore, Lucknow, Kanpur, Srinagar, 
Blaopal, Trivandrum etc. 

Release or Excels Water fro. 
Tenughat Resenoir 

341. SHRI GADADHAR SABA: Will 
the Minister of WATER RESOURCES be 
pleased to state : 

(a) whether the release of excelS water 
from the Tenughat reservoir in the D.V.C. 
command area had affected West BenpJ; 
and 

(b) jf so, the remedial measures to be 
taken in this regard '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHI): (a) and 
(b) Tenughat Dam of Bihar is not designed 
for flood Moderation in the D.V.C. System. 
Further, the releases from Tenught Dam 
are routed through Panchet Reservoir which 
Moderates the floods. 

Special Rebate on tbe Sale of 
Handloom 

342. SHRI SYED MASUDAL 
HOSSAIN Will the Minister of 
TEXTILES be pleased to state : 

(a) whether Government propose to incr-
ease the period of special rebate on the retail 
sale of handloom to protect the handlooms 
against the mm made production; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIW AS MJRDHA): (a) No, Sir. 

(b) Does not arise. 

(c) In view of various problems and 
dIfficulties in the implementation of the 
rebate scheme, it is under examination 
whether the rebate scheme should be conti-
nued and if so, in what form. 

Demand for Indian Cardamom 
Fla~oured Soft Driak. 

343. SHRI LAKSMAN MALLICK: 
Will the Minister of COMMERCE be 
pleased to state : 

(a) the names of the fmeip eeuatria 
in which Indian cardamom ftavoured aof't 
drinki are in demud; 
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(b) whetfaer the Arabs have also shown 

any interest; and 

(c) if 50, the steps Government have' 
taken in this regard alongwith the foreign 
exchanae earned so far 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRl P.R. 
DASMUNSn : (a) Countries in the Middle 
BAST have been identified as potential 
markets for Indian Cardamom flavoured 
10ft drinks named cardamom cola. 

(b) The product is in test marketing 
ataae which includes Arab markets. 

(c) Commercial production and export 
of Cardamom Cola has not yet started. 
Therefore foreign exchange realisation 
is nil. 

An India Bank Officers Association 
Can for aaitation Against 

Amendments to the Indus-
tIial Di.putel Act, 1947 

544. SHill VISHNU MODI: Will 
th. Mmister of FINANCE be pleased to 
state : 

(a) whether the All India Bank Officers 
Association has called upon the bank 
otlicers throughout the country to wage 
relentless Itrugale including direct action 
apinst the amendments to the Industrial 
Disputes Act, 1947; and 

(b) if so, the steps taken by Govern-
ment to meet the situation ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC 
AFFAlRS IN THE .MINISTRY OF 
FINANCE (SHRI EDUARDO FALEIRO) : 
(a) Indian Banks' Association has informed 
that the Central Committee of All India 
Bank Officers Association (AIBOA) has 
passed a resolution calling upon the Bank 
omcen of the , country for a united action, 
to defeat the alleged imposition of the 
amendments to Industrial Disputes Act, 
1947, which in their view were' allegcdly 
reactionary and suppressive of working 
class unity. 

(b) Ministry of L"bour has reported 
that the points raised by the Association/ 
Unions &pinst the Bill have been noted for 
a,propriate action. 

Foreign Investment Policy 

345. SHRI CHINAMAN! JENA: 
SHRI AMARSINH RATHA WA : 

Will the Minister of FINANCE be 
pleased to state : 

'(a) the details of the present foman 
investment policy of the country; 

(b) whether there is any proposal to 
bring certain changes in. the foreign invest-
ment policy to make it more effective; and 

(c) if so, the details thereof and hoy 
far it will be helpful for the country ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) : (a) to (c). The 
details of tbe basic framework of our 
policy towards foreign investment have been 
laid down in various documents includinc 
the Industrial Policy Resolution. Our 
policy towards foreign investment is not 
an open door policy. It permits foreign 
investment on our terms in a wide ranae of 
sectors with certain percentage of foreign 
equity. This has to -be within the basic 
framework of our planned economy. 
Several measures have 'been taken to stream-
line the procedures and remove the 
bottlenecks so as to facilitate the inflow 
of direct foreign investment within the 
broad framework of this policy. There 
bas been no c.bange in the foreign invest-
ment policy. 

[Tran,dario l .l 

Textile Mills in Uttar Pradesh 

346. CHOWDHRY AKHTARHASAN: 
Will the Minister of TEXTILES be pleased 
to state: 

(af the total number of textile mills 
functioning at present in Uttar Pradesh and 
the number of those mills which are Jyina 
closed; 

(b) the reasons which led to the cloaure 
of some mills there and the loss of revenue 
being suffened every month as a result 
thereof; 

(c) whether Union Government are 
considering to set up a textile kill in Natbor 
(District Bijnore), a Khadi ~ 
toWD; 



j9 Written Answers JULY 29, 1988 Written Answers 40 

(d) if so, the details in this regard; and 

(e) if not, whether Government propose 
to set up a textile mill in the town in view 
of the fast growing textile industry therein ? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIW AS MlRDHA) : (a) As on 31 st 
M~ 1987 there were a total of 55 
cotton/man· made fibre textile mills in Uttar 
Pradesh. Of these 9 were lying -closed as 
on 31.5.88. 

(b) The reasons for closure of these 
mills were strike by workers, lock-outs, 
financial difficulties, etc. It is difficult to 
work out the notional Joss of revenue as 
it would depend on several factors like 
actual production, product mix, ex-mill 
prices etc. 

(c) to (e). The Union Government do 
not ~et up textile mills. 

[English] 

Suney for Water Requirement 
and Resources 

347. SHRI MULLAPPALL Y RAMA-
CHANDRAN: Will the Minister of 
WATER RESOURCES be pleased to state : 

(a) whether any survey/study has been 
made to determine the water requirement 
and water resources of each State; 

(b) if so, the qetails of annual require-
tnent/availability recorded, State-wise; 

(c) the States that have not been seJf-
sufficient in water supply during the first six 
months of 1988; and 

(d) the measures being taken in this 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHlUMATI KRISHNA SARI): (a) and 
(b).. The Water Resources available are, in 
~~ adequate to meet the re quirements 
for various uses. However, shortages are 
experienced in some parts owing to regional 
and aDDual variations of availability, want 
of water conservation works, etc. 

(c) and (d). During 1987·88, 13 States 
were identified as drought affected and these 
experienced water-shortage problem. The 
measures takea, as far as water resources 
Qevelopnent is concerned, included conser-

vation of storages available in reservoirs by 
judicious use of water, increased "'exploita-
tion of groundwater and provision of'addi .. 
tiodal funds to accelerate completion of 
-certain on-going irr igation projects. 

Comp~tition between Handloom. 
and Powerlooms 

348. PROF. NARAIN CHAND PARA-
SHAR : Will the Minister . of TEXTILBS 
be pleased to state : 

(a) whether Union Government are 
aware of t~ adverse competition between 
the handloom and the powerloom sectors in 
the production cost and sale prices of cloth 
as obtaining in the country during the Sixth 
and Seventh Five Year Plans; 

(b) if so, the steps taken by Union 
Government and the National Textile Cor-' 
poration to, protect the interests of the 
hand loom sector alongwith th e dates on 
which such steps have been ,taken in each 
case; and 

(c) if not, the likely date by which the 
steps are proposed to be taken for neutra-
lising this adverse competition and protect-
ing the interest of the handloom sector? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIW AS MIRDHA) : (a) The hand-
loom sector has certain cost disadvantages 
in production of oloth as compared to the 
powerloom sector. 

(b) A staternrnt is given below. 

(c) Does not arise. 

Statement 

The Union Government have taken the 
following steps to protect the interest of the 
handloom sector and to make it cost com-
petitive : 

(1) Under the Handlooms (Reservation 
of Articles for ProduCtion) Act, 
1985, a notification reservq 21 
items of cotton, silk, wool and 
blends for exclusive production ia 
the hand loom sector has beon. 
issued. Three Regional Offices at 
Delhi, Pune and Coimbatore have 
been set up for the implementation 
of the Reservation Orders. 
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(2) The following fiscal concessions 
bave also been provided to the 
bandloom sector : 

(i) Complete exemption from 
excise .. duty on plain reel bank 
yam. 

(ii) 50% concession on double 
cross reel hank yam when 
purchased by registered band-
100m cooperative societies 
and State Handloom Develop-
ment Corporations. 

(iii) Complete exemption of pro-
cessing duty for cotton, wool 
and polyester fabrics made on 
handlooms when processed in 
process houses set up by 
State handloom development 
corporations ana apex hand-
loom cooperative societies. 

(iv) Concessional processing duty 
0; processing of cotton fab-
rics made on handlooms when 
processed by independent 
processors approved by tbe 
Government. 

(v) Complete exemption from 
excise duty on processing of 

". woollen fabrics woven on 
Handlooms when processed 
by independent processors 
approved by the Government. 

(vi) Complete exemption from 
excise duty on certain types 
of polyester blended yam 
when purchased by State 
handloom de velopment cor-
porations and handloom co-
operative societies. 

(vii) Complete exemption from 
excise duty on polyester fibre 
used in the blended yam con-
sumed for the production of 
biended fabrics on band looms 
under a programme approved 
by Development Commis-
sioner for Handlooms. 

(vm) Concessional rate of excise 
duty @ Rs. 10.44 per kg. on 
polyester filament yam used 
in the production of polyester 
fabrics under a proaramme 

approv.ed by 
Commissioner 
looms. 

Development 
for Hand-

(ix) 50% concession on viscose 
filament yam when purchased 
by registered handloom c0-
operative society or any orga-
nisation approved in this 
behalf by the Government. 

(x) Complete exemption from 
customs duty on the raw 
wool imported into India by 
a registered apex handloom 
cooperative society or a State 
Handloom Deve lopment Cor-
pDration. 

National Textile Corporation is not en-
trusted with the responsibility of protectiD& 
the interests of the hand loom sector. 

Multi-Role Security Gadget in Baaks 

349. SHRI MOHANBHAI PATEL: 
SHRI JAGANNATH PATNAIK : 

WiIJ the Minister of FINANCE be 
pleased to state: 

(a) whether a multi-role security gadaet 
has been put in certain banks in Bombay; 

(b) if so, the detaiis thereof and what 
are its functions; 

(c) whether a test has been made on 
the gadget; if so, the result thereof; and 

(d) whether Government propose to 
introduce such gadget in other parts of the 
country to foil the bank dacoities ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) : (a) No, Sir. 

(b) Does not arise. 

(e) No, Sir. There -have been some 
demonstrations held by a manufacturer. 

(d) No, Sir, since it is for the Baats 
concerned to examine and decide upon the 
suitability of the equipment to be pr0-
cured, keeping in view the VU~rabiJitJ of 
their respective branches/offices. 

SelL Ind;a Limited 
350. SHRI BASUDEB ACHARIA: 

Will the Minister of FINANCE be pleased 
to state: 
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(a) whether the public finucial institu-
tions own more than 25 per cent equity 
abares in the SCIL indIa Ltd. formerly 
Simon-Carves India Limited; 

(b> whether Union Government/financial 
iDStitutions have received representationa 
from the employees of the company reprd-
iDa defalcation of funds and mismanaacment 
in the company; and 

(c) if so. the corrective step' taken or 
proposed to be taken by the public finaD.clal 
institutions to safe-guard the interest of the 
abareholders aDd employees ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIllS 
IN THE MINISTRY OF FINANCE (SHIll 
EDUARDO FALEIRO) : (a> The Financial 
institutions own 25.23 per cent equity 
shareholdina in SCIL India Limited. 

(b) Yes, Sir. 

(c) The financial institutioDS have al-
teady appointed their representatives on tIM 
Board of the Company. The Board of 
Directors have also appointed a Board 
Management Committee to look after the 
day to day affairs of the company. The 
other steps being taken/lakeD by the con-

cerued Bank are appointment of Concurrent 
Auditors, appointment of bank's own rc .. 
presentative on the Board as a whole time 
Domiaec director and entrusting of job of 
recruitment of financial controller or manag-
ina director of the company to reputed 
consultants. 

Concessions to Handloom Weanrl 
Working Individually 

3 S 1. SHRIMATI BIBHA GHOSH 
GOSWAMI: Will the Minister of TEX-
TD..ES be pleased to state : 

(a) tbe number of handlooms in the 
country and the num~r of people who are 
working through cooperative societies and 
hand loom corporations and of those who 
are working individually, State-wise; 

(b) the details of the concessions being 
provided to handloom weavers and the ex-
teDt thereof; and 

(c) whether these concessions are also 
beiDa prOVIded to those who are workml 
individually 1 

THE MINISTER OF TEXTILES (SHlU 
RAM NIWAS MIRDHA): (a) to (c). A 
statement is given below. 

StatHle.t 

State-wise dtta lIs of number 0/ htVIdJooms and the number 0/ ,eople working 
thToUl'lt cooperative lodetie' and corporation') (J e al under: 

81. Name of the 
No. State 

1 2 

1. Andhra Pradesh 

2. Assam 

3. Bihar 

4. Gujarat 

S. Haryana 

6. Jammu A Xaahmir 

7. Xarnataka 

8. Kerala 

No. or looms 
(approximate) 
cove~d by 

Cooperatives Corporations 

3 

3,37,000 

50,000 

93,000 

12.000 

1.000 

2,000 

62,000 

'8,000 

4 

6,000 

12,000 

.5,285 

3,000 

1.000 

17,400 

".000 

Estimated No. of 
persons wOrkI1l8 
under Cooperatives 
and Corporations 
(approximate) 

5 

9,70,560 

1,61,280 

3,02,400 

49,781 

31,680 

8,640 

2,28,672 

1,78,560 
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9. 
10. 

11. 

2 

Madhya Pradesh 

Manipur 

Orissa 

3 

29,000 

78,000 

79,000 
12. Punjab 6,000 

24,000 

4,11,000 

6,000 

3,55,000 
1,24,000 

13. Rajasthan 

14. Tamil Nadu 

15. Tripura 

16. Uttar Pradesh 

17. West Bengal 

18. Maharashtra 

19. Delhi 

55,000 

6,000 

4,000 

6,000 

20. Pondicherry 

21. Himachal Pradesh 

22. Other States/UTs NA 

Total: 18,05,000 

State-wise figures of the number of 
persons who are workmg individually are not 
maintained. 

The following concessions being provi-
ded to the hand loom sector are applicable 
to individual weavers also : 

(i) Complete exemption from excise 
duty on plain reel hank yam. 

(ii) Complete exemption of processing 
duty for cotton, wool and poly-
ester fabrics made _ on handlooms 
when processed in process houses 
set up by State Handloom Deve-
lopment Corporations and Apex 
Handloom Cooperative Societies. 

(Iii) Concessional processing duty OD 
processing of cotton fabrics made 
on handloom when processed by 
independent processors approved 
by the Government. 

(iv) Complete exemption from excise 
duty on plocessing of wooUen fab-
rics woven on bandloom when pro-
cessed by independent proeessofS 
approved by the Government. 

, 
10,2'0 

1,150 

12,000 

386 

1,13,040 

2,27,952 

2,62,080 
18,392 

4,400 

22,S90 

10,25' 
69,411 

81,792 

12,48,739 

46,814 
12,22,304 

4,512 
12,000 

3,70,114 

1,92,960 

17,ZSO 

11,520 

17,280 

NA NA 

1,95,639 57,61,840 

In .ddition, the following concessions 
are beiDa provided to the handloom weavers 
covered by the Cooperatives/Corporations: 

(i) S 0% concession on double cross 
reel hank yam when purchased by 
reaistered handloom cooperatiw 
societies and State Handloom 
Development Corporations. 

(ii) Complete exemption from excise 
duty on certain type of polyester 
blended yam when purchased by 
State Handloom Development 
Corporations and Handloom C0-
operative Societies. 

(iii) Complete exemption (rom excise 
duty on polyester fibre used in the 
blended yam consumed for the 
production of blended fabrics aD 
handlooms under a programme 
approved by Development Com-
missioner for Handlooms. 

(iv) Cancessional rate of excise duty @ 
Rs. 10.44 per ta. OIl polyester 
filament yam used ill the produc-
tiOB of polyester fabrics under. 
proaramme approvod by Develop-
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ment Commissioner for Hand-
looms. 

(v) SOC){, concessIon on viscose filament 
yam when purchased by registered 
handloom cooptrative soeiety or 
any organisation approved in this 
behalf by the Government. 

(vi) Complete exemption from customs 
duty on the raw wool imported 
into India by a registered apex 
hand loom cooperative society or a 
State . Handloom Development 
Corporation. 

LOBn from Export Import Bank, Japan 

352. SHRI AJIT KUMAR SAHA : 
SHRI ZAINAL ABEDIN : 

Will the Minister of FINANCE be 
pleased to state: 

(a) whether Union Government propose 
to take loan from Export Import Bank, 
Japan; 

(b) if so, the amount thereof; and 

(c) the terms and conditions put for-
ward by the said bank ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE 
(SHRI EDUARDO FALEIRO): (a) No, 
Sir. 

(b) Question does not arise. 

(c) However, two loans bave been 
availed of by Industrial Deve10pment Bank 
of India (IDBI) and National Thermal 
Power Corporation (NTPC), tbe terms of 
which are given below : 

IDBI NTPC 

(i) Amount: Yen 20 Yen 62 
billion billion 

Of) Maturity 20 years 19-1/2 
Period : years 

(iii) bte of 5.3% per 5.3% per 
'Interest : annum annum 

(iv) Commitment 1/4% per 
foe: annum 

... 

Assistance to CoUon Grown. in A.P. 

3S3. SHRI B.N. REDDY! Will the 
Minister of FINANCE be pleased to state : 

(a) wbat are tbe findings and sugges-
tions by the Ojha Committee appointed by 
the Reserve Bank of India which visited 
affected areas of suicidal deaths and failures 
of crops of cotton growers in Krishna and 
Guntur districts in Andhra Pradesh on 19 
April, 1988; and 

(b) the relief steps proposed by Govern-
ment for the cotton growers 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC 
AFFAIRS IN THE MINISTRY OF 
FINANCE (SHRI EDUARDO FALEIRO) : 
(a) and (b). Based on the recommendations 
of the High Powered Committee nnder the 
Chairmanship of Dr. P.D. Ojha, Deputy 
Governor. Reserve Bank of India, RBI had 
issued instructions to banks for providing 
relief to cotton growers of the two affected 
dIstricts viz. Guntur and Sriprakasam. The 
instructIons issued by RBI Vide their letter 
dated 29.6.1988 inter-alia provide for the 
following facilIties : 

1 . The banks as a special case should 
defer recovery of principal as well 
as interest from • the affected far-
mers for a period of two years or 
till the next normal year which-
-ever is earlier. 

2. Banks should not charge penal 
interest nor should they oompound 
tbe mterest on dues pestpond. 

3. Banks should stop auctioning of 
gold ornaments pledged with them. 
Such action be taken as a last 
resort and that too after obtaining 
clearance from higher levels. 

4. Banks may extend .consumptiOD 
loan facilities upto Rs. SOO per 
family. 

Export of Bidl. 

3S~. SHRI MURLIDHAIt. MAm: 
WiD the Minister of COMMERCE be 
pleased to state : 
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(8) the names of bidi manufacturing 
companies exporting bidis during last three 
years, year-wise; 

(b) the foreign exchange earned there-
from? 

THE MINISTER. OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
P.R. DASMUNSI) : (a) and (b). A state-
ment is given below. 

Statement 

(a) The names of main bidi manufacturing companies exporting bidis during last three 
years are: -
S.No. Name of the exporter 

1. MIs. Sopariwala Exports Bombay 
2. M/s. Nimex Trading Corporation Bombay 
3. MIs. Bharat Beedi Works (P) Ltd. Mangalore 

4. MIs. Shah Harilal Bhikhabhai and Sons Baagalore 
5. MIs. MSN Sundarma Pillai & Co. Tiruchirapalli 

6. Mis. Engine Beedi Co. TiruchirapaUi 
7. M/s. MembaUi Kalam Brothers Cochin 

8. MIs. A Habeebur Rahman & Sons. Madras 
9. Mis. Mambhai F. Patel Varanasi 

10. M/s. Champaklal Dalsukhabhai & Co. Bombay 

11. Mis. M. Abdul Khadar & SoDs Madras 
12. M/s. Mohan Lal Hargovind Das JabaJpur 
13. M/s. Dhirajlal M. Kanabar Bombay 
14. M/s. Vastiram Narayandas Sarda Bombay 
15. M/s. Eastern Overseas Co. Bombay 
16. M/s. Kantilal & Ceo Bombay 
17. M/s. M.D. Dhoola & Co. Bombay 
18. Mis. Nirmal Export Corporation Bombay 
19. Mb. Mujimal Thawerdas Bombay 
20. M/s. Pravinchandra Jethalal & Co. Bombay 
21. Mis Abdullabhai Abdul Kader Bombay 

(b) The foreign exchange earned during the last three years, year-wise is : 

Year 

1985-86 

1"86-87 

1987-88 

Value (Rs.llakhs) 

211.36 

16~.1~ 

224.31 
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Teesta Barrage Projects of West Bengal 

35). SHRI MANIK SANYAL: Will 
the Minister of WATER RESOURCES be 
pleased to state : 

(a) the total expenditure incurred so 
far on the Teesta Barrage Project in West 
Bengal; 

(b) the share of Union Government on 
the total expenditure; and 

(c) whether there. is any proposal to 
provide financial assistance to the State; if 
so, the details \hereof 7 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI \ KRISHNA SAHI): (a) An 
expenditure of about Rs. 279 crores was 
anticipated upto March, 1988. 

(b) and (c). Special Central assistance 
of Rs."5 crores during 1983 -8 4 and an 
advance Plan assistance of Rs. 15 crores in 
1986-87 and Rs. 10 crores in 1987·88 was 
provided to the Teesta Barrage Project. 

Institute of Handloom Tecbnology 

356. SHRI MATILAL HANSDA : Will 
the Minister of TEXTILES be pleased to 
state: 

(a) whether there are any institutes of 
handloom technology in the country; and 

(b) if so, the details threof and loca-
tions of such institutes ? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MIRDHA) : (a) Yes, Sir. 

(b) At present three Institutes of Hand-
loom Technology are functioning under tbe 
Central Government, one each at Varanasi, 
Salem and Guwahati. AJI the three Institu-
tes are conducting 3 year Diploma Courses 
in Har.;Ioom Technology and 4-month 
Short-term training Courses in Weaving, 
Dyeing and Printing, Designing, or Pattern 
making, etc. The Institutes ot Varanasi and 
Salem are alsO' conducting one year "Post 
Diploma Course in Textile Chemistry". 

Guidelines OJ) Zero Budgeting 

'357. PROF. MADHU DANDAVATE : 
Will the Minister of FINANCE be pleased 
to state ; 

(a) whether some states have accepted 
the process of 'Zero-budgeting'; 

(b) if so, whether with a "iew to ensu~­
ing uniformity in the budgetary process m 
the interest of national planning, some 
guidelines in this regard are being formulat-
ed; and 

(c) if so, tile details thereof 1 

THE MINISTER. OF STATE IN THE 
DFPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI B. 
K. GADHVI) : (a) Yes, Sir. 

(b) and (c). A copy of the guidelines for 
adoption of the Zero Base Budgeting 
approach in respect of the programmes! 
schemes of Central Government. Ministriesl 
Departments has been forwarded to all the 
Sta te Governments, for their consideration 
and guidance. 

Steps to Check Floating of Bogus 
Investment Companies 

358. DR. B.L. SHAILESH: Will the 
Minister of FINANCE be pleased to state: 

(a) whether Government are aware that 
the Investment Companies have become 
favourite conduct of tax evaders for 
laundering their black. money into white; 
and 

(b) if so, the steps Government propose 
to take tQ check the floating of investment 
Companies to launder their hi ack money as 
well as that of others '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA) : (a) Yes, Sir. The Government 
is aware that certain persons bad adopted tbe 
device of floating investment companies for 
evasion 'Of tax. 

(b) Steps have already been taken by 
the Government in the form of intensified 
investigations and centralisation of cases of 
investment companies. These have resulted 
in a number of persons surrendering their 
concealed incople invested in investment 
companies. Tbe Government also appoint-
ed a Study Group for identifying measures 
required for deaJing with tax evasion 
through investmellt companie~. 
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Repaywent of Outstauding Loans of Sick 
Sliipping Companies 

359. SHRI YASHWANTRAO 
GADAKH PATIL: Will the Minister of 
FINANCE be pleased to state : 

I, 

(a) whether Government propose to 
take the onus of repayment of the outstand· 
ing loans' of sick shipping eompanies; and 

(b) if so, the details thereof and tbe 
amounts involved ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) : (a) and (b). The 
Shipping Development Fund ..:::ommittee had, 
during its existence, provided ,financial 
assistance including rupee loans, 
guarantees! counter-guarantees against 
deferred yard credit, SAFAUNS loans, 
etc. to Indian Ship..:>ing companies. 
Under the provisions of the Shipping Deve-
lopment Fund Committee (Abolition) Act, 
1986 the assets and liabilities of the Shipp. 
ing Development Fund Committee have 
vested in the Central Government from 3rd 
April, 1987 with the abolition of the 
SDFC. On the date of abolition of SDFC, 
the total amount of outstanding guarantees! 
counter-guarantees issued by erstwhile SDFC 
to private sector shipping companies 
amounted to Rs. 366.75 crores. 

The Shipping Credit & Investment 
Company of India has carried out financial 
appraisal of the shi pping companies assisted 
by erstwhile SDFC. In the case of those 
sick shipping companies which are consider-
ed to be viable rehabilitation· packages have 
been worked out for them by the Shipping 
Credit.& Investment Company of India 
Limited. These companies are expected to 
be able to service their restructured debt 
burden 

In the event that any sic~ shipping 
company assisted by erstwhile SDFC fails to 
meet its debt obligations under the 
SAFAUNS loans, deferred yard credit, etc., 
the obligations of subsisting guarantees! 
counter-guarantees would be met appropria-
teJy on the merits of the case in accordance 
with law. 

Import of Jute from BangIacJetIa 

360. SHRI SANAT ' KUMAR. 
MANDAL : Will the Minister of FINANCB 
be pleased to state : 

(a) whether at present the Jute Corpora-
tion of India (JCI) contemplates to import 
jute from Bangladesh; 

(b) if so, the quantity thereof; 

(c) whether it is a ract that the JCI has 
a large unsold stock of 5 lakh bales which 
has to be worked off; 

(d) if so, the necessity of importing jute 
from Bangladesh; 

(e) whether some of the jute mills in 
West Bengal have in their weaving ~tion, 
plants and equipment which are about 100 
years old and they are reluctant to under-
take modernisation and technology upgrada-
tion work thus resulting in not only large 
scale unemployment but also Joss of foreign 
exchange; and 

(f) if so, the steps Union Government 
have taken or propose to take to save the 
jute industry from the impending extinc-
tion? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIW AS MIRDHA) : (a) There is no 
proposal for import of raw jute from 
Bangladesh by Jute Corporation of IndIa at 
present. 

(b) Does not arise. 

(c) An on end June 1988 JCI was 
holding unsold stocks of around 15 lath 
bales of raw jute. 

(d) Does not arise. 

(e) and (f). It is a fact that most of 
the plants and equipment in weaving section 
of jute mills in India are very old. In 
order to facilitate modernisation, the 
Government has set up a Jute Modernisa-
tion Fund of Rs. 150 crores for modernisa-
tion/ rehabilitation of viable and potentially 
viable jute mills. Loan applications 
from 29 Jute Mills has been received out of 
which 9 applicatlQm has been sanctioned 

. assistance amoUntma to Rs. 38.52 ClOl'eS. 



JULY 29, 1988 Written Answer" 56 

Trade Delcit i. tel'Dls of US Dollars 

361. SHRl ~.P. UNNIKRISHNAN: 
Will'the Minister of COMMERCE be pleased 
to state : 

<a) India', trade deficit in terms of US 
dollars as on 31st March, 1988; 

(b) corresponding figures for the previous 
time years; and 

(c) the reasons for increase in trade 
deficit? 

11m MINISTER. OF STATE IN THE 
MINISTRY OF COMMERCE (SHRl P.R. 
DASMUNSI): (a) and (b). India's annual 
trade &ticit in terms of US Dollars during 
the last fout years are given below : 

Year 

1984·85 

1985·~6 

1986-87 (Il) 

1987-88 (P) 

Trade deficit in million 
US Dollars 

4534 

7162 

5972 

5109 

(Il) Revised. (P) Provisional 

The trade deficit has dec1ined successively 
during the last 2 years. 

(c) Docs not arise. 

Oosore of Textile Mills 

362. SHRI NATVARSINH SOLANKI: 
SHRl K.S. RAO : 

Will the Mini~ter of TEXTILES be 
pleased to state : 

(a> whether it is a fact that out of the 
total number of textile mills closed in various 
parts. of the country. a large nuniber of 
them were dOled alter the new textile policy 
aDDOUDCed in June, 1985; 

(b) if 10, to what extent such large 
number of closures were as a result of the 
DeW textile policy; 

(c) whether Union Government pro~ 
to justify the success of DeW textile policy 

such as revival in demand, fall in prices, 
increase in employment, increase in per 
capita cloth codsumption, etc; and 

(d) if so, the details thereof ? 

THE MINISTER OF TEXTILES (SHRI 
. RAM NIW AS MJRDHA) : (a) Yes, Sir. 

(b) The closute of textile mills is indica-
tive of a structural transformation in the 
textile industry. 

(c) and (d). During the last 3 years of 
the Policy, the textile industry as a whole 
has shown improvement in terms of produc-
tion as well as exports. In terms of index 
number of wholesale prices mill cotton cloth 
bas shown only a marginal increase from 
May, 1985 to May, 1988 whereas nylon/ 
terene and mixed cloth actually declined. 
The per capita consumption of textiles in the 
household sector whlch was 13.83 metres in 
1984 was estimated at 17.16 metres In 
1987. So far as employment IS concerned. 
while the work force in the orgaDlsed sector 
of the textile industry has come down, it IS 

estimated to have increased 10 the decen-
tralised sector. 

MOU Signed by SBI with EEPC 

363. SHRI G.M. BANATWALLA : WIll 
the Minister of FINANCE be pleased to 
state : 

(a) whether the State Bank of India has 
signed any Memorandum of understanding 
(MOU) with Engineering Export Promotion-
Council for boosting exports of engineering 
products; 

(b) if so, the main features of the MOV' 
~d ' 

(c) the anangements, if any, for review 
of the implementation of the MOV ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN TIlE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) to (c). The 
State Bank of India (SBI) has reported that 
it has not as yet signed llny Memorandum 
of Understanding (MOD) with Engineering 
Export Promotion Council (EEpc) for 
boosting exports' of engineering products 
from India. 
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Import of R.aw Cashew 

364. SHRI P.A. ANTONY: 
SHRI VAKKOM PURUSHO· 
THAMAN : 

Will the Minister of COMMERCE be 
pleased to state : 

(a) whether raw cashewnuts have been 
imported during the current year to cater 
to the cashew processing units; and 

(b) the annual requirement of raw 
cashewnuts and the quantity imported 'I 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSn : (a) Yes, Sir. 

(b) The total annual requirement of 
Indian Cashew Industry is estimated at S 
lakh toones of raw. cashew. 

Import of raw cashewnuts during the 
last few years i~ as under: 

Year 

1985-86 

1986-87 

1987·88 

Quantity (MT) 

23310 

49045 
42296 

Communications to SBI from MPs and 
MLAs 

36S. SHRI ANANTA PRASAD 
SETHI : Will the Minister of FINANCE be 
pleased to state : 

. 
(a) whether Government ,-are aware of 

complaint that the State Bank of India does 
not respond to the communications from 
MPs, MLAs and MICs; 

(b) if so, the reasons thereof; and 

(c) the number of such communications 
received by the bank. during the last one 
year, the average time taken in sendi~ 
their reply and the number out of them still 
remaining unreplied 'I 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) : (a) and (b). State 
Bank of India has reported that communi-
eations r~ived from MPs, MLAs and MLCs 

by i t5 various offices are responded to and 
in cases where any delay is expected in 
sending a final replY, an interim reply is 
sent. 

(c) Such communications are received 
from time to time at diverse levels and no 
centralised information is available in this 
regard. 

[Trans lation] 

Committee on Curtailmen~ of Expenditure 

366. SHRI RAM DHAN : 
SHRI BALWANT SINGH 
RAMOOW ALIA : 

Will the Minister of FINANCE be 
pleased to state : 

(a) whether Government had constituted 
a Committee under the Chairmanship of 
Cabinet Secretary for suggesting measures to 
curtail the expenditure during the year 
1988-89; 

(b) if so, whether Government have 
received the report of this Committee; 

(c) if so, the details thereof and action 
taken by Government thereon; and 

(d) if not, the time likely to be taken 
for submission of this report ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDnnJRE EN 
THE MINISTRY OF FINANCE (SHRI B. 
K. GADHVI) : (a) Yes, sir, 

(b) to (d). The deliberations of the 
Group are a part of internal decision making 
process in Government. 

Ban on Recruitment in Ministries 

367. SHRI RAJ KUMAR RAJ: Will 
the Minister of FINANCE be pleased to 
state: 

(a) the time by which the Government 
propose to withdraw completely the ban 
imposed on recruitment in various ministries; 
and 

(b) if the ban is not proposed to be 
withdrawn, the steps being taken by 
Government to deal with the increasing un-
employment 'I 

mE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
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THE MINISTRY OF FINANCE (SHRl B. 
K. GADHVI): (a) The Government have 
Iiberaliscd the guidelines regard.ing fillina up 
of vacancies, in May 1986. According to 
these guidelines, subject to fulfilment of 
certain conditions, vacancies in Government 
Departments-both Plan and non-Plan-
arising due to promotion, retirement, death, 
resignation, dismissal, removal or deputa-
tion, etc., can now be filled up. 

(b) Generation of productive employ-
ment is the central element in the develop-
ment strategy of the Seventh Plan. 

Besides, a number of beneficiary/employ-
ment oriented Schemes/Programmes like the 
Self-Employment Scheme for Educated 'Un-
employed Youth, Integrated Rural I)eye. 
lopment Progromme (IRDP), Scheme for 
Training of Rural Youth for Self-Employ-
ment (TR YSEM), National Rural Employ-
ment Programme (NREP), Rural Landless 
Employment Guarantee Programme 
(RLEGP), Scheme for Self-Employment for 
Urban Poor l SEPUP). etc, are also to be 
implemented during the Seventh Plan period 
in all States. 

[English] 

Sick Shipping Companie. 

368. SHRI K. RAMACHANDRA 
REDDY: Will the Minister of FINANCE 
be pleased to state: 

(a) the number of Indian shipping 
companies which are sick; 

(b) whether there are any Indian shipp-
ing companies which are not sick; 

(c) the total amount of loss suffered 
by these companies in 1 98.6 -8 7 and 1987-
88; aad 

(d) the steps taken to help these sick 
companies ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAI1tS 
IN THE MINISTRY OF FINANCE (SHIH 
EDUARDO FALEIRO) : (a) Financial 
appraisals carried out by the Shippin, 
Credit &. Investment Company of India 
Limited, have shown that 1 S Iodian 
Shipping Companies in the private sector 
were sick. 

(b) Yes, Sir. 

(c) The Shipping Credit & Investment 
Company of India Limited has reported 
that according to readily available informa-
tion which relates to 1986-8 7, 13 such 
shipping companies suffered losses amounting 
to Rs. 83.36 crores (approx.) during that 
year. 

. (d) With a view to rehabilitating sick 
but viable shipping companies,. depending on 
the merits of each ease, suitable rehabilita-
tion packages have been worked out by the 
Shipping Credit & Io.vestment Company of 
India Limited. The rehabilitation packages 
include inter-alitz restructuring of the out-
standing loans by converting the excess of 
the principal amount of the debt over the 
actual valuation of assets into zero rated 
bonds and the outstanding interest into 
cumulative convertible preference shares. 

Sale of Scindia Ship JAI .. A VIR 

369. SHRI V.S. KRISHNA IYER: 
Will the Minister of FINANCE be pleased 
to state: 

(a) ~ Government have permitted 
Scindia Stream Navigation Company to sell 
in auction its ship "JALAVIR" which was 
arrested ba Belgium by forei gn creditors; 

(b) if so, the details threof; 

(c) whether Government, through its 
consulate in Belgium, had made any efforts 
to salvage the ship and stop the sale of the 
ship by makmg payments to foreign credi-
tors on behalf of the Scindia Steam Naviga-
tion Company; and 

(d) if not, the reasons therefor ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) : (a) and (b). 
According to information available, two-
creditors of MIs. Scindia Steam Navigation 
Company Limited had brought execution 
proceedinp in the Court at Ghent (Be)gium) 
against m.v. "JALAVIHAR" and the 
Court bad permitted auction Sflle of the 
ve&$Selon 14.6.1988. Under Belgian law 
the first auction sale can be reopened for ~ 
second aad final auction, if a higher bid is 
IDJde by any interested party within 1 S days 
of the first auction. Such a bid having been 
ma4e, a secoad auction for the vessel is 
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scheduled to take place at Ghent (Belgium) 
on 29.7.1988. 

(c) A petition was filed on behalf of 
Goverpment of India in the Belgian Court 
opposing the auction sale. The petition was 
rejected by the Court. While an appeal 
had also been filed in the Superior Court, 
efforts are being made for a negotiated 
settlement. 

(d) Does not arise. 

Scheme to Promote Export of 
South Indian Tea 

370. SHRI T. BASHEER : 
SHRI PRAKASH CHANDRA 
SHRI SUB HASH YAUAV : 
SHRI H.B. PATIL : 

WiU tbe Minister of COMMERCE be 
pleased to state: 

{a) whether the South Indian tea has 
been witnessing a decline in production 
sharp fall in exports and unsteady prices; 

(b) if so, the reasons therefor; 

(c) whether Government haye any 
scheme to check these trends and promote 
South Indian tea; and 

(d) if so, the details thereof and the 
incentives conte~plated ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
Y.R. DASMUNSl) : (a) to (d). A Statement 
is given below. 

Statement 

Figures in respect of productbn, exports and price trends of South Indian tea for the 
last three years are as under-

Qty. in M. Kgs. 

Year Production Exports 

1985 

1986 

1987 

140 

139 

146 

62 

47 

34 * (*Estimated) 

Price Trend-(Rs./Kg.)-Inclusive of Excise Duty 

Year 

1985 

1986 

1987 

Cochin 

22.74 

19.76 

26.67 

There h1\S been some declining trend in 
the exports of South Indian tea for the 
following reasons-

(i) Lower prices of Sri Lankan teas 
and attempt by Sri Lanka to 
capture traditional markets for 
South Indian tea; 

(ii) adverse weather conditions that 
led to bigh cost of produetiol'l of 
South Indian tea; and 

Coimbatore 

22.93 

21.08 

23.54 

Coonoor 

16.11 

16.25 

19.27 

(iii) higher auction prices of South 
Indian tea as compared to Sri 
Lanka on quality considerations. 

A Scheme for grant of promotioJijll 
incentives on exports of South Indian tea 
has since been sanctioned by Government. 
The main features of this scheme are as 
under-

(1) Monetary incentives on incremental 
exports above the prescribed base level will 
he provided as per the followjng rates 
dependina on the country of exports-



63 Written Answer! ruLY 2'. I'" ".",ten Answers 64 

Country Base level Incentiye @·Rs. 1, Incentive @ Rs. * 1.50 
(M. Kgs.) per kg. (M. I{as.) per kg. (M. Kgs.) 

USSR 30 30-40 40 and above 

ARE 3 3-10 10 and above 
Iraq 3 3-10 10 and above 

USA 2 2 and above 

UK 1.3 1.3 and above 

Australia 0.1 0.1 and above 

Syria 0.1 0.1 and above 
Jordan 0.1 0.1 and above 

*These incentive rates however could be reviewed considcrin,g the trend of international 
prices. 

(2) The promotional incentive is di-
rectly related to increased export turnover 
and. therefore in case the exports do not 
register an increase above the bas;! volume 
there' will be no outgo of the incentive 
component. 

(3) The scheme will be implemented by 
Tea Boasd of India which will frame 
necessary guidelines. 

(4) The scheme would be in operation 
only during the financial year 1988 -8 9 
(July-1988 to March-1989). 

In<:ome Tax Pending Realisation 
371. DK. KRUPASINDHU BHOI 

Will the Minister of FINANCE be 
pleased to state : 

(a) the amount of income tax pending 
realisation as on 3 1 March, 1988; and 

(b) the steps taken to realise the income 
tax from the defaulters ? 

THE MINISTER OF STATE IN T.HE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA) : (a) The amount of arrears on 
account of income tax as on 3 1 .3 88 is not 
readily available. However, as on 31.12.87 
income tax demand to the tune of Rs. 
3179.34 crores was outstanding out of 
which Rs. 1270.41 crores had not fallen 
due for payment .. 

(b) The steps taken to realise the in-
come tax from defaulters include levy of 
penalty, issue of garaishee orders u/s 226 
(3) to direct the third parties to pay up 

amounts due from them to the defaulters, 
issue of recovery certificatas which enable 
the Tax Recovery Officers to effect recovery 
by attachmedt/sale of assets. In suitable 
cases, defaulters are arrested and put .in 
civil prison. Since a large part of arrear 
demand is locked up in appeals and settle-
ment/waiver petitions, appellate authorities 
are requested to dispose of appeals expedi-
tiously in the cases involving high demands 
and steps are taken to dispose of the 
settlement/waiver petitions also promptly. 
In suitable cases assessees are allowed to 
pay taxes in instalments. Administratively 
action plan targets have been fixed for 
reduction of arrears and the progress is 
being monitored at yarious levels. Recently, 
a 'Time Window' scheme for clearance of 
tax arrears has been introduced. The 
scheme is applicable to income ta.< demands 
certificated upto 31. 3.86 and provides for 
a rebate of 50% of the interest chargeable on 
late payments of tax if full payment of tax 
arrears along with 50% of the interest is 
made during 1.7.88 to 30.9.88. . 

Mobini Mills 

372. SHRI ATISH CHANDRA 
SINHA: . 
DR. V. VENKATESH : 
SHRI INDRAJIT GUPTA: 
SHRIMATI GEETA MUKHER-
JEE : 
SHRl MULLAPPALLY RAMA-
CHANDRAN·: 
SHRI SANAT KUMAR 
MANDAL: 
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Will the Minister of TEXTILES be. 
pleased to state : 

(aY whether there is a propO$al under 
consideration of Union Government to 
close down the Mohini Mills in ~Igbaria, 
West Bengal; 

(b) i; so, t~ details and r~sons there-
for; 

(c) the number of worken to be. 
render jobless thereby; 

(d) whether Union Government have 
received appeals for operating and reviving 
the Mohini Mills; and 

(e) if so, the reaction of Union Govern-
ment theret~ ? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MIRDHA): (a) to (e). In 
view of increasing losses of Mobini Mills; 
BeIgharia, the Government have relinquished 
the management of the Mill, by not extend-
ing the pariod of validity of the take-over 
notification which expired on 21.06.1988. 
The number of workers and staff affected 
by this deciSion is around 2000. 

Although some representations have 
been received in this regard, the Govp.m-
ment is not reconc;ldering the decision of 
relinquishing the management of Mohini 
Mills, Belgharia. 

Cbange in Textile Policy in the. 
Interest of Handloom Weavers 

373 SHRI BANW ARI LAL 
PUROIDT : Will the Ministes of TEXTILES 
be pJeased to state: 

(a) whether the textile policy announced 
by Government during 1985 has adversely 
affected the interest of handloom weavers 
as reported in the 'Indian Express· dated 7 
June, 88; 

(b) if so, whether Government propose 
to immediately ch~e or bring amendments 
in the textile policy in the interest of hand-
loom weavers; and 

(c) if so, by when and if not, ~ 
reasons therefor? 

THE MINISTBll OF TEXTILES (SHRI 
RAM NIW AS MIRDHA): <a> to (c). It i~ 

. . 
Dot coheet to say tbat the Textilo Poliq 
of Jwte, 1985 has adversely atfected the 
interests Df haadJoom weavers. HoweYer, 
Government has constituted a Committee 
on 13-5-88 fOr reviewing the proems of 
implementation of the policy in respect of 
the various sectors of Textile In4ustry with 

. particular emphasis on how rar the various 
tneasures· devised in the Textile Policy for 
protection of hand looms have been effective 
in achieving their objectives. 

BraDches of State Bauk of Indore 
iu Mathua 

374. SHRI MANVENDRA SINGH: 
Will the Minister of FINANCE be pleased 
to state: 

(a) the total number of branches df the 
State Bank of Indore in Matbura, Uttar 
Pradesh together with location thereof; 

(b) the total amount of loans granted 
by each branch during the t ast three years, 
year-wise; 

(c) the number of persons granted. loans 
during the above period, yearwise and pur-
poses for which the loans were granted; 

(d) the total amount of loans recovered 
during the last three years; 

(e) the details of applications for loans 
rejected and reasons therefor, year-wise, 
during the last three years; 

(0 whether Government are aware of 
complaints about discrimination being made 
by some officers of the bank in granting 
loan; and 

(g) if so, the action taken/proposed to 
be taken in this regard ? 

THE MINISTER OF STATE IN THE 
DEJ>ARTMENT OF ECONOMIC AFFAlltS 
IN THE MINIStRy OF FINANCE (SBlU 
EDUARDO FALEIRO) : (a) R.eserve Bast 
of Indla (RBI) bas reported that State BaDk 
of Indore has only one branch at cenUe' 
Mathura in Uttar Pradesh. 

(b) to (e). The ~uisite details .datma 
to loaDS aranted, Dumber of buuCJ!MK" 
amount recovered an4 JPPIic:atioD. ..... 
are aiftll be1o~ 
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Year Total No. of Purposes for Total • No. of 
amount persons which the loans amount applica-
of loans granted granted recovered tions 
granted loans FIxed WorkIng rejected 

Assets Capital 

(Rs. in 
lakhs) 

1985 7.9 65 

1986 8.63 63 

1987 7.81 88 

Some of the general reasons for rejec-
tion of the applications include non-viability 
of the scheme, the lack of credit worthiness 
of the applicant, applicant having already 
been financed by another bank, etc. 

(0 and (g). RBI bas reported that it 
has not receive~d any complaints about 
discrimination being made by the officers of 
the bank in granting loans. 

Recovery of Loans by State Bank of 
Indore 

375. DR. V. VENKATESH: 
SHRI RAJ KUMAR RAI : 

Will the Minister of FINANCE be 
pleased to state: 

(a) whether Government have taken 
note of a news item appearing in 'Navharat 
Times' of 25 May, 1988 that the State 
Bank of Indore (Regional office at BbopaJ) 
has entrusted the work of recovery of loans 
\0 cofrtractors; 

(b) if so, the details thereof; 

(c) whether such contracts for the 
recovery of loans have been given by other 
nationalised banks; and 

(d) if not, the reasons for permitting 
the Sta te Bank of Indore to appoint con-
tractors for the recovery of loans and 
advances? 

TIm MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) : (a) to (d). State 
Bank of Indore has reported that they have 
enaaged one private aaency for seizure of 
vehicles/realisation of overdues in cases of 

33 

23 

42 

(Rs. in 
lakhs) 

32 1 2 23 

40 2.51 11 
46 . 3.57 16 

borrowers particularly transport operators 
indulging in financial indiscipline and will-
ful default in repayment of bank du~s as 
the bank has the right to take possession 
of the hypothicated vehicles without re-
course to the court. Under the jurisdiction 
of their Bhopal Zonal office, only one 
vehicle was seized by the agency and the 
same was immediately released on the 
assurance- of the borrowers to repay the 
overdues of the bank. 

Scrutinv and Audit of Activities 
of Peerless General Finance 

and Investment Company 

376. KUMARI MAMATA BANERJEE: 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether it is a fact that the Iteserve 
Bank of India has recently carried out a 
special scrutiny and audit of the activities 
of the Peerless General Finance and Invest-
ment Company; 

(b) whether the scrutiny was simul-
taneously conducted In Bombay, Calcutta, 
Delhi and Madras and if so. the reasons 
therefor; and 

(c) the results of the special scrutiny? . 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) : (a) to (c). Reserve 
Bank of India (RBI) has reported that it 
has recently conducted inspection of ~ the 
Peerless General Finance and Investment 
Company Limited under Section ~SN of 
Reserve Bank of India Act, 1934. Besides 
the Head Office of the Company at Calcutta. 
its Regional Offices at Bombay. Calcutta, 
New Delhi and Madras aad 14 branches 
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have also been inspected. RBI has further 
reported that the Inspection Report has not 
yet been final ised. 

Cultiv.ltioD of Silk and Tassar in Andbra 
Pradesh 

I. 

377. SHRI V. TULSlRAM: Will 
the Minister of TEXTILES be pleased to 
state: 

(b) the total production of silk' and 
tassar in the State dUring the said period; 
and 

(c) the advantages to the farmers to 
shift to silk and tassar production in ~om­
parison to normal agriculture ? 

~ . 
TIlE MINISTER OF TEXTILES (SHRI 

(a) the. gross area under cdltivation of 
silk and ta5sar in Andhra Pradesh during 
the last two years; 

RAM NIWAS MlRDHA) : (a) and (b). The 
gross area under cultivation of mulberry 
and tassar host plants and the total produc .. 
tion of thtse varieties of silk in Andhra 
Pradesh during the Jast 2 years is as 

, under: 

Area (Hect.) Tassar Production (Tonnes) 
Mulberry host Mulberry Tassar 

Plant 

1986-87 36,437 6000* /275 ** 1460 2.24 
1987-88 43,289 6000* /700** 1887 1.06 

*Scattered in forests. 
**Block plantation. 

(c) Mulberry Sericulture gives a high 
return which is around Rs. 20,000 per 
hectare of irrigated mulberry and Rs. 6000 
to Rs. 8000 per hectare of rainfed mulberry 
pet annum. This 1S a relatively good return 
as compared to normal agricultural crops. 
Tassar production in the State is normally 
carried out in the forest areas \\here the 
host plants are readily available. This acti. 
vity does not substitute normal agnculture 
bl1t supplements the income of those who 
undertake it. 

Amalgamation scheme for National 
Text~le Corporati-on Mills 

378. SHRI INDRAJIT GUPTA: 
SHRIMATI GEETA MUKHER-
JEE: 
SHRIMATI D.K. BHANDt\RI : 

Will the Minister of TEXTILES be 
pleased to state : 

(a) whether the National Textile Cor-
poration has k.u:1ched an arnalgation 
scheme; 

(b) if so, the details thereof; 

(c) whether it is a fact that the trade 
unio'ls il\ the textile industry are not in 
favour of this amalpmation scheme; and 

(d) if so, tbe details and Government's 
reaction thereto ? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MlRDHA): (a) to (d). 
NTC has formulated a tum-around strategy 
based ill er-alia on restructuring of unviable 
units. The Government have received re-
presentations from the Trade Unions in this 
connection. However, the scheme is still in 
its preliminary stage of discussions at various 
levels in the NTC itself. 

World Bank Aid 

379. SHRI PRAKASH CHANDRA: 
SHRI SUBHASH Y ADAV : 

Will (he Mjl1ister of FINANCE be 
pleased to state : 

(a) whether Government's attention has 
been drawn to the news- item appearing in 
"The Hindustan Times" dated 15 June. 
1988 whe~jn it has been stated that World 
Bank has recommended S 1. 8 Billion aid to 
India; 

(b) if so, the purpose for which it will 
be utilised; and 
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(c) the terms and conditions of this 
loan , 

THE MlNISTBR OF STATE IN THE-
DBPAllTMENT OF ECONOMIC AFFAIRS 
J N nm l4INlSTRY OF FINANCE (SHRI 
EDVAIlDO FALEIRO): (a) Yes, Sir. The 
total aid pJedaes indicated at the Consor-
tium~Meeting held in Paris on June 20-21, 
1988 were of the order of US S 6.3 
billion. Of this, US S 3.9 billioD is likely 
to be on conoessional terms as compared 
with US S 3.8 billion recommended by the 
World Bank. 

(b) and (c). The details such as purpose 
and terms and conditions of such, assistance 
ate known as and when bilateral and multi-
Jateral'aid negotiations are completed/fina-
Bud. . 

Income Tax Raids 

380. SHRI H.M. PATEL: Will' 
the Minister of FINANCE be pleased to 
atate : 

(a) how much time is taken by the In-
come Tax Department to process for further 
action in respect of a search, seizure and 
raid carried out by them; 

(b) the total number of raids conducted 
by the Income Tax Department liuring 
1986-87, the estimated value of cash and 
otlaer assets seized and the hidden assessed 
income disclose4; and 

(c) the total number of the~ raids in 
rapect of which further action has been 
taken ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA): (a\ In aU Income-tax search 
aases, further action commences immediately 
after the search. Scrutiny of seized docu-
ments and follow up investigation are con-
ducted and the Investigation Wing of the 
lDeome-tax Department hands over the 
CIllO to the Assessing Officer. In cases 
wbere valuable assets are seized durinl the 
tearcll, the Asscasiua Officer i, statutorily 
rcqQired to pass an order within 120 day. 
of the search, in a summary manner, esti· 
matina unaecouated idcanc and calculatioa 
the consequential liability to taxes, mferest 
.... penalty. Baaed on the liability so 

worked out, tbe Oftlcer has to order reten-
tion or rplease of assets seized. The assess-
ment .proceedings in seareh cases are also 
completed expeditiously and in' any case 
'YIthin the statutory period of two years 
from the end of the relevant assessment 
year. 

(b) During the financial year 1986-81, 
the Income-tax Department conducted 7054 
searches resulting in the seizure of prlma~­
facie unaccounted assets worth approxi-
mate1y Rs. 100.70 crores. During the 
period 10.9.1986 to 31.3.1987, tbe per-
sons searched had admitted concealment of 
income to the tune of Rs. 36.85 croles in 
the statements given at the time of search. 
The amended provisions of the Income-tax 
Act providing for such admissions, without 
attracting penal provisions, came into effect 
from 10.9.1986. 

(c) Appropriate further action has been 
taken in aU the cases where searches were 
conducted during the financial year 1986-
87. 

Permanent Account Numbers for I~comc 
Tax Payers: 

381. SHRI THAMPAN THOMAS: 
Will the Minister of FINA~CE be pleased 
to state: 

<a) whether under the Income· tax Jaws 
it is an obJigation on all tax payers to quote 
the permanent Account number (Djrect 
Taxes) in all income-tax documents; .. 

(b) whether the Income-tax Department 
has provided permanent account number of 
all tax payers; 

(c) if not. which are the States where 
permanent account numbers have not been 
provided; 

Cd} whether Government aided educa-
tional institutions' employees paying income 
tax have been provided with permanent 
account numbers; and 

(e) if not. the reasons therefor ? 

THE MINISTER OF STATE IN TIm 
DEPARTMENT OF REVENUE IN THE 
MINlSTR.Y OF FINANCE tSHRI A.K. 
PANJA) : (a) Yes. Sir. Uader sub-section 
(5) of section J 39A of the IncOme-tax Act, 
1961 where a pennanont account DUmber 
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bas been allotted or is deemed to have been 
allotted to any per.son under this section, he 
shall : 

(i) quote such number in aU his 
returns to, or correspondence with, 
2ny income-tax authority; .. 

Oi) quote such number in all cbaUans 
for the payment of any sum due 
under this Act; 

(iii) quote such number in aU docu-
ments pertaining to such transac-
tions as may be prescribed by the 
Board in the interests of the 
revenue,. and entered into by him. 

(b) and (c). The work of allotment of 
permanent account numbers to tax payers 
has almost been completed in the regions 
under the control of the Chief Commissio-
nets of Income-tax, Madras, Bangalore, 
Hyderabad and Pune through Computer 
Systems. At the rest of the centres, the 
work of allotment of permanent account 
numbers to tax payers through computers is 
progressing. 

(d) and (e). Like any other tax payer, 
employees of Government aided educational 
institutions who have taxable income and 
apply for allotment of permanent account 
numbers have to be allotted such permanent 
account numbers. 

Non-Uhlisation of Funds by JCI 

382. SHRI G.S. BASAVARAJU : 
SHRI S.M. GURADDI : 

Will {he Minister of TEXTILES be 
pleased to state: 

(a) whether the allocation of Rs. 10 
crore was made to the Jute Corporation of 
India (leI); 

(b) if so, whether the Jute Corporation 
of India propose to formulate schemes for 
building up necessary infrastructure for the 
expansion of operation; 

~ 

(c) if so, by what time the Jute Corpo-
ntiOll of India is likely to utilise the funds; 
and 

(d) if not, the reasons therefor? 

THE MINISTER. OF TBXTILES (SHRI 
RAM NIW AS MIRDHA): (a) to (d). Out 
of Jute Special Developmcot Fund of Rs. 
tOO craMS a SWD of Rs. 10 crores Iu!s been 

earmarked {or assistance to SCI and its 
cooperative procurement agencies tor COBs .. 
truction of godowns and creation of infra ... 
structural facilities. Out of this earmarted 
outlay a sum of Ri. 2 crores has .beady 
been placed at the disposal of JCI to enable 
them. to sub-allot this amount amonc the 
various state level Cooperative Procurement 
Agencies for construction of powns. 80Jne 
of the state level organisatiodS liave submit-
ted their schemes for construction of god-
owns t6 JCI and these are presently under 
scrutiny by a Committee set up by JCL 
Very shortly the schems will become opera-
tional. 

Voting Machines in Elections 

383. SHRI C. JANGA REDDY: Will 
the Minister of LAW AND JUSTICE be 
pleased to state : 

(a) the estimated savings in general 
elections for the Lok Sabha and all State 
Assemblies if ballot paper is substituted by 
voting machines; 

(b) whether the voting machines Rduce 
chances of bogus voting, impersonation. 
number of invalid ballot papers, countina 
time, booth captute and other malpractices; 

(c) whether the Representation of 
.people's Act, 1951 requires an amendment 
for the use of voting machines in elections; 
if so, the reasons for not bringing forward a 
Bill for such an amendment as yet; and 

(d) whether any decision for acquisition 
of voting machines for use in the next gene-
ral elections has been taken; if so, the 
details thereof ? 

THE MINISTER OF STATE IN THE 
MlNISTAY OF LAW ~~D JUSTICE 
(SHRI H.R. BHARDWAJ): <a> On the 
basis of thg estimates made about two 
years ago. the saving is expected to be of 
the order of Rs. 22.5 croleS. 

(b) There is no device in"the e1ectr0Dic 
voting machine to cb.eck imPeISODatioD 01' 
bogus voting or prevent booth capturiDa. 
However, there are several opctatiobal. 
administrative and financial advantaaes .. 
mentione4 in the Question. like quicbnhte 
of countiD& time, elimination of iIWalid 
ballot papers due to smudainl. disputes 
about counting, mis-appropriation of haJIot 
papers, tampcrina with ballot boxes. etc. 
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4 (c) and (d). Government have taken a 
preliminary decisioI\ to replace the ballot 
paper system with the electronic voting 
machines. No decision bas been taken so 
far about the Introduction of such machines 
In the next General Elections. Before the 
voting machines can be introduced, suitable 
mnendments would have to be made to the 
relevant sections of the R.P. Act, 19 S 1. 
This would be taken up as soon as a final 
decision is taken. 

Raising of Finantes throngh Foreign 
and Internal LoAn 

384. SHRI NITYANANDA MISRA: 
Will the Minister of FINANCE be pleased 
to state: 

(a) the yearly finance being raised by 
Government through foreign loan and inter-
Dalloan separately; 

(b) the financial returns that these 
moneys ~tch pc;r year through investment; 

(c) the gap between the investment and 
the return; 

(d) to what extent more investment and 
less goods ·produced is increasing the rate 
of inflation; and 

(e) Government's reaction in this 
regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI 
B.K. GADHVI) : (a) The amounts raised 
from internal (market) loans and external 
loans, net of repayments, from 1985-86 are 
given below : 

(Rs. crores) 

1985-86 1986-87 1987-88 
(Provisio-
nal 
actuals) 

1988-89 
BE 

Internal (market) 
loans 

External loans 

4886 

1730 

(b) and (c). The expenditure on account 
of interest payments on loans and other 
borrowings and the receipts from interest, 
dividends and profits, as estimated in the 
Budget for 1988-89 compare as follows: 

Ci) Interest payments 

(ii) Interest receipts, 
dividends and 
profits 

(Rs. crores) 
BE 1988-89 

14100 

7159 

(d) and (e). The higher rate of inflation 
~rienced last year as well as the decline 
ill production were the consequence of the 
unprecedented drought. Etrorts are beina 
made on a wide front to make up for the 
Joss in production and to bring prices under 
dleck. 

SS44 7000 7000 

1993 3147 3143 

IIF Study in India's Debt Position 

385. SHRIMATI GEET A MUKHER-
JEE : W,ll the Minister of FINANCE be 
pleased to state : 

(a) whether Government's attention has 
been drawn to the study of the Washington 
based Institute for International Finance on 
India's foreign debt position; and 

(b) if so, the details and Government's 
reaction to the views expressed by the 
institute ? 

THE MINISTER OF FINANCE (SHRI 
S.B. CHAVAN): (a)' and (b). Yes, Sir. 
The ~ntry Report on India prepared by 
the Instttute of International Finance is a 
confidential document intended for use of 
UP members only. As such, it is not consi-
dered appropriate for Government to com-
ment on its contents. 
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Conference of Income Tax 
Commissioners 

386. SHm KRISHNA SINGH: Will 
the Minister of FINANCE be pleased to 
state: 

(a} whether a two-day All India Con-
ference of Income Tax Commissioners was 
held in New Delhi on June 6-7, 1988; 

(b) if so, the details of decisions taken 
at the Conference; an j 

(c) the steps taken in pursuance there-
of '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA) : (a) Yes, Sir. 

(b) and (c). No decisions were taken at 
the Conference. Recommendations made 
are under study. 

World Bank Report on Devaluation 
of Rupee 

387. SHRI S.M. GURADDI: 
SHRI S.B. SIDNAL : 

Will the Minister of FINANCE be 
pleased to state : 

(a) whether sickness among the ~ngi­

neering companies may increase due to tbe 
devaluation of rupee that took place during 
the last few years; 

(b) whether the report of tbe World 
Bank has stated that engineering firms in 
India have been affected by the devaluation 
of the rupee apinst many hard currencies; 
and 

(c) if so, the other features of the 
report, and to what ext_ent Government have 
examined them ? 

THE MINlSTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) : (a) The exchaD(C 
rate of the rupee is fixed with reference to 
the exchange rate movement of a suitably 
weighted basket of currencies mainly of 
countries which are India's tradina partners. 
In a regime of ftoatins exchange rates, up~ 

ward and downward movements of the 
value of rupee which depend upon the fluc-
tuations in the value of these currencies is a 
normal phenomenon. An appreciation in 
the value of other currencies while increas-
ing the cost of imports to the industrial 
sector, would make exports from the sector 
more competitive. 

(b) and (c). Government of lndia is not 
aware of any final report of the World Bank 
in this regard. 

Setting up a Financial Institution for 
Providing Fund to Irrigation ProjedS' 

388. DR. G.S. RAJHANS: 
SHRIMATI MADHUREE 
SINGH: 

Will the Minister of WATER RESOUR-
CES be pleased to state : 

(a) whether Union Government are 
considering the idea of setting up of finan-
cial institutions which will provide- funds to 
irrigation projects languishmg for years on 
land owing to meagre allocations from State 
budgets; 

(b) if so, the details thereof; 

(c) the details of the irrigation projects 
which are to be provided financial help 
through institutions during the Seventh and 
Eighth Plan; and 

(d) the extent to which the pending 
projects lying due to fiancial constraint are 
likely to be cleared ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHI) : (a) to (d). 
Irrigation Projects are funded and imp1e- -
mented by the State Governments. It is 
generally felt that the State Governments 
are not in a position to provide adequate 
o~tlays to large projects aad that suitable 
mechanism should be evolved to provide 
adequate financial assistance to nationally 
important projects through the River Basin 
Organisations. 

Retrenchment of Workers under 
NTC MlIIs in West Bengal 

389. SHRI HANNAN MOLLAH: 
Will the Minister of TEXTn..ES be pleased J 
to state; 
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(a) wheth~r 10,000 textile workers 
under the NoT.C. mills in West. Bengal are 
likely to be retrenched; 

(b) if so, the reasons therefor; and 

(c) the details of steps being taken to 
rehabilitate the retrenched workers? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MIRDHA) : (a) to (c). NTe 
Milts have not resorted to retrenchment of 
workers. However, NTC is implementing 
labour ra'tionalisation schemes only on the 
basis of voluntary resignations or in consul-
tation with the labour unions. 

l\lubane Reservoir of Bihar 

390. SHRI RAM SWARUP RAM: 
Will the Minister of WATER RESOURCES 
be pleased to state : 

(a) whether the State Government of 
Bihar has sent rev!sed proposal in respect 
of Muhane Reservoir Project for its appro-
val by Union Government; and 

(b) if so, the time by which it will be 
cleared ? 

THE MTh.""ISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHI): (a) ~o, 
Siro 

(b) Does not arise. 

Circulation of Fake tOO-Rupee 
Currency ~otes 

391. SHRI VISHNU MODI : Will the 
Minister of FINANCE be pleased to state : 

(a) whether it has come to the notice 
of the Government that fake currency notes 
of Rs. 100 denomination are in circulation 
in major cities of the country; 

(b) if so, steps taken by Government to 
un-earth this anti-national gang at national 
international level; and 

(c) the steps taken by Government to 
caution the public into dealing with the 
currency notes of Rs. 1 JO denomination ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): The Central 
Bureau of Investigation has reported the 

following details of fake note of Rs. 100 
-denomination seized in several States/Union 
Territories during the last three years : 

Year 

1986 

1987 

No. of pieces 

20014 

5793 

1988 (Jan-May) 825 

Total value 

Rs.20,01,400 

Rso 5,79,300 

Rs. 82,500 

(b) In order to prevent counterfeiting, 
the Indian Currency and bank notes are 
printed on a special mould paper with 
special security inks and incorporate the 
following security features: . 

(1) Water-mark of Ashoka PUiar 
design; 

(2) Multi-colour offset printing; 
(3) Security thread in the case of notes 

of Rs. 5 denomination and above; 
(4) Intaglio printing on higher denomi-

nation notes of Rs. 10 and above; 
and 

(5) In addition to the above, Rs. 500 
has a latent image and a portrait. 

Besides, the Central Bureau of Investi-
gation also consolidates and circulates to 
all State Governments and Union Terri-
tories information relating te counterfeit 
currencies to facilitate detecti8n of forged 
currency notes. Counterfeiting of Indian 
Currency /bank notes is an offence under 
Section 489E of Indian Penal Code. The 
concerned authorities take immediate action 
to arrest the culprits and confiscate the 
materials used, by them whenever any 
counterfeiting case is detected. Such persons 
are 'also punished according to laW. 

(c) In order to acquaint the public with 
the salient features of genuine notes which 
inc1ude notes c,?f Rs-. 100 denomination and 
to enable them to distinguish between 
genuine and forged notes, Reserve Bank of 
India issued a Prcss Release in August, 
1987 \\hich is laid on the Table of the 
House. 

(Pbced in library. See No. LT-6341/88J 
Change in the Pattern of Funding 

for Irrigation DevclopmeO( 

392. SHRI KAMAL NATH: Will the 
Minister or WATER RESOURCES be 
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pleased to state: 

(a) whether Government are contem-
plating to ensure a stronger and more dyna-
mic role for the centre in irrigation develop-
ment by returning to the big dam concept 
and change in the pattern of central 
funding; 

(b) if so, the extent of development of 
irrig.ation potential envisaged as a result of 
that; and 

(c) the broad outlines of the changes in 
the pattern of central funding as compared 
With the existing ones? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHI) : (a) to (c). 
There is no proposal under consideration 
either for changing the present strategy of 
combination of major, medium and minor 
irrigation schemes for irrigation develop-
ment, or the existing pattern of funding in 
the irrigation sector. 

Delay in Completion of SYL Canal 
due to Malis L:\odus of Migrant 

Lnhourcrs 

393. SHRI MOHD. MAHFOOZ ALI 
KHAN: Will the Minister of WATER 
RESOURCES be bleased to state: 

(a) whether it is a fact that following 
killings of a number of migrant labourers 
by the terrorists, there has been mass exo-
dus of migrants from the SYL Canal site 
putting the work virtually at a stand-still; 

(b) if so, the details thereof and its 
overall impact on the completion of the 
SYL Canal; and 

(c) the steps taken by Government to 
ensure that the work on the SYL Canal 
does not suffer ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHI) : (a) to (c). 

Following the incident on the SYL Canal in 
May, 1988 the labour strength of migrant 
labour fell from 8300 to about 1800. 

Immediately after the incident a number 
of police/security pickets have been set up 
by the Government of Punjab to restore the 
confidence of staff, labour and contractors. 
As a result, the labour strength picked up 
to about 2860 by tlie end of June, 1988. 
The progress is being monitored to resolve 
bottlenecks and avoid delays. 

[Tlan.1!ation] 

Opening of Regional Rural Banks 
in Madhya Pradesh 

394. SHRI MAHENDRA SINGH: 
Will the Minister of FINANCE be pleased 
to state: 

(a) the number of regional rural banks 
presently functioning in Madhya Pradesh 
distriet- wise; 

(b) whether these regional rural banks 
are running profitably or in loss and the 
details in this regard; and 

(c) whether Government propose to 
open any more regional rural banks in 
Madhya Pradesh; if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) At present 
there are 24 regional rural banks (RRBs) 
in Madhya Pradesh. These 'RRBs cover 
44 disriets in the St3te as per details given 
in the statement below. 

(b) NABARD has reported that in 
Madhya Pradesh during 1987 three regional 
rural banks made profit of Rs. 25.20 lakhs. 
The remaining 21 RRBs during that year 
incurred losses amounting to Rs. 614.90 
lakhs. 

(c) There is no proposal for the present 
to. open more RRBs in Madhya Pradesh, 

Statement 

S1. No. Name of the R.R.B. 

2 

1. Kshetriya Gramin Bank, Hoshangabad. 

2. Bilaspur-Raipur Kshetriya Gramin Bank, 
Bilaspur. 

District(s) Covered. 

3 

Hoshangabad & Raisen 

Bilaspur . &: Raipur 
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1 2 

3. Rewa-Sidhi Oramin Bank, Rewa. 

4. Bundelkhand 
Tikamgarh. 

Kshetriya Gramin Bank, 

5. Sharda Gramin Bank, Satna. 

6. Surguja Kshetriya Gramin Bank, Ambikapur. 

7. Bastar Kshetriya Gramin Bank, JagdaJpur. 

8. Durg-Rajnandgaon Graroin Bank, Rajnandgaon. 

9. Jhabua-Door Kshetriya Gramin Bank, Jhabua. 

10. Rajgarh Kehetriya Gramin Bank, Raigarh. 

11. Shivpuri-Guna Kshetriya Gramin Bank, 
Shivpuri. 

12. Damoh-Panna Sagar Kshetriya Gramin Bank, 
Damoh. 

13. Dewas-Shajapur Ksbetriya Gramin Bank, 
Dewas. 

14. Nimar Kshetriya Graroin Bank, Khargone. 

15. MandJa-Balaghat Kshetriya Gramin Bank, 
Mandla. 

16. Chindwara-Seoni Kshettiya Gramin Bank, 
Chbindwara. 

17. Rajgarh Kshetriya Gramin Bank, Sehore. 

18. Shabdol Kshetriya Graroin Bank, Shahdol. 

19. Ratlaro-Mandsaur Kshetriya Gramm Bank, 
Mandsaur. 

20. Chambal Kshetriya Graroin Bank, Morena. 

21. Mahakaushal Kshetriya Gramin 
Narsinghpur. 

Bank, 

22. Indore-Ujjain Kshetriya Gramin Bank, Ujjain. 
23. Gwalior-Datiya Kshetriya Gramin Bank, Datia. 
24. Vidisba-Bhopal Kshetriya Gramin Bank. 

Vidisha. 
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3 

Rewa & Sidhi 

Chhatrapur & Tikamgarh 

Satna 

Surguja 

Bastar 

Durg & Rajnandgaon 

Jhabua & Dbar 

Raigarh 

Shivpuri & Guna 

Damoh, Panna & Sagar 

Dewas & Shajapur 

West & East Nimar 

Mandla & BaIaghat 

Chhindwara & Seoni 

Rajgarh & Sehore 

Sbahdol 

RatJam & Mandsaur 

Bhind & Morena 

Narsinghpur & JabaJpur 

Indore & UJjain 
Gwalior & Datia. 
Vidisha & Bhopal 

Demand-vs-Supply of Janata Cloth 
in U.P. (b) whether Government of Uttar 

395. SHRI HARISH RAWAT: Will 
the Minister of TEXTILES be pleased to 
state: 

Pradesh has not lifted the alloted quantity 
of janata cloth and janata sarees during 
these years; and 

(c) if so, the reasons thereof and the 
steps being taken to ensure the timely supply 
of these items to this State? 

(a) the total annual demand made by 
Government of U.P. for janata cloth and 
janata sarees during the last three years 
and the supplies made vis-a-vis their 
demand; 

THE MINISTER OF TEXTILES 
(SHRI RAM NIW AS MIRDHA) : (a) The 
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annual targets of Janata cloth alloted to tbe 
. State of Uttar Pradesh and the actual deli-

verties made during the last 3 years are as 
under: 

Year 

1985-86 

1986-87 

1987-88 

Targt in 
million Sq. 
meters 

100 

120 

120 

Deliveries 
made in 

million Sq. 
meters. 

105.83 

119.05 

83.88 

(b) The responsibility for production 
and distribution of Janata Cloth vests with 
the State Governments. Thus, the janata 
cloth produced by implementing agencies 
in U.P. State is lifted and distributed by 
agencies approved by the State. 

(c) Does not arise. 

[English] 
Inflation in Metropolitan Cities 

396. SHRI M. RAGHUMA REDDY: 
SHRI C. MADHA V REDDY : 

Will the Minister of FINANCE be pleased 
to state: 

(a) whether all the four metropolitan 
cities in India have not only posted double 
digit inflation during the twelve months 
ending April, 19 88 bu t als(l registered a 
higher rate than the All India average of 
10.4 per cent of the period; 

(b) if so, the reasons thereof; and 

(c) the effective measures taken or 
proposed to be taken to control the infla-
tion in the country 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AfFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) : (a) Yes. Sir. 

(b) The All India Index is based on 
the average of 50 centres. The higher 
rate of price rise in metropolitan cities 
durinS the period was due greater pressure 
of demand in a ye~r of severe drought. 

(c) The specific measures taken by the 
Government to keep the price rise under check 

include eJ1hanced. distribution of foodgrains 
through Public Distribution System (POS); 
Strengthening of the PDS with tbe opening 
of additional outlets; import of essential 
commodities like pulses, edible oils and sugar; 
strict economy in Government expenditure; 
moppina up of excess liquidity in the eco-
nomy and intensive action against hoarders 
and profiteers. 

Flow of Credit to Punjab 

397. SHRI KAMAL CHAUDHRY: 
Will the Minister of FINANCE be 
pleased to state: 

(a) whether the inflow of credit to 
Punjab for developmental purposes is 
insufficient; 

(b) .if so, the facts thereof; and 

(c) the steps taken or proposed to be 
taken to raise the credit flow to that 
State? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) : (a) No, Sir. 

(b) and (c). The aggregate deposits of 
the banks in Punjab registered a growth of 
19.9% during the year 1987 and the 
advances during the same period also 
increased by 14.4%. The overall perfor~ 

mance of the banks under Annual Action 
Plan (AAP) 1987 was to the extent 
of 123% of target. 

Further in \iew of the disturbed COD<ii~ 

tions in Punjab special concessions have 
been extended to borrowers in Punjab which 
inte -alia include sanctioning of ad-hoc 
credit facilities wherever required on merits, 
additional working limits beyond the exis-
ting limits, suitable relaxations in terms 
and conditions of sanction of advances for 
a limited period such as lowering of margin' 
requirements (except in~reases of commodi-
ties covered under selective credit control), 
rescheduling of repayment programme, 
relaxation in norms for inventory and 
receivables, extending the period' of realisa-
tion of bills etc. 

In accordance with the Reserve Bank 
of India guidelines in this regard, the banks 
have allowed concessions to 38468 urlits 
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in Punjab involving an amount of Rs. 
162.4lcrores from 6th June, 1986 to 
31st December, 1987. This is in addJtion 
to Rs. 1 i 5.4 3 crores already provided to 
599S units between 1.1.1985 to 
31.5.1986. 

Export of Cotton 

398. SHRI BHADRESWAR TANTI: 
WiJI the Minister of TEXTILES be pleased 
to state: 

(a) whether any cotton was exported 
during last three years till date; 

(b) if so, the value and the quantity 
thereof; 

(c) the names of the countries to which 
cotton was exported; and 

(d) whether the contracts have been 
fully executed ? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MIRDHA): tal and (b). 
The quantity and value of colton exported 
during the jast three years and the current 
year are as follows : 

Year Quantity 
(m lakh bales) 

1984-85 1.79 

1985-86 4.14 

1986-87 13.65 

1987-88 0.43 (Registered 
for export) 

Value 
(m Rs. 
crores) 

59.02 

91.97 

243.90 

21.15 

(c) Cotton is exported mainly to BangIa 
desh, Belgium, Bulgaria, China, Czechoslo-
vakia, West Germany, Spain, Korea, 
Poland, Sri Lanka, Japan, Singapore, 
Thailand and Turkey. 

(d) The contracts have been fulfilled 
except in respect of 3854 bales by Cotton 
Corporation of India and 43 bales by 
Maharashtra State Cooperative Cotton 
Gtowers' Marketing Federation in 1986-87. 

Housing Schemes of LIC 

399. SHRI RADHAKANTA DIGAL : 
SHRI Y ASHWANTRAO 
GADAKH PATIL : 

Will the Minister of FINANCE be 
pleased to state : 

(a) whether the Life Insurance Corpora-
tion of India has introduced some new 
housing schemes to give a fresh thrust to 
the housing ac tivities in the country; 

(b) if so, the details of these schemes; 

(c) the extent to which the new schemes 
would help the policy holders in getting 
loan from LIC to buy houses; 

(d) y,h~ther LIC has modified some 
rules pertain;ng to the sanction of loan to 
the customers; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY' OF FINANCE 
(SHRI EDUARDO FAlEIRO): (a) and 
(b). A new housing scheme allnmg at broa-
dening the scope of the eXlstmg housmg 
scheme at places where flats system is in 
vogue is belDg finalised by LIC. The 
scheme would enable the LIC to grant 
loans for purchase/constructIOn of house/ 
fiats, etc. against proper secunty WIthout 
the requirement of the first mortgage of 
the property. 

(c) Smce creation of first mortgage of 
property will not now be Insisted upon, a 
larger number of pohcyholder~ Will be able 
to get loans for construction/purchase of 
houses/fiats under the new scheme. 

(d) and (e). Yes, SIr. In the modified 
'Own Your Home' Scheme effective from 
October, 1987, LIC has introduced graded 
system of interest rates ranging from 12% 
for loans upto Rs. 50,000, 13% for 
loans between Rs. 50,000 to Rs. 
1,00,000, 14% between Rs. 1,00,000 
and Rs. 2,00,000 and 15% for loans 
over Rs. 2,00,000 as against the uniform 
nte of 13%. Maximum loan of Rs. 2.S 
lakhs will be available irrespective of 
population criteria and for metropolitan 
cities like Delhi, Bombay, Madras and 
Calcutta, it will be Rs. 3,00,000. Proce-
dures and Application Forms have been 
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simplified to enable borrowers to avail loan 
even during the course of construction 
under the Self Financing Schemes of Govern-
ment/Statutory Authorities. Loans can be 
obtained on production of letter of Allot-
ment from the concerned authority/Share 
Certificate issued in favour of the applicant 
by a Co-oPerative Housing Society. 

IDBI Schemes for Assistance for 
Energy Conservation 

400. SHRIMATI BASAVA 
RAJESWARI : Will the Minister of 
FINANCE be pleased to state ; 

(a) whether t~ Industrial Development 
Bank of India (lOBI) has decided to pro-
mote two schemes of financial assistance 
to eligible industrial units for the promotion 
of energy conservation in industry; 

(b) if so, the details of the schemes; 

(c) the total financial assistance pro-
posed to be provided; and 

(d) the extent to which these schemes 
are likely to promote energy conservation ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO F ALEIRO) : (a) and (b). With 
a view to encourage energy conservation in 
industry, the Industrial Development Bank 
of India (lDBI) has launched in June, 1988 
two schemes of financial assistance to 
eligible industrial units which have been 
in operation for a minimum period of 5 
years. Under these Schemes known as 
Energy Audit Subsidy' (EAS) Scheme and 
Equipment Finance for Energy Conservation 
(EFEC) Scheme, the IDBI wiJI subsidies 
the cost of preparation of preliminary 
audits and detailed energy audits by 
approved energy consultants including 
National Productivity Council, Petroleum 
Conservation and Research Association and 
the Technical Consultancy Organisation 
promoted by all India Financial Institutions 
to the extent of 50% of the cost. The 
subsidy will be upto Rs. 10,0,90 for preli-
minary audits and Rs. 1,00,000 for detai-
led energy audit. Assistance under the 
EFEC scheme would be by way of term 
loans for acquisition of equipment. A 
novel feature of the scheme is that interest 
on the loans granted for installation of 
enerBY conservation equipment would enjoy 

a rebate linked to the extent of energy saving 
actually achieved in relation to a standard 
of datum level for the industry subject to a 
floor level of interest at 10% p.a. The 
basic rate of interest of currently 14% p.a. 
At the option of the borrower, interest can 
be funded for a period upto 2 years on 
simple interest basis. 

(c) The lOBI has reported that as the 
Schemes have been introduced only recently, 
it is yet to arrive at a reasonable estimate 
of quantum of assistance likely to be 
sanctioned. 

(d) As the Schemes are aimed at energy 
conservation, significant, energy saving 
could be achieved when the implementation 
of the Schemes gathers momentum. 

Equity of Public Sector Units to 
Private Investors. 

401. SHRI SA TYENDRA NARAYAN 
SINHA : Will the Minister of FINANCE 
be pleased to state: 

(a) whether the working group on capi-
tal markets has recommended that part of 
the public-seetor units be offered to private 
investors as reported in the 'Economic 
Times' of June 29, 1988; and 

(b) if so, Government't view thereon? 

THE MINISTER OF STATE IN THE 
DEPART~ENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) : (a) and (b). The 
Working Group on Capital Markets has 
not yet submitted its Final Report; hence 
the question of Government's views thereon 
does not arise. 

[Translation] 

Smuggling of Gold 

402. SHRI NARSING MAKW ANA 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether the existing measures are 
adequate to stop smuggling of gold; 

(b) if so, the reasons for increase in 
gold smuggling during last few months; 

(c) whether Government propose to 
take more stringent measures to elimi~te 
the smugglina of gold; and 
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(d) if so, the details thereof 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA) : (a) and (b). The fiaht qainst 
smuggling is an ongoing process. In the 
context of fast technological developments 
and the new modus operandi adopted by 
the smugglers from time to time, the anti-
smuggling measures need to be constantly 
reviewed. Since smuggling is a clandestine 
activity, it is not feasible to estimate the 
extent of increase or decrease of smugglina 
of gold into the country. 2298 Kgs. 
(provisional) of gold were seized during the 
first six months of 1988 which is more 
than the total seizure of 2254 kgs. of gold 
effected in the whole of 1987. This increase 
in the quantum of seizures need not necessa-
rily indicate an increase in the smuggling of 
gold and could be due to intensified anti-
smuggling measures. 

(c) and (d). The Government is firmly 
resolved to combat the menace of smugglina. 
The anti-smuggling drive has been intensi-
fied throughout the country and the anti-
smuggling machinery has been geared up 
particularly at the international ai rports, 
sea porto; and in the vulnerable areas of the 
coastline and the land borders. Close co-
ordination is maintained with the agencies 
concerned in the prevention and detection of 
smuggling. Sophisticated equipment like 
X-ray machines and metal detectors are 
being increa3ingly used for detection and 
prevention of smuggling of gold. 

[English] 

Amount locked Up in Irrigation 
Projects 

403. SHRIMATI JAYANTI PAT-
NAIK : Will the Minister of WA TEll 
RESOURCES be pleased to state: 

(a) whether Government have made any 
estimate of the amount locked up in various 
ooaoina irrigation projects; 

(b) if 50, the details thereof; 

(c) the amount out of it which is the 
spill-pver cost of the major on-going pro-
jects, State-wise, project-wise; 

(d) whe~her it is a fact that several 
projects in the country are languishing for' 
want of funds; and 

(e) if so, the steps taken to overcome 
this problem ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHllIMA n KRISHNA SAHI): (a) and 
(b). The m:ently estimated total cost of the 
major projects under different stages of 
execution in the country is about Rs. 
39,27. crores while their anticipated ex-
penditure is about Rs. 14,581 crores. 
There is no locked up amount as such as 
the investment is required to proceed with 
the construction of projects and complete 
them for deriving projected benefits. 
Further, some of tbe on going projects are 
&ivina partial benefits. 

(c) The State wise position is given in 
the Statement below. 

(d) The number of projects taken up by 
the State Governments are too large with 
reference to the resources available for the 
sector with the result that the limited 
resources are being spread thinly over too 
many projects. 

(e) Irrigation projects are funded and 
implemented by the State Governments and 
they have been urged to prioritise the 
projects with a view to derive optimum 
benefits, to the extent possible from the 
limit¢ resources avaiJable. Assistance from 
external lending agencies is being arranged 
wherever possible to augment the resources. 
Some additional outlays have been provided 
under drought relief and the Special Food-
&raiDS Production Programmes. 
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State.e.t 

Major Ongoing 1r"gallon projects 01 JIll Plan 

(Rs. in crores) 

S. No. Name of State No. Estimated Expenditure Spillover cost 
~ost 1988 up to 1988 as in 

(AnticiPiited) 1988 (Anti-
cipated) 

(Column 4-5) 

Slates 

1. Andhra Pradesh 14 5173.10 2083 35 3089.75 
2. Arunachal Pradesh 

3. Assam 2 139.57 71.20 68.37 

4. Bihar 16 2923.S1 1028.82 1894.69 

S. Goa 1 131.04 67.53 63.51 

6. Gujarat 11 5365.26 974.05 4391.21 

7. Haryana 10 728.87 527.99 200.88 
8. HImachal Pradesh 1 49.30 1.72 47.58 

9. Jammu & Kashmir 84.60 66.19 18.41 

1 O. Kama taka 14 3311.47 1566.68 1744.79 
11. Kerala 12 1186.79 1151.44 35.35 
12. Madhya Pradesh 20 5207.65 1166.59 4041.06 
13. Maharashtra 42 5552.75 2011.73 3541.02 

14. Manipur 4 169.90 19.41 90.49 

15. Meghalaya 

16. Mizoram 

17 Nagaland 

18. Orissa 5 1763.32 447.09 1316.23 

19. Punjab 3 353.29 70.51 282.78 

20. Rajasthan 6 2410.19 875.73 1534.46 

21. Sikkim 

22. Tamil Nadu 3 153.90 135.93 17.97 

23. Tripura 

24. Uttar Pradesh 24 3815.66 1840.84 1974.76 

2S. West BenpJ 4 153.92 414.38 339.54 

Total (States) : 193 39274.03 14S81.18 24692.85 
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Proposal to Restru('ture Textile 
l\lills in Bombay 

404. SHRI SHARAD DIGHE: Will 
the Minister of TEXTILES be pleased to 
state: 

(a) whether the National Textile Cor-
poration (NTC) proposes to restructure 25" 
mills located in Bombay city by amalgama-
ti~ the same into 10 viable units, and 

(b) if so, the details of the proposal? .. . 
THE MINISTER OF TEXTILES (SHRI 

RAM NIWAS MIRDHA): (a) and ,b). 
NTC has formulated a scheme for restruc-
turing the unviable textile mills under NTC. . 
The scheme is still in its preliminary stages 
of discussion at various levels in the NTC 
itself. 

Opening of Bank Branches 

405. SHRI SRIBALLAV PANI-
GRAHl : Will the Mimster of FINANCE be 
pleased to state : 

(a) the number of branches of different 
nationalised banks and the State Bank of 
India proposed to be opened during the 
current finaocial year with the names of 
places, State-wise; 

(b) the number of branches already 
opened till the end of June, 1988 aloog-
with the names of the places, Sta1e-wise; 

(c) whether there are any guidelines 
issued by the Reserve Bank of India for 
opening of branches of the banks; and 

(d) if so, the salient features thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MIl'tISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) : (al to (d). Reserve 
Bank of India (RBI) has reported that on 
the basis of lists of identified centres 
received from the State Governments under 
the current Branch Licensing Policy for 
1985-90,5526 centres were allotted to 
banks for opening their branches in the 
country as a whole. Out of these 5526 
centres till the end of June, 1988, banks 
had opened branches at 1987 centres. The 
State-wise position of centres allotted and 
offices opened is given in the statement 
below. In the context of 'Service Area 
Approach' for rural lendmg, banks have 
been instructed by RBI to open their 
branches at all the allotted rural centres 
expeditiously. 

Statement 

Stale-u ise position Of centres and offices opened uptO the end of JUlie, 1988 

s. Name of State/Union Territory Total No. of No. of offices 
No. centres allotted opened 

1 2 3 4· 

1. Andhra Pradesh 422 187 
2. Arunachal Pradesh 29 3 
3. Assam 241 ·49 
4. Bihar 412 65 
S. Gujarat 280 73 
6·. Haryana 141 111 
7. Himachal Pradesh 140 71 
8. Jammu & Kashmir 44 
9. Karnataka 293 104 

10. Kerala 87 S3 
11. Madbya Pradesh 504 171 
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1 2 

12. Maharashtra 

13. Manipur 

14. Meghalaya 

15. Mizoram 

16. Nagaland 

17. Orissa 

18. Punjab 

19. Rajasthan 

20. Sikkim 

21. Tamil Nadu 

... ~2. Tripura 

23. Uttar Pradesh 

24. West Bengal 

25. Goa, Daman & Diu 

26. Andaman & Nicobar Islands 

27. Chandigarh 

28. Delhi 

29. Dadra & Nagar Haveli 

30. Lakshadweep 

31. Pondicherry 

Ban on Recruitment in Public 
Sector Bank 

Total 

406. SHRI RAMASHRAY PRASAD 
SINGH : Will the Minister of FINANCE 
be pleased to state: 

(a) whether the ban imposed on the 
reCI uitment of personnel in public sector 
banks since 1984 still continue,,: 

(b) jf so, whether because of this ban 
most of the banks are und~rstaffed; and 

(c) whether Government propose to 
liberalise the ban and allow the banks to 
re'ntit personnel essentially needed ? 

3 

575 

20 

29 

35 

18 

201 

119 

243 , 
288 

36 

793 

484 

4 

9 

1 

62 

3 

5 

5526 

4 

174 

I 
_ 101 

a 
400 

167 

3 

5 

1987 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE. MINISTRY OF FINANCE (SHJU 
EDUARDO FALEIRO) : (a) No. Sir. 

(b) and (c). Do not arise. 

Import Export and Balanee of Tracie 

407. SHRI SYED SHAHABUDDIN: 
Will the Minister of COMMERCE be 
pleased to state : 

(a) the final figures of export and im. 
port during 1987·88 and tbe trado lip in 
rupnsi 
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(b) the exportl import and balance of 
trade figures in respect of lO biggest trade 
partners for the year 1987-88 in terms of 
the foreign currency concerned and of 
rupees; and 

(c) whether there has been any appreci-
able change in the exchange rate in respect 
of the 10 currencies mentioned above 
duriog 1987-88 and the average rate of 
exchange in respect of each for the year as a 
whole? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DAS MUNSI) : (a) Final figures for 1987-
88 are not available. However, according 
to the provisional figures, India'~ export, 

import and balance of trade during 1987-
88 were Rs. 15719.36 crores, Rs. 22343.02 
crorrs and Rs. 6623.66 crores respectively. 

(b) Statement-I indicating export, im-
port and balance of trade in respect of 10 
biggest trade partners for the year 1987-88 
converted from Rupees in their local 
currencies is given below. The trade with 
these countries is not all invoiced in their 
local currencies and may also be invoiced 
in other international currencies, particularly 
the US .dollar. 

(c) Statement-ll indicating annual 
average exchange rate of Rupee in respect 
of the 10 currencies mentioned above 
during 1986-87 and 1987-88 is given 
below. 
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Statement II 

An"ual Avetage Exchange rate of the Rupee vis-a-vis A-faJor trade partner 
Currencies 

(Rs. per foreign curreucy) 

1986-87 1987-88 

1. U.S. DoVar 12.7782 12.9658 
(-1.4) 

2. Yen 0.0802 00941 
(-14.8) 

3. Rouble 13.5576 15.0802 
(-10.1) 

4. Deutcbe Mark 6.2970 7.4004 
(-14.9) 

S. Pound S~rling 19.07.22 22.0872 
(-13.7) 

6. French ltranc 1.9290 2.2035 
(-12.5) 

7. Italian Lira 0.0091 00102 
(-10.8) 

8. MaJaysityl Ringgit 4.9327 5.1469 
(-4.2) 

~. Saudi Arabian Riyal 3.7143 3.4562 
(+ 7.5) 

19.. U .A.E. ~irham 3.48,53 3 5297 
(-1.3) 

Note: Figures in Brackets are Appreciation (+ )/Depreciation (-) of IndIan rupee 
agamst the concerned currency over previous year. 

Source, : Reserve Bank of India, Bombay. 

IlI-winl of Stock Market 

408. S~RI D.P. JADEJA: Will 
the ~nister of FINANCE be pleased to 
If!ate : 

(a) whetqer Union Government have 
tUen elfectivt measures to revive the stock 
market as is being done In Japan and 
USA~ 

(b) if so, th~ details thereof; and 

(c) to wqat extept those measures have 
achieved results ? 

THE MIb,U~TER OF STATE IN THE 
DEPARTMI;NT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 

EDUARDO FALEIRO) : (a) to (c). The 
need tor a revival of the stock market in 
USA and Japan had arisen in the context 
of the crash of October 1987, called "Black 
Mondai'. India bemg an insulated market 
was not affected by thiS, and thus the 
question of a revival as was done elsewhere 
does not arise. 

Clearance of Export Applications 

409. SHRI C. MADHAV REDDI : 
~ Will the Minister of COMMERCE be pleas-

ed to state: 

(a) whether Government have a scheme 
for speedy clearance of export application; 
and 
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(b) whether a 'Single Table~ clearance 
of exports is being considered for on the 
spot decisions ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI) : (a) and (b). Export Policy 
for 1988 - 91 announced on 30th March, 
1988, allows export of a large number of 
items on decontrolled basis without any 
licensing formalities. 

Export Licensing Committee has been 
constituted under the new policy which 
considers and finalises the requests for export 
on the spot as against earlier procedure 
under which such requests were referred to 
different Departments which involved consi-
derable delay. 

Scheme for Attachment of Property 
under Income-Tax Act to More 

Cities 

410. SHRI S.B. SIDNAL Will 
the Minister of FINANCE be pleased to 
state: 

(a) whether Government propose to 
extend the scheme for attachment of pro-
perty under the Income-Tax Act to more 
cities; 

(b) jf so, whether Government also 
propose to appoint appropriate' authority in 
each city separately; 

(c) if so, whether any such, authority 
has been set up; and 

(d) if so, the total number of cIties 
which have beeil brought under this scheme 

. and to what extent the attachment of pro-
perties h.~e been made during the last three 
months? • 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRl A.K. 
PANJA) : (a) Yes Sir. 

(b) No, Sir. 

(c) and (d). Till date six clties namely, 
Delhi, Bombay, Calcutta, Madras, Bangalore 
and Ahmedabad have been brought under 
the purview of the provisions of the Chapter 
XXC of the Income-Tax Act. 

During the last three months (i.e. in 
April, May and June) 71 pre-emptive pur-
chase orders under section 269UD(l) have 
been passed. 

IMF Report on Price Beba"iour in 
Countries 

411. SHRI PRAKASH V. PATIL: 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether the International Monetary 
Fund (IMF) has recently conducted survey 
and prepared a report about the likely price 
behaviour in the developing and the develop-
ed countries; 

(b) if so, whether the case of India 
forms a part of the study; and 

(c) if so, the forecast made for both 
agro-ba~ed and industry-based comn:odity 
prices as also t he general level of inflation 
that will prevail ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO F ALEIRO) : (a) to (c). In 
response to proposal by USA and UK, the 
Fund staff analysed the link between com-
modity prices and general trends in consumer 
pri~s in industrial countries. This study, 
which covered dev~oped countries only. 
sugge'its that commodity prices can some-
time serve as a leadmg indicator of general 
inflation trends but must be considered with 
other factors. This was incorporated in the 
World Economic Report. India was not 
covered by the study. 

r:xl'h~nge Yalue of Rupee 

412. SHRI BRAJA MOHAN MOHAN-
TY : Will the Minister of FINANCE be 
pleased to state: 

(a) whether the value of rupee vis-a-vis 
foreign currency has fallen further; and 

(b) if SO, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) : (a) and (b). The 
exch~nge rates of the rupee vis-a-vis Pound 
Sterhng, US dollar, DM and Yen as on 
1.7.1987 and 1.7.1988 are indicated below : 
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Date Pound US . D.M. Yen 
Sterling dollar 

1.7.1987 20.85 12.9262 7.0851 0.088} 

1.7.1988 24.10 14.1142 7.7647 0.1056 

Export of Bcd Linen to Finland 

413. SHRIMATI D.K. BHANDARI: 
Will the Minister of TEXTILES be pleased 
to state: 

(a) wbether some efforts have been made 
to increase the export of bed -linen to Fin-
land during current year; 

(b) if so, the details thereof; 

(c) whether the export of bed-linen to 
other countries is being done; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MIRDHA) : (a) Yes, 
Sir. 

(b) According to the information fur-
pished by Cotton Export Promotion Council 
(TEXPROClL), the export of bed-linen to 
Finland increased from 21 Tonnes in 1986 
to 202 Tonnes in 1987. 

(c) Yes, Sir. 

(d) According to the information fur-
nished by TEXPROCIL, global exports of 
bed -linen increased from 4820 T onnes in 
1986 to 6740 Tonnes m 1987. -_ _...,.... - -

(e) Does not arise. 

Trade with Czechoslovakia 

414. SHRl SRlKANTHA DATTA 
NARASIMHARAJA WADIYAR: Will 
the Minister of COMMERCE be pleased to 
state: 

(a) whether trade between India and 
Czechoslovakia has increased during 1 987· 
88; 

(b) whether there is a great score to 
further increase bilateral trade; and 

(c) if so, the details of the specific steps 
being taken for expanding and diversifying 
trade between India and CzechoslovakIa ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI) : (a) to (c). Yes Sir, as per 
the latest information available, the Indo-
Czechoslovak trade has reached a level of 
Rs. 172 crores In 1987-88 as against the 
1986-87 level of Rs. 145 crores, thus 
5howing an increase of 19%. 

With a view to increase and diversify 
the bilateral trade further a number of steps 
have been taken whlch inter alia include 
participation m trade faIrs; exhibItIOns and 
buyer-saller meets; exchange of commercial 
and business delegat1ons; meetings at regular 
intervals at Government level to reVIew the 
two way trade and visits of technical team 
to identify areas of trade exchanges. 

[ Translation] 

Construction Work of Rajgbat Da-m 
Project 

415. SHRI MAHENDRA SINGH: 
Will the Minister of WATER RESOURCES 
be pleased to state : 

(a) when was the Rajghat Dam Project 
started and the estImated construction 
OO5t; 

(b) the prog~ss made since then and the 
time by which the Project is scheduled to 
be completed indicating the expenditure in-
curred thereon:;o far; 

(c) whether certain snags have been 
detected in the execution of the work; if so, 
the details and the remedial action being 
taken; 

(d) the share of Madhya Pradesh and 
Uttar Pradesh in the cost of construction 
and the land to be irrigated in these States 
separately; and 
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(e) the number of pel.sons to be dis-
placed by the Project and the steps being 
taken to rehabilitate Ulem ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHI) : (a) Octo-
ber 1979; mitial estimated cost Rs. 123.22 
crores. 

(b) Progress is as under : 

Earth Dam 

Masonry Dam 

Land Acquisi-
tion 

Expenditure 

Likely year 
of comple-
tion: 

96% 

60% 

51% 

Rs. 103 crore! 
upto March, 
1988. 

1991-92. 

(c) Yes, Sir. Revised drawings deleting 
the provision of second gallery from blocks 
22- 26 of the dam have been issued. 

(d) Expenditure is shared equally by 
Madhya Pradesh and Uttar Pradesh. Irrig~­
tion envisaged is 1. 1 6 lakh hectares 10 
Madhya Pradesh and 1.42 lakh hectares in 
Uttar Pradesh. 

(e) Population affected is 16767. Reha-
bilitation in Madhya Pradesh is by a cash 
grant of Rs. 2,000 per famHy or by allot-
ment of a plot and a grant of Rs. 750 per 
family; in Uttar Pradesh by cash grant of 
Rs. 2,000 per family. 

Civil ('ases relating to Revenue pending 
in High Courts 

416. SHRI KAMMODILAL JATAV: 
Wln the Minister of LAW AND JUSTICE 
be pleased to state: 

(a) the number of civil cases relating to 
revenue pending in High Courts for the last 
twenty years; and 

(b) the time likely to be taken further 
to dispose of these pending cases ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H.R. BHARDWAJ): (a) and (b). 
Information is being collected and will be 
Jaid on the Table of the House. 

Financial Powers to States 

417. SHRI K. MOHAN DAS : WiIJ 
the Minister of FINANCE be pleased to 
state: 

(a) whether the resource base of States 
has shrunk progressively since the First Five 
Year Plan; 

(b) if so, the details thereof; 

(c) whether some States have demanded 
more financial powers and wider resource 
base; 

and 
(d) if so, the details of their demands; 

(e) the reaction of Government thereto? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI 
B.K. GADHVI): (a) and (b). No, Sir. A 
statement sho\\. ing the progressive increase 
in the resources of the States from the First 
Five Year Plan to the Sixth Five Year Plan 
is given below. 

(c) and (d). Some States have suggested 
to the Commission on Centre-State Relations 
that their fiscal powers may be enlarged by 
empowering them to levy taxes and duties, 
included in Articles 268 and 269 cf the 
Constitution; transfer of residuary powers 
of taxation to the States; and removingl 
relaxing the limitations on their powers to 
raise resollrces including transfer of powers 
of taxation in regard to certain commodities, 
such as medical and toilet preparations con-
taining alcohal and on futures markets etc. 

(e) The recommendations of the Com-
missions in this regard are under considera. 
ti~n of the Government. 
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Statement 

Resources of State:, from the First Five Year Plan to the Sixth Plan 

(Rs. in crores) 

Plan Period Own Resources Tranfers from Centre Total 
Revenue Capital Total Revenue Capital Total resour-

ces 

1 2 3 4 5 6 7 8 

First Plan 1846 395 2241 602 705 1307 3548 
(1951-56) 

Second Plan 2657 557 3214 1459 1070 2529 5743 
(1956-61) 
Third Plan 4763 940 5703 2594 2123 4717 10420 
(1961-66) 
Three Annua! 4603 882 5485 2841 1494 4335 9820 
Plans 
(1966-69) 
Fourth Plan 11899 2505 14404 8527 2717 11244 25648 
(1969-74) 
Fifth Plan 19382 2914 22296 12149 3056 15205 37501 
(1974.78) 

Two Annual 13939 1931 15870 10129 3788 13917 29787 
Plans 
(1978-80) 
Sixth Plan 59845 9795 69640 42066 13965 56031 125671 
(1980-85) 

(Public Finace) 

Source: Ministry of Fmance-Indian Economic Statistics various issues. 

Notes: 1. Data for States includes that of .Union Territories with legislature and of 
Union for the remaining U.Ts. 

2. Transfers to States include tax, shares, grants (both .statutory and others). 

3. Transfers in col. (5) do not include payment of interest by States on Central 
loans. 

4. Transfers i~ col. (6) relate only to net loans i.e. gross loans minues repay-
ments. 

National Judicial Service Commission 

418. SHRI BHATT AM SRIRAMA-
MURTHY : Will the Minister of LA W 
AND JUSTICE be pleased to state ; 

(a) the action taken by Government on 
. the recommendations of the Law Commis-

lion in constituting national judicial service 
~ission headed by rhe Chief Susticc of 

India to select Judges to High Courts and 
Supreme Court; 

(b) the various judicial reforms recom-
mended by the Law Commission and the 
action taken by Government in this regard; 
and 

(c) when the present power to appoint 
and transfer judacii iii proposed to be 
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cJianged and the restructuring of the judi-
ciary contemplated ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND J,USTICE (SHRI 
H.R. BHARDWAJ): (a) and (c). The Law 
Commission, in its 121 st Report on" A 
New Forutn for Judicial Appointments", 
has suggested a new model for making 
recruitment to the superior judiciary, and 
has recommended the constitution of a 
National Judicial Service Commission for 
the purpose. The recommendations of the 
Law Commission require to be examined in 
consultation with the concerned Constitu-
tional functionaries to reach a decision. 

(b) 114 th to 121 st Reports of the 
present Law Commission have already been 
laid on the Table of both Houses of Parlia-
ment. A gist of recommendations contained 
in these reports, indicating the stage of 
action taken in respect of each report is 
given in the Statement laid on the Table of 
the House. 

(Placed in Library. See No. LT 6342/88J 

Committee on Suicides by Cotton Growers 
in Prakasam and Guntur Districts 

419. SHRI V. SOBHANAuREES-
W ARA RAO : Will the Minister of 
FINANCE be pleased to state: 

(a) whether the Ojha Committee exami-
ing into the circumstances which led to 
suicides by some cotton growers in 
Prakasam and Guntur districts has submit-
ted its report to the Government; 

(b) if so, the recommendations made by 
the commi ttee; 

(c) whether Government have accepted 
all or any of the recommendations; 

(d) whether Government have agreed to 
the representations from farmers to write 
off the interest on the loans given to cotton 
growers in these two districts; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) : (a) to (c). A 
High Powered Committee he:\ded by Dr. P. 
D.Ojha, Deputy Governor, Reserve Bank 

of India was constituted by the Government 
of India to look into the problems relating 
to Cotton / Growers. The Committee bas 
submitted its report and suggested following 
short term and long-term measures : 

Short-term measures: 

(i) Moratorium for repayment for 
two years may.J>e given -by banks 
as a special case to all affected 
farmers in these two districts 
irrespective of the number of bad 

. crop years. This facilitY is how· 
ever, to be extended on the merits 
of each case. 

(ii) Interest on short-term loan payable 
by small and marginal farmers 
should not exceed the principal 
amount. 

(iii) A short-term Joan of aU affected 
faoners should be converted into 
medium term loan having repay-
ment period of 3-5 years and the 
banks should charge simple rate of 
interest on converted loan 
accounts. 

(iv) In the case of gold loans the 
ornaments pledged should be auc-
tioned only as a last resort and 
that too after having the approval 
of the higher officials. 

(v) The banks should extend loans 
for allied activities i.e. dairy, 
poultry to supplement the income 
of the affected farmers. 

(vi) The consumption loan facility upto 
Rs. 500 should be given to affcx;ted 
farmers. 

Long-term measures: 

(i) ICAR should develop white fly! 
helothis resistant varities of 
cotton. 

(ii) The Government should ensure 
availability of effective pesticide 
even if it may require import of 
some chelllicals. 

(iii) A Board at Na tioDal level for 
regulating the cotton production 
and market~ may be set up ~ ~ 
pte case of toba9CQ and jute. 
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(iv) Measures should be taken to 
increase irrigation facilities in the 
two districts. The farmer should 
be educ~ted to diversify the cropp-
ing pattern instead of concentrating 
on cotton. The State~ Government 
should take effective measures for 
checking the supply of spurious 
pesticides by taking exemplary stem 
action against delinquent. 

Based on the recommendations of the 
High Powered Committ~, RBI has issued 
necessary instructions to banks for providing 
relief to cotton growers of the two affected 
districts viz. Guntur and Prakasam. The 
instructions issued by RBI vide their letter 
dated 29.6.88 inter-alia provide for the 
following facilities : 

1. The banks as a special case should 
defer recovery of principal as well 
as interest from the affected 
farmers for a period of two years 
or till the next normal year which-
ever is earlier. 

2. Banks should not charge penal 
interest nor should they compund 
the interest on dues postponed. 

3. Banks should stop auctioning of 
gold ornaments pledged with them. 
Such action be taken as a last 
resort and that too after obtaining 
clearance from higher levels. 

4. Banks may extend consumption loan 
facilities upto Rs. 500 per family. 

(d) and (e). Reserve Bank of India 
(RBD has reported that the interest rates 
stipulated for agricultural advances are 
much lower than these stipulated for other 
categories of borrowers in whose case the 
maximum interest rate charged is as high as 
16.50% p.a. Further, with effect from 
1.3.1988 on short-term agricultural loans 
of Rs. 15,000 and below, it is not possible 
for banks to write off Joans in an ad-fioc 
manner and the above concessions announc-
ed by RBI are considered quite adequate. 

Loans Advanced by Banks in Gujarat 

420. SHRI HAROOBHAI MEHTA: 
Will the Minister of'FINANCE be pleased 
to state: 

(a) whether representations have been 
received to the effect that a number of 
applications for loans r~ommended by the 
sponsoring agencies are rejected or delayed 
by certain nationalised banks in Gujarat; 

(b) the number of applications for loans 
from urban poor pending for clearance or 
rejected by the nationalised banks as on ?tb 
July, 1988; and 

(c) the steps taken or contemplated by 
Government to ensure better response to 
the applications for 10a'1s by the nationalis-
ed banks? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FlNANCE (SHRI 
EDUARDO FALEIRO) : (a) The Reserve 
Bank of India (RBI) has reported that no 
representations alleging that the applications 
for loans recommended by the sponsoring 
agencies are rejected or delayed by certain 
narionalIsed banks in Gujarat were received 
by them. However, Dena Bank which is 
the convenor Bank for the State Level 
Bankers Committee (SLBC) of Gujarat 
has reported that they have received 
a few representations from Gujarat 
Scheduled Caste Economic Development 
Corporation and District Rural Development 
Agencies on the rejections/delay of applica-
tions sponsored by them. 

(b) Dena Bank has reported that in 
1987-88 the number of applications of 
Urban poor for loans under Self Employ-
ment Programme for Urban Poor (SEPUP) 
pending for clearance or rejected were 
16986 and 238 7 respectively. 

(c) Under SEPUP there is a bankers, 
committee for sponsoring applications to 
designated branches. The Committee is 
also entrusted with the responsibilities of 
reviewing the progress of programme and to 
ensure that loans are sanctioned within the 
limit stipulated under RBI gUidelines. 

Scheduled Caste/Sc.heduled Tri bes 
Employees in Jute Corporation of 

India 

421. SHRI ANADI CHARAN DAS : 
WiIl,the Minister of TEXTILES be pleased 
to state : 

(a) the total number of employees 
working in the Jute Corporation of India 
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Limited, category-wise as on 31 March, 
1985 and 31 March, 1988 vis-a-vis the 
number of Scheduled Castes and Scheduled 
Tribes amongst them; 

(b) the number of reserved posts carried 
forward to 1986, 1987 and 1988 and the 
reasons for not filling these posts in these 
years and the reasons for their carrying for-
ward; 

(c) the number of reserved posts lapsed 
during the year 1986, 1987 and 1988 after 
being carried forward for three years as 
provided under the rules; 

(d) the number of reserved posts lying 

As on 31.3.85 
Group Total No. of SC 

Employees 

A 107 6 
B 175 16 

C 1018 134 

D 297 44 

vacant at present and tbe reasons therefor; 
and 

(e) the steps taken or contemplated to 
fill the backlog of these reserved posts ? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIW AS MIRDHA) : (a) to (e). A 
Statement is given below. 

Statement 

(a) Position of total No. of employees 
in Jute Corporation of India as on 31.3.85 
and 31.3.1988 vis-a-vis the number of 
Scheduled Castes and Scheduled Tribes 
amongst them is as under : 

As on 31.3.88 
ST Total No. of SC ST 

Employees 

124 10 2 
1 228 30 4 

6 1231 171 12 

4 3.53 56 7 

(b) Number of reserved posts carried forward to the years 1986, .1987 and 1988 are 
as under: 

Group-A Group-B Group-C Group-D 
------

Year SC ST SC 

1986 Nil Nil Nil 

1987 Nil Nil Nil 

1988 Nil Nil Nil 

lCI being a trading organisation pria-
marily engaged in purchese and sale of raw 
jute, it has to engage a large number of 
technical hands with knowledge and exper-
tise of raw jute, trading a5 well as grading 
and baling of the same. The backlog 
accumulated in view of non-availability of 
such technical hands from within SC/ST, 

Group-A Croup-B 

SC ST SC 

Nil Nil Nil 

------
ST SC ST SC ST 

Nil 33 26 4 3 

Nil 30 26 5 5 

Nil 28 26 4 5 

Special efforts has been initiated to meet 
the gap as early as possible. 

(c) No reserved posts lapsed during the 
year 1986, 1987 and 1988. 

(d) Number of reserved posts lying 
vacant as on 30.6.88 IS as under: 

Group-C Group-D 

ST sc ST SC ST 

Nil 24 80 2 19 
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(e) JCI has decided to make serious 
eifered to recruit as many SC/ST candidates 
as possible to make good the shortfall in 
each category. 

Cotton Export Quota for Maharashtra 

422. SHRI PRATAPRAO B. BHOSALE: 
Will the Minister ~f TEXTILES be pleased 
to state: 

(a) whether it is a fact that Union 
Government have sanctioned export quota 
of cotton bales of Maharashtra during 
1987-87; 

(b) if so, the details thereof; and 

(c) the quota fixed for export of cotton 
bales from Mabarashtra during 1987 -8 8 
and 1988-89 ? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MIRDHA) : (a) and (b). The 
Maharashtra State Co-operative Cotton 
Growers' Marketing Federation was allotted 
an export quota of 1.55 lakh bales of 
staple cotton for export during 1986-87. 

(b) No export quota of staple cotton 
has been released during 1987 -88 to any 
organisation. It is pre-mature to fix any 

• quota for export for 1988-89 since this 
would depend on the availabIlity of cotton, 
consumption and price trends in that 
year. 

Loan from Japan and Switzerlaad for 
Modernisation of NTC Mills 

423. SHRI Y.S. MAHAJAN: 
SARI SWAMI PRASAD SINGH: 

Will the Minister of TEXTILES be 
pleased to state : 

(a) whether Union Government are 
considering proposals for arranging loans 
from Switzerland and Japan for modernisa-
tion of NTC mills; 

(b) if so, the terms and conditions of 
these loans, 

(c) whether these will be in the form of 
machinery and equipment; and 

(d) what will be the arrangement for 
repayment of these loans '1 

THE MINISTER OF TEXTILES (SHRI 
RAM NIW AS MIRDHA) : (a) to (d). The 

proposal of NTC for import of textile 
machinery with assistance from Japan and 
Switzerland is at exploratory stage. All tbe 
details have, therefore, not been worked 
out. 

Revision of Pay Scales of Bank Employees 

424. SHRI KAMLA PRASAD SINGH: 
Will the Minister of FINANCE 1}e pleased 
to state: 

(a) whether any settlement has been 
reached between the bank employees and 
Government in regard to revision of the pay 
scales of tbe bank. employees; and 

(b) if not, what is the bold up and the 
steps taken to expedite the settlement ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) : (a) No, Sir. 

(b) The Indian Banks' Association, 
which bolds discussions \\ itb the unions was 
restrained for some time by a High Court 
injunction from boldmg further negotiations. 
Tbe Hon'ble Court has now vacated its stay 
order. 

[ TranSlation] 

Smuggling in Border Areas of Rajasthan 

425. SHRI SHANTI DHARIWAL: 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether Government bave taken 
comprehensive steps to check the increasing 
activities of heroin smuggling in the border 
areas of Rajasthan; 

(b) if so, the details in regard thereto; 
and 

(c) if not, the proposals of the Govern-
ment to overcome the situation? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA) : (a) and (b). The Narcotic Drugs 
and Psychotropic Substances Act, 1985 
provides for deterrent punishment for drug 
offences ranging from 1 0 to 30 years of 
rigorous imprisonment and a fine of Rs. 1 
to Ri. 3 lakhs. With the rigorous enforce-
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ment of this Act, the drive against drug 
trafficking has been intensified. Besides the 
Narcotic Drugs and Psychotropic Substances 
Act, 1985, the smuggling of heroin also 
attracts the provisions of the Customs Act, 
1962. 

Special narcotics cells have been set up 
in the Customs and Central Excise collec~ 
torates. The preventive and lnteUigence 
machinery have been strengthened. All the 
enforcement agencies in the border areas co~ 
ordinate with each other for effectively 
~bting drug traffic. 

An Ordinance for the Prevention of 
Illicit Traffic in Narcotic Drugs and Psycho-
tropic Substances has also been promulgated 
an 4.7.1988 which provides for detention 
for a maximum period of one year of a 
person indulging in illiCit traffic. The maxi-
mum period of detention could be 2 years 
in case of a person indulging in ilbcit traffic 
in drugs in "any area highly vulnerable to 
such ilhci t traffic". The inland area 1 00 
kms. in Width from -I the India~Pakistan 
border in the State of Rajasthan has been 
speCIfied as such vulnerable area m the 
aforesaid Ordmance. 

(c) Does not arise. 

[ElIgli.'lb1 

Income Tax Exemption on Earnillgs 
from Export 

426. SHRI V.S. VIJAYARAGHAVAN: 
Will the Mmister of FINANCE be pleased 
to state: 

(a) whether the earnings from export 
have been totally exempted from Income-
tax; 

(b) if so, the reasons therefor; and 

(c) the total revenue loss on this account 
per annum? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANIA) ; (a) Yes Sir, except in the case 
of export of mineral oUs, minerals and 
ores. 

(b) The tax concession has. been allowed 
with a view to provide further incentive ,for 
foreign exchange earnings from exports. 

(c) It is not possible to precisely deter-
mine the total revenue loss on this account 
per aIlJlum. The actual amount of revenue 
loss will depend on several factors namely, 
whether the taxpayer is an exporter only or 
bas domestic business also, whether the tax-
payer is entitled to avail of any other bene-
fit by way of incentives provided under the 
Income-tax Act etc. 

Benefits to Workers in Cardamom 
Plantations 

427. PROF. P.J. KURIEN : Will the 
Minister of COMMERCE be pleased to 
state: 

(a) the benefit!> being provided by the 
Spices Board to the workers in the carda-
mom plantations; 

(b) the number of workers in the'se 
sectors; and 

(c) the total amount spent on their 
welfare last year and the amount being 
spent this year 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DAS MUNSI): (a) The schemes being 
implemented by the Spices Board for the 
benefit of the workers in the cardamom 
plantations include awards of educational 
stipend to the children of cardamom estate 
workers, grant-tn-aid to educational institu-
tions and hospitals located in cardamom 
growing areas. 

(b) The number of workers in cardamom 
plantation industry has been estimated at 
around 1.50 laths. 

(c) A total sum of Rs. 8.29 laths was 
spent on the welfare schemes last year and 
a sum of Rs. 10.00 laths has been provi-
ded in the current years Budget Estimates. 

Increase in Direct and Indirect Taxes 

428. SHRI K. KUNJAMBU : Will the 
Minister of FINANCE be pleased to state: 

(a) the percentage of increase in direct 
taxes as well as indirect- taxes during the 
past three years; 

(b) the percentage of increase in the 
income of the peop!e during this period; 
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(c) whether Government propose to put 
a moratorium on indirect taxes for a certain 
period; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 

Year Income Tax Wealth Tax 

1985-86 19.86 41.95 

1986-87 12.35 13.82 

1987-88 10.96 (-) 45.51 

(b) The figures of rate of growth of 
Gross National product, at current prices, 
for the last three years are as follows : 

1984-85 1985-86 1986-87 

10.7% 12.9% 11.8% 

(c) and (d). No such proposal is under 
consideration. 

Talks on Trade during P .Ms Visit 
Abroad 

429. DR. T. KALPANA DEVI : Will 
the Minister of COMMERCE be pleased to 
state: 

(a) whether during the recent 4-Nation 
visit of the Prime MInister any talks were 
held with a view to boost India's trade with 
those countries; 

(b) if so, the details thereof; and 

(c) the areas in which trade is likely to 
improve? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI) : (a) Yes~ Sir. 

(b) and (c). During the four-nation visit 
of the Prime Minister to Jordan. Turkey, 
Spain and Yugoslavia India's overall bila-
teral relations including economic and com-
mercial relations were reviewed. Our concern 
regarding the continuing adverse balance of 
trade with these countries was emphasised 
in tbe meetin~s. Our concerns were shared 
by these countries and it was qreed to 

DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA) : (a) The percentage of increase 
in respect of Income Tax, Wealth Tax. 
Gift Tax, Central Excise & Customs duties 
during the past three years is as under : 

Gift Tax Central Excise 
& Customs 

10.19 23.58 
(-) 22.83 15.40 
(-) 11.27 15.94 

take neces~ary steps to promote and diver-
sify bilateral trade. 

Transfer of Assets to Developed 
Countries 

430. SHRI PURNA CHANDRA 
MALIK·: Will the Minister of FINANCE 
be pleased to state : 

(a) whether transfer of assets to deve-
loped countries is growing; 

(b) if so, the annual amount and rate 
thereof; 

(c) whether Government are taking 
steps to regulate it with a view not to jeo-
pardize the self-reliance of the economy; 
and 

(d) if so, the details thereof 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) There is no 
transfer of assets as such to developed 
countries from India, and therefore no 
information is available. 

(b) to (d). Do not arise. 

Import of Raw Silk from Cbina 
431. SHRI PURNA CHANDRA 

MALIK : Will the Minister of TEXTILES 
be pleased to state: 

(a) whether Government have imported 
raw silk. from China during 1988; 

(b) if so, the quantity so imported and 
the distribution tbereof among the weavers 
Stat~-wj~; I 
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(c) wheth~r Government have any 
assessment of annual requirement; 

(d) if so, the details thereof; and 

(e) whether the requirement of imported 
raw silk is bejng obtained ? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MIRDHA): (a) and (b). 
During the year 1988, the Government has 
imported a total quantity of 36 tonnes of 
raw silk from China. The State-wise allot-
ment of imported raw silk for distribution 
to weavers is as under : 

State Raw Silk allocated 
(Tonnes) 

Uttar Pradesh 17.00 

Tamil Nadu 8.50 

Karnataka 4.·00 

Andhra Pradesh 1.50 

Bihar 1.00 

Gujarat 1.00 

Madhya Pradesh 0.50 

Others 2.50 

36.00 

(c) to (e). The annual requirement of 
imported silk is approximately 2300-2500 
tonnes. This annual requirement has been 
noted in the Trade Protocol signed with 
China for 1988-89. Initially, a provision of 
US $ 40 million has been made in the 
Trade Protocol with China. 

Report on Water Conservation 

432. SHRI GADADHAR SAHA : Will 
the MiDlstcr of WATER RESOURCES be 
pleased to state : 

.. 
(a) whether Union Government have 

received any report so far from States on 
water conservation measures in the rivers of 
their respecti ve States; 

. (b) if so, the details thereof; and 

(c) the action taken or proposed to be 
taken thereon '? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHI) : (a) to (c). 
The Hon'ble MeIl}ber is perhaps referring 
to the water conservation measures taken in 
the context of drought problems experienced 
recently within the country. In response to 
the Action Plan suggested to the States for 
conservation of water, it has been reported 
that steps have been taken by them for 
adoption of better water management tech-
niques like water budgeting and compart-
mentalisation of reservoirs. Priority has 
been accorded for drinking water supply, 
fodder and cultivation of low water con-
sumptive crops. Efforts have also been 
made to make a trade off between benefits 
accruing from alternatives of Kharif and 
Rabi irrigation and extending irrigation to 
as large an area as possible. Reports have 
also been received from some States regard-
ing successful use of chemical retardants to 
reduce evaporation losses. 

Setting up of Currency Note Printing 
Press in Salboni 

433. SHRI SYED MAS UDAL 
HOSSAIN: 
SHRI PURNA CHANDRA 
MALIK : 
SHRI SATYAGOPAL MISRA: 
SHRI MATILAL HANSDA: 

Will the Minister of FINANCE be 
pleased to state : 

(a) whether Union Government are 
considering project report for setting up the 
currency note printing press at Salboni of 
West Bengal; 

(b) if so, the details of the project 
report; and 

(c) Government's views in this regard '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MI!"HSTR Y OF FINANCE (SHRI 
EDUARDO FALEIRO) : (a) Yes, Sir. 

(b) and (c). The proposed New Note 
Presses at Salboni in West Bengal and 
Mysore in Kamataka are expected to have 
a capacity of 5000 million pieces each, 
per annum~ of printing currency /bank notes . 
The estimated cost of the two Presses is Rs. 
1147.40 crores with a foreign exchange 
component of Rs. 590.50 crores. It will 
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take 48 months to commission ,the Press 
after investment decision is taken 

Re-orientation of Banking Services in 
West Bengal 

434. SHRI SYED MASUDAL 
HOSSAIN: WIll the Minister of FINANCE 
be pleased to state: 

(a) whether Government have prepared 
any plan for a substantial re-orientation of 
banking policy in the West Bengal 1.0 ensure 
that banking services and investible funds 
are made available in the State and in all 
the districts of the State to the sam~ extent 
and degree as In the rest of the country; 

(b) if so, the details thereof; and 

(c) the steps taken so far in this 
regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO F ALEIRO) : (a) to (c). WIth 
a view to improvmg the flow of credit in 
West Bengal, Reserve Bank of IndIa had 
discussions with State authoritIes and a 
special State Level Bankers' Committee 
meeting also held at Calcutta in June 1987. 
State authorities were advised to prepare 
bankable schemes and to extend such assis-
tance as might be needed by banks in the 
implementation of scheIOOs. The banks were 
also advised that while preparing DIstrict 
Credit Plans and Annual Action Plans, 
their endeavour should be to increase the 
flow of credit particularly WIthin the prio-
rity sectors by formulating new bankable 
schemes. 

Recent1y Reserve Bank of India has 
issued guidelines to banks for adoption of 
service area approach under which a rural 
and semi-urban branch would be allotted 
1 5 to 25 villages as its service area to 
bring about rapid economic developments of 
thlt area in coordination with the develop-
me.ltal agencies of State Governments. The 
service area approach is aim~d at bringing 
about an improvement in the quality of 
lending, establishing better linkages with 
production and proper re-cycling of bank 
credit and this is expecte d to increase the 
flow of credit particularly in rural areas. 

Import of Heavy Melting Scrap from 
USSR 

435. SHRI PARASRAM BHARDWAJ: 
Will the Minister of COMMERCE be pleas-
ed to state: 

(a) whether Government propose to 
import some heavy melting scarp from the 
Soviet Union during current financial year 
to conserve foreign exchange and ensure 
suppJies of this raw meterial over the Ic:.g 
k~a~ . 

(b) if so, the details regarding quantity 
alongwith the agreement arrived at between 
State owned Metal Scarp Trade Corpora-
tion and the Soviet Umon export agency ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI): (a) and (b). Yes, Sir. 
Metal Scrap Tradmg CorporatIon has enter-
ed into an agreement WIth the concerned 
Soviet Organisation for import of 500,000 
tonnes of heavy meltmg scrap dunng 1988. 

Indian Banks Abroad 

436. SHRI PARASRA\rI BHARDWAJ: 
Will the Mmister of FINANCE be pleased 
to state: 

(a) whether the surpluses of the IndIan 
banks operating abroad have reportedly 
shown a declining trend dunng the 1982 -85 
period; and 

(b) if so, the reasons thsreof and the 
reaction of Government in regard thereto ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FAlEIRO) : (a) and (b). The 
banks prepare their Profit and Loss Acco-
unts in the forms set out in the ThIrd 
Schedule of the Banking Regulation Act, 
1949. Only the profit/Joss position of the 
bank, as a whole, during the year reqUIr-
ed to be incorporated in the Profit and Loss 
Account and the Balance Sheet. Banks are 
not reqUIred to indicate separately domestic 
profits and forrign profits in their Balance 
Sheets. All the public sector banks, includ-
ing the banks having overseas branches, 
have however been earning profits during 
the period 1982 to 1985 as indicated 
below; 
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(Rs. in crores) 

Yea\' Published 
Profits 

1982 1 77.56 

1983 84.35 

1984 82.53 

1985 117.77 

Balance of Payment 

437. SHRI LAKSHMAN MALLICK: 
Will the Minister of COMMERCE be pleas· 
ed to state: 

(a) whether the export earnings suffered 
a serious setback in 1985-86 and increased 
dUrIng last year; 

(b) whether the pressure on the ba)ance-
of-payments position is hke)y to increase 
further; and 

(c) If so, to what extent and the reasons 
therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI) : (a) India's .exports register-
ed a decline of 7.2 per cent during 1985-
86 as compared to 1984-85 as a result of 
cessation of crude oil exports due to deve-
lopment of domestic refining capacity. 
However, India"s exports increased by 15.4 
per cent during 1986-87 and 25.3 per cent 
during 1987 -88 as compared to the corres-
ponding period of previous. years. 

(b) and (c). India's balance of payments 
continues to be under pressure from a num-
ber of medium terms factors. These include 
deceleration in the rate of indigenous oil 
production, protectionist tendencies in the 
international trade, bunching of repayment 
of obligation to IMP and other sources and 
an unfavourable climate for concessional 
assistance. 

Lok Adalats in the Country 

438. SHRI CHINTAMANI JENA: 
Will the Minister of LAW AND rosnc be 
pleased to state : 

(a) the number of Lok Adalats held in 
each State so far; 

(b) the details of cases dealt in LOt 
Adalats; 

(c) how far these Lok Adalats are 
~el~ing the poor section of society to get 
JustIce; and 

(d) the number of cases disposed of by 
the Lok Adalats so far in each State ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRl H.R. BHARDWAJ) : (a) The num-
ber of Lok Adalats held in each State and 
the cases disposed of by these Lot AdaJats 
so rar are contained in the statement given 
below. 

(b) Claims of compensation under the 
Mo_tor Vehicles ~ct, matrimenial disputes,. 
ma:nte~nce ~launs, .title disp~tes, money 
clallns mcludlDg claIms against RaHways 
mutatien disputes, encroachment matters· 
labour disputes, compoundable offences und~ 

~ the Penal Code etc. are ordinarily handled 
at Lok Adalats. 

(c) Lok Adalats have proved to- be an 
effective alternate mechanism of providing 
speedier and inexp...c.nsive justice at the door 
steps of the poor through conciliatory and 
persuasive methods. Cases are settled at the 
Lok Adalats, at no cost to the litigants aDd 
delay in Law Courts is avoided, as the 
settlements at Lot Adalats are arrieved at . 
by mutual consent between the parties and 
leave them fully satisfied and with no more 
ill-will against each other. 

(d) The required information is contain-
ed in the Statement laid on the Table of the 
House. 
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Statement 
Stuteme"t showi"g the "umber of £Ok Adalat$ htld in each State afld the Casea 

Disposed oJ!. (AS per i"/ormano" available wi'h Clias as 0" 28th 
- July, 19B8) 

S. State/U.T. 
No. 

. 
1. Andhra Pradesh 

2. Assam 

3. Bihar 

,. Gujarat 

5. Haryana 
6. Karnataka 
7. Madhya Pradesh 

8. Maharasbtra 

9. Orissa 

10. Rajasthan 
11. Tamil Nadu 

12. Uttar Pradesh 
13. West Bengal 

14. Delhi 

15. Goa 
16. pondicberry 

Total 

Incentives for Textile Production in 
Kera) a 

439. SHRI MULLAPPALLY RAMA-
CHANDRAN : Will the Minister of TEX-
TILES be pleased to state : 

(a) whether Government propose any 
incentives for the promotion of textile pro-
duction in the State of Kerala; 

(b) jf so, the details thereof; and 

(c) whether any special incentives have 
been offered to manufacturers of bandloom; 
if 80, the details thereof? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIW AS MIRDHA): (a) and (b). 
The Textite Policy of lune. 1'85, envisqes 

Number of Number of 
Lok Adal- cases dis-
ats held posed off 

64 57,930 

10 1,139 

13 14,429 

181 28,800 

102 40,259 

190 11,351> 

61 2,55,072 

556 22,809 

111 18,511 

242 3,37,436 
3 388 

520 5,07,872 
9 599 
7 1,849 

3 277 
8 283 

2,080 12,99,003 

various measures for stimulating textile pro-
duction all over tbe country including the 
State of Kerala. 

(c) Various steps taken by Government 
for the benefit of the handloom sector and 
handloom weavers in the country including 
the State of Kerala, include the gradual 
transfer of target of cheap cloth production 
to the handloom sector, launching of wel-
fare schemes such as Workshed-cum-Hous-
ing Scheme and Thrift Funds Scheme, 
enactment of legislation reservmg 22 jtems 
for exclusive production in the handloom 
sector, encouragement to the production of 
mixed and blended fabrics on handlooms, 
implementation of the scheme for moderni-
sation and renovation of handlooms, settina 
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up of 23 Weavers Service Centres to under-
take training servi.::e and research, provision 
for 1 OO%"loan assistane to _ State Govern-
ments for setting up of pre·loom and post-
loom processing facilities, implementation 
of scheoles for marketing support and regu-
lar supply of yarn to the hand loom sector 
through the .tHank Yam Obligation Scheme" 
and activities of National Handloom Deve-
lopment Corporation. 

Financing of Housing Acti,ities by 
Banks 

440. PROF. NARAJN CHAND PARA-
SHAR : Will the Minister of FINANCE be 
pleased to state : 

(a) whether any of the banks namely, 
the State Bank of India, the Punjab Natio-
nal Bank, the United Commercial Bank, the 
State Bank oJ Patiala and the Central Bank 
of India, have proposed to launch housing 
ventures like the Housing Finance Service 
Private Limited for financing housing acti-
vities in the State of Himachal Pradesh, 
Punjab, Haryana, Jammu and Karlunir and 
URion Territories of Delhi and Chandi-
garh; 

(b) if so, the details of the scheme in 
this regard and the date with effect from 
which these schemes would ~ approved; 
and 

(c) the probable dates with effect from 
which these schemes are likely to be imple-
mented in each State by each one of these 
banks ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) : (a) Reserve Bank 
of India has reported' that it has not receiv-
ed any proposal from State Bank of India, 
UCO Bank, State Bank of Patiala, Central 
Bank of India to launch housing ventures 
for ~ financing housing activities in the States 
of Himachal Pradesh, Punjab, Haryana, 
Jummu and Kashmir and Union Territories 
of Delhi and Chandigarh. However, Punjab 
National Bank has recently been permitted 
to promote fully owned subsidiary for under-
taking housing finance activities in Northern 
States/Union Territories comprising Haryana, 
Himachal Pradesh, Jam.mu and Kashmir, 
Punjab. U.P •• ChandiDTh and Delhi. 

(b) .and (c). The Reserve Bank of India 
has also reported that the details of the 
schemes# the effective date of implementa-
tion etc. will be known only aftb- the subsi-
diary is incorporated and starts operating. 

Irrigation for Hilly an' Backward 
States 

441. PROF. NARAIN CHAND PARA-
SHAR: Will the Minister of WATER 
RESOURCES be pleased to state : 

(a) whether any special weightage is 
being given to irrigation in billy and other 
backward States during the Seventh Five 
Year Plan; 

(b) if so, the nature and weightage and 
the exact allocations for 1988-89 for each 
such hill States as recognised by the Plan-
ning Commission; and 

(c) whether any increase in the Central 
assistance has been made for this purpose 
in view of severe drought experi~ in 
these States 1 

THE MlNISTBR OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAm) : (a) to (c). 
The Seventh Plan envisages, jitter-alia. 
priority to irrigation projects in tribal and 
backward areas. Irrigation development 
programmes have been given due importance 
and there is considerable step-up in outlays 
for irrigation in most of the predominantly 
hill States, over the Sixth Plan. Their 
approved outlay for irrigation for the year 
1988-89 are as under : 

State qutlay in 
Rs. crotes 

Himachal Pradesh 16.31 

Jammu and Kashmir 2&.39 

Manipur 18.37 

Meghalaya 2.60 

Nagaland 2.74 

Tripura 9.31 

Sikkim 1.90 

Arunachal Pradesh 4.78 

Maoram 1.81 
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An additional outlay of Rs. 8.00 crores 
. .was approved for accelerating identified 
-irriaation works in Himachal Pradesh, 
_Japnu and Kashmir and N~and as a 
d.ro1qht:PtOOfing measures. Half of this 
amount is required to be provided from 
drought relief programmes and the balance 
as net additionality. 

National Committee on Tea Research 

442. PROF. NARAIN CHAND PARA .. 
SHAR : Will the Mintster of COMMERCE 
be pleased to refer to reply given on 4 
December, 1987 to starred question No. 
421 regarding formulation of long term 
startegy for tea and state : 

(a) whether the Committee to formulate 
long term strategy/plan for tea and the 
National Committee of Tea Research have 

-since subinitted their reports; 

(b) if so, the main recommendations of 
each of thereports and the decision taken by 
Govemment thereon; and 

(c) if not, the dates on which these 
committees were set up and the Itkely dates 

1"'1 which they' would submit their reports 
-alongwith the reasons for delay ? 

nm MINISTER OF STATE IN THE 
MlNISTRY OF COMMERCE (SHRI P.R. 

. DASMUNSI) : (a) to (c). The Committee 
to formulate long~term strategy and pian for 
tea was set up on 28th October, 1987 with 

-the 'Stipulation- that it..will submit its .report 
within six months of its constitution. How-
ever, colilSidering the comprehensive nature 

_of the. tel1l1S# of reference and tasks to be 
performed by the Committee, its term has 
been extended till 28th October, 1988. 

A National Committee on Tea Research 
was set up on 3rd September, 1987. This 
Committee is a standing Committee with 
the stipulation that it will meet atleast 
once in six months. The first meeting of 
the Committee was held on 28th April, 
1988 when it discussed the objectives of 
the 7th Plan towards production and pro-
ductivity and technolosy of tea. An assess-
ment of the current tea research and future 
prqaramme of work was also discussed in 

4his -Meetinc. 

ReratdatioB of Divldeads OB foreign 
Investment of Companies 

443. SHRI MOHANBHAI PATEL 
Will the Minister of COMMERCE be 
pleased to refer to reply given to Unstarred 
Question No. 4064 on 21 August, 1937 
regarding the foreign investment of Tata's 
companies and state: 

(a) the repatriation of dividends in the 
Jast two years; 

(b) what percent of investment does 
this dividend amounts; and 

(c) the amount due to be repatriated 
and reasons for non-repatriation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHIU P.R. 
DAS MUNSI) : (a) As on 31.12.87 the 
amount of dividends repatriated by joint 
ventures/widely owned subsidiaries promo-
ted by Tata Group of Companies amounted 
to Rs. 54.30 lakhs. 

(b) 6.20%. 

(c) The amount due to be repatriated 
is Rs. 6.16 lakHs~ The reason for non-
repatriation of the amount by them is that 
the State Bank of India, Bahrain has 
stipulated subordination of dividends re-
patriation tlU the extinguishment of their .. 
liability. 

Decreasing number of Handloom 
workers 

444. SHRlMATI BIBHA GHOSH 
GOSW AMI : Will the Minister of TEX-
TILES be pleased to state: 

(a) the total number of handlooms and 
handloom workers in different States, State-
wise; 

(b) whether the number of handloom 
workers are decreasing for past few years; 
and 

(c) if so, the steps taken by Union 
Government to check this trend ? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIW AS MIRDHA) = (a) The number 
of handlooms in the. country has been esti-
mated at 30.65 lakhs, employina an esti-
mated 8.5 million persons. The State-wise 
fiaures of handlooms are given in the 
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'statement below State .. wise figures of em .. 
ployment are not maintained. 

'" 
(b) and (c). The productioa of cloth in 

the bandloom sector bas shown a proares· 
sive increase which points to a 'toady 
growth of this sector. On account of 
decentralised nature of the activity, exact 
data regarding increase/decrease in employ· 
ment in the handloom sector is not 
available. 

. Statement 

S(atewi~e dillrlbll,ioll of looms 
(excl uding lakhs domluic loom) 

State No. of looms 
(inDCOs) 

1 2 

1. Andhra Pradesh 529 

2. Assam 2()0 

3. Bihar 100 

4. Gujarat 20 

5. Haryana 41 

6. Himachal Pradesh 1 

7. Jammu & Kashmir 37 

8. Karnataka 103 

9. Kerala 95 

10. Madhya Pradesh ]" 

11. Maharashtra 8~ 

12. Manipur 100 

13. Meghalaya 5 

14. Nagaland 20 

15. Orissa 105 

16. Punjab 21 

1 

17. Rajasthan 

18. Sikkim 
19. Tamil Nadu 

20. Tripura 

'21. Uttar Pradesh 

22. West Bengal 

23. Union Territories 

2 

144 

NA 

'5'6 

100 

509 

256 

30 

3066 

Value of rupee in Major Cities 

445. SHRIMATI BmHA GHOSH 
GOSW AMI: Will the Minister of 
FINANCE be pleased to state : 

(a) the value of Rupee in Paise (base = 
1960-1'00) in major cities like Bombay • 

. Cakutta, Madras, Delhi, Ahmedabad. 
Bangalore, Kanpur, Hyderabad, Guwabati, 
Lucknow in January, February, March. 
April, May and June, 1988 and during the 
same period in the year of 1987; and 

(b) the reasons for the fall in rupee 
value? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) : (a) and (b). The 

. le of the rupee is measured as the 
,ciprocaJ of the Consumer Price Index 

(CPI) for Industrial workers (1960= 100). 
The requisite information for the centres is 
given in the statement below, except for 
Lucknowand Guwahati, which are not 
covered under the existing index. nata for 
June 1988 is not yet available. The dec1ino 
in the value of the rupee is synonymous 
with the rise in CPl. 



i39 Wrltum AIIswh.a roLl' 29. 1988 Written Answers 140 

-I II -< < ~ -< ..( -< < .: .( "; 
Co .., :i :i z i :i Z Z Z Z g 

:;... 0\ N 0\ N \C> ~ <:> - " to: 0 10 <:> t"! ~ V\ ..... 0\ 

~ - ~ N f'i ~ - ~ N N - - -- - - - -
~ 

V') - 1'-:. ~ .... <:> ~ - -~ - t"- o .. ..... ~ " --< - ~ N N ~ ...; .. ~ N ~ - - - - - - -- - ,..:.. 
<:> 
<:> 

00 .c2 N V') N <:> <:> ~ " 0\ 00 
II e - "'! 00 ~ r-: ~ to: " t"! 00 N N N N - 0\ as tor, ~ - ~ ~ <:> 

~ ::e - - - \0 
II: ~ .:: 

M t- " ~ - ..... <:> 00 <:> ~ 't;') 

.c t"! <:> ..... ...r: " ~ r-: 00 M tU g .... N «"'i N M ~ d! N N - M '-" II: - - - (Il 

~ .... u '-" ..14 
!DO ~ - lit') \0 - lit') 0\ N 00 '"' 0 eo c:i ~ ~ V') \C> ~ ~ ~ 00 t"! ~ ~ 

~ N ~ N N M - f"I N ~ .... - - - - as 1 ·E 
iii en 
"- C) .. 00 \0 <:> ~ .. - " 0\ ::J 
co = 0\ - ..... f"I .. \0 "'=f" t""- 0\ "8 0\ :s N . .,; ~ ~ .... N -oi ('t") ~ -- .., - - - - '"' .., ~ "-iii DoC tal :;... N \0 ~ - 00 "'It V') ..... N U - II>-. • 0\ lin ~ ~ \C> 00 " 00 N "0 = -! :2 N .... .,;. N .,,;. «"'i .,,;. c:: 

QI ~ "" -e ,- - - - - - «> 
QI .~ ~ -• ... - ~ \0 .. N - ~ -.:f' 00 00 t""- .... til ·c ~ eo - 00 0\ - 00 .. «> Q. .,,;. .,; «"'i .,,;. M .... ..,;. ..,;. s * ~ ~ 

~ ..... - .- - - :s 
~ 00 U) 

§- 0\ :s - 0 ... u 
'0- .c lit') \0 \0 VI " 0\ - ~ 00 u e ~ 00 - 00 0\ 00 ~ ~ oS ~ .. • «"'i .... M -.i-..:; ::e ~ .. .. .... ... 

c::s - - 0 .... 
~ as 
~ ~ - <:> 01 - VI 0\ ..... 00 g 
~ .0 VI ~ ~ 00 t"! ..... ~ 11". '"' . d: ~ .,.; .. ~ ..; f"I .,,;. .,,;. ..; Q. 
~ - - - - - ~ .~ .... 
I: 

~ .!! «> 

! 
V') 0\ \0 " It') - .... 0\ ~ .~ oS It') ..... - 0\ t-: VI 00 ~ lit') 
~ ..; .... «"'i M ..,;. -.i- ...; -< ~ .. GIS - - - - - - - - ] 0 z 

I :s 
~ 

.( 8 
i ::e 

* 

J 
:8 i ! b .,.. 

! 1 J i e as Q i ~ ~ -8 
:a 

i =-
.s 
= 

~< ..: , 
f'i .. v) ..0 r.: 00 -< N 



141 Wrltun An,w,,, S1tA VANA 'fill' 1 t (SArA) Wrltt.n AttlW!' 142 

IrrJgate41 Land 

446. SHRI AJIT KUMAR SABA : 
Will the Minister of WATER RESOURCES 
be pleased to state : 

(a) thel total irrigated land in the 
country at present, State-wise; 

(b) the total area of lalld which have 
been brought under irrigation so far, State-
wise; 

(c) whether the State Governments have 
sent their proposals to establish more 
irrigation projects in their States; 

<d) if ·so, the details thereof, State-wise; 
and ' 

(e) the action taken by Union Govern-
ment thereon ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMA TI KRISHNA SAHI): <a) and 
(b). The State-wise break-up of the gross 
and net area under irrigation is contained in 
StatelJlent-I below. 

(c) to (e). The list of projects sent by 
States for clearance and under examination 
in the Centre is at Statement-n below. 

Statement-I 

Irrigated LAnd 111 the Country (1984-8S Provisional) 

SI. Name of Statel 
No. Union Territory 

1 2 

Slates 
1. Andhra Pradesh 

2. Arunachal Pradesh 

3. Assam 

4. Bihar 

5. Goa 

6. Gujarat 

7. Haryana 

8. Himachal Pradesh 

9. Jammu & Kashmir 

10. Karnataka 

11. Kerala 

12. Madhya Pradesh 

1 3. Maharashtra 
14 .. Manipuf 

1 S. Meghalaya 

16. Mizoratn 

11. Napland 

Net Irrigated 
Area 

3 

3522 

22 

572 

2795 

13 

2240 

2189 

95 

309 

1693 

271 

3010 

1964 
65 

50 

8 

'0 

Gross Irrigated 
Area 

4470 

23 

572 

3784 

(th. ba.) 

13 Including UT 
of Daman & Diu 

2614 

3504 

169 

417 

2101 

423 

3105 

2686 
7S 

51 

8 

.4 
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1 2 3 4 

18. Orissa 1466 2030 

19. Punjab 3621 6347 
20. Rajasthan 3204 3830 

21. Sikkim 16 16 

22. Tamil Nadu 2640 3507 

23. Tripura 29 38 
24. Uttar Pradesh 9879 12148 
25. West Bengal 1980 1980 

Total (States) 41703 53965 

Union Territories 

1. Andaman & Nicobar Islands 
2. Chandigarh NA NA 

3. Dadra & Nagar Haveh 1 
4. Delhi 50 57 

5. Daman & DIU Included in Goa 

6. Lakshadweep Neg. Neg. 

7. PondlchefTY 25 4L 

Total (U.Ts) 76 99 

Total all India 41779 54064 

Statement-II 

Name of State Major MedIUm 

.i-

1 2 3 

Andhra Pradesh 8 6 

Assam 0 1 

Bihar 12 3 

Gujarat 8 2 

Haryana S 2 

Himachal Pradesh 1 1 

Jammu & Kashmir 7 

Karnataka 4 0 
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1 

Kerala 

Madhya Pradesh 

Maharashtra 

Manipur 

Megbalaya 

Nagaland 

Orissa 

Punjab 

Rajasthan 

Sikkim 

Tamil Nadu 

Tripura 

Uttar Pradesh 

West Bengal 

Arunachal Pradesh 

Goa, Daman & Diu 

Grand Total 

Non-Fulfilment of Export Obligations 

447. SHRI AMARSINH RATHA WA : 
Will the Minister of COMMERCE be 
pleased to refer to the reply given to the Un-
starred Question No. 4189 on 4 December, 
1987 regarding non-fulfilment of export 
oblJgatJons by companies and state: 

(a) whether the information has since 
been col1ected; 

(b) if so, the details thereof including 
the penal action taken against erring com~ 
panies; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI) : (a) to (c). No Sir, the in· 
formation is being collected which is volu· 
minous in nature and will be laid on the 
Table of the Houo;e. 
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Measures to check up Trend in 
Cotton Prices 

448. SHRI R.M. BHOYE: Will the 
Minister of TEXTILES be pleased to state : 

(a) whether the representatives of the 
textiles industry have made any representa-
tions to Union Government to take imme-
diate measures to check the uptrend in 
cotton price; and 

(b) if so, the detail.i thereof and the 
reaction of Government in this regard ? 

THE MINISTER OF TEXTILES (SHIU 
RAM NIW AS MlRDHA): (a) and (b). 
Representations have been received from 
various textile industry associations for 
import of cotton to increase its availability 
and to cheek the rise in the plica of 
cotton. 

Government"bave taken various mea-
sures to ensure availability of cotton such 
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as suspension of exports of staple cotton, 
'pernllsslOn to Import cotton on Advance 
LIcensing basIs agamst export of cotton 
yam, cotton fabncs and mads-ups etc. 
Government have also decIded to Import 
one lakh bales of duty-free cotton dUrIng 
the current cotton season for supply of hal1k 
yam to "the handJoom sector at reasonable 
prices. As a result of these measures. the 
cotton pnces have declIned and aUIlabIhty 
of cotton has Improved 

[Trans/ation] 

Compensation Paid to s~ adcshi CoHon 
Mills 

449, SHRI R M. BHOYE. WIll the 
Miruster of TEXTILES be plelsed to state 

(a) whether hIS MIDlstry has natIOnalIs-
ed SIX umts of S\\edISh] Cotton MIlls and 
paId excess compensatIOn of Rs 8 crores to 
the mIll owners, 

(b) whether It IS a fact that thIS 
compensatIOn has been also been paId 
agamst the assests created with Government 
funds, and 

(c) If so, the detaIls thereof? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MIRDHA): (a) and (b) 
No, SIr. 

(c) Does not anse 

[Engllsh] 

Eleventh Meeting of Ganga Flood Control 
Board 

450. SRRI MATILAL HANSDA' 
WIll the MIDlster of W ATER RESOURCE~ 
be pleased to state: 

(a) whether eleventh meetmg of the 
Ganga Flood Control Board was held, 

(b) If so, when and the salIent features 
of the saId meetmg; 

(c) the detaIls of proposals put forward 
by the different States; and 

(d) the action' taken by the Board 
thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SARI) (a) to (c), 
Yes, SIr, on 14 1 1988 The salIent featur-
es/proposals are as follows : 

(I) Mamtenance of the Plprasl-Plpra-
ghat embankment. 

(lll DiverSIOn of surplus Ganga flood 
waters to Yamuna baslO. 

(lIl) Bank protection works below 
Farakka Barrage on the Ganga on 
the nght bank, and sharmg of Jts 
costs 

(1\) Shanng of cost of bank protectIon 
works of flver Ganga at MansI and 
Narayanpur 

(\) Release of sTlU"plus waters from 
Tenughat Ddm for boro paddy 
crop m DVC command 

(VI) Regulated development of Dlara 
land 

(d) The Board ha'l been pursumg these 
matters WJth ail concerned. 

Irrigation Project 

451 SHRI ZAINAL ABEDIN: Will 
the MIl1lster of WATER RESOURCES be 
pleased to state: 

(a) the number of lTngatlOn projects 
completed durmg the last three years, State-
WIse, and 

(b) the number of projects abandoned, 
If a'1Y, Stat.e-\\-]<;c details? 

THE MINISTER OF STATE IN THE 
MI1\JISTRY • OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHI) (a) The 
asses"rnent regardmg completIOn of prOject<; 
IS undertaken only at the end of each Plan 
peflod. 

(b) No reports cire a\allable from State 
Governments regardmg abandonment of 
proJc ... ts 

Demand for Sub~idy on Y3rn 

452 PROF. MADHU DANDAVATE 
Will the Mmlster of TEXTILES be pJea')ed 
to state. 
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(a) whether there has been a consistent 
demand for adequate subsidy from Union 
Government on yarn used for the power-
looms in view of high prices of yarn; and 

(b) if so, the response of Union 
Government to the demand for increased 
subsidy? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MIRDHA) : (a) The Maha-
rashtra Government had in Sept., 1987 
made a suggestion for grant of subsidy 
@ Rs. 2 per kg. on yarn supplied to power-
looms and hand loom cooperative societies .. 
against the increased. cost of yarn beyond 
December, 1986 .. 

(b) The suggestion was not considered 
feasible because of the financial and 
administrative implications involved. 

Export of Alfanso Mangoes 

453. PROF. MADHU DANDAVATE : 
Will the Minister of COMMERCE be 
pleased to state : 

(a) whether there is an increasing 
demand for export of alfanso mangoes from 
the Konkan region of Maharashtra to vari-
ous countries; 

(b) if so, whether Government have 
considered plaru, for augmenting txport of 
mangoes from the Konkan region so as to 
improve foreign exchange reserves; and 

(c) if so, the details of the plans 
devised? 

THE MINISTER OF STATE I~ THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI) : (a) E:\port of fresh mangoes 
during the Jast few years has been as 
follows: 

Year 

1985-86 

1986-87 

1987-88 

Qty. 
(In tonnes) 

16461 

10500 

14900 

. Val. (Rs. in 
Lakhs) 

1922 

1200 

1730 

The alfanso variety of mango constitutes 
an important segment of mangoes exported 
from the country. 

(b) and (c). No specific study bas been 
undertaken for augmenting exports of 
mangoes from the Konkan region. However, 
exports of fresh fruits including mangoes are 
eligible for CCS at the rate of 22% on 
f.o b. value if exported by air. In addition 
Import Replenishment of 10% of f.o.b. value 
is also provided. 

. Essar Group to buy Scindia Steam 
Navigation Company 

454. DR. B.L. SHAILESH: Will the 
Minister of FINANCE be pleased to state : 

(a) whether Government have agreed to 
the Essar Group to buy Scindia Steam 
Navigation Company by rejecting various 
other proposals; and 

(b) if so, the highlights of the agreement 
to be signed or already signed between 
Government and the Essar Group ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) : (a) No, Sir. 

(b) Does not arise. 

Assistance given by WAPCOS to 
\VALAMTARI 

455. SHRI C. SAMBU : 
SHRI MANIK REDDY: 

Will the Minister of WATER 
RESOURCES be pleased to state: 

(a) what are the facilities exten.ded by 
the Water and PO\l,er Consultancy Services 
(India) Limited, (WAPCOS) to strengthen 
the faculty and training programme under-
taken by the Water and Land Management 
Training and Research Institute 
(W ALAMT ARl) at Hyderabad (Andhra 
Pradesh); and 

(b) the financial assistance allocated so 
far and further allocation expected to be 
provil!eJ to the W ALAMTARI at Hydera-
bad by the WAPCOS ? 

THE MlNISTER OF STATE IN THE 
MINISTR Y OF WATER RESOURCES 
(SHRIMA TI KRISHNA SAHI) : (a) Water 
and . Power Consultancy Services (India) 
Limited have signed a sub-grant agreement 
with Irrigation Research and Management 
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Improvement Cell, Central Water Commis-
lion, Louis Berger International Inc and 
United States Agency fOT International 
Development to provide technical assistance 
of Water and Land Management Institutes 
and Irrigation Management and Training 
Inatitutes in various States. Under this 
agreement, the W APCOS provides technical -
assistance in the form of designing courses, 
curricula and preparatIOn of training 
material to Water and Land Management 
Training and Research Institute at Hydera-
bad (Andhra Pradesh) also. 

(b) Water and Power Consultancy 
Services (India) Limited do not provide any 
financial assistance to water and Land 
Management Trainmg and Research Institute 
at Hyderabad. 

Water and Power Consultancy S~rvice 
(India) Limited 

456. SHRI C~ SAMBU : 
SHRI MANIK REDDY: 

Will the Minister of WATER 
ItESOURCES be pleased to state : 

(a) whether the Water and Power Con-
sultancy Service (India) Limited (W APCOS) 
has entered mto any contract or agreement 
with the USAID and World Bank on 
various aspects of Water Resources Manage-

'ment; 

(b) if so, the details of such collabora-
tions and the States where such actIvities are 
already going on or expected to be taken 
up; and 

(c) the activities expected to be taken 
up in Andhra Pradesh under this collabora-
tion'1 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRlMATI KRISHNA SAHI) : (a) Water 
and Power Consultancy Services (India) 
Limited have entered into a sub-grant 

. aareement with United Stat~ Agency for 
International Development and Irrigation 
Research and Management Improvement Cell 
of the Central Water Commission to provide , 
techical assistance necessary (or the imple-
mentation of the USAID assisted Irrigation 
Management and Training Project. 

(b) and (c). The main activities of the 
Irrigation Management and Training Project 
include: 

(i) Training of in-service personnel; 

(ii) Action Research; 

(iii) Adequate Research; 

(iv) Field demonstrations involving 
Farmers' participation; and 

(v) Information Dissemination system. 

The activitIes mentioned above are pro-
posed to be taken up at W ALAMTARI, 
Hyderabad also. The participating States 
in the programme are Maharashtra, Rajas-
than, Madhya Pradesh, Gujarat and Tamil 
Nadu. The States of Andhra Pradesh, 
K.eraIa, Orissa, BIhar and Uttar Pradesh 
have been inducted in the programme 
recently. 

Revised Pay Scales in W <\PCOS 

457. SHRI C. SAMBU : 
SHRI MANIK REDDY: 

Will the MlDlster of WATER 
RESOURCES be pleased to state: 

(a) whether Water and Power Consul-
tancy Service (India) Ltd. (WAPCOS) has 
implemented the received pay scales for Its 
employees; and 

(b) jf not, by when it is expected ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMA TI KRISHNA SARI): (a) No, 
Sir. 

(b) A High Power Pay Committee has 
been constituted by the Government of 
India to consider the rna tter relating to the 
revisioJl of Pay Scales and other allowances 
of the employees of Public Sector 
Undertakings which follow the Central 
Government Pay Scales and D.A. Pattern. 
As Water and Power Consultancy Services 
(l) Ltd. faUs in this category of Public 
Sector UndertaklDg~, the pay of the 
Employees of the Company will be revised 
after a deCiSion is taken on the recommen-
dations of the High Power Pay Committee. 
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Import of Cinnamon, Cassia, Cloves, 
Nutmeg and Mace 

458. SHRI VAKKOM PURUSHO-
THAMAN : Will the Minister of 
COMMERCE be pleased to state the quan-
tity of cinnamon, cassia, cloves, nutmeg and 
mace imported during last three years, 
item-wise and year-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI) : A statement showing import 
of Cinnamon, Cass ia, Cloves, Nutmeg and 
Mace in terms of quantity and value during 
1985-86 to 1987-88, item-wise and year-
wise is given below. 

Statement 

Statement showing import o/Cinnamon, Cassia, Cloves, Nutmeg & Mace during 1985-86 
to 1987-88 

Qty. in M. Tonnes 
Value in Rs. Thousand 

S1. Description of 1985-86 1986-87 1987-8S 
No. Items Qty. Value Qty. Value Qty. Value 

2 3 4 5 6 7 8 
-~-~---

1. Cinnamon 104 3054 208 6280 733 22894 

2. Cassia 1512 41701 N.A. N.A. N.A. N.A. 

3. Cloves 30~3 169816 1493 77661 1153 50100 

4. Nutmeg 64 1727 N.A. N.A. N.A. N.A. 

5. Mace 7 280 N.A. N.A. N.A. N.A. 

Note 1986-87 & 1987-88 figures provisional 

Source: Spices Board, Cochin. 

Computer in RBI and other 
Nationalised Banks 

459. SHRI RAM BAHADUR SINGH: 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether the computers in the 
Reserve Bank of India and other nationa-
lised banks have been work.ing successfully; 

(b) if not, the nature of defects which 
have come to notice and other problems 
being encountered; 

(c) whether Government have investi-
gated these defects and problems; and 

(d) if so, the remedial measures taken 
or contemplated? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC 
AFFAIRS IN THE MINISTRY OF 
FI~ANCE (SHRI EDUARDO FALEIRO) : 

(a) Reserve Bank of India (RBI) has 
reported that the computer installed at its 
various offices and the Advanced Ledger 
Posting Machines (ALPMs) and Computer 
Systems installed at th~ Offices of Public 
Sector Banks including nationalised banks 
have been generally working satisfactorily. 

(b) to (d). Do not arise. 

[Ttaw,lation] 

Loans Received by Government 

460. SHRI VILAS MUTTEMWAR : 
SHRI SARFARAZ AHMAD : 

Will the Minister of FINANCE 'by 
pleased to state : 

(a) the total amount of loans so far 
received by Governmen t during the current 
financial year and the sources with the 
terms and conditions thereof; 
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(b) whethtr there is any possibility of 
. getting more loans and the sources from 
where such loans are expected; and 

(c) the total amount of interest that 
will have to be paid annually thereon ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI 
B.K. GADHVI): (a) Internal market 
loans: Two instalments of markets loans 
have been floated so far during the current 
financial year realising Rs. 22886.16 crores. 
The loan-wise details are: 

(Rs. crores) 

Loans Amount 

10% Loan, 1993 171.81 

10.5% Loan, 1998 20.17 

11% Loan, 2003 90.94 

11.5% Loan, 2008 2457.89 

Total 2970.81 

Less repayments 84.65 

Net receipt 2886.16 

These loans are repayable at par on 
maturity. Interest on these loans are paid 
currently at half-yearly intervals. These 
loans are subscribed by State Governments. 
Reserve Bank of IndIa, Commercial Banks, 
LIC/GIC, Provident Funds, etc. 

Exte rnal Loans: Loan assistance 
received in the the current year upto the 
end 'of June, 1988 from external sources, 
net of repayments, amounted to Rs. 729.59 
crores. The broad details are : 

(Rs. crores) 

Count~y, etc. Loan received 
(net of repayment) 

1 2 

France 24.12 

Federal Repubhc of 34.44 
Germany 

1 2 

Italy 9.57 

Japan 1766 

USSR 80.61 

IBRD 365.93 

IDA 269.11 

ADB 20.28 

Other Countries, etc. -92.13 

Total 729.59 

The terms and conditions of these loans 
vary from loan to loan and country to 
country. 

(b) As of now, the receipts from inter-
nal market loans and external loans are 
expected to be at the same level as esti-
mated in the Budget, that IS, at Rs. 7000 
crores and Rs. 3142 crores respectIvely. 

(c) Budget includes the following provI-
sions for payment of interest on internal 
market loans and external loans : 

(Rs. crores) 

BE 1988-89 

Internal market loans 4783 

External loans 1266 

[Englif.h] 

LollecUon of Foreign Exchange 
by Tourists going Abroad 

461. SHRI GURUDAS KAMAT: 
Will the Minister of FINANCE be 
pleased to state: 

(a) whether Government are aware 
that a large number of tourists and business-
men who go abroad collect foreign exchange 
there through various contacts by paymg 
equivalent amount in indian rupees in the 
country; and 

(b) if so, the remedial measures taken 
or proposed in this regard ? 
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THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) : (a) Yes, Sir. 

(b) The directorate of Enforcement 
keeps a constant vigil to detect cases of 
Hawala payments and takes prompt action 
under the law. 

Rise in Prices 

463. SHRI RAM PYARE PANIKA: 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether Government's attention has 
been drawn to recent reports about continu~ 
ing rise in the prices of essential commodi~ 
ties and in the inflation rate; and 

(b) if so, the steps taken to curb the 
rising prices add inflation? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINTS fR Y OF FINANCE (SHRI 
EDUARDO FALEIRO) : (a). The prices 
generally come under pressure during the 
first half of the financial year due to 
seasonal factors. The Wholesale Price 
Index has recorded an increase of 3.3. per 
cent since the end of March, 1988 which 
is the lowest rate of increase for this 
period in several years. While the prices 
of some items like rice, pulses and sugar 
have gone up, those of others li'<e wheat and 
edible oils have registered a decline. 

(d) The measures taken to curb the 
price rise include steps to optimise food-
grains production, strengthening of the 
Public DIstribution System, imports and 
release of essential commodities like pulses 
and edible oils, strict economy in govern-
ment expenditure, restriant on money 
supply growth, selective credit controls and 
intensive action against profiteers and 
hoarders. 

Visit of Official Delegation to Nepal, 
Burma and Bang)adesh 

464. PROF. RAMKRISHNA MORE: 
SHRI MOHD. MAHFOOZ ALI 
KHAN: 

Will the Mini:,tcr of FINANCE be 
pleased to state: 

(a) whether a high powered official 
delegation recently visited Nepal, Burma 
and Bangladesh to discuss ways and means 
to contain drug smuggling in the region; 
and 

(b) if so, the outcome of the decision 
held and the follow up action taken by 
the respective Governments in this regard ? 

THE MINISTER OF STATE IN THE 
DEPARTME"lT OF REVENUE IN THE 
MINISTR Y OF FINANCE (SHRI A.K 
PANIA) (a) and (b). A high-powered 
Indian delegation, headed by the Minister 
of State for Finance (Revenue), visited 
Kathmandu (Nepal) in the second fortnight 
of June, 1988 and Burma in July, 1988. 
In the talks with the Nepalese authorities, 
the existing arrangements in the matter 
of trade and transit were reviewed and 
the need to take prompt action against 
drug traffickers was emphasised. Both 
sides agreed to e.>.tend co-operation for 
curbing drug trafficking .. 

In the talks with the Burmese authori-
ties, the drug trafticking situation in both 
the countries and the counter-measures 
taken were reviewed with an emphasis for 
institutionalising the exchange of informa~ 

tion between the law enforcement agencies 
of both the countries. 

No delegation, however, visited 
Bangladesh. 

Tampering \lith Ra~ Jute Stock 
of Jute Corportation of India 

by J ute Mills 

465. PROF. RAMAKRISHNA MORE: 
W1ll the Minister of TEXTILES be pleased 
to state: 

(a) whether certain jute mills in the coun-
try hav.e tampered with the stocks of raw 
jute kept in their god owns by' the Jute Cor-
poration of India and have, in certain cases 
even obtained loans from the banks by giving 
false declaration of owing the jufe stock 
belonging to the Jute Corporation of India; 

(b) if so,' the details thereof; and 

(c) the action taken by Union Govern-
ment in the matter? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MIRDHA): (a) -to (c). 
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On basis of provision of buffer stock scheme 
mill companies nominated god owns for their 
allocated quantity of raw jute which was 
stored in these godowns under supervision 
of Jute Corporation of IndIa staff and 
these godowns are under custody of JeI. 
These godowns are inspected periodically. 
JeI's entire stock stored in mill god owns 
is fully insured against nre, riots, strIke, 
burglary, flood/cyclone risks and no case 
of tempering of JeI stock was either 
reported or detected during inspections. 

Decline in Off-take of NTC 
Controlled Lloth 

466. PROF. RAMKRISHNA MORE: 
SHRI RAM DHAN : 
SHRI BALWANT SINGH 
RAMOOWALIA : 

Will the Minister of TEXTILES be 
pleased to state: 

(a) whether the off-take of controlled 
cloth by the Nationa1 Consumer Coopera-
tive FederatIon (NCCF) has been gradual1y 
declining causing rec ession and adverse1y 
affecting the mills under the NTC; 

(b) if so, what IS the p~rcentage of 
decline in the off-take of controlled cloth 
by the NCCF during 1987 and 1988, tIll 
date and the major reasons therefor; 

(c) what is the percentage of declIne in 
the production of controlled cloth as a 
consequence thereof statmg its overall 
impact on the mills under the NTC; and 

(d) the steps taken by Union Govern-
ment to improve the sItuation? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MIRDHA) : (a) to (c). 
Yes, Sir. the percentage of declme 10 the 
off-take of cotton controlled cloth dunng 
1987-88 was 37% as compared to the off-
take in 1986-87. The productIon of 
controlled cloth has also declilled in keeping 
With the decline in the movement of controlled 
cloth and has adversely affected the overall 
performance of the mills producing control-
led ... cloth. The major factor accounting 
for decline in the off-take of controlled 
cloth during 1987 -8 8 IS the lack of finan-
cial resources of the State Marketing 
Federations through which NCCF sells this 
cloth. 

(d) NTC and NCCF have taken steps 
to impFOve the marketing of controlled 
cloth. 

Facilities to Handloom Weavers 

467. PROF. RAMKRISHNA MORE : 
SHRI BANWARI LAL 
PUROHIT: 

Will the Minister of TEXTILES be 
pleased to state : 

(a) whether Union Government propose 
to reserve a special positIon for the 
handloom sector and a pre-e minent role 
for cotton as the principal raw material 
of the textile industry; 

(b) whether Government have sought 
a package of polley measures which could 
serve the natIOnal interest and create a 
balance between the various sectors of the 
textile economy; and 

(c) i-f so, the details thereof and the 
facilIties to be proposed provIded to 
hand loom weavers ? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MIRDHA) : (a) Yes, Sir. 

(b) Yes, Sir. 

(c) DetaIls of the policy measures and 
the facilIties being provided to the band-
100m sector are given in the statement 
below. 

Statement 

1. Scheme for Development of Hand-
loom Sector 

(I)' Two major we1fare schemes have 
been taken up. Under the Work 
shed-cum-Housing Scheme during 
1987-88, assistance to the tune 
of Rs 149.73 lakhs was provided 
to 10 States for takmg up cons-
truction of work sheds as well as 
workshed-cum-houses. Under the 
other welfare scheme, called the 
Thrift Funds Scheme, an assistance 
of Rs. 65.65 lakh"l was released. 
to 1 0 States. 

(1 i) Pursuant to the stipulatIon in the 
Textile Pohcy to transfer the pro-
duction of cheap doth to hand-
loom sector, the target for produc-
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(iii) 

tion of Janata cloth in the 
handloom sector has been increased 
from 360 million square metres at 
the end of 1984-85 to 550 mi1lion . 
square metres (Provisional) during 
1987-88. Subsidy @ Rs. 2.75 
per square metre.on the production 
of Janata Cloth is reJeased to 
State Governments. 

Under the Handlooms (Reservation 
of Artic1es for Production) Act, 
1 985, on the advice of the advisory 
Committee ali provided in the Act, 
a notification reserving 22 items 
of cotton, silk, woo] and blends 
for exclusive production in the 
handloom sector has been issued. 
Three Regional Offices at Delhi, 
Pune, and Coimbatore have been 
set up for the implementation of 
the Reservation Orders. 

(iv) To encourage production of mixed 
and blended fabrics on handlooms 
with a view to improve the 
earnings of the weavers, the 
Government have sanctioned scheme 
for the production of Polyester 
blended fabrics on Handloom using 
duty-free polyester fibre. This 
scheme known as the 'Susman' 
cloth scheme, envisages the pro-
duction of Polyester blended 
shirtings and suitings containing 
polyester fibre more than 40% but 
less than 70% by weight. The 
productIon under this scheme has 
commenced in the States of Tamil 
Nadu, Andhra Pradesh and West 
Bengal and the first lot of blended 
fabrics has been released to the 
market during January, 1988 in 
Tamil Nadu. 

With the announcement of Govern-
ment of India, in the budget pro-
posed for 1988-89, reducing the 
rate of excise duty on polyester 
filament yarn to Rs. 10.86 per 
kg. when used by hand looms under 
an approved programme, the 
Susman Cloth Scheme ha~ been 
modified to include the varieties 
in which filament yarn is used. 
Iamilnadu's production programme 
under the modified scheme has 
been approved. 

(v) Central Government bas been imple· 
menting a scbeme for moderni-
sation and renovation of band-
looms with matching assistance 
from the State and Central 
Government. During tbe year 
1987 -8 8 special tbrust was given 
to the modernisation of bandlooms 
and an amount of Rs. 204.64 
lakhs was released to 11 States. 

(vi) There is a network of 23 Weavers' 
Service Centres' to undertake 
training service and researcb for 
the handlooms sector. There are 
also three Institutes of Handloom 
Technology which are conducting 
3 year diploma courses in hand-
100m technology. 

(vii) The Central Government provides 
100% loan assistance to State 
Governments for setting up of 
preloom and post-100m processina 
facilities for the handloom sector. 

(viii) Projects for development of band-
looms in hill areas .of U.P. (Rs. 
73.00 lakhs), Manipur (Rs.12.00 
lakhs) Rajasthan (Rs. 1.00 1akb), 
and Himachal Pradesh (Rs. 14.00 
Iakbs) have been sactioned from 
Central Government dUring. the 
year 1987-88. 

(ix) Some more schemes for marketing 
support, such as Marketing com-
plexes and training ~f weaveIS are 
also under implementation. 

II. Fiscal Conces!>ions 10' HandloDm 
Sector 

(i) Complete exemption from excise 
duty on plain reel bank yam. 

(ii) 50% concession on double cross 
reel hank yarn when purchased 
by registered handloom coopera-
tive societies and State bandloom 
development corporations. 

(iii) Complete exemption of processing 
duty for cotton wool and polyester 
fabrics made on bandlooms when 
processed in process houses set up 
by State handloom development 
corporations and apex handJoom 
cooperative societies. 
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(iv) Concessional processing duty on 
processing of cotton fabrics made 
on handloom when processed by 
independent processors approved 
by the Government. 

(v) Compiete exemption from excise 
duty on processing of woolen 
fabrics woven on Handlooms when 
processed by independent proces-
sors approved by the Government. 

(vi) Complete exemption from excise 
duty on certain types of polyester 
blended yarn when purchased by 
State handloom development 
Corporations and handloom 
cooperative societies. 

(vii) Complete exemption from excise 
duty on polyester fibre used in the 
blended yam consumed for the 
production of blended fabrics on 
handloom under a programme 
approved by Development ComnlJs-
sioner for Handlooms. 

(viii) Concessional rate of excise duty 
@ Rs. 10.44 per kg on polyester 
Filament yarn used in the produc-
tion of polyester fabrics under a 
programme approved by Develop-
ment Commissioner for Hand-
looms. 

(ix) SO% concesc;ion on viscose filament 
yam when purchased by regIstered 

hand loom cooperative society or 
any organisation approved in this 
behalf by the G~vernment. 

(x) Complete exemptIOn from customs 
duty on the raw wool imported 
mto IndIa by a regIstered apex 
handloom cooperatIve society or 
a St~te handloom development 
corporatIon. 

Sejzure of Narcotic Drugs 

468. SHRI BHADRESW AR TANTI : 
SHru BIMALKANTI GHOSH: 
SHRI SHANTI DHARIWAL 

WIll the Mimster of FINANCE be 
pleased to state : 

(a) whether a large quantIty of heroin. 
coca1Oe, brown sugar and such other drugs 
have been detected by the customs and 
pollce departments 10 th' country from 
January, 1988 to date, 

(h) If so, the State-WIse details thereof, 
and 

(c) the actIon taken against the cul-
pnts? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA) : (a) to (c). The detaIls of the 
drugs seIzed (from January to June, 1988) 
by vanous drug law enforcement agenCIes 
In the country are furnished below; 

S. 
No. 

Name of drug No. of cases Quantity 
(kgs) 

1. Opium 

2. Morphine 

3. Heroin 

4. Ganjn 

S. Hashish (Charas) 

6. Cocaine 

1. Methaqualone 

160 

10 

138 

183 

139 

2 

15 

1,372 

4 

1,708 

15,46' 

12,258 

Ii 

536 

(Figures rounded off to the nearest kilogram) 

The drug offenders involved in the above 
cues have been prosecuted and proceeded 
lIlinst under the appropriate laws. 

A statement showing state-wise detaIls 
of seizures effected m India durmg 1988 
(upto June) is given below. 
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Hut Insurance Sche •. 

469. SHRI PARASRAM BHARDWAJ: 
Will the Minister of FINANCE be pleased 
to state: 

(a) the steps Government have taken to . 
popularise the Hut Insurance Scheme in 
rural areas to make the poor people aware 
of the benefit which will accrue to them 
under this scheme; and 

(b) the details of the said scheme? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) : (a) and (b). The 
Hut Insurance Scheme for Poor Families 
in rural areas was introduced w.e.f. 1 st 
May, 1988. The Scheme provides relief 
to poor families in rural areas when their 
huts and belongings are destroyed by fire. 
Poor families whose annual family income 
from all sources does not exceed Rs. 4,800 
are eligible under the Scheme. In the event 
of loss due to fire, the Insurance Company 
will pay to the insured an amount of Rs. 
1,000 for hut and Rs. 500 for belongings 
in the hut destroyed by fire. The entire 
premium cost in respect of the Scheme will 
be borne by the Central Government. The 
Scheme is being operated by the General 
Insuranc,. Corporation of India through its 
four subsidiaries viz. (i) National IRsurance 
Company Ltd., (ii) New India Assurance 
Company Ltd., (iii) Oriental Insurance 
Company Ltd. and (iv) United India 
Insurance Company Ltd. 

Government of India have requested 
the State Governments/Union Territories to 
give wide publicity in rural areas regarding 
the details and benefits of the Scheme 
through RevenuejPanchayat Officials and 
other apyropriate field level agencies. Wide 
publicity is being given to the Scheme by 
the General Insurance Industry through 
Local Language Newspapers. All India 
Radio, Pamphlets, Leaflets, Posters and 
Wall Paintings etc. 

Income Tax Raids Against Tabacco 
ProcessMs, Merchant~ etc. in 

Ahmedabad, Bombay, Calcutta 
etc. 

470. SHRI BALASAHEB VIKHE 
PATIL: 

SHRI H.M. PATEL: 

Will the Minister of FINANCE be 
pleased to state : 

(a) whether search operations were 
conducted by the Income Tax Department 
in Ahmedabad, Gandhi Nagar, Bombay 
and Calcutta in May, 1988 at the premises 
of a group of tobacco processors and 
merchants, jewellers, manufacturers pnd 
dealers of cassette recorders, television sets 
and video casset~e recorders, diamond 
cutters and firewood dealers, as reported in 
the 'Hindu' dated 15 June, 1988, 

(b) if so, the outcome of the search 
operations; and 

(c) further action taken or contempla-
ted in this connection ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA) : (a) and (b). The Income-tax 
Department conducted searches on persons 
connected with the jewellery. tabacco. 
electronics and property trade during,May, 
1988 at different places as mentIOned in 
the newspaper article referred to in the 
Question. Searches in these cases led to 
the seizure of prima-facie unaccounted 
assets worth approximately Rs. 238.21 
lacs and the persons searched during the 
course of searches admitted concealment of 
income to the tune of Rs. 519.56 lacs. 

(c) Appropriate action under the Direct-
tax Acts is take in all the cases. 

Suggestion for Reduction in ~on. 
Essential Imports 

471. SHRI BALASAHEB VIKHE 
PATIL : Will the Minister of COMMERCE 
be pleased to state: 

(a) whether the All India Manufacturers' 
Association has urged Government to cut 
down non-essential imports in the current 
financial year; and 

(b) if so, the reaction of Government 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI) : (a) and (b). The basic ob-
jectives of the Import Policy are to provide 
easy access to inputs essential for maxi-
mising production and exports and, at the 
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same time. promoting self reliance and 
safeguarding the interests of the domestic' 
industry. To achieve these objectives, 
import policy is kept under constant review, 
all suggestions in this regard are considered 
and corrective measures taken wherev<:r 
considered necessary. 

Ex change rate Protection Scheme 

472. SHRI BALASAHEB VIKH£ 
PATIL : Wi}l the Minist;r of FINANCE be 
pleased to state: 

(a) whether the exchange risk protection 
scheme to be operated by the financial 
institutions is proposed to be made appli-
cable only to new foreign currency loans 
taken by corporate borrowers from the 
institutions; 

(b) whether Government have taken 
any decision in this regard; and 

(c) if so, broad features thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN mE MINISTRY OF FINANCE (SHRI 
EDUARDO F ALEIRO) : (a) and (b). 
No final decision regarding the Exchange 
Risk Protection Scheme has been taken as 
yet, various aspects of the Scheme are still 
under discussions. The Scheme envisages 
covering of future loans initially, but cover-
age of past loans has not been ruled out. 
lt would be taken up later by stages in due 
course. 

(c) Question does not arise. 

Diesel on to Exporting Industrial 
Units 

473. SHRI BALASAHEB VIKHE 
PATIL : Will the Minister of COMMERCE 
be pleased to state : 

(a) whether the exporting industrial 
units are to get dilsel oil at global rates; 

(b) if so, the details thereof; and 

(c) whether this will be applicable to 
all the approved exporting industrial 
units? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI) : (a) to (c). A Scheme has 

recently been notified providing for supply 
of diesel oil at special prices comparable to 
international prices to eligible production 
units exporting 25% or more of their pro-
duction and are utilising captive power 
generatina sets. The value of exports is to 
be assessed on basis of FOB value of ex-
ports divided by the exfactory value of total 
production as defined in para 185(2) of the 
Import and Export Policy of April, 1988/ 
March, 1991. The eligible units are re-
quired to register themselves with concerned 
JCCI & E office who will authorise the 
concerned oil company to directly re-imburse 
the exporter to the extent of difference bet-
ween the market price actually paid and 
such concessional price of as notified by 
Ministry of Petroleum and Natural Gas for 
the relevant financial year. 

[Translation] 

Rice Import from North Korea by 
MMTC 

474. DR. CHANDRA SHEKHAR 
TRIPATHI: 
DR. B.L. SHAILESH : 

Will the Minister of COMMERCE be 
pleased to state : 

(a) whether the Minerals and Metals 
Trading Corporation (MMTC) has recently 
entered into a contract to import rice from 
North Korea; 

(b) if so, the quantity thereof and the 
terms and conditions relating thereto; 

(c) whether it is also a fact that there 
are reports of a lot of misappropriations in 
this bargain; 

(d) if so, whether Government propose 
to enquire into the matter and take correc-
tive measures to avoid such misappropria-
tions in future; and 

(e) if so, the details thereof and if not, the 
reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI): (a) and (b). Yes, Sir. 
MMTC has entered into an agreement for 
the import of 2,00,000 toones of rice from 
DPR Korea, after detailed examination of 
the quality or rice and competitiveness of 
prices by the Department of Food. The 
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agreement, inler-alia provides that 15% of 
the value of the rice wi1l be used for financ-
ing export of iron ore, manganese ore, 
peIJets etc. from India to DPR Korea. 

(c) Government have not received any 
report of mis-appropriations in this Con-
tract. Some reports regarding this Contract 
had appeared in a section of the pre's5 
which have been rebutted by the MMTC in 
a rejoinder issued by them. 

(d) and (e). Do not arise. 

Agreement between India and 
Ncp~:l to check sllluggling 

Activitifs 

475. DR. CHANDRA SHEKHAR. 
TRIP ATHI : Will the Minister of FINANCE 
be pleased to state : 

(a) whether any agreement has been 
signed between India and Nepal to check 
smuggling activities; 

(b) if so, the details thereof and its 
impact on checking smuggling; and 

(c) if not, the measures propp sed to be 
taken by Government to check smuggling 
activities on Indo- Nepal border? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA) : (a) Yes, Sir. 

(b) and (c). There is an agreement of 
co-opelation between His Majesty·s Govern-
ment of Nepal and the Government of 
India to control unauthorised trade. This 
agreement enjoins on both India and Nepal 
to ensure the economic interests of each 
other, cooperation to effectively prevent in-
fringements or circumvention of the laws. 
rules and regulations of either country in 
regard to matters relating to customs, 
foreign exchange and foreign trade etc., 
prohibition of re-export of goods of either 
country from its territory to third countries; 
and prohibition of re-export to the territory 
of either country of goods imported from 

Year 

1985-86 

1986-87 
1987·88 

Qty. imported 
(in M. Tonnes) 

38538 
40228 
41991* 

... (Provisional) 

third countries. This agreement has been 
helpful in checking the unauthorised trade 
between both the countries and .smuggling 
across their common border. The agree-
ment provides for annual consultation bet-
ween the Government of India and the 
HMG of Nepal to sort out the problems of 
implementation of the provisions of the 
agreement. The practical prob1ems are 
discussed and recalled in these meetings 
which are held every year alternately in 
India and in Nepal. 

The Directorate of Revenue Intelligence 
has a special unit headed by an Officer on 
Special Duty to prevent smuggling of goods 
from Nepal to India or vice versa. In 
addition, there is a Customs Preventive 
Collectorate with headquarters at Patna to 
control unauthorised trade along the Indo-
Nepal border. 

(English) 

Production and Import of ~ aturaJ 
Rubber 

476. DR. CHANDRA SHEKHAR 
TRIPATHI: 
SHRI P.A. ANTONY : 

Will the Minister of COMMERCE be 
pleased to state : 

(a) the quantity of natural rubber im-
ported during the last three years, year-
wise; 

(b) the price at which the import was 
made and the amount of foreign exchange 
spent thereon; and 

(c) the steps Government have taken so 
far to increase domestic' production' of 
natural rubber and the results thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY Of COMMERCE (SHRI P.R. 
DASMUNSI) : (a) and (b). The quantity 
of rubber imported during the last three 
years, the elF Price (PMT) and the amount 
of foreign exchange spent is'as under: 

Price PMT Foreign Exchange 
(elF) Rs. spent: elF value 

(Rs. lakhs) 

9635.00 3713 
9852.00 3963 

12305.00 5166* 
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(c) Measures taken to increase the pro-
duction of natural rubber include : 

(l) Grant of Financial Assistance for 
new planting and re-planting under 
Rubber Development Scheme. 

(2) Distribution of high yielding plant-
ing materials. 

(3) Free advi')ory service on all aspects 
of cultivation, production and 
processing of rubber. 

(4) Encouraging group processing and 
marketing. 

(5) Undertaking research on all aspects 
of cultivation, production and 
processing. 

(6) Expansion Of rubber cultivation in 
non-traditional areas by providing 
infrastructure in the region. 

The production of Natural Rubber 
which was 186450 Tonnes in 84-85 (the 
terminal year of the 6th Five Year Plan) 
has gone upto 235000 Tonne') in 1987-88 
(Estimated). 

Deposits with Chit Fund and Finance 
Companies 

477. DR. CHANDRA SHEKHAR 
TRIPATHI : Wilt the Minister of FINANCE 
be pleased to state: 

(a) whether Government have received 
complaints against variou<; chit funds and 
finance compa.nI~s whIch are taking the 
de~osits by deceiving the publIc; and 

(b) if so, the names of such institutions 
and the action taken/proposed by Govern-
ment against them? 

THE MINISTER OF ST A TE IN T~E 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) and (b). 
Government and Reserve Bank of India 
(RBI) do receive complaints from time to 
ttme against some Chit Fund and Finance 
Companies in regard to non-payment of 
deposits, chit subscription/interest by these 
companies. These are looked into by the 
RBI. 

In so far as the conventional Chit Fund 
Companies are concerned, their Chit Fund 

business is regulated under the Chit Fund 
Act, 1982. The administration of the Act 
vests with the State Governments/Union 
TerrHories who are required to frame rules 
in consultation with RBI before the "Act is 
extended to the concerned State/Union 
Territory. So far, the Act has been extended 
to 16 States/Union Territories. In certain 
other States/Union Territories, the business 
is regulated under the respective Acts of 
the State Governments. 

As regards acceptance of deposits by 
the Chit Fund Companies, Financial Com-
panies etc. is concerned, these are regulated 
under the directions issued by the RBI to 
Non-Banking Financial Companies, Non-
banking Miscellaneous Companies and 
Residuary Non-Banking Companies. These 
diretions, inte r alia, provide for the rate of 
interest payable on deposits, the reriod up-
to which deposits can be accepted, issue of 
advertisements soliciting deposits and the 
manner in which the funds are to be 
invested. 

These companies are required to furnish 
returns of deposits to RBI. For violating 
its directions by any company, RBI has 
a]so the power to prohibit any company 
from accepting further deposits. 

In so far as the deposits accept<>d by 
unincorporated bodies like individuals, 
partnership firms etc. are concerned, these 
are regulated under Chapter III-C of Reserve 
Bank of Indta Act, 1934. These provisions 
prohibit acceptance of deposits in excess of 
the specified number of depositors. The Act 
also provides for penal action, including fine 
and imprisonment, against violations of the 
provisions of the Act. 

RBI has reported that it had, singly and 
jointly with the State Government concerned, 
taken action against a number of unincor-
porated bodies for vIolating the provisions 
of Chapter III -C of Reserve Bank of India 

-Act, 1934. 

Free Legal Aid to Poor 

478. SHRI T. BASHEER: Will the 
Minister of LAW AND JUSTICE be 
pleased to state : 

(a) whether the Scheme to provide free 
legal aid to the poor largely remains un-
implemented; 
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(b) if so, the reasons therefor; 

(c) whether Government propose to 
devise a comprehensive scheme at the 
national level for this purpose; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H.R. BHARDW AJ): (a) and (b). 
No, Sir. Free legal aid is available to the 
poor in all Courts in almost all parts of the 
country. A large number of cases are also 
being settled by mutual agreements amongst 
the parties through Lok Adalats at no ex-
pense to the litigants. 

(c) and (d). The Parliament has already 
passed the Legal Services Authorities Act, 
1987 (No. 39 of 1987) whIch contains 
comprehensive schemes to cover all aspects 
of legal aid schemes i.e. provision of free 
legal aid to cllgible per<;ons in all courts in 
the country; e"tablishment of LegaJ Services 
Authorities at the Centre, States and the 
Districts; conferment of statutory status on 
the Lok Adalats etc. 

The Act is likely to come into force 
shortly. 

E~p!lnsion of E" port Business 
of MMTC 

479. SHRI ATISH CHANDRA 
SINHA : 
SHRI SRI HARI RAO : 
SHRIMATI N.P. JHANSI 
LAKSHMI: 

Will the Minister of COMMERCE be 
pleased to state : 

(a) whether a study was recently con-
ducted into the question of taking up sub-
stantial export business by the Minerals and 
Metals Trading Corporation (MMTC) for 
raising the minerals export; 

(b) whether .the report by the study 
team has been submitted to Government; 

(c) if so, the details thereof; 

(d) whether creation of separate export 
development fund for the MMTC has been 
suggested ;,lIer aliu by the team; and 

(e) the further steps being contemplated 
in the matter 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRl P.R. 
DASMUNSI) : (a) to (e). The Centre for 
Studies on Technology and Trade (CSTT) 
were requsted by the MMTC to give a 
report on the "Pole of MMTC in the pro-
motion of exports of minerals from Andhra 
Pradesh, Madhya Pradesh and Orissa". 
The CSTT have since submitted their report 
which, inter alia, recommends marketing of 
surplus alumina of NALCO, formation of a 
co-operative of small producers of Barytes 
to organise systematic mining for sustained 
production, floating of a subsidiary of 
MMTC for import substitution of tungsten 
and export promotion of Tungsten gtaphite. 
either setting up of a company by MMTC 
with participation of Andhra Pradesh 
Mineral Development Corporation in its 
share capital or MMTC becoming the rais-
ing contractor of Andhra Pradesh Mineral 
Development Corporation, for quarrying for 
export production of granite, constituting a 
Mineral Development Fund, etc. The MMTC 
is yet to submit proposal arising from the 
above recommendations to the Government 
for approval, if any, required. 

Capital Gains Accounts Scheme 

480. SHRI K. RAMACHANDRA 
REDDY : Will the Minister of FINANCE 
be pleased to state : 

(a) whether Government have recently 
notified a scheme, known as, 'Capital Gains 
Accounts Scheme'; 

(b) if so, the features of this scheme; 

(c) whether certain public sector banks 
have been notified under this scheme; 

(d) if so, the details thereof; 

(e) whether under this scheme the banks 
are required to pay an interest of 10 per 
cent on deposits made for two years and 
above; and 

(0 the persons eligible to make deposits 
under this scheme '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.X. 
PANJA) : (a) to (0. Yes, Sir. A notifica-
tion on 'Capital Gains Accounts Scheme, 
1988' has been published in the Gazette of 
India on 22.6.88. Thla it a ~poth. 
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.cheme and is applicable to tax-payers who 
intend to avail of the exemptions provIded 
under section 54, 54B, 54D, 54F or 54G 
of the Income-tax Act, 1 961. The schewe 
will be operated for the present only through 
the 28 public sector banks including the 
State Bank of India. DeposIts can be made 
in any of the branches of these banks except 
their rural branches. The scheme gives an 
option of two dIfferent types of depOSit 
accounts, one being in the nature of a 
savings account, and the other a term 
deposit. The interest on the deposIts will 
be allowed at the rates to be notified by the 
Reserve Bank of India from tm1e to tIme. 
In the case of a term deposit for two years 
and above the present rate of interest IS 10 
per cent per annum. 

Soviet Offer of Foreign Currency 
Funds for Industrial Projects 

481. SHRI K. RAMACHANDRA 
REDDY = Will the Minister of FINANCE 
be pleased to state; 

(a) whcther the Soviet Union has 
offered foreign currency funds to India for 
deployment 10 setting up mdustrial projects 
in the country; and 

(b) whether Union Government propose 
to consider utilIsatIOn of thest" funds for 
setting up a groundnut complex in the pub-
lic sector in the backward area at Kadm 
Town in Anantapur DIstrIct of Andhra 
Pradesh where large quantIty of groundnut 
is produced ? 

mE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA) : (a) So far, the Government of 
USSR has exte~ded 14 Economic Credits to 
the Government of India In Roubles. These 
Credits are utilised for identified projects 10 

India. 

(b) No such project has been identIfied 
for utilisation of SOVIet CredIt so far. 

Project Identified USAID Assistance 

482. SHRI K. RAMACHANDRA 
REDDY: Will the Mmister of FINANCE 
be pleased to state: 

(a) whether the United States Agency 
for International Development (USAID) 
h~s identified projects for assistance worth 

:, 5 willion dollars for the financial year 
1988-89; 

(b) whether any portion of this aid is 
bemg gl\ en to Andhra Pradesh to finance 
any ongomg projects or' new projects; .and 

(c) the norms, if any, that are adopted 
in distnbuting thiS aid to various States? . 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) : (a) For the U.S. 
FIscal Year 1888 (Oct. 87 to Sept. 88) the 
quantum of Development Asc;;lstance IS ex-
pected to be of the order of US $ 22 
mIllIOn. For US FY 1989 (Oct. 88 to Sept. 
89) no firm deCIsion has yet been taken by 
US GO\ernment 10 regard to the level of 
assIstance to IndIa. 

(b) The actiYIties of the Water and 
Land Management Institutes m certam 
States are presently bemg funded under the 
USAID aSSIsted IMT Project. The WALMI 
of Andhra Pradesh is mcluded in this 
project. 

(c) There are no specIfic norms ac; such. 
The allocatIOn of aid for projects depends 
broadly on the read mess of the State 
Governments for financing theIr share of the 
proJects, the com ergence between the profit 
of the prC'Ject and thr ohJecttves of the aid 
givll1r agency, and the capacIty for Imple~ 

mentatlOfl. In the States. An attempt is made 
to locate foreign aided projects 10 different 
States bas~d on their need and their capacity 
to absorb the ald. 

Rise in tlw Whoksak Price Index 

483. SHRI K. RAMACHANDRA 
REDDY: 
SHRIMATI N P. ]HANSI 
LAKSHMl: 
SHRI SRI HARI RAO : 
SHRI S.B. SIDNAL : 

Will the Mlntcter of FINANCE be 
pleased to slate: 

(a) the wholrsale price index for all 
cornmodltlc<; \\hen the Budget was presented 
ID February 1988; 

(b) the present wholesale price index 
for all commoditIes; 
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(c) the reasons for this steep rise; and 

(d) the steps initiated or contemplated 
to contain the price rise ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINt\NCE (SHRI 
EDUARDO FALEJRO): (a) to (c). The 
Wholesale Ptice Index (1970-71 = 100) 
which stood at 415.1 as on 27th February 
1988 has risen to 432.3 as on 9th July 
1988. This represents an increase of 4.1 
per cent during the period. Price5. remained 
under pressure during 1987 -8 8 - on account 
of severe drought. The increase in prices 
since April tbis year has, however, been the 
lowest in the last decade. 

(d) The ~pecific measures taken by the 
Government to keep the price rise under 
check include steps to optimise foodgraiDs 
production, enhanced distribution of food-
grains through Puhlic Distrib~tion System 
(PDS); strengthening of the PDS with the 
opening of additional outlets; augmented 
imports and release of essential commoji-
ties like pulses and edibJe oih; strict eco-
nomy in Government expenditure; restraint 
on money supply growth; selective credit 
controls and inten~:ve action against hoarders 
and profiteers. 

Import of Cotton to provide Yarn to 
Handloom InGustry 

484. SHRIMATI USHA CHOUDHARY : 
Will the Minister of TEXTILES be pleased 
to state: 

(a) whether Government have taken a 
a decision recently to pcrmi t the import of 
cotton for providing yarn to handloom ind-
ustry at cheaper rate; 

(b) if so, the details of the decisions 
taken; 

. (c) whether it is a fact that cotton is 
available in India to provide yarn at such 
price; and 

(d) if so, the reasons (or permittin& 
imports? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIW AS M!RDHA); (a) and (b). 
Government have decided to import one 
lakh bales of duty-free cotton in the curr~nt 
cotton year for supply of bank yarn to 
handloom sector at reasonable prices. 

(c) and Cd). The production of cotton 
during the Jast year and the current cotton 
year has suffered OD account of drought 
conditions, while the domestic consumption 
has remained at an increased level, leading 
to shortage of cotton and high prices. Shor-
tage of cotton is anticipated during the lean 
season before the arrival of the next year's 
crop into the market. To ensure that the 
handloom sector does not suffer for want of 
hank yarn at reasonable prices, the import 
of one lakh bales of cotton duty-free hal 
been allowed. . 

Irrigation Projects of Orissa Funded 
by "'orld BankjIDF 

485. SHRI JAGANNATH PATNAIK : 
Will the Minister of WATER RESOURCES 
be pleased to state : 

(a) the details of loans granted by the 
World Bank and the International Develop-
ment Fund (IDF) for irrigation projects in 
Orissa; 

(b) whether any minitoring is beina 
made in regard to the progress of these pro-
jects; 

(c) if so, the details thereof, project-
wise; and 

(d) the time by which these projects are 
likely to be completed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SARI) : (a) to (d). 
A Statement is given below. 
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Statement 

The following projects have been/are being implemented w i,h a~sistan(e from the World 
Bank in brissa 

Name of the 
Project 

Medium 
t • Orissa' Irri-

aation Pro-
joct 

2. Orissa Irri-
gation-II 
Project 

Major 

3. Salandi 
Project 

4. Mahanadi 
Barrage 

? Project 

S. Subernarekha 
Irrigation 
Project 
(Joint project 
with Bihar 
and West 
Bengal) 

Amount 
of 
Assistance 
(USs 
Million) 

58.00 

105.00 

7.50 

83.00 

127.00 

Loans to Weaker Sections in Andhra 
Pradesh under DRDA Scheme 

Date of 
Agreement 
Credit 
closing 
date 

Closed 

16.09.83 

31.03.88 

Closed 

05.12.80 

31.03.89 

09.11.82 

30.09.88 

Expected date 
of completion 
of the project 

Completed 

9 projects 
have been 
completed 
and 9 projects 
are in various 
stages of com-
pletion. These 
are expected to 
be completed 
between March, 
1989 and 
March, 1992. 

Completed 

March, 1989 

December, 
1989 

l 
1 
I 

Remarks 

I The progress 
I of the pro-
I jects are be-
I ing regularly 
I momtored. 
I 
I 
I 
I 
~ 
I 
I 
I 
I 
I 
I 
I 
I 
I 
I 
I 
t 
I , 
J 

Scheme by the nationalised banks during the 
Jast two years in Andhra Pradesh; 

486. SHRI V. TULSIRAM: Will 
the Minister of FINANCE be pleased to 
state : 

(b) whether there is any proposal to 
extend this facility during 1988 and 1989 
particularly in view of drought in 1987 in 
the State; and (a) the total amount of loans given to 

the weaker sections of the society under 
District Rural Development Ajency (DRDA) 

(c) if so, the details thereof and if not, 
reasons therefor ? 
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THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) The Hon'ble 
Member is presumably referring to loans 
given under Integrated Rural Development 

Year 

1986-87 

1987-88 
(Provisional) 

Target 
No. of 
families 
to be 
assisted 

241500 

289909 

(b) and (c). The programme is being 
implemented during 1988-89 also and 2.35 
lakh families would be assisted during t 988-

• 89. 

Assistance to Primary Weavers 
Societies in Andhra Pradesh 

487. SHRI V. TULSIRHM: Will 
the Minister of TEXTILES be pleased to 
state : 

(a) the details of amount/grants/assis-
tance given to the primary weavers societies 
in the Mahboob Nagar and Ranga Reddy 
Districts of Andhra Pradesh during the last 
two years; 

(b) the name, quantity and amount of 
each product manufactured and sold by 
each of such societies during the last two 
years and benefits earned; and 

(c) the names and location of such 

Programme (IRDP) which is implemented 
through District Rural Development Agen-
cies (DRDA). The performance of all 
scheduled commercial banks in the State of 
Andhra Pradesh under IRDP during the last 
two years is furnished below : 

Achievement 
No. of families 
assisted, all 
belonging to 
weaker sections 

256944 

263559 

(R8. in crores) 

Amount of loans given 
by banks (excluding 

co-op. banks) 

62.42 

74.40 

societies in other Districts of Andhra 
Pradesh? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIW AS MIRDHA) : (a) to (c). The 
Central Government provides assistance to 
the State Governments including Andhra 
Pradesh under the various plan &hemes on 
a matching basis for strengthening the share 
capital base of primary weavers societies 
purchase/mondexnisation/renovation of 100m's 
and Managerial subsidy for paid secretaries. 
Rebate on retail sales of handloom goods 
is offered by the Central and State Govern .. 
ments on a matching basis. 

A Statement showing the assistance 
given by the Central Government during 
the last 2 years under the above schemes to 
Andhra Pradesh is given below. District-
wis~ and ~ociety-wise statistics regarding 
aSSIstance gIven to Primary Societies. pro-
ducts manufactured and sold by various 
societies etc. are not maintained by Govern. 
ment of India. 

Statement 

S1. Scheme 
No. 

2 

1. Strengthening Share Capital base of Primary 
Weavers Societies. 

.1986- 87 

35.000 

(Rs. in lakhs) 

1987-88 

4 

65.6)0 
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1 2 3 4 

2. Purchase/modernisation/renovation of 18.844 22.600 
looms. 

3. Managerial Subsidy for appointment of Paid 
Secretaries 

4. Rebate 550.800* 313.150* 

*Inc1udes releases to Primary handloom weavers societies find other organisations of the 
State. 

Seizure of Goods by Customs 
Authorities 

488. SHRI V. TULSIRAM : Will 
the Minister of FINANCE be pleased to 
stat~ : 

(a) the details of goods seized by the 
Customs authorities from the incoming 
passengers on all the International Airports 
in the country during the last two months; 

\ b) the details of amount realised by 
the sale of such confiscated items during the 
above period; 

(c) the details of such goods purchased 
by the customs officials and other airport 
officials at cheaper rate/free of cost; and 

(d) the details of goods lying unsold 
together with reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA) : (a) The detaIls of seizures effect-
ed by the Customs authorities from the 
incoming passengers through the internatio-
nal airports are not maintained separately. 
However, the total value of the contraband 
goods seIzed by the Customs authorities at 
the international airports during the last 
two monts of May and June, 1988 are given 
below: 

Month 

May, 1988 

June, 1988 

Value -of 
goods 
seized 

(Rs. in 
crores 

1.48 

11.06 

(b) All confiscated goods including those 
confiscated at the international airports are 
deposited in. the Wolrehouses. The Custo-
dians of these godowns dispose of the goods 
as and when they receive disposal orders 
from the concerned seizing agency as and 
when goods are npe for dIsposaL 

Disposal accounts are mamtdmed mdi-
vidual caSe-WI&e and not separately for 
airports. The value of the goods dIsposed 
of during May and June, 1988 are being 
collected and will be laid on the tabJe of the 
House shortly. 

(c) Customs officers are not permItted 
to purchase confiscated goods. 

, (d) The information is being collected 
and wiII be laid on the table of the House. 

Income Tax Raids 

489. SRRI V. TULSIRAM : 
SHRI C. MADHA V REDDY ; 
SHRI D.B. PATIL : 

WIll the Minister of FINANCE be 
pleased to state: 

(aJ whether incorne~tax raids were con-
ducted by the Income-Tax Department in 
the country .during last three months; 

(b) if so, the details thereof and the 
amount so recovered; and 

(c) the extent of the disclosure of con-
cealed income ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANIA) : (a) to (c). The Income-Tax 
Department conducted searches in various 
places'in India, the results of which are a5 
under; 
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Period No. of 
1988 searches 

April 283 

May 489 

June 651 

Vacant Top Level Posts in NTC 

490. SHRI INDRAJIT GuPTA: Will 
the Minister of TEXTILES be pleased to 
state : 

(a) whether it is a fact that a large 
number of top level positions in the 

Name of the post 

NTC (Holding Company) : 

(i) Director (Finance) 

(Ii) Director (Technical) 

Sub.ldiary Corporations of NTC : 

Chairmau-cum-Managing DirectoT 

(i) NTC (UP) Ltd. 

(ii) NTC (WBABO) Ltd. 

(iIi) NTC (Gujarat) Ltd. 

Director (Frnance) 

(i) NTC (WBABO) Ltd. 

Direc'or (Technical) 

(i) NTC (APKK and M) Ltd. 

(ii) NTC (DP and R) Ltd. 

(iii) NTC (TN and P) Ltd. 

(iv) NTC (MN) Ltd, 

(v) NTC (MP) Ltd. 

(vi) NTC (SM) Ltd. 

Amount of Amount of con-
assets cealed income 
seized disclosed (Rs. in 
(Rs. in lacs) lacs) 

568.13 848.21 

924.31 963.59 

1377.75 1585.25 

National Textile Corporation (NTC) are 
lying vacant for a long time; and 

(b) if so, the details and reasons for 
delay in the rna tter ? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MIRDHA): (a) and (b). 
The details of Board level vacancies in 
NTC (Holding Company) and its Subsidiary 
Corporations are given below : 

Date from \\hich vacant 

21.12.1986 

1.10.1986 

12.9.1985 

15.1:.198.1 

17.11.1987 

1.5.1988 

3.7.1986 

2:.11.1985 

1.2.1987 

1.3.1988 

3.9.1985 

17.7.1988 

The reasons for delay in the filling up of vacancies include non-availability of. 
suitable candidates. 
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Losses Incurred by NTC Mills 

491. SHRI PRAKASH CHANDRA: 
SHRI SUBHASH Y ADA V : 

Will the Minister of TEXTILES be 
pleased to state : 

(a) whether it is a fact that textile mills 
under the National Textile Corporation 
have been incurring huge losses since their 
inception; 

(b) if so, the estimated amount of loss· 
incurred by each NTC mills during last 
three years till 31 March, 1988; 

(c) the causes of such heavy losses 
incurred by mills; and 

(d) the steps being taken by Union 
Government to minimise such losses? 

THE MINISTER OF TEXTILES (SHRI-
RAM NIWAS MIRDHA): (a) and (b). 
Yes, Sir. A Statement showing the profitt 
loss position, millwise, of the mills under 

NTC durina the years 1985-86 to 1987-88 
is given below. 

(c) The main reasons for continuous' 
losses of the mills under NTC are given 
below. 

(i) old and obsolete machinery; 

(ii) increase in prices of cotton and 
other inputs like coal, fuel, petro-
leum products, dyes and chemicals, 
etc. 

(iii) powers-cut and high cost of. 
captive power, resulting in under 
utilisation of instal1ed capacity in 
various mills; 

(iv) excess labour force; and 

(v) lack of extensive modernisation. 

(d) The performance of the mills under 
NTC is reviewed by the Government from 
time to time and remedial measures taken 
to improve their performance. Recently, 
NTC has formulated mill specific Action 
Plans to improve their performance. 

Statement 

Profit/LOSS pOSition of mills under NTC during the years 1985-86 to 19'17-88 

(Rs. in lakhs) 

Sl.No. .Name of the Mill Profit earned/Loss 
incurred during the 
years 1985 -8 6 to 

1987-88 

1 2 3 

1. Dayalbagh Spg. & Wvg. MiH, Amritsar (-) 158.34 

2. Suraj Textile Mills (-) 147.99 

3. Bijay Cotton Mills, Bijay Nagar (-) 127.30 

4. Kharar Textile MiIls, Kharar (-) 118.10 

5. Udaipur Cotton Milis, Udaipur (-) 66.19 

6. Ajudhia Textile Mills, Delhi (-) 1067.88 

7. Mahalaxmi Mills, Beawar (-) 202.84 

8. Edward Mills, Beawar (-) 234.99 

9. Panipat Woollen Mills, Kharar (-) 279.16 

Ill. Hira Mills, Ujjain (-) 1048.36' 

11. Swaufshi Cotton & Flour MHls, Indoro (-) 833183 
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]2. New Bhopal Textile Mills, BhopaJ (-) 341.67 
13. Burhanpui Tapti Mill, Barhanpur (-) 223.84 ~ 

14. Bengal Nagpur Cotton Mills, Rajnandgaon (-) 650.37 
15. Irldore Malwa United Mms, Inuore (-) 1176.87 
16. Ka]yanmal Mil!s, Indore (-) 958.89 
17. Shree Vikram Cotton Mills, Lucknow (-) 424.22 

18. Bijli Cotton MiJls, Hathras (-) 377.53 

19. Swadeshi Cotton Mills, Maunath Bhanjan (-) 10.72 
20. Raebareli Textile Mills, Raebareli (-) 202.32 

21. Swadeshi Cotron Mills, Naini (-) 422.34 
22. Muir MIlls, Kanpur (-) 970.93 

23. New Victoria Mills, Kanpur (-) 1980.93 
24. Lord Krishna Miils, Saharanpur (-too ) 992.29 
25. Swadeshi Cotton Mills, Kanpur (-) 2428116 

26. Barshi Textile MIlls, Barshi (+) 70.14 
27. Apollo Textile Mil15, Bombay (-) 493.12 
28. Bharat Textile Mills, Bombay (--) 555.68 
29. Dig" ijay Textile MIlls, Bombay (-) 659.66 

~ 

30. Jupiter Textile Mills, Bombay (-) 945.51 • 

31. New Hind Textile Mills, Bombay (-) 906.51 
32. Mumbai Textile Mills, Bombay (-) 1031.50 

33. Aurangabad Textile MiJIs, Aurangabad (-) 22.95 
34. Chalisgaon Textile Mills, Chalisgaon (-) 40.32 
35. Dhule Textile Mills, Dhule (-) 128.29 
36. Nanded Textile Mills, Nanded (-) 182.43 
37. India United Mill No. 1 Bombay (-) 1638.00 

38, 39 
& 40. India United Mill No.2, 3 & 4, Bombay (-) 2548.78 

41. India United Mill No.5, Bombay (-) 623.69 
42. India United Dye Works, Bombay (-) 648.'8 
43. Model MiJls, Nagpur 

(-~ ,. 821.28 
44. R.S.R.G. Spinnmg Mills, Akola (-- -r 527.23 
45. R.B.B.A. Spinning & Weaving Mills, Hinghanghat (-) 176.01 
46. Savatram Ramorasad Mills, Akola (-) 332.29 
47. Vidharba Mills, Achalpur (--) 313.08 
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~48. Rajkot Textile Mills, Rajkot 

49. Mahalaxmi MiJ1s, Bhavnagar 

50. Petlad Textile Mills, Petlad 

51. Ahmedabad New Textile Mills, Ahmedabad 

52. Ahmedabad Jupiter Textile Mill, Ahmedabad 

53. Jehangir Textile Mills, Ahmedabad 

54&55. Rajnagar Textile Mills No.1 & 2., Ahmedabad 

56. Viramgaon Textile Mills, Viramgaon 

57. New Manekchowk Textile Mills, Ahmedabad 

58. Himadri Textile Mills, Ahmedabad 

59. Netha Spg. Mills, Secunderabad 

60. Natraj Spg. Mills, Adilabad Distt. 

61. Anantl?Uf Cotton Mills. Tadapatri 
6. Tirupathi Cotton Mills, Renigunta 

63. Sree Yallamma Cotton Mills, Tolahunse 

64. Cannanore Spg. & Wvg. Mill, Cannan ore 

65. Kerala Lakshmi Mills, Trichur 

66. Vijaymohini Mills, Trivandrum 

67. Cannanore Spg. & Wvg. Mills, Mahe 

68. Adoni Cotton Mills, Adoni 

69. Algappa Textile Mills, Algappa Nagar 

70. Mysore Mills Processing Factory, Bangalore 

71. Minerva Mills, Bangalore 

72. Mehboob Shahi Gulbarga MiJls, Gulbarga 

73. Parvathi MiHs, Quilon 4 

74. Azamjahi Mills, Warrangal 

75. Om Parasakthi Mills, Coimbatore 

76. Cambodia Mills, Coimbatore 

77. Krisbnaveni Textile Mil1s, Coimbatore 
78. Sri Rangavilas Mills, Podamedu 

79. Pankaja Mills, Coimbatore 

80. Pioneer Spinners, Kanudakudi 

81. BaIram Verma Textile Mills, Shencottah 
82. K.aleeswarar Mills 'B' Unit, Kalayarkoll 
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(-) 273.90 

(..:.) 805.94 

(-) 621.91 

(-) 1015.06 

(-) 1270.70 

(-) 922.90 

(-) 1412.40 

(.) 574.06 

(-) 495.02 

(-) 464.02 

(~) 54.20 

(-) 57.73 

(-) 263.52 

(-) 9.32 

(-) 380.72 

(-) 67 .. 28 

(-) 71.03 

(-) 54.37 

(-) 18.41 

(-) 88.06 

(-) 149.16 

(-) 1441.89 

(-) 1079.61 

(-) 961.00 .. 
(-) 261.33 

(-) 833.96 

(-) 121.73 

(+) 116.72 

{+> 19.14 
(-) 68.67 

(+> 87.14 

(-) 45.69 

(+) 123.20 

<+> 3.65 
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83. Kothendram Spg. Mills (-) 0.41 

84. Coimbatore Murugan Mills, Coimbatore (+> 286.07 

85. So~sundaram Mills, Coimbatore (+) 113.74 

86. Kaleeswarar Mills 'A' Unit, Coimbatore (-) 53.68 

87. Coimbatore Spg. & Wvg. Mills. Coimbatore (-) 203.54 

88. Sri Bharathi Mills, Pondicherry (-) 137.15 

89. Swadeshi Cotton Mjlls, Pondicherry (-) 344.57 

90. Sri Sarda Mills, Podanur (-) 81.44 

91. Bengal Textile Mills, Murshidabad (-) 245.43 

92. Lakshminarayan Cotton Mills, Rishra (-) 476.12 

93. Arati Cotton Mills, Dasnagar (-) 314.19 

94. Bengal Fine Spg. & Wvg. Mills No.2, Kotagunj (-) 197.45 

95. Kanoria Industries, Konnanagar (-) 221.90 

96. Sodepur Cotton Mills, Sodepur (-) 214.76 

97. Associated Industries, Kamrup (-) 197.90 

98. Bihar Co- Ope Spg. Mills, Mokamah (-) 198.63 

99. Orissa Cotton Mills, Bhagatpur (-) 246.41 

100. Central Cotton Mills, Howrah (-) 1240.25 

101. Bengal Fine Spg. & Wvg. Mills No. '1, Konnagar (-) 469.62 

102. Bengal Lakshmi Cotton Mills, Serampore (-) 772.74 

103. Shree Mahalakshmi Cotton Mills, PaIta (-) 786.80 

104. Rampooria Cotton Mills, Serampore (-) 740.27 

105. Bengasri Cotton Mills, Sukchar (-) 326.13 

106. Jyoti Weaving Factory, C.alcutta (-) 275.58 

107. Gaya Cotton & Jute Mills, Gaya (-) 507.31 

108. Manindre Mjlls, Kossimbazar (-) 205.76 

109. Fine Knitting Mills, Ahmedabad Not Commissioned 

110. Elphinstone Spg. & Wvg. Mills, Bombay (-) 626.74 

111. Finlay Mills, Bombay (-) 594.75 

112. Gold Mohar Mills, Bombay (-) 703.00 

113. Jam Manufacturing Mills. Bombay (-) 952.16 

114, 115 
- 116. Kohinoor Mills No.1, 2 & 3, Bombay (-) 1301.84 

117. Madhsndan Mills, Bombay (-) 961.39 
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118. New City Mills, Bombay 

119. Podar Mills, Bombay 
~ )20. Podar Processors, Bombay 

121. Sri Sitaram Mills, Bombay 

122. Tata Mills, Bombay 

123. Lakshmirattan Cotton Mills, Kanpur 

124. Atherton Mills, Kanpur 

125. Mohini Mills, Belgharia 

Incentins to Garment Exporters 

492. SHRI PRAKASH CHANDRA: 
Will the Minister of TEXTILES be pleased 
to state: 

• (a) whether Union Government propose 
to give more incentives to garment expor-
ters, who export to non-quota countries in 
Asia, Africa, Oceania and Eastern Europe; 

(b) if so, the details thereof; and 

(c) how far it will be beneficial in earn-
ing th~ foreign exchange ? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIW AS MIRDHA) : (a) to (c). 
Government offers higher CCS and addi-
tional quota- under Non-quota Exporters 
System as ince!Itives to exporters of garment 
of non-quota GCA countries. In addition, 
various other incentives like duty drawback, 
REP licences, etc. are avail2bie to exporters 
of non-quota countries also. Tl}.ese incen-
tives are benficial to exports for non-quota 
countries. 

Window Dressing by State Bank of 
India 

493. SHRI ANANTA PRASAD 
SETHI : Will the Minister of FINANCE 
be pleased to state : 

(a) whether Government have received 
any complaints against the State Bank of 
India for having indulged in window-dress-
ing mc;thods; 

(b) if so, whether any enquiry has been 
made into these allegations; and 

3 

(-) 579.27 

(-) 313.38 

(+) 144.03 

(-) 880.02 

(-) 305.40 
(~) 3520.74 

(-) 2300.22 

(-) 106"0.62 

(c) if so, the findings thereof and the 
action taken against the erring officers ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) : (a) to (c). Based 
on the complaints containing allegations of 
window-dressing of deposits by the State 
Bank of India, Bhubaneshwar circle at 
the end of December 1987, Reserve Bank 
of India and State Bank of IndIa have 
investigated into the mattl.f i"dependcntJy. 
The investigatIOns revealeJ that there were 
certain procedural lapses tbough the amount 
involved was not significant. Staff members 
of the concerned branch have been cautIOIl-
ed by the State Ban\< of India. 

Dbl:urscment and Writing off of Loans 
by IFCI 

494. SHRI THAMPAN lHOMAS: 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether Government have received 
any representations alleging irregularities in 
the matter of disbursement and writing off 
of Joans by the Industrial Finance Corpora-
tion of India (lFCI); 

(b) if so, the details thereof; and 

(c) the action taken by Government in 
this regard ? 

" THE MINISTER OF STATE IN THE 
DEPAR.TMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE {SHRI 
EDUARDO FALEIRO) : (a) to (c). Pre-
sumably the Hon'ble Member is referring to 
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a pamphlet containing 17 questions relating 
to the functioning of the Industrial Finance 
Corporation of India forwarded by some 
Members of ParlIament. The allegations 
related tme r-alia, to irregularities' in the 
matter of disbursement and write oft' of 
Joans. These were looked into and were 
not found ~ubstaniiated. 

Bank Loans against Security of Jewellery 

495. SHRI O.S. BASAVARAJU : 
SHRI S.B. SIDNAL : 

Will the Minister of FINANCE be 
pleased to state: 

(a) whether a working' group of the 
Indian Bank Associa tion has suggested 
liberal bank Joans against security of gold, 
silver and jewellery to cater to the common 
needs of the public; 

(b) if so, the other points made in the 
report of the working group; and 

(c) the extent to which the suggestions 
made by the \\Olking group have been im-
plemented? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) : (a) The Reserve 
Bank of India have reported that the Indian 
Banks' Association (IBA) had constituted a 
working group to study the impact of 
Private Financial Un-incorporated Bodies 
(PFUBs) on the deposit mobilisation 
efforts of commercial bank~. The Group, 
intI r-al Ia. wggested some measures for 
weaning away the gullible public from the 
clutches of usurious money lenders which 
include granting of liberal bank finance 
against security of gold ornaments/jewels. 

(b) The other suggestions of the work-
ing group relate to the guidelines for users, 
refinment of banking and remedial measures 
etc. and include (i) advertisement compaign 
at micro level of banks, (ii) payment of 
interest on term deposits at monthly rests, 
(iii) advice to the member banks to foll~w 
instructions of the Reserve Bank of India, 
(iv) request to all State G~vemments to 
introduce provisions on the lines of Kerala 
Governments Money Lenders (Am)ndment) 
Ordinance, 1987 and Special Tribunals .. to 
deal with the cases of f'FUBS. 

(c) The copies of the report had been 
circulated to various authorities e.g. Central 
and State Governments, Reserve Bank of 
India, Commercial banks and private bodies 
like Advertising Standards Council of 
India (ASCI) suggesting appropriate action 
on the suggestions/recommendations made 
by the working group. 

Loans Advanc('d by Banks 

496. SHRI G.S. BASAVARAJU 
SHRI S.B. SIDNAL : 

Will the Minister of FINANCE be 
pleased to state : 

(a) whether the Reserve Bank of India 
directed the commercial banks to grant 
loans upto Rupees 10 crores; 

(b) whether the scheme has not picked 
up because of non-availability of necessary 
facilities; and 

(c) if so, the action taken/proposed to 
be taken by Government in this regard ? 

THE MINISTER OF STATE IN THE 
l)EP ARTMENT OF ECONOMIC AFFAIRS 
IN THE· MINISTRY OF FINAl\:CE (SHRI 
EDUARDO FALEIRO) : (a) to (c). Reserve 
Bank of India have reported that they have 
not issued any specific instructions to 
commercial banks to grant loans up to Rs. 
10 crores. 

Working Group on Deposit MqbiHsatioD 
of Commercial Banks 

497. SHRI G.S. BASAVARAJU : Will f 

the Minister of FINANCE be pleased to ' 
state : 

(a) whether a working group has been ~ 
set up to study the impact or plivate finan-
cial bodies on deposit mobilisation of com-
mercial banks; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTME~T OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) and (lj). 
Indian Banks' Associatioll has constituted a 
working group to study the impact of Pri-
vate Financial Unincorporated Bodies 
(PFUBS) on the deposits mobilisation of 
banks and also to suggest safety measures 
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in public interest. The report, since finalised, 
states that major portion of PFUBs deposits 
consists of unaccounted money which would 
not have come to the banking system, any-
way. 

The major suggestions/recommendations 
made by the Committee are : 

I. Making the public aware of the 
pitfalls in associating with PFUBs 
and launching compaign, through 
various media channels, to dissua-
ble public from going to Private 
Financial Unincorporated Bodies. 

II. To bring in refinement is banking : 

(a) by providing loan facilities 
against gold/silver ornaments 
to cater to the consumption 
needs of the general public; 

(b) by representing to Reserve 
Bank of India to allow pay-
ment of interest in deposits 
at monthly rests instead of 
quarterly rests; 

(c) by requesting RBI to advise 
SLBCs to review the opera-
tions of PFUBs operating in 
their areas. 

(d) Indian Bank Association 
should advlse the member 
banks to ensure that their 
staff dissocietes themselves 
from any deposits schemes of 
private financiers in accor-
dance with Reserve Bank of 
India instructions. 

ITI. All State Governments to consider 
introducing legislation on the lines 
of Kerala Government ordinance 
to curb unethical practices of 
PFUBs. 

IV. Compulsory incorporation of the 
private financiers business under 
Company Act, 1956 and making 
RID Act and Company Act appli-
cable. 

V. All State Governments to set up 
tribunals to dispose of the cases of 
PFUBs expeditiously. 

Study on Impact of Exchange Rate-
Fluctuatwn on Indusrrialhation 

498. SHRI G.S. BASAVARAJU : Will 
the Minister of FINANCE be pleased to 
state : 

(a) whether a study conducted by the 
.Associated Cham6er of Commerce of India 
has disclosed that fluctuation in exchange 
rate has caused a set-back in the process of 
industriallsation and retardation of economic 
growth; 

(b) if so, other points mentioned in the 
report; and 

(c) the remedial steps taken by Govern-
ment in this regard ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO F ALEIRO) : (a) to (c). The 
:Associated Chambers of Comllerce and 
Industry of India (ASSOCHAM) had con-
ducted a study on the impact of exchange 
rate fluctuatIOn on project costs. The study 
has concluded that as the currencies of 
certain major countrIes have been appreciat-
ing during the last few years, there has been 
an escalatIOn in the rupee import cost of 
project5 and erOSIOn in the rate of return, 
depending in the currency source of Imports 
and the exchange component in the total 
project costs. 

Introducmg the Union Budget for 1988-
89 the Finance Minister had noted that 
sharp fluctuations in international exchange 
rate had posed problems for exporters as 
well a'i for Indian industlies and indIcated 
that in order to provIde some protect jon to 
indiVIdual projects from exchange rate 
fluctuations, financial imtitutions will intro-
duce a new scheme whereby promoters of 
such projects could have their foreign cur-
rency loans designated in rupees. Financial 
institutions like lOBI, ICICI and IFCI are 
presently engaged in finalising the scheme to 
be called Exchange Risk Administration 
Scheme. 

Production of Handloom to Meet ,. 
National Rural Rcquiremtot 

499. SHRI NITYANANDA MISRA: 
Will the Minister of TEXTILES be pleased 
to state: 
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(a) whether it is a fact that as per 
Government's policy the NTC will reduce 
production of controlled cloth and the hand· 
looms will produce more of janta cloth; 

(b) if so" the progress made in this 
direction during the Jast three years; 

(c) how has it improved the per capita 
consumption of cloth in the rural areas; 

(d) how does the co')t of a pair of con· 
trolled dhoti/sari compare with the janta 
dhoH and sari; 

(e) whether "Governrnent have any 
scheme to sub::,'Jise hanC:loom products to 
the extent to bring it at par with the mill 
made cloth; and 

(f) by what time the handloom cloth 
would be able to fully meet the national 
rural requirement ? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MIRDHA) : (a) Yes, Sir. 

(b) The target of production of Janata 
cloth and controlled cloth during the last 3 
years are as under : 

Year 

1985-86 

1986-.87 

1987-88 

Janata 
cloth in 
million 

sq. 
metres 

420 

500 

525 

Controlled 
cloth in 
million 

sq. 
metres 

280 

200 

175 

(c) Janata cloth purchasing household 
in rural areas are able to consume more 
doth (in general) that households which do 
not purchase Janata Cloth. 

(d) The average consumer prices of 
Janata Dhoty and Saree and controlled 
cloth Dhoty and Saree are as under : 

Item 

Dhoty per 
Sq. metre 

Saree per 
Sq. metre 

hnata 
cloth 
Rs. 

5.50 

6.80 

Controlled 
cloth 

Rs. 

4.59 

5.68 

Se) There is no specific scheme to subsi-
dise hand loom products to bring their price 
at par with the mill made cloth. Govern-
ment however, have extended certain fiscal 
conceS6ions to the handloom sector to ena-
ble this sector to become cost-competitive. 

(f) The national rural requirement of 
cloth is to be met through the p'roduction 
of cloth by all the 3 sectors of textile indus-
try, i.e. hand loom, power]oom and mill 
sectors. The targets of production for these 
three sectors by the end of 7th Plan areas 
under: 

Handloom Sector 

Power]oom Sector 

Mill Sector 

Total 

Dett Servicing 

In million 
metres 

4600 

6400 

3500 

14500 

500. SHRI NITYANANDA MISHRA : 
Will the Minister of FINANCE be pleased 
to state: . 

(a) the latest position of d~bt servICing 
both external and internal per year; 

(b) how much of the revenue eorned is 
to be diverted for this purpose; 

(c) whether there IS danger of India 
being invo!ved in the debt trap; and 

(d) if so, whether the causes have been 
analysed and the remedial measure" taken? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI 
B.K. GADHVI) : ~a) Budget for 1988-89 
includes the following provisions for internal 
and external debt servicing : 



207 Written Answers JULY 29, 1988 written Answers 208 

(Rs. -crores) 

• Budget Estimates 1988-89 

Internal debt 
(market loans) 

External debt 

. Repayment 

474.75 

1383.46 

1858.21 

(b) The interest payments alone will be 
met from Revenue receipts, total BE 1988-
89 of which C\re placed at Rs. 42798 
crores. Repayment is pari of Capital 
Budget. 

(c) No, Sir. 

(d) Does not arise. 

Duty Relief Extended to Consumers by 
Textile Indc:;try 

501. SHRIMATI GEETA MUKHER-
JEE: 
SHRI RAM DHAN : 
SHRI BALWANT SINGH 
RAMOOWALIA; 

Wit} the Minister of TEXTiLES be 
pleased to state : 

(a) whether the textile industry has not 
passed on the benefits from the massive 
excise duty relief granted to them in the 
current budget to the -consumers; 

(b) if so, the reasons therefor; 

(c) what wa~ the total amount of relief 
granted to the textile industry on this acco-
unt; and 

(d) the reaction of Unio:>n Government 
thereto '1 

THE MINISTER "OF TEXTILES (SHRI 
RAM NIWAS MlRDHA): (a) and (b). 
Textile Industry has partialy passed on the 
l:>en'!fib of the excise duty relief granted in 
tile 1988-89 budget to the consumers. 

• Sitlce there are' various levels, from the 
manufacturer to the ultimate consumer, the 
impect of duty relief on the final consumer 
i.e. CODSumer of the fabrics, may take some-
time. 

Interest 
payments 

4782.51 

1256.00 

6038.51 

Total 

5257.26 

2639.46 

7896.72 

(c) The total amount of estimated reve-
nue effect in one full year of account of the 
concessions given to the man-made fibres 
and yams in the 1988-89 Budget is Rs. 
20841 lakhs in respect of basic excise duty 
and Rs. 2843 lakhs in rec;pect of additional 
duty on textile and textile articles. 

(d) Government have constituted a-
committee to monitor the sellIng prices of 
polyester fibre, polyester filament yarn and 
nylon filament yam. The Committee keeps 
a watch over the price trends of polyester 
staple fibre etc. and advises the Government 
regarding remedial measures in the event of 
unreasonabie hike in prices. 

Rate of Inflation 
502. SHRI KRISHNA SINGH: Will 

the Minister of FINANCE be pleased to 
state : 

(a) whether latest data available indicate 
an inflation rate of 10.4 per cent during 
1987-88, which is nearly double the infla-
tion rate of 5.3 per cent for 1986-87; 
and 

(b) if so, the main factors to which this 
hike in the inflation rate is attributable? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) : (a) and (b). The 
rate of illfiJtion during 1987-88 was 10.6 
per cent a~ against 5.3 per cent in 1986-87. 
The latest data indicate that the annual rate 
of inflation has come down to 8.0 per cent 
as on July 9, 1988. ... 

Prices remained under pressure during 
1987-8 8 on aooount of the severe droufht. 
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The inflation rate during the year was, 
however, much lower than in the earlier 
years of comparable drought. 

Resource Constraints in Financial 
Institutions 

503. SHRI S.M .. GURADDI: Will 
the Minister of FINANCE be pleased to 
state : 

(a) whether the resource constraints in 
the past few years have led to sharp dece-
leration in the rate of Increase in sanction-
ing of financial assistance by three public 
financial institutions, viz. IDBI, IFCI and 
ICICI; 

(b) if so, the deceleration in the rate of 
increase in sanctions over the past three 
years; 

(c) the total resource shortage in 1987-

1985-86 

IDBI 4175.00 
(15.5) 

IFCI 561.42 
(25.1) 

-----~ 

1985 

IelCI 641.60 

(22.4) 

88 and the efforts being made to increase 
them durfng 1988-89 and 1989-90; and 

(d) the cri~eria being followed for select-
ive approach in the matter of financing the 
projects in view of the resource constraints ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRt 
EDUARDO FALEIRO) : (a) and (b). As 
will be seen from the figures givel'J in the 
Table below, the growth rates in the sanc-
tions of the Industrial Development Bank 
of India (IDBI), Industrial Finance Corpor-
ation of India (IFCl) and Indu~trial Credit 
and Investment Corporation of India (ICICI) 
have generally shown a steady and satis-
factory incl :!ase. The progressively expand. 
ing base of sanctions and the absence of 
large projects during some years would 
result in year-to-year fiunctuations in growth 
rate. 

Sanctions (Rs. in crores) 

June-July 
1986-87 

4889.90 
(17.1) 

853.02 
(51.9) 

January-December 
1986 

1012.65 

(57.8) 

1987-88 
(Provisional) 

5686.10 
(16.3) 

1303.00 
(52.8) 

1987 

1223.08 

(20.8) 

No{e : Figures in brackets indicate percentage increase over the previous year. 

(c) To sustain their growing operations, 
these institutions have been making concert-
ed efforts to augment their resources through 
increase in capital base, higher internal 
generations, larger market borrowings new 
Schemes like the Investment Deposit Scheme 
and the 3 year Capital Deposit Schemes of 
IDBI, and mobilisation of fund, from non-
conventional sources and through external 
commercial borrowings. 

Cd) The institutions provide financial 
assistance to all viable projects which are in 
conrormity with national priorities with 

special reference to projects which are emp-
loyment oriented, labour intensive, Export 
oriented, import substitutive, located in 
backward areas, promoted by new entre-
preneurs or are aimed at energy saving, 
'pollution control etc. 

E~port Promotion Measures 

504. SHRI S.M. GURADDI : 
SHRI BHADRESW AR TANTI : 
DR. T. KALPANA DEVI : 

Will the Minister of COMMERCIi be 
• pleased to state : 
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(a) whether Government pave prepared 
a strategy for boosting the country's export 
in the light of the new Import-E}..port 
Policy; 

(b) if so, whether discussions were held 
in April, 1988 with all the Export Promo- '-' 
tiOD Councils, Chambers of Commerce and 
Commodities Boards to discuss the export 
promotion measures; and 

(c) if so, the outcome thereof and extent 
of its implementation ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSn : (a) The export strategy is 
constantly reviewed and modified as appro-
priate keeping in view domestic and inter-
national factors The provisions of the new 
Import-Export Policy for 1988 -91 are in 
line with the export strategy. 

(b) and (c). At the meeting held on 21st 
April. 1988 \tith Export Promotion Coun-
cils, Chambers of Commerce and Commo-
dity Boards etc. discussions were held for 
preparation of unit level export action plans 
by exporters. A fiFries of meetings are being 
held with individual units to follow up on 
the action plans submitted by them. 

Programme Conducted by Corporation 
Bank on Marketiug in Banking 

Senices 

50S. SHRI S.M. GURADDI: Will 
the Minister of FINANCE be pleased to 
state : 

(a) whether the Corporation Bank con-
ducted a five-day programme on 'Marketing 
in banking services'; 

(b) if so, the main purpose of this pro-
gramme; 

(c) whether the bank had also formed 
the marketing team; 

(d) if so, whether the main purpose of 
the team was to help marketing services of 
tlie bank; and 

(e) if so, the extent to which it has 
'achieved its objectives 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) Yes, Sir. 
Corporation Bank has reported that it has 
conducted a four day's programmme on 
marketing of Bank services. 

(b) The purpose of the programme is to 
equip a team of selected officers of the bank 
with the neces3ary skills and knowledge in 
marketing of bank's services. 

(c) and (d). Yes, Sir. 

(e) The bank has reported that the 
trained officers are being deployed at various 
places to help resource mobilisation at cer-
tain identified branches and marketing of 
other banking services. 

Export of Cashew Kernel from Kerala 

506. SHRI MULLAPPALLY RAMA-
CHANDRAN: Will the Mmister of COM-
MERCE be pleased to state: 

(a) whether the price of cashew kernel 
in the world market dunng the current year 
IS higher than the current year IS higher 
than the prIce recorded last year; 

(b) the comparative prices for the last 
two years; 

(c) "bether the re-introduction of 
monopoly procurement is likeJy to adversely 
affect the export of cashew kernal from 
Kerala during the current year and if so, 
the details thereof; and .. 

(d) whether any measures have been 
suggested for improving export of cashew 
from Kerala during 1988-89 and if so, the 
detaIls thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI) : (a) No, Sir. 

(b) A statement is given below. 

(c) and (d). In the lJght of the new 
policy of Kerala Government regarding pro. 
curement of cashew and its distribution. 
they are being requested to ensure maximum 
export of cashew kernels. 



213 Written Answers SRAVANA 7, 1910 (SAKA) Written AII.,werl 214 ' 

Statement 

Prhes o/Ca3 hew Kernels: Wholes 320 count/lb. C and F 

In New York markets In London market 
(futures) (shipment) 

.. 986-87 1987-88 1988-89 1986-87 1987-88 1988-89 

April 2.65/ 3.20/ 2.90/ 2.81 3.33 3.11 
2.70 3.25 2.95 

May 2.87/ 3.401 2.80/ 2.95 3.50 3.06 
2.88 3.45 2.90 

June 2.95/ ~.)8/ 2.80/ 3.00 3.40 3.09 
3.00 3.43 2.90 

July 3.15/ N.P. 2.65} 3.12 3.3" 
3.20 2.70 

August 3.25/ 3.30/ 3.22 3.26 
3.30 3.33 

September * N.P. 3.35 3.17 

October 3.35 3.15/ 3.30 3.12 
3.20 

November 3.40/ 2.80/ 3.41 2.98 
3.45 2.85 

December' 3.40/ 3.00/ 3.47 3.88 
3.45 3.85 

January 3.45/ 2.85/ 3.36 3.12 
3.50 2.90 

February 3.28/ N.P. 3.26 2.93 
3.25 

March 3.101 2.85/ 3.22 2.99 
3.15 2.90 

N.P .-Not published 

*-No offers due to Russia negotiating to buy from India. 
Talks between India and Nepal on 

Early Flood Warning System 

507. DR. G.S. RAJHANS : 
SHRIMATI MADHUREE 
SINGH: 

Will the Minister of WATER RESOUR-
CES be pleased to state ; 

(a) whether Union Government and 
Nepal Government have agreed to evolve a 
system of early flood warnmg in order to 
minimise flood devastation in Bihar caused 
by rivers flowing from the Himalayan 
region. 

(b) if so, the details thereof; 

(c) whether the said system has sina 
been t:sted; and 

(d) if so, the details in this regard and 
to what extent the :ibove system will pre-
vent floods in Bihar ? 

THE MINISTER OF STATE IN 1'Hf! 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHI) : (a) to (d). 
India and Nepal have agreed to expedite 
the implementation of facilities to be pro-
vided for an efficient flood forccastins 
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system. This will enable us to take steps 
for preventing loss of life and property. 

Talks bet~een India and Nepal on 
Water Ruonrces Development 

508. DR. G.S. RAJHANS : 
SHRIMATI MADHUREE 
SINGH: 

Will the MlDister of WATER RESOUR-
CES be pleased to state : 

(a) whether the Secretary's level talks 
between India and Nepal on water resour-
ces development was held during the last 
week of May, 1988; 

(b) if so, the ()utcome of the talks h~d;. 
and 

(c) the extent to which the steps would 
be taken to avoid flood in Bihar during 
current year ? 

THE MINISTER OF STATE IN THE 
~tINISTRY OF WATER RESOURCES 
(SHRIMATI KRIS~NA SABI): (a) The 
talks were held from May, 30 to June 2, 
1988. 

(b) and (c). Discussiol'ls were held on 
matters of mutual interest. It was agreed 
to proceed further for setting up an effec-
tive flood forecasting and warning system. 
This will enable us to take steps for pre-
venting loss of life and property. 

!'ew Programme for Rural and 
Semi-Ur"flan Financing by 

Banks 

509. DR. G.S RAJHANS; 
SHRIMATI MADHUREE 
SINGH: 
SHRI H.B. PATIL : 

Will the Minister of FIN AN CE be 
-pleased to state : 

(a) whether the Reserve Bank of India 
has devised a new programme for Iural and 
semi-urban tinancing by scheduled commer-
cial banks and regional rural banks; 

(b) if so, the details of the said pro-
gramme; and 

(c) the extent to which the rural and 
semi-urban people will be benefited ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 

IN THE MINISTRY OF FINANCE (SBRI 
EDUARDO FALEIRO) : (a) Resenc Bank 
of India (RBI) has issued ccmprchensive 
guidelines to commercial banks Including, 
Regional Rural Banks on the in~plementa­

tion of the 'Service Area Approach' which 
involves assigning of specific areas to 
branches located at rural and semi-urban 
centres. 

(b) The service area approach involves 
five distinct stages namely : 

(i) identification of the specific 
service area for each rural 
and semi-urban branch; 

eii) survey of the villages ill the 
service area for assessing the 
potentIal for lending for 
different activities and identi-
fication of beneficiaries for 
assistance; 

(;'ii) preparation of credit plans 
on an annual basis for the 
service area by each bank 
branch; 

(iv) co-ordination betw.:en credIt 
institutions on the one hand 
and field level development 
agencies cn the other, on an 
on-going baSIS for the effec-
tive implementatIOn of the 
credit plans; and 

(v) continuous system of moni-
toring the progress in the 
implementation of the plans 
and individual schemes. 

(c) Some of the benefits of the Service 
Area Approach are indicated below-

(i) It wOl'ld make a bank branch 
responsible fOT meeting all 
genuine credit requirements 
of eligible borrowers living in 
a group of villages. 

(ii) Scattered lending aver wide 
areas and the consequent 
dilution in the standards of 
post disbursement supervision 
of credit would be replaced 
by organised and planned 
lending. 
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(iii) The Credit Plan would be 
drawn up at the -grass root 
level. Therefpre, involve-
ment and commitment of the 
Branch Manager would be 
maximised. 

Rebate on Interest on the Arrears 
of Income Tax 

510. SHRI VISHNt.f8'MODI: Will the 
Minister of FINANCE be pleased to state: 

(a) whether it is a fact that certain 
rebate on the interest chargeable on the 
arrears of income- tax has been annouced 

• by Government; 

(b) if so, whether this concession bas 
had any impact on the defaulters to come 
forward for clearing their arrears of income 
tax dues; and 

(c) if so, the amount of income tax 
arrears realized after the announcement of 
the said concession till date? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA) : (a) Yes, Sir. 

(b) and (c). The scheme has commenced 
from 1.7.88. The tax payers generally 
have a tendency to take advantage of any 
scheme only towards the end. In view of 
this, it is too early to assess the impact of 
the concession on the defaulters. However, 
the Central Board of Direct Taxes has been 
receiving many enquiries from the tax 
payers and Commissioners regarding the 
scope of the scheme. This would indicate 
that it has some impact on the assessees. In 
view of the above, amount of arrears 
realized could not be ascertained now. 

FERA VioJations 

511. SHRI VISHNU MODI : Will the 
Minister of FINANCE be pleased to state: 

(a) whether FERA violations are on 
the increase year after year; 

(b) if so, the remedial steps Govern-
ment propdse to take to check this ever-
increasing meanace; and 

(c) the number of persons held under 
FERA violations duril18 the years 1986-87 
and 198.7-88 ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) : (a) On the basis of 
trend of detection of FERA violations and 
registration of cases under FERA by the 
Enforcement DirectC?rate, it cannot be said 
that there has been increase in FERA vio-
lations year after year. 

(b) The Enforcement 
takes effective steps to enforce 
sions of FERA. 

Directorate 
the provi-

(c) The Enforcement Directarate 
arrested 220 persons during 1986-87 and 
204 persons during 1987-88 for FERA 
violations. 

Assistance to Marine Exporters 

512. SHRI CHINTAMANI JENA : 
SHRI AMARSINH RATHAWA : 

Will the Minister of COMMERCE be 
pleased to state: 

(a) the assistahce being given to marine 
exporters; 

(b) whether Government propose to 
give more assistance to marine exporters to 
boost this trade; 

(c) if so, the details of help/assistance 
be~Dg rendered to the small and marginal 
fishermen who are the back-bone of this 
industry; and 

(d) the other steps being taken to boost 
the export of marine. products during 
1988~89 ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRi P.R. 
DASMUNSI) : (a) and (b). Assistance 
being given to marine exporters includes 
import rep1enishment, Cash Compensatory 
Support and subsidy assistance for moder-
nisati~n of Seafood processing industry. 
The assistance will 6e continued during 
1988-89 also. 

(c) Assistance b being rendered to small 
and marginal farmers by grant of subsidy 
assistance for motorisation of fishing crafts 
by installation of outboard motors. subsi-
dised distribution of insulatated fish boxes 
renderi:1g technical assistance and traingina' 
traditional farmers in improved prawn cul-
ture technology etc. 
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(d) Other steps being taken to boost 
export of marine product products during 
1988 -89 include promotion of prawn farming 
for augmenting production of cultured 
prawns, encouragement of productIon of 
value added items like IQF (Individually 
Quisk Frozen) Shrimps, setting up of prawn 
hatcheries, measures for exploitation of 
deep sea fishing resources, participation in 
specialised food fairs etc. 

Assistance to Doctors Chartered 
Accountants and other Profes-

sionals by Banks 

513. SHRI CHINTAMANl lENA: 
SHRIMOHANBHAIPATEL: 
DR. KRUPASINDHU BHOI : 

Will the Minister of FINANCE be 
pleased to state: 

(a) whether Government have recently 
announced a new self-employment scheme 
for educated unemployed youth so as to 
make it possible for doctors, chartered 
accountants and other professionals to 
obtain financial assistance from banks; 

(b) if so, the details of the scheme; 

(c) whether any instructions have been 
issued to the nationalised banks in this 
regard; and 

(d) the details of categories of people 
likely to be covered by the said scheme? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEJRO) : (a) No, Sir. 

(b) to (d). Do not arise. 

lTramlMion] 

Commission taken b.) Bank Managers 
on Loans given under Self Employ-

ment Schemel 

514. CHOWDHRY AKHTAR 
HASAN: Wlll the Mmister of FINANCE 
be pleased to state : 

(a) whether Government have taken any 
steps to stop taking of heavy commissions 
by the agents and bank managers on the 
distribution of Rs. 10,000 category and 
Rs. 25,000 category loans given under Self 
Employment Schemes; 

(b) if so, the number of such cases 
detected so far and the action taken against 
the guilty persons; and 

(c) if not, whether Government propose 
to set up any paner/committee to stop 
taking of such commissions? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALElRO): (a) to (c). The 
Reserve Bank of India have reported. that 
aU complaints against the banks incIudmg 
those relating to alkged tal\.lng of commis-
sion by bank staff are taken up with the 
banks concerned for appropriate action. 
Taking into account the seriousness of the 
lapse on the part of the bank staff, if any, 
the management of the concerned bank 
t"kes actIOn against them in accordance 
with the service regulatIons. As per in-
formation available from Reserve Bank of 
India, there is no proposal to sct up any 
panel/committee 10 deal \\lth such matters. 

.[Engli~h) 

Whelesale and Consumer Price Index 

515. SHRI MOHO. MAHFOOZ ALI 
KHAN: 
SHRI KAMLA PRASAD 
SINGH: 

Will the Minister of FINANCE be 
pleased to state : 

(a) the comparativ:! rise III the whole-
sale commodity price index and the consu-
mer pr' -:e mdex since the begmning of 1988 
till date, 

(b) how does the continuous rise in the 
price index reflect on the" inflationary rate 
in the country; and 

(c) the measures taken by Government 
so far to arrest the continuous flse in the 
price ;ndex ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECl)NOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) : (a) and (b). Th. 
comparative rise in the Wholesale Price 
Index (WPI) and Consumer Price Index 
(CPI) during the calender year upto May, 
1988 (latest avaiable, for CPJ) was 6.2 per 
cent and 2.5 per cent respectively. The 
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annual rate of inflation in WPI upto May, 
1988 was 8.5 per cent and in CPI 9.7 per 
cent. 

(c) The specific measures taken by the 
Government to keep the price rise under 
check include enhanced distribution of food-
grains through Public Distribution System 
(PDS); strengthening of the PDS with the 
opening of additional outlets; import of 
essential commodltie~ lIke Pulses, edible oils, 
and sugar Stl iet economy in Government 
expenditure; mopping up of excess liquidity 
in the economy and intensive action against 
hoarders and profiteers. ' 

As<;i~tafl('e to Sick Te,tile Mills 
in \1adhya Pradesb 

516. SHRI MAHENDRA SINGH 
Will the Minister of TEXTILES be pleased 
to state: 

(a) the aetails of the assistance render-
ed by Union Government to sick textile 
mills of Madhya Pradesh: 

(b) whether any assistance has also been 
rendered to Sajan Mill, Ratlam in Madhya 
Pradesh; and . 

(c) if so, the detaIls thereof? 

lHE MINISTER OF TEXTILES (SHRI 
RAM NIW AS MIRDHA) : (a) The Union 
Govern"nent do not provide financial 
aSsIstance to sick textile mills. 

(b) and (c). Do not arise in view of (a) 
above. 

Bordl'r T: aile with China 

517. SHRI MANVENDRA SINGH: 
Will the Mmi"ter of COM~ERCE be 
pleased to state: 

(a) whether the Chinese team to the 
offi::lal level trade talks held in Beijing in 
June thi~ yelr. requested for resumption of 
border trade with India alonb Tibet border; 

(b) whether any precise trade offer was 
also made; 

(c) the IndJa'l team's reaction thereto; 
and 

(d) the follow up action taken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI): (a) to (d). During the 
bilateral official level talks on trade held 
with China, there was an agreement to 
resume border trade and to meet again at 
an early date to finalise to modalities. The 
Indian side would send a draft proposal to 
the Chinese side which would be considered 
by a joint working group. 

[Tram/arion1 

ClcaraJlcc of Irrigation Projects 
ofU.P. 

518. SHRI HARISH RAWAT: Will 
the Minister of WATER RESOURCFS be 
pleased to state : 

(a) whether major and medium irriga· 
tion projects of Uttar Pradesh are pending 
with Union Government for approval; 

(b) if so, the details thereof and since 
when these projects ha\e been pending; 
and 

(c) whether these projects also include 
Jamrani Darn (Nainita1) Project and if so, 
since when and the time by \\hich it is likely 
to be cleared ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHI): (a) and 
(b). Out of 13 major irrigation schemes 
received from the Government of Uttar 
Pradesh comments on 5 schemes have been 
sent to the State Government for compli-
ance. Substantial expenditure on other 
6 schemes has been incurred by the State 
Government. Reports on 2 other schemes 
were received from State Government in 
June, 1988. 

(c) No, Sir. 

(E"gli\h1 

Opening of Bank Brand.es in 
Maharashtra 

519. SHRI M URLIDHAR MANE: 
Will the Minister of FINANCE be pleased 
to state: 

(a) the number of branches of nationli-
sed banks proposed to be opend in 
Mabarashtra during 1988; 
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(b) the number of licences issued to 
the nationalised banv.s to open branches 
in Maharashtra, bank-wise, durmg the 
period of Current Branch LIcensing Policy; 
and 

(e) the number of branches opened upto 
June, 1988 ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC 
AFFAIRS IN THE MINISTRY OF 
FINANCE (SHRI EDUARDO FALEIRO) : 
(a) to (c). Reserve Bank of IndIa (RBI) 
has reported that under the current Branch 

Licensing Policy for 1985~90, on the basis 
of lists of identified centres received from 
the State Government of Maharashtra, 398 
centres were al10tted to Public Sector 
Banks for opening their branches In the State 
of Maharashtra. The banks have been 
advised -to open then branches at all the 

. allotted • centre~ expeditiously. As such, 
it is not possIble at this stage to indicate 
the exact number of branc hes that wIll be 
opened during the year 1988. The public 
sector banks have so far opened their 
branches at 119 centres as per details given 
in the statement below. 

Stntement 

Statemfnt showing the number of b"a'1cheS opened by Public Sector Banks in 
the State of Mahara,hrra 

Name oi the Bank 

1. State Bank of IndIa 

2. State Bank of Hyderabad 

3. State Bank of Bikaner & Jaipur 

4. State Bank of Indore 

5. State Bank of Pa tiaia 

6. State Bank of Saurashtra 

7. State Baok of Tra vancore 

8. Allahabad Bank 

9. Andhra Bank 

10. Bank of Baroda 

11. Bank of IndIa 

12. Bank of Maharashtra 

13. Canara Bank 

14. Central Bank of IndIa 

15. Corporation Bank 

16. Dena Bank 

17. Indian Bank 

18. Indian Overseas Bank 

19. New Bank of India 

20. Oriental Bank of Commerce 

:11. Punjab National Bank 

Centres allotted 

2 

69 

18 

9 

1 

17 

59 

9~ 

5 

36 

3 

21 

3 

3 

2 

7 

No. of Branches 
opened 

3 

16 

8 

5 

13 

18 

24 

13 

5 

4 
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22. Punjab and Sind Bank 

23. Syndicate Bank 

24. Unibn Bank of India 

25. United Bank of India 

26. UCO Bank 

27. Vijaya Bank 

Total 

Reduction of ExcisE:' Duty on PFY 
?mi PSF 

520. SHRI DAULATSINHJI 
JADEJA: Will the Minister of FINANCE 
be pleased to state: 

(a) whether the Committee of Gujarat 
State on Textile cTlsis has recommended 
a reduction of 50 rer cent of exci"e duties 
imposed on P01yester Filament Yarn (PFY) 
and Polye,ter Staple FIbre (PSF) so as 
to make effecrive ac;;sault on smuggling~ 

(b) \\hethcr a~ an alternative to reduc-
tion in excise duties, the Committee has 
recommended to subsidise the sale of man-
made fabrics, and 

(c) if so, the actIon taken by Union 
Government on these recommcndJ.tlon~ ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MIN1STRY OF FINANCE (SHRI A.K. 
PANJA) : (a) and (b). A Commitee appoin-
ted b~ the Go\ernment of Gujarat on Tc"\tile 
l:1chJ<;try. h:l<; recommended that the excise 
duty on Polyester Stable Fibre and Polyes-
ter Fi\ament Yarn may be further reduced 
by 50%. The Committee has also recom-
mended the "the feasibility of giving subsidy 
on the sale of cloth should also be examined 
as an alternative to reduction in excise 
duty". 

(c) The recommendations have not 
been found acceptable. 

Scilure of Heroin in Punjab 

521. SHRI M. RAGHUMA REDDY: 
SHRI C. MADA V REDDI : 

Will the Minister of FINANCE be 
pleased to state : 

2 

4 

25 

3 

4 

2 

398 

3 

11 

119 

(a) whether Government's attention has 
been drawn to the news· item appearing in 
the "Times of India" dated 26 June, 1988 
wherein it has been stated that heroin 
worth Rs. 1 45 crores was seized in Punjab 
near Kapurtha}a; 

(b) if so, the details thereof; 

(c) \\hether any arrest has been made 
by Government; 

(d) what actIOn has been taken by' 
GoVernment against the culprits; 

(e) whether it IS also a fact that a large 
quantity of charas, heroin, hashish and 
other narcotic drugs were seized in the Capi-
tal during the last six months; 

(0 if so, the detail" thereof and 
action taken against the culprists in each 
case; and 

(g) whether any steps are taken to 
stop this crime? 

THE MINISTER OF STATE IN THE 
DEPART~lENT OF I~EYENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA) : (a) to (d). On 24.6.1988, 145 
kgs. of heroin of Pakistani origin, in 160 
packages were seized at V. Saidowal (Distt. 
Kapurtha\a) in a joint operation by the 
Customs and the Police from an Ambassador 
car HRK -2 85 :!. On.! .32 bore revolver and 
six. live cartridges were also recovered from 
the car. which was abandoned at Naka 
point. The Smugglers fled away and no 
arrest has been made. 

(e) and (f). The details of drugs seized 
in Delhi from January to June, 1988 are 
furnished below; 



227 Written Answer" JULY 29, 1988 Writt~n Answers 228 

Drug No. of cases Quantity (in kgs.) 

1. Opium 7 21 

2. Morphine 6 9 

3. Heroin 16 141 

4. Ganja 2 425 

S. Hashish (Charas) 6 674 

6. Cocaine 13 

7. Mathacualone 1 40 

(Figures rounded off to the nearest kilogram). 

In all, 64 persons had been arrested in 
the above cases against whom appropriate 
action under the law has been initiated. 

(g) Government have initiated various 
aggressive counter-measures against drug 
trafficking which, inter alia include streng-
thening of the preventive and intelligence 
machinery. speciaUy around borders, adop-
tion of a liberalised reward scheme for 
officers and informers, strengthening of 
bilateral co-operation between neighbouring 
countries (including regional co-operation 
under the aegis of SAARC). Special 
narcotics cells have been created in all the 
Customs and Central Excise Collectorates 
all over the country as well as in the State 
Police organisations. 645 persons has 
been arrested upto June, 1938 for drug 
trafficking offences. 

Further, the Prevention of micit Traffic 
in Narcotic Drugs and Psychotropic Subs-
tances Ordinance has been promulgated by 
tbe President on 4.7.1988. Under this 
Ordinance 130 detention orders have been 
issued and 100 persons have been detained 
upto 1 8.7.1988 thus immobilising them 
from indu1ging in illicit traffic in drugs. 

Implementation of Fourth Pay 
Commission Recommendation 

522. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of 
FINANCE be pleased to state : 

(a) whether "any of the recommenda-
tions of the Fourth Pay Commission still 
remains to be implemented by Government 
in respect of any category of employees of 
the Contral Government; and 

(b) if so, the details in this regard and 
the likely date by which uniform implemen-
tation of all the recommendations accepted 
by Gcwernment would be ensured and the 
reasons for delay? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDI1URE IN 
THE MINISTR Y OF FINANCE (SHRI 
B.K. GADHVl) : (a) and (b). Government 
orders ha\e already been issued covering 
major recommendations of the Fourth 
Central Pay Commission relating to revision 
of pay scales, "Dearness Allowance, House 
Rent AHowance, City Compensatory Allow-
ance and Retirement benefits etc. 

Listed below are some of the important 
recommendations of the Pay Commission 
which are under process : 

(i) Revision of rates of subscription 
and utilisation of funds under the 
Group Insurance Scheme. 

(ii) Creation of pension fund, unifor-
mity in definition of 'Family', new 
plan for commutation of pension 
and a medicare scheme for 
pensioners. 

(iii) Grant of non-interest bearing 
advance equal to half-a-month's 
basic pay once a year. 

In addition, various MinKteries/Depart-
ments of tMt Governmeat of India are 
processing certain specific recommendations 
of the Pay Commission. 



229 Written Answers SRAVANA 7, 1910 (SAKA) Written Answe" 230 

D.A. to Central Government 
Employees 

523. ~HRI KAMAL CHAUDHRY: 
SHRI V.S. KRISHNA IYER : 
SHRI KAMAL PRASAD 
SINGH: 

Will the Minister of FINANCE be 
pleased to state: 

(a) the All India Gonsumer Price Index 
for industrial workers as on 1 July, 1988 
(base 1960 : 100) on the basis of which 
Dearness Allowance to Central Government 
Employees is sanctioned; 

(b) whether anv further instalment of 
Dearness Allowance has become due to 
Central Government employees from 1 July, 
1988; 

(c) if so, how much will it cost the 
exchequer during the year; and 

(d) when the grant of next instalment 
of dearness allowance is likely to be 
annoUljced ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDlTURE IN 
THE MINISTRY OF FINANCE (SHRI 
B.K. GADHVI) : (a) to (d). As per the 
revised Dearness Allowance formula based 
on the recommendations of the Fourth Pay 
Commission, compensation for price rise 
has to be paid twice a year on the basis 
of percentage increase in whole numbers 
in the twelve monthly average of the All 
India Consumer Price Index Numbers for 
Industrial Workers (General) (Base 1960 = 
100) for the periods ending June and 
December each year over the index average 
of 608 w.c.f. 1 st July and 1 st January 
respectively with the salary for September 
and March respectively. The Dearness 
Allowance payable w.e.f. 1 .7.88 and the 
total cost involved can be considered 
only when the Consumer Price Index 
Numbers in respect of June, 1988 are 
available in August, 1988. 

Seizure of Gold in Delhi and Punjab 

524. SHRI KAMAL CHAUDHRY: 
Will the Minister of FINANCE be pleased 
to state: 

(a) the details of seizures of gold 
in Delhi and Punjab during the last six 
months; 

(b) whether iIJegal trade in smugle4 
gold has increased in Delhi and Punjab; 
and 

(c) if so, the measures taken or pro-
posed to be taken to ellminate the illepl 
trade in gold ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA) : (a). During the period from 
January to June, 1988, gold worth Rs. 9.28 
crores and Rs. 4.11 crores was seized in 
Delhi and Punjab respectively. 

(b) Since smuggling is a clandestine 
activity, it is not feasible to estimate whe-
ther the illegal trade in smuggled gold hat 
increased in Delhi and Punjab. 
However, the value of seizures of gold 
in Delhi and Punjab made during the first 
6 months of 1988 have shown an increase 
against the value of gold seized during the 
corresponding period of 1987 when lold 
worth Rs. 4.17 crores and Rs. 0.87 crores 
was seized in Delhi and Punjab respectively. 
This need not necessarily indicate an increase 
in the smuggling of gold and could be due 
to the intensification of the drive &pinst 
smuggling. 

(c) The anti-smuggling drive has been 
intensified throughout the country and the 
anti-smuwing machinery has been geared 
up particularly at the international airports, 
sea-ports and in the vulnerable areas of 
the coast-line and the land borders. Sophis-
ticated equipment like X-ray machines and 
metal detectors are being increasingly used 
for the detection and prevention of smug-
ling of gold concealed on the person of 
passengers and in their baggage/cargo. 
C)ose co-ordination is being maintained 
with all the agencies concerned in the 
detection and prevention of smuggling. 

Cumpetition in Export of Ready made 
Garments witb other Countries 

525. SHRI BHADRESHWAR TANTI : 
Will the Minister of TEXTILES be pleased 
to state: 

(a) whether Government are aware of 
the growing competition abroad in the field 
of export of ready-made garments; 
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(b) if so, the names of the countries 
competing with Indian exporters of ready-
made garmenls; 

(.c) whether margin of Indian exporters 
is under severe pressure due to competition 
from other countries; and 

(d) if so, the steps taken in the matter? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIW AS MlRDHA) : (a) Yes, Sir. 

(b) Our major competitors in the field 
of garment exports are Hong Kong, 
Republic of Korea, Taiwan, China etc. 

(c) and (d). In spite of competition 
from other countries, garment exports have 
been showing consistent upward trend during 
the last few years. 

Sericulture in North and ~orth-F.astern 
Region 

526. SHRI BHADRESWAR TANTI : 
SHRI BIMALKANTI GHOSH : 

Will the Minister of TEXTILES be 
pleased to state : 

(a) Ythether Umon Government have 
formulated any scheme to encourage 
sericulture in Himalayas, Kasrmlr and 
North-Eastern Region of IndIa; 

(b) If so, the details thereof; 

(c) whether this plan wIll ensure pros-
perity of sericulture in the aforesaid areas; 
and 

(d) if so, the details thereof? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MlRDHA) : (a) to (d). 
Central Silk Board has drawn a comprehen-
sive project for production of 140 tonnes of 
tasar yarn in the States of D.P., M.P., J & 
K in sub-Himalayan belt and Manipur, 
Nagaland, Assam, Arunachal Pradesh & 
Mizoram in the North-Eastern Region at a 
total cost of Rs. 45.50 crores for imple-
mentation over a period of 5 years. The 
Central Silk Board supplements the efforts 
of the State Governments. of these regions 
for encouraging development of mulberry/ 
muga/tassar sericulture in the potential 
areas of these States. The number of 
institutions/units set up by the Board for 
this purpose is as under : 

1. Uttar Pradesh 

2. Madhya Pradesh 

4 
2 

3. Jammu & Kashmir 7 

4. North-Eastern Region 13 

The various schemes of Central/State 
Governments are expected to improve pros-
perity of sericulture in these regions. 

World Bank Aid for Power Sector 

527. SHRIMATI BASAVARAJE-
SWARI : WIll the MInister of FINANCE 
be pleased to state: 

(a) whether lndia has sought larger 
World Bank participation in the power 
sector; 

(b) if so. the reasons therefor; 

(c) whether the World Bank has agreed 
to provide more aId to IndIa for power 
sector; and 

(d) if so, to what extent ') 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFf"AIRS 
IN THE MINISTRY OF FlNAr-.;CE (SHRI 
EDUARDO F ALEIRO) . (a) to (d). The 
World Bank extends loans to India for 
projects III vanous sectors. The quantum 
of loan depends on the reqUirements of 
these projects as well as the resources posi-
tion of the Bank. Power con tmues to be a 
sector for which substantial aid has been 
committed by the World Bank. The total 
quantum of credit/loan extended by the 
World Bank to India in Bank's Fiscal Year 
1988 was about $ 3 bIllion out of which 
S 610 millIOn was for power projects. 

-Trade Protocol with Chi na 

528. SHRIMATI BASAVARAJE-
SWARI: 
SHRI PRAKASH V. PATIL : 
DR. KRUPASINDHlJ BHO! : 
SHRI Y ASHWANTRAO 
GADAKH PATIL : 

Will the Minister of COMML:RCE be 
pleased to state : 

(a) whether Indian and Chinese officials 
held three· day talks to draw up trade 
protocol for 1988-89 and discussed how to 
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increase Indian exports to reduce their wide 
trade gap; 

(b) if so, the outcome of the talks; 
and 

(c) agreement if any, reached in this 
regard? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF COMMERCE (SHRI P.R. 
DASMUNSI) : (a) Yes, Sir. 

(b) and (c). A trade Protocol for the 
year 1988-89 has been signed. A number 
of new items have been included in the 
Protocol which the Indian side expects 
China to import from India like oiT field 
chemicals, oil field equipment, computer 
software, transportation systems such as 
commercial vehicles etc. Similarly, new 
items have been added for imports from 
China. The two sides also agreed to resume 
border trade and to meet at an early date 
to finalise the modalities. 

Discussion ,'t ith EEC and So, iet Union 
Regaroing Export of Cotton Handloom 

etc. 

529. SHRI?\lATI BASAVARAJE-
SWARI : WIll the Minister of TEXTILES 
be plea~ed to state : 

(a) whether Union Government had a 
discussion with the European Economic 
Community and the Soviet Union regarding 
export of cotton textiles, handlooms, jute 
and handicrafts; 

(b) if so, whether a high level delega-
tion visited Brussels; 

(c) if so, wh~ther any agreement has 
been reached at; 

(d) the details thereof; and 

(e) by what time the agreement will be 
implemented ? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MIRDHA) : (a) and (b). 
Yes, Sir. 

(c) to (e). An agreement was reached 
between India and the EEe regarding export 
of Category 4 (8). Under this agreement, 
Category 4 and 4 (S) were merged and a 
combined revel of 28.5 million pieces was 
agreed to for the merged category for the 

year 1988 as against the present level of 
10.9 million pieces for Category 4. This 
has already been imp1emented. 

Garment Export Target 

530. SHRIMATI BASAVAItAJE-
SW ARI : Will the Minister of TEXTILES 
be pleased to state : 

(a) whether the garment export target 
fixed for the year, 1987 -88 has been 
achieved; 

(b) if so, what extent; " 

(c) the garment export target fixed for 
the year 1988- 89; and 

(d) the steps proposed to further 
improve its target? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIW AS MIRDHA) : (a I and (b). 
During 1987-88, Garment exports amount-
ed to Rs. 2000 crores against the target of 
Rs. 1450 crOTes. 

(c) Rs. 2150 crores. 

(d) A statement is given below. 

Statement 

The following steps have been taken to 
boost the export of garments : 

1. Sophisticated garment manufactur-
ing machines not manufactured 
indigenously are allowed to be 
imported on OGL. As many as 
118 machines for garment and 
hosiery manufacture have been 
placed under OGL, 104 of them 
enjoying concessional import duty. 

2. Revised rates of CCS have been 
announced effective from 1 st July, 
1986. These rates have been 
announced for a period of 3 years 
and are generally higher than be-
fore. Slow moving items of gar_ 
ments on which CCS was not 
admissible when exported to q\lota 
countries have been made eligible 
for CCS. 

3. Cotton garments have been brought 
under the scheme of contract 
Registration with a view to provid-
ing an element of certainty to 
eltporters in the matter of CCS. 
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4. A National Institute of Fashion 
Technology has been set up in 
Delhi for education, research and 
training in the areas of fashion 
design for garment manufacture. 

5. The duty drawback rates for cotton 
garments have been increased to 
10%. 

6. The number of days of pre-ship-
ment credit has been increased 
from 90 days to 180 days. The 
rate of interest has also been 
reduced by 2.5%. 

7. Many items of raw material/fabrics 
ar~ permitted to be imported 
under Advance Licensing Scheme 
and the Import-Export pass Book 
Scheme. 

8. The scope of Advance Licensing 
and Pass Book Scheme has been 
widened and procedures simplified. 

9. Under 100% Export Oriented 
Units and Free Trade Zones 
Scheme, facilities for liberal import 
of capital goods and raw materials 
alongwith many other concessions 
are given. 

10. Government has been giving liberal 
assistance for sponsoring and fund-
ing promotional activities such as 
market studies. buyer-seller-meets, 
participation m iuternational fairs 
and exhibitions. 

11. Permission for use of foreign 
brand names for domestic sales has 
been approved in the case of 
ready-made garments with the 
stipulation that only indigenous 
fabrics are used; at least 75% of 
the production is exported and no 
royalties are allowed on domestic 
sales. 

12. The agency commission has been 
increased and rules for blanket 
permission for foreign exchange 
have been substantially liberalised. 

Aid India CODSbrtium Pledge for 
Assistance 

S31. SHRI SATYENDRA NARAYAN 
SINHA : Will the Minister of FINANCE 
be pleased to state ; 

(a) whether the Aid India Consortium 
met in Paris on June 19, 1988 to pledge 
the assistance for Indian development 
projects; 

(b) if so. the outcome thereof; and 

(c) Government's reaction thereto? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF PINANCE (SHRI 
EDUARDO FALEIRO) : (a) to (c). The 
Aid India Consortium met in Paris on June 
20-21, 1988 and indicated tota1 aid pledges 
of the order of U.S. S 6.3 billion for India's 
development projects/programmes. The 
outcome was satisfactory from India's point 
of view. 

Diamond and J twellery Export Zones 

532. SHRI SATYEf'.IDRA NARAYAN 
SINHA: WIll the Minister of FINANCE 
be pleas~d to state : 

(a) whether diamond exports ha ve 
picked up further following the new import-
export policy; 

(b) if so, the details thereof; 

(c) whether Government propose to ~et 
up diamond parks in States other than 
Gujarat also; and . 

(d) if so. whether diamond and jewellery 
export zones are proposed to be declared in 
these parks '1 

THE MINISTER OF STATE IN THE 
MINISTR Y OF COMMERCE (SHRI P.R. 
DASMUNSI) : (a) and (b). Yes, SIr. The 
exports of diamonds during Apnl-June, 
1988 as compared to corresponding period 
last year have improved as under: 

April/June 1988 

Apri I/lune 1987 

(Value Rs. crores) 

812 (P) 

510 

(c) The Government has no plans to set 
up any diamond parks. 

(d) Does not arise. 
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Scriculture Development Pr9gramme 
in Orissa 

533. SHRIMATI JAYANTI PATNAIK: 
Will the Minister of TEXTILES be pleased 
to state: 

(a) whether Government have drawn up 
a comprehensive scheme to undertake seri-
culture development programme in Orissa; 

(b) if so, the amount proposed to be 
spent on sericulture development in Orissa 
by the end of the Seventh Plan; and 

(c) the details of the amount proposed 
to be spent by the Silk Board in Orissa 
and other States during the Seventh Plan? 

THE M1NISTER OF TEXTILES (SHRI 
RAM NIWAS MIRDHA): (a) Yes, Sir. 
An Intensive Mulberry Sericulture Develop-
ment Project "is under implementation in 
Orissa. 

(b) and (c). Planning Commission have 
approved an allocation of Rs. 3.50 ;ror:s 
under State Secto~ for development 01 sen-
culture in Orissa during the Seventh Plan 
period. Under Central Sector, out of Rs. 
74.33 crores available towards development 
of sericulture in the country (upto 1988-89), 
an allocation of Rs. 4.26 crore has been 
tentatively earmarked for implementation of 
sericulture development schemes in Orissa. 

Jewellery Export to Japan 

534. SHRIMATI JAYANTI PATNAIK: 
Will the Minister of COMMERCE be 
pleased to state: 

(a) whether the jewellery made in Indi~ 
has great demand in Japan; 

(b) if so, the steps taken to increase 
export of jewellery to Japan; 

(c) whether the Trade Development 
Authority of India or any other Department! 
Organisations have taken steps to promote 
jewellery export to that country; and 

(d) if so, the detaIls thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI): (a) to (d). While good 
potential exists for Indian finished jewellery 
exports to Japan, however, their export has 
started picking up during past two years. 
The Export Policy for Jewellery has been 
modified to provide a pragmatic framework 
for exporters for securing increased share of 
the world jewellery market including Japan. 
Trade Development Authority (TDA) under-
took an integrated programme for develop-
ment and marketing of Gems &. Jewellery 
in Japan during 1 987 -8 8 which included 
activities ~uch as, marketing survey of 
Japanese Jewellery market, visit by Japanese 
exports to India to develop appropriate 
designs and participation in Jewellery Exhi-
bitions!shows in Japan etc. Besides. other 
organisations including Gem & Jewellery 
Expert Promotion Council and Handicrafts 
& Handlooms Exports Corporation of India 
are also engaged on promotion of gems and 
j~wellery exports to Japan. 

Declining Trend in Handjcr~ft 
Exports 

535.·SHRIMATI JAYA~TI PATNAIK: 
Wi]] the Minister of TEXTILES be please~ 
to state: 

(a) whether the earnings from handi-
crafts exports have been declining since last 
three years; 

(b) if so, the reasons of the gradual 
reduction in the earnings from handicrafts 
exports; 

(c) the year since when such erratic 
trends have been shown in the export of 
handicrafts; and 

(d) the details of the steps taken to 
check this trend and to incr~ase the export ? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MIRDHA): (a) No, Sir. 
Export data in respect of handicrafts for 
the last three years given below does not 
~ndicate a declining trend. 
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Year Value (in Rs. crores) 
Provo Final 

1985-86 392.34 503.19 

1986-87 415.47 Not 
available 

1987-88 540.94 -do-

It may be mentioned that final figures 
of 1986-87 and 1987-88.are not yet avail-
able and hence comparison on the basis of 
final figures can not be made at this stage. 
However, r;omparison on the basis of provi-
sional figures shows increase in exports of 
5.89% and 30.19% in 1986-87 and 1987-
88 respectively. 

(b) to (d). Do not arise. 

Abid Hussain Report on Capital Markets 

536. SHRI SHARAD DIGHE : 
SHRI SATYENDRA NARAYAN 
SINHA: 

Will the Minister of FINANCE be 
pleased to state : 

(a) whether the high-powered working 
group on capital markets headed by Shri 
Abid Hussain, Member, Planning Commis-
sion, has submitted its fma\ report; 

(b) if so, the recommendations thereof; 

(c) which of those recommendations 
Government have accepted; and 

(d) whether Government propose to 
grant total exemption to dividend income 
from personal taxation ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRl 
EDUARDO F ALIERO) : (a) No, Sir. 

(b) to (d). Does not arise. 

Bench of Karnataka High Court 
at Dharwad, Karnataka 

537. SHRI V.S. KRISHNA IYER: 
Will the Minister of LAW AND JUSTICE 
be pleased to state : 

(a) whether the Jaswant Singh Commis-
sion has recommended for the constitution 

Percentage increase 
Prov. Final 

+ 5.89 

+30.19 

of a Bench of a High Court at Dharwad, 
Kamataka; and 

(b) if so, the action taken or proposed 
to be taken by Union Government in this 
regard ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H.R. BHARDWAJ): (a) and (b). 
The proposal for establishment of a Bench 
of the Karnataka High Court at Hubli-
Dharwad was included in the terms of refe-
rence of the Jaswant Singh Comm ission 
but the Commission could not examine th; 
proposal. However, the recommendations 
of tbe Commission on the general question 
of having Benches of High Courts away 
from their principal seats and on the broad 
principles and criteria to be followed in this 
regard were sent to the Chief Minister of 
Karnataka in October, 1986, requesting for 
his views in the matter of establishing a 
Bench at Hubli-Dharwad in consultation 
with the Chief Justice of Karnataka High 
Court and the Governor of Karnatala in 
the light of those recommedatJODs. The 
Chief Minister has recently requested the 
Central Government to agree to the propo-
sal of the State Government to establish a 
Bench at Hubli- Dharwad, but 'he has not 
intimated whether the State Government 
have completed th~ statutory consultations. 

Shifting of Central Coffe-e Research 
Institute to' Bangalorc 

538. SHRI V.S. KRISHNA IYER: 
wm the Minister of COMMERCE be 
pleased to state : 

(a) whether the Headquarters of Central 
Coffee Research Institute, BaIehonnur has 
been shifted to Bangalore; 

(b) if so, when alld the reasons there-
for; 
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(c) whether Government are aware that 
Balehonnur is''a core coffee producing area; 
and 

(d) whether Government would consider 
shifting it back to Balehonnur ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI) : (a) to (c). The Headquar-
ters of the Central Coffee Research Institute 
has not been shifted from Balehonnur. Only 
the Headquarters of the Director of 
Research who is also the chief coordinator 
for Research, Extension and Project Wings 
had been shifted to Bangalore in April, 
1986, with a view to properly coordinate 
the activities of the Reseach, Extension and 
Project Wings of the Board. The location 
of the Director Research at Bangalore will 
result in better liaison with leAR Agricul-
tural Institutes/ Agricultural ,Universities, 
State Governments, other Departments of 
the Cofree Board and regular guidance to 
the different r~gio.:l<ll Research Statione; of 
the Coffee Board. 

(d) In view of (a) to (c) above the 
question does not arise. 

Group Insurance Scheme 

539. SHRI SYED SHAHABUDDIN: 
Will the Minister of FINANCE be pleased 
to state: 

(a) the coverage, State-wise, under the 
group insurance s(;hcme for landless agricul-
tural bbourers upto 31 March, 1. 98 8; 

(b) the number of claims filed upto 
that date; 

(c) the number of claims admitted so 
far out of the above and the total amount 
paid to the bQneficiaries; 

(d) the exact procedure for filing of 
claims by the landless agricultural labour: 
and 

(e) the steps taken by Government and 
the Life Insurance Corporation to make 
landless agricultural labou rers aware of this 
scheme? ... 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF :tCONDMIC AFF:AIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) : (a) The State-
wise coveraae under the Group Insurance 

Scheme for landless agricultural labourers 
up to 31 st March, 1 988 is given below : 

Madhya Pradesh 11,26,000 

Rajasthan 2,00,000 

Punjab 4,00,000 

U.T. : Delhi 7,200 

Bihar 18,00,000 

Kamataka 7,00,000 

Andhra Pradesh 6,75,000 

Tamil Nadu 20,00,000 

U.T. : Pondicherry 1,53,000 

Kerala 1,00,000 

Goa 2,715 

Gujqrat 8,00,000 

Other States/UTs-Not reported by 
States/U.T. Agency. 

(b) The number of claims filed with 
LI C upto 31 March, 1988 is NIL. 

(c) Does not arise. 

(d) The nominee of the deceased land-
Jess agricultural labourer has to furnish duly 
compkled cJ,aim form alongwith the death 
regio;tration certificate and the identity card 
of the deceased member to the Government 
agency at the appropriate level, who wjll 
forward these papers alongwith a copy of 
the membership register to LIC. The LIe 
would settle the claim by direct payment to 
the nominee if the papers received are in 
order. 

(e) The LIC has put up wan paintings, 
hoardings and posters in the rural areas to 
give adequate publicity to the scheme. It is 
also effectively harnessing the media of folk 
arts for direct communication with the rural 
audience. 

Frauds in Publit Sector Banks 

540 .... SHRI SYED SHAHABUDDIN: 
Will the Minister of FINANCE be pleased 
to state: 

(a) the number of frauds reported by 
the public sector banks to the Reserve Bank 
of India during the last three years, year-
wise; 
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(b) the amount involvtXt, year-wise and 
bank-wise; 

(c) whether any systematic study has 
been made by Government to introduce 
institutional measures for reducing the cases 
of fraud; 

(d) if so, whether any guidelines have 
been issued by Government and/or the 
Reserve Bank of India to the banking sec-
tor; and 

(e) the dates of issue of those guidelines 
and brief details of instructions contained 
therein? 

THE MINISTER OF STATE IN THE 
Dli:PARTMENT OF ECONOMIC AFFAIRS 
IN TIm MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) : (a) and (b). Bank-
wise information regarding number of frauds 
and amount involved therein for the years 
1985, 1986 and 1987. reported to Reserve 
Bank of India by publi c sector banks irres-
pective of the dates of occurrence of the 
frauds is given in the Statement below. 

(c) to (e). By and large frauds have 
occurred in banks not on account of lacunae 
in the systems and procedures but owing to 
non-observance of the prescribed procedures 
and safeguards. Banks have books of ins-
tructions indicationg precautions/checks 
which their staff should observe to prevent 
occurrence or recurrence of frauds. Banks 
are taking steps to strengthen the control 
mechanism including the internal audit/ins-
pection machinery and to make them effec-
tive so as to eliminate the scope for frauds 
and malpractices. Banks have been taking a 
serious view of irregularities committed by 
their employees and initiate action to inflict 
punishment befitting the seriousness of irre-
gularities on the delinquent employees. They 
have been taking steps to ensure quicker 

disposal of departmental enquiries. Banks 
have reviewed and revamped the vigilance 
machinery, taken steps to tone up control 
and supervision, strengthen management 
information system, follow up and inspec-
tion/audit arrangements and for clearing the 
arrears in balancing of books and reconcilia-
tion of inter-branch and other accounts on 
a contjnuous basis so as to prevent frauds in 
these areas. 

In 1983, RBI ha~ set up a Special 
Investigating Cell for the purpose of under-
taking special investIgation and scrutiny into 
reported cases of major frauds as well as 
snap inspections cover ing systems, proce-
dures and control arrangements in identified 
fraud-prone areas. The Cell has issued 
following important circulars since its in-
ception 

(1) Frauds in Banks-Safeguards for 
preventing them and suggestions for 
checking them (dated 3.8.1983) 

(2) Kite flying operations-Allowing 
drawals against cheques sent in 
cl;!aring-Safeguards to be followed 
by banks (dated 15.11.83) 

(3) Opening of letters of credit-Issue 
of Guarantees-Co-acceptance of 
bills by banks-Safeguards to be 
followed (dated 26.11.1983) 

(4) Classification of frauds-Remedial 
measures to be evolved by banks 
(dated 28.12.84) 

(5) Irregulanties in NRE. deposfts 
(dated 23.4.86) 

(6) Advances agamst shares-Memo-
randum contaming gUidelines (dated 
24.10.86) 

(7) Deposit linked advance~ (dated 
19.9.1987). 
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Major Irrigation Projects 

541. SHRI SYED SHAHABUDDIN: 
Will the Minister of WATER RESOURCES 
be pleased to sta te : 

(a) the number of Major irrigation pro-
jects under various stages of execution as 
on 1 April, 1988; 

(b) their State-wise break up with the 
year of commencement of implementation 
and the total amount invested upto 31 
March, 1988; 

(c) the estimated irri'gation potential of 
each project; and 

(d) the expected year of completion of 
the project and the latest cost estimated? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHI): (a) 193 
major projects, including 1 2 projects taken 
up during the Seventh Plan period are under 
various stage of execution. 

(b) to (d). The information is given in 
the Statement below. 
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Excess Capacity in ~extile Industry 

542. SHRI DAlJLATSINHJI JADEJA : 
Will the Minister of TEXTILES be pleased 
to state: 

(a) whether the textile policy of 6 June, 
1985 clearly hinted at the prevaIling excess 
capacity in the textile industry; 

(b') jf so, the extent of the excess capacity 
in 1985 1986 and 1987 in different sectors 
of. texti1~ industry; and 

(c) the details of 'the outline of various 
steps taken/processed to be taken to remove 
this excess capacity? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIW AS MIRDHA) : (a) Textile 
Policy Statement of the 6th June, 1985 
does not make any reference to excess capa-
city in the textile industry. . 

(b) No authentic estimates of excess 
capacity in the three sectors of the textile 
industry are available. 

(c) The Textile Policy of June, 1985 
allows textile units to contract capacities, 
including closure of a unit or part thereof, 
wherever necessary and justified. 

Shifting of Textile l\1ilJs to Rural Areas 

543. SHRI DAULATSINHJI JADEJA : 
SHRI NATWARSINH SOLANKI: 

Will the Minister of TEXTILES be 
pleased to state: 

(a) the policy adopted by Union 
Government regarding the shifting of textile 
units both closed and working froIll metro-
politan areas to outside rural areas; 

(b) the alternative plan to make use of 
the land occupied by cl6sed units or textile 
units which work below their 50 per cent 
capacity; and 

(c) the dctails of the policy contemplat-
ed in this regard ? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIW AS MIRDHA) : (a) The Union 
Government have not laid down any ·specific 
policy for the shifting of textile units from 
metropolitan areas to rural areas. 

(b) and (c). Planning alternative use of 
land occupied by textile units comes within 

the jurisdiction of the State Governments/ 
Union Territories Admin~strations con-
cerned. 

Revision in Tax Concession and 
Incentives 

544. SHRI C. MADHAV REDDI: 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether Government are con$idering 
to revis~ the tax concessions and incentives 
due to strong reservations expressed by the 
Economic Administration Reforms Commis-
sion about the usefulness of these incentives; 
and 

(b) whether it is a fact that as a result 
of the concessions and incentives the tax 
base has been eroded considerably? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA) : (a) and (b). Thc recc·.nmenda-
tions of the Economic Administrative 
Reforms Commission were examined by the 
Government and those found acceptable 
have been implemented by carl1 ing out 
legislative amendments of the direct tax 
laws. Further the review of the various 
provisions of the direct tax laws relating to 
exemptions and deductions is being undel-
taken continuously in the light of the over-
all economic policy of the Government from 
time to time. Fiscal instruments have to 
sub serve the needs of the macro economic 
policies of the Government. Hence losses 
and gains have to be measured asainst there 
entirety of economic performance. 

. Demand for HandJoom Cloth 

545. SHRI AMARSINH RATHAWA . 
Wi!! the Minister of TEXTILES be pleased 
to state: 

(a) whether the demand of handJoom 
cloth in the country and also in foreign 
countries is on the increase; 

(b) if so, the total production of hand-
loom cloth in the country during the Jast 
three years, year-wise; 

(c) the value of hand loom cloth export-
ed during last three years, year-Wise; 

(d) whether the short production of 
cotton has made any effect on the handloom 
industry; and 
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(e) if so, the details thereof and the 
steps being taken to meet the shortage of 
cotton to achieve the target of hand loom 
products during the year 1988-89 ? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MIRDHA) : (a) Yes, Sir. 

(b) The total production of hand loom 
cloth in the country during the last th ree 
years is as under : 

Year 

1985-86 

1986-87 

1987-88 

Qty. in million 
metres 

3692 

3884 

3948 

(c) The value of handloom cloth export-
ed during the last three years is as under: 

Year 

1985-86 

1986- 87 

1987-88 

Rs. in 
crores 

361.59 

391.81 

516.21 

(d) and (e). The production of hand-
loom cotton cloth during the year 1987 -8 8 
has shown an increase of 1.5% over the 
productIOn during the year 1986-8 7. The 
problem being faced by the handloom sector 
is not one of short supply but that of 
increase in prices of cotton yarn. In order 
to provide relief to the handloom industry, 
the Government have taken the following 
steps to check the rise in prices of cotton 
yarn : 

(i) The export of stable cotton has 
. been suspended. 

Oi) Import of cotton has been permit-
ted against export of cotton yarn/ 
cotton fabrics and made-ups on 
Advance Licence basis. 

(iii) Export of hank yarn upto 60s 
counts has been stopped. 

(iv) Import of 1 lakh bale of cotton, 
duty-free, has been permitted for 

production of cotton yam for 
supply to hand loom s{'ctor. The 
price advantage. accruing out of 
the import of duty free cotton, will 
be passed on to the handloom 
sector. 

New Scheme to Collect Income Tax 
Arrears. 

546. SHRIMATI D.K. BHANDARI: 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether in order to collect income-
tax arrears, a new scheme has been launch-
ed; 

(b) if so, the special feature~ of this 
scheme; 

(c) whether the new scheme provides 
any benefits to tax payers; 

(d) if so, the details thereof; and 

(e) the date from which the new scheme 
is proposed to be made effective ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA): (a) Yes, Sir. 

(b) to (e). The main features of the 
sc heme are as under : 

0) the s£heme will be in operation 
from 1.7.1988 to 30.9.1988. 

(ii) the scheme will be applicable to all 
Income-tax demands certificated to 
the Tax Recovery Officers upto 
31.3.1986. 

(iii) the tax payers are entitled to a 
rebate of 50 per cent of the 
interest chargeable uls 220 (2) of 
the Income-tax Act if they make 
tl'\e full pa~ent of arrear demand 
indicated in (ii) above together 
with 50% of the interest during tho 
period stated in sub-para (i). 

Legal aid to· Poor People 

547. SHRIMATI D.K. BHANDARI: 
Will the Minister of LAW AND JUSTICE 
be pleased to state: 
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(a) the progress made by the Committee 
for implementing legal Aid Scheme so far in 
each State at the lowest level till June, 
1988; 

(b) total number of poor people bene-
fited with the service of free legal aid in 
each State since 19"80; 

(c) the financial assistance given to the 
Committee achieve its goal during 1982-83 
to 1987-88; and 

(d) the expenditure incurred by the 
Committee in each State during 1982-83 to 
1987-88 ? 

THE MINIS'!ER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H.R. BHARDWAJ): (a) and (b). 
TIle Committee for Implementing Legal Aid 
Schemes is a High-powered Committee 
charged with the responsibility of formulat-
ing in detail and implementing a 
comprehensive legal aid programme 
on uniform basis throughout the country. 
The Committee does not give legal aid and 
advice in individual cases. Legel aid and 
advice is given by the State Legal Aid and 
Advice Boards an d other bodies functioning 
under the control of the State Boards. 

On the basis of the information availa-
ble with this Committee, the number of 
persons benefited in each State since 1980 
are contained in tbe Statemen-I below. 

(c) The CILAS is sanctioned a budget on 
financial year basis for the implementation 
of the legal aid programmes. The sanctioned 
Budget Grant during the years 1982-83 to 
1987-88 is indicated in Statement-ll below. 

(d) The State Legal Aid and Advice 
Boards are being funded by the respective 
State Governments. The CILAS renders 
financial assis~nce for implementation of 
specific legal aid programmes. such as. Pro~ 
motion of legal literacy. holding of lok 
adalats, training of para-legal and setting 
up of legal aid clinics in Universities and 
Law Colleges. The 1inancial assistance 
provided by the Committee to each State 
during the financial year 1982-83 to 1987-
88 is contained in Statement-m below. 

Statement-I 

Stfllement indlcatlnK the tolat numbu 
Of benefiCiaries provided fret legal 

aid In each state since i9BO 

(Information a3 available with elLAS 
as on 26.7.1988) 

S. Name of the 
No. State/Union 

territory 

1. Andhra Pradesh 

2. Arunachal Pr adesh 

3. Assam 

4. Bihar 

5. Goa 

6. Gujarat 

7. Haryana 

8. Himachal Pradesh 

9. Jammu & Kashmir 

10. Karnataka 

11. Kerala 

12. Madhya Pradesh 
13. Maharashtra 

14. Manipur 
15. Meghalaya 

,16. Nagaland 

17. Mizoram 

18. Orissa 

19. Punjab 

20. Rajasthan 

21. Sikkim 

22. Tamil Nadu 

23. Uttar Pradesh 
24. Tripura 

25. Pondioherry 

26. Delhi 

Total number of 
beneficiaries 

10,474 

369 

14 

1,809 

156 

12,969 

1,441 

474 
3,449 

39,928 

348 

2,22,87S 
26,593 

92 
23 

2 

2,824 

59,948 

5,034 

11 ,634 

148 

3,91.392 

42,864 
1,650 

27. Supreme COllrt Legal ~d 
Committee 

4,111 

17,747 

50,049 

9,14.417 
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Statem ent-II 

Committee /or Implementing legal aid schemes: New Delhi 

Details of Sanctioned Budget and provisions for release 01 grants-In-aid, 
made there under, olClLAS during the financial years 1982-83 

to 1987-88 

------------------------------------------------------------------Financial Year 

1982-83 

1983-84 

1984-85 

1985-86 

1986-87 

1987-88 

Sanctioned 
Total Budget 

Rs. 

54,20,000 

55,59,000 

35,28,000 

36,08,000 

37,37,000 

43,25,000 

Budget Provisions earmarked 
for Grants- in-a id 

Rs. 

40,00,000 

40,00,000 

25,00,000 

25,00,000 

20,00,000 

30,00,000 
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Narcotic Drugs and Psychotropic 
Substances Act, 1985 

548. PROF. MADHUDANDAVATE: 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether stringent provisions were 
incorporated in the Narcotic Drugs and 
Psychotropic Substances Act, 1985 to check 
large scale smuggling; 

(b) if so, whether necessary notification 
under the Act is still to be issued; and 

(c) if so, the reasons for the dalay in 
issuing the notification enforcing the Act? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA) : (a) Yes, SIr. 

(b) All relevant notifications, for effec-
tive enforcement of the Narcotic Drugs and 
Psychotropic Substances Act, 1985 (61 of 
1985), have been issued. However, notifi-
cation prohibiting opefcltions relating to 
ganja fDr non-medical or non-scientific pur-
poses, under the proviso to section 8 of the 
aforesaid Act has not been issued as yet. 

(c) Some traditiol'lal use of ganja for 
non-medical and non-scientific puq>oses 
has been in existence in certain States. By 
permitting such use, these States have been 

> earning revenue. In the circumstances, 
while ratlfying the Single Convention on 
Narcotic Drugs, 1961, India 1 eserved the 
right to permit such use. 

However, on th() expIry of the specified 
period which is towards the end of 1989, 
India is under an internatIOnal obligation to 
prohibit the non-medical and non-scientific 
use of ganja. To enable the fulfilment of 
this obligation, the Central Government has 
been enpowered under the Act to specify the 
date of prohibition by notification. As the 
notification to be issued by the Government 
under the provise to section 8 of the Act 
needs to have an uniform date of effect all 
over India, such notification could be issued 
only towards the end of 1989. 

However, the States can, on their own, 
prohibit the non-medical and non-scientific 
use of ganja by rules fra~ed by them under 
section 1 O( 1) of the Act. 

Law on Defections 

549. PROF. MADHU DANDAVATE: 
Will the Minister of LAW AND JUSTICE 
be pleased to state : 

(a) whether his Ministry is examining 
the problem of amending the existing law 
on defections; 

(b) if so, what are the aspects of the 
existing !aw that are being examined and 
revieWed; and 

(c) the reasons thereof? 

THE MiNISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H.R. BHARDWAJ) : (a) No, Sir. 

(b) and (c). DO' not arise. 

Outstanding Income-Tax 

550. DR. B.L. SHAILESH : 
SHRI Y ASHWANTRAO 
GADAKH PATIL : 

Will the Minister of FINANCE be 
pleased to stete : 

(a) the details of the companies, Hindu 
un-divided families and individuals from 
whom income-tax amounting to rupt!es one 
crore and above is outstanding as on 1 
July, 1988; 

(b) the details of the public limited 
. companies against whom Excise Duty to the 
extent of rupees one crore and above is 
outstandmg as on 1 July, 1988; and 

(c) the effective steps Government have 
taken on propose to take to effect recovery 
of these outstanding dues? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MIN1STRY OF FINANCE (SHRI A.K. 
PANJA) : (a) to (c). The information is 
being. collected and will be laid on the Table 
of the House. 

Restructuring of NTC Mills 

551. DR. B.L. SHAILESH : Will the 
Minister of TEXTILES be pJeased to state: 

(a) whether Government have at any 
stage considered the necessity of restructul-: 
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ing the National Textile Corporation, which 
is incurring a loss of about of Rs. 11 crores 
monthly; 

..(b) if so, the details thereof; and 

(c) if not, the reasons therefor and how 
is it proposed to make it a viable p:mposi-
tion? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MIRDHA) : (a) to (c). The 
Government have constantly been examining 
the question of organisational restructuring 
of National Textile Corporation. Further 
the functioning of NTC and its subsidiarias 
is reviewed by the Government from time 
to time, with a view to monitoring and 
improving its performance. NTC has 
recently taken some steps in this regard 
including selective modernisation, product 
diversification, marketing reorientation. 

Sports Goods I:xport to USSR 
t 

552. SHRIMATI JAYANTI PATNAIK: 
wm the Minister of COMMERCE be 
pleased to state: 

(a) the value of sports goods exported 
durfhg last three years; 

(b) whether some sports goods manu-
factured in India have great demand in the 
Soviet Union and in some other countries; 

(c) if so, what are those items; and 

(d) the details of the order placed by 
the Soviet Union tb import those sports 
goods? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI) : (a) The value of sports 
goods exported during the last three years 
is as follows: 

Year 

1985-86 

1986-87 

1987-88 

Total value (Value in Rs. 
Crores) 

2t90 

28.37 

30.50 

(Source : Sports Goods Export Pro-
motion Council). 

(b) and (c). Indian sports goods have a 
good demand ill the Soviet Union and in 
som'e other countries. The items in demand in 
USSR are : jnflatable balls (leather and syn-
thetic material) hockey sticks, handbaI1 and 
protective equipment, tennis and badminton 
rackets, boxing equipment, tennis balls, and 
badminton shuttlecocks. In other countries 
like the United Kingdom, Pakistan. West 
Indies, Austraha, Srilanka and Zimbabwe 
cricket equipment is popular. 

(d) Orders are placed by the Soviet 
Import-export organisation RAZNOEXPORD 
directly with Indian export firms. 

Recession in Con troll cd Cloth of ~TC 

553. SHRI Y ASHW ANTRAO 
GADAKH PATIL : Will the Miruster of 
TEXTILES be pleased to state: 

(a) whether the controlled cloth produ-
ced by the National Textile Corporation 
mil1s is facing recession: and 

(b) if so, the details thereof and the 
reasons therefor? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MIRDHA) : (a) and (b). 
Yes, Sir. The percentage of decline in the 
off-take of cotton controlled cloth during 
1987-88 was 37% as compared to the off-
take in 1985-87. The major factor accoun-
ting for decline in the off-take of controlled 
cloth during 1987-88 is the lack of finan-· 
cial resources of the State Marketing Fede-
rations through which NCCF sells this 
cloth. 

Installed Capacity vf Jute IlH!ustry 

555. SHRI SYED SHAHABUDDIN '-: 
Will the Minister of TEXTILES be rleased 
to state: 

(a) the installed capacity of the jute 
industry as on 1 April, 1987 and 1 April, 
1988; 

(b) the average capacity utilisation dur-
ing 1987-88; 

(c) the num ber of mills dosed on 1 
April, 1988 with the total ca;_"lacity and 
lab~ur strength involved; 

(d) the number of mills \\hlCh were 
workins partially as. on 1 . April. 1988 with 
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their unutilised capacity and labour strength; 
and 

(e) the steps taken or being taken to 
revive the jute industry? 

THE MINISTER OF T~XTILES (SHRI 
RAM NIW AS MIRDHA) : (a) to (e). A 
Statement is given below. 

Statement 

(a) The installed capacity of the jute 
industry as on 1 st April, 1 987 and 1 st 
April 1988 were 16 lakh Metric Tonnes per 
Annum and 16.40 lakh Metric Tonnes per 
Annum respectively. 

(b) Average capacity utilisation of jute 
industry during 1987-88 was about 73%. 

• (c) As on 1.4.88, 13 jute mill Units 
with installed capacity of about 2.85 lakhs 
tonnes per annum and with total comple-
ment of about 47,180 workers were lying 
closed. 

(d) There was no jute mill Unit working 
partIally as on 1.4.88. 

(e) Government has taken the fo]Jowing 
steps for revival of jute industry : 

(i) Setting up of Jute Modernisation 
Fund of Rs. 150 Crores With effect 
from 1st Nove~ber, 1986 for 
Modernisation of Jute Mills. 

(ii) Setting up of a Special Develop-
ment Fund of Rs. 100 Crores for 
restructuring/rehabIlitation of jute 
industry as well as for development 
of jute agriculture. 

(iii) Mandatory Order for Compulsory 
use of jute packaging materials 
for certain sectors like cement 
food grains, Fertilizers and sugar. ' 

(iv) Providing cash compensatory 
support for export of jute ~oods. 

(v) Introducing internal marketing 
assistance scheme for marketina of 

some selected items of diversified 
jute products in order to increase 
end uses of these items. 

(vi) Purchase of jute goods for Govern-
ment sector directly from "'jute 
mills at cost plus basis. 

(vii) Raw Jute buffer stock for 5.26 
lakhs bales for bringing stability in 
raw jute economy. 

Erosion in Value of Rupee 

556. SHRI SANAT KUMAR MAN-
DAL : Will the Minister of FINANCE be 
pleased to state: 

(a) whether the value of the rupee in 
relation to major world cutrencies has 
considerably eroded over the past four 
years; 

(c) if so, how it has depreciated against 
the principal currencies like DM Yen 
Pound Sterling and Dollar; ., 

(c) The reasons for such a deprecia-
tion; 

(d) whether there is any devt1luation in 
offing; and 

(e) Government's exchange rate policy? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) : (a) to (e). The 
value of the rupee in relation to Pound 
Sterling, US donar, Deutsche Mark and 
Japanese Yen respectively over the past four 
~ear period from 1983-84 to 1987-88 is 
shown in the statement given below. The 
exchange rate of the rupee is fixed with 
reference to the exchange rate movement of 
a suitably weighted basket of currencies, 
mainly of countries which are India's major 
trading partners. In a regime of floating 
exchange rates, upward or downward move-
ments of the value of rupee, which depend 
upon the fiuctuations in the value of these 
currencies, is a normal phenomenon. 

There is no proposal for devaluation of 
rupee. 
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Statement 

Rs, Per Unit of Foreian Currency 
. (Annual Averages) 

Period Pound U.S, 
<Apr~l- Sterling Dollar 

DM 

March) 

1983-84 15.4174 10.3400 
1984-85 14.8668 11.8886 

<+3.7) (-13.0) 

3.9402 

3.9877 
(-1.9J 

1985-86 16.8467 12.2349 4.5553 
(-12.5) (-11.8) (-2.8) 

~ 1986-87 19.0722 12.7782 6.2970 
(-27.7) (-11.7) (-4.3) 

1987-88 22.0872 12.9658 7.4004 
(-14.9) (-13.7) (-1.4) 

Credit Deposit Ratio 

557. SHRI .HAROOBHAI MEHTA: 
Will the Minister of FINANCE be pleased 
to state: 

(a) the credit depo,.Sit ratio of nationa-
lised banks, State-wise and bank-wise; 

(b) the credit deposit ratio, bank-wise 
and district-wise, in Gujarat; and 

(c) the steps taken or contemplated by 
Government to improve the credit deposit 
ratio in the backward districts of Gujarat ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
I'N THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) : (a) According to 
the provisional information available from 
Reserve Bank of India the State-wise and 
Bank-wise credit: deposit ratio of the Public 
Sector Banks as on the last Friday oC 
December 1 987 are set out below in the 
statement. 

(b) Data reporting system does not 
provide' Bank-wise and District-wise infor-
mation. However, the District-wise credit: 
deposit ratio of all Scheduled Commercial 
Banks in Gujarat as on the last, Friday of 
December 1987 are Biven below: 

District 

1. Ahmedabad 
2. Amreli 

3. Banaskantha 

4. Bhavnqar 

5. Broach 

6. Dangs 
7. Gandhinagar 

8. Jamnapr 

9. Junagadh 

10. Kheda 

J 1. Kutch 

12. Mehsana 

13. Panch Mahals 
14. Rajkot 

1 5. Sabarkantha 
16. Surat 
1 7. Surendra.nagar 

18. Vadodua 

1 g. Valsad 

Yen 

0.043'8 

0.0487 
(-10.l) 

0.0562 
(-13.3) 

0.0802 
(-29.9) 

0.0941 
(-14.8) 

Credit: 
Deposit 

Ratio 
(%) 

81.05 

54.26 

48.29 

40.56 

120.00 

46.27 
63.09 

34.26 

36.39 

3643 

13.60 

53.76 

59.87 

45.73 

60.55 

45.21 
52.68 
67.75 

42~11 



275 Wril'en Answers JULY 29, 1988 Written Answer" 276 

(c) Banks have been advised to take 
effective steps to increase the flow of credit 
to all productive and identified viable pro-
posals in deficient areas. Banks have also 

been advised to maintain minimum credit: 
deposit ratio of 60 per cent in respect of 
their rural and semi-urban branches separa-
tely. 

Statement 

State-wiS:1 and Ba'lk-otis;! credit: Deposit ralio of Public Sector Banks-as on the la"t 
Friday of December, 1987 

States/UTs C: D Ratio Name of the Banks C : D Ratio 
(%) (ex,) 

1 2 3 4 

Haryana 61.9 State Bank of India 66.1 
Himachal Pradesh 37.1 S.B. of Bikaner and Jaipur 66.0 
Jammu and Kashmir 30.2 State Bank of Hyderabad 69.1 
Punjab 43.1 State Bank of Indore 77.2 
Rajasthan 60.5 State Bank of Mysore 74.3 
Chandigarh 99.2 State Bank of Patiala 55.3 
Delhi 46.0 State Bank of Saurashtra 65.1 
Assam 50.8 State Bank of Travancore 71.8 
Manipur 64.8 Allahabad Bank 44.0 
Meghalaya 22.6 Andhra Bank 60.0 

Nagaland 43.9 Bank of Baroda 64.6 
Tripura 51.3 Bank of India 57.4 

Arunachal Pradesh 20.9 Bank of Maharashtra 55.3 

Mizoram 22.7 Canara Bank 69.3 

Sikkim 28.3 Central Bank of India 50.3 

Bihar 34.8 Corporation Bank 59.3 

Orissa 78.2 Dena Bank 60.4 
West Bengal 47.0 Indian Bank 54.2 

Andaman and Nicobar 34.4 Indian Overseas Bank $3.3 

Islands 

Madhya Pradesh 59.1 New Bank of India 56.4 
Uttar Pradesh 41.2 Oriental Bank of Commerce 51.8 
Gt'jarat 54.8 Punjab and Sindh Bank 52.2 
Maharashtra 72.8 Punjab National Bank SO., 
Goa 30.8 Syndicate Bank 65.0 
Daman and Diu 23.3 Union Bank of India 50.S 
Dadra and Naear .-71.4 United Bank of India '1.6 
HaVIll 
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1 2 

Andhra Pradesh 79.2 

Kamataka 91.9 

Kerala 61.9 

Tamil Nadu 93.1 

Pondicherry 51.9 

Lakshadweep 25.0 

All India 59.2 

N ot~ : Data are provisional. 

Loans Advanced by Banks in N algonda, 
Anclhra Pradesh 

558. SHRI M. RAGHUMA REDDY: 
Will the Minister of FINANCE be pleased 
to state ~ 

(a) whether the nationalised banks in 
Nalgonda, Andhra Pradesh are not fully 
forward to sanction loans to implement 
District Rural Development Agency, Modi-
fied Area Development Agency and other 
programmes; 

(b) if so, the reasons therefor; 

(c) whether some banks are not sanc-
tioning loans in spite of releasing the subsidY 
and margin money; 

(d) if so, the reasons therefor; and 

(e) the action taken/proposed to be 
taken by Government in this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) : (a) and (b). It is 
presumed that the question relates to sanc-
tioning of loans by banks under the Inte-
grated Rural Development Programme 
(IRDP). Reserve Bank of India (RBI) has 
reported that the present data reporting 
system does not generate district-wise/bank-
wise information on implementation of 
IRDP. However, data available for the 
State of Andhra Pradesh as a whole indi-
cates that during the year 1986-87 as 
against the target of 241500 beneficiaries, 
the banks had assisted 256944 beneficiaries 
under IRDP. Durina the year 1987-88 as 

3 4 

UCO Bank. 49.7 

Vijaya Bank. 59.6 

Total 

Public Sector Banks 59.2 

Sch. Commercial Banks 61.0 

against a target of 289909 beneficiaries, 
the number of beneficiaries assisted were 
263S?9. 

(c) to (e). In accordance with the exist-
ing guidelines Banks are required to sanction 
applications within a period of fortnight. 
They are also required to rel~ase the loan 
along with the subsidy amount at the dis-
bursement. Banks have been impressed 
upon to ensure that there is no avoidable 
delay ih the matter of sanctioning of loam 
and disbursal of money in respect of bene-
ficiaries belonging to IRD P. 

CCS on Export of Cotton ffom 
Maharashtra 

559. SHRl PRATAPRAO B. 
BHOSALE : Will the Minister of TEXTILES 
be pleased to state: 

(a) whether it is a fact that State 
Government of Maharashtra has requested 
for Cash Compensatory Support on actual 
export of cotton bales; 

(b) if so, the details thereof; and 

(c) whether Union Government have 
approved the request of State Government; 

(d) jf so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF TEXTIJ,.ES (SHRI 
RAM NIWAS MIRDHA): (a) and (b). 
The Government of Maharashtra had requs-
ted for grant of cash compensatory support 
(CCS) to the Maharashtra State Co-opera~ 
ti!e Cotton Growers' Marketing Federation 
to the extent of the deficit betweon the 
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domestic support' price and export price 
realised on its export of cotton in 1985-86. 

(c) No, Sir. 

(d) Does not arise. 

(e) The objective of the cash compen-
satory support is not to cover the difference 
between the domestic purchase price and 
the export prices realised. 

Problems of Powerloom Industry 

560. SliRi PRATAPRAO B. 
BHOSALE : Will the Minister of TEXTILES 
be pleased to state : 

(a) whether Government of Maharashtra 
has drawn attention of Government towards 
problems of powcrloom industry in the 

. State; 

(b) if so, the details thereof; 

(c) whether Government have taken or 
propose to take any action on these pro-
blems; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIW AS MIRDHA): <Il) to (e). 
Government's attention was drawn by the 
Mabarashtra Government to the problems 
of the power loom industry in the State, 
arising from the differential. excise duty, 
fiutuating priceS of cotton and filament 
yarns, poor offtake of powerloom cloth 
etc. 

Government have taken certain steps 
like augmentinl tbe Row of credIt, easy 
supply of cotton yam to powerloom weavers 
at reasonable prices, stepping up the regis-
tration and installation of powerlooms 
through State Gavernment agencies, etc. to 
case tbe powerloom sector's difficulties. 

{ Translationl 

Ilncrease in Opium Smugglilll 

S61. SHRI SHANTI DHARIWAL: 
WiD the Minister of FINANCE be pleased 
to Ita. : 

<a> whether there bas been abnormal 
increase in the smugJilll of opium in the 
~ountry cnsurin& the last three years; 

(b) if so, whether Government have 
considered a proposal received from the 
U.S. Government in regard to checking the 
smuggling of opium; 

(c) if so, whether Governn'l~t· have 
constituted a Narcotics ControJ Bureau; 
and 

(d) if so, the achievements of this Bureau 
so far? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA) : (a) No, SIr. Seizures of opium 
made in recent years would seem to show a 
declining trend. As compared to 8,789 kgs. 
of opium seized in 1986, only 2,929 kgs. 
in 1987 and 1,323 kgs. in 1988 (upto June) 
were seized . 

(b) No such proposal from U.S. Gov-
ernment for checking the smuggling of 
opium has been received. 

(c) and (d). The Narcotics Control 
Bureau has been constituted by the Govern-
ment under the prOVisions of the Narcottc 
Drugs and PsychotropIc Substances Act 
1985 as the Central Authonty to, i I er ali~ 
function as the apex co-ordmatmg body 
for the enforcement of the prOVISIons of the 
Act. Thus, It has been set up only to co-
ordtnate the enforcement actlOn agaInst the 
smuggling of opium but all narcotic drugs 
and psychotropic substances. The Bureau 
became fully operatIonal 10 early 1987 only 
and 10 a short time, it has been abJe to 
spear-head the fight against drug trafficking. 
It bas undertaken a number of co-ordmated 
enforcement actIons resulting in the follow-
ing major achievements : 

1. Busting of a racket indulging in 
clandestme manufacture of metha-
qualone (active ingredient of Man-
drax). 

2. A number of major traffickers were 
arrested. 

3. Successive operations were conduct-
ed to identIfy and destroy illicit 
cultivation of opium poppy in 
Dehradun district and cannabis in 
Kerala (More than 600 acres of 
cannabis were destroyed). 
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Further, effective co-ordination with the 
Drug Liaison Officers of other countries 
posted-in India, ana other national and 
international enforcement agencies, was 
maintained. A number of training courses 
for the officers of various enforcement 
agencies have been organised. The procedure 

S. 
No. 

Name of drug 

1. Heroin 

2. Opium 

3. Hashish (Charas) 

4. Ganja 

5. Mandrax tablets 

for receipt, custody, storage and pre-trial 
destruction of seized drugs has been stand-
ardised and circulated to all concerned. 

Besides the above, the Narcotics Control 
Bureau has effected the following seizures 
also: 

Quantity of drugs seized in 
1987 1988 (upto June) 

100 

97 

20 

1,613 

510 

(kilograms) 

90 

42 

27 

5.426 

213 

(Note: Figures rounded off to the nearest kilogram) 

[175 persons were arrested in 1987 and 1988 (upto June), 69 persons have been 
arrestedl. 

Retrenchment of :STC Workers 

562. SHRI SHANTI DHARIWAL 
Will the Minister of TEXTILES be pleased 
to state: 

(a) whether the management of several 
mills run by the National Textile Corpora-
tion had initiated retrenchment of workers 
during the period from January. 1988 to 
June, 1988; 

(b) if so, whether it has directly affected 
the production of cloth in the country and 
has rendered the labourers unemployed; 
and 

(c) if so. the steps taken by U?ion 
Government to solve this problem, especIally 
in relard to the textile mills in Rajasthan '1 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MIRDHA): (a) to (c). 
There is no scheme of retrenchment in 
NTC. However, NTC mills are implement-
ing Labour Rationalisation Schemes based 
on voluntary resignations. 

Increase in Smuggling Activities 

563. SHRI SHANTI DHARIW AL : 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether it is a fact that there hu 
been an unprecedented increase in the 
smuggling activities in the country from the 
border Meas; 

(b) if so, the reasons for the increase in 
the smuggling activities during the last three 
months as compared to smuggli~ activities 
during last three years; 

(c) whether Government propose to 
check these a<.tivities firmly; and 

(d) if so, the details in reprd thereto 
and if not. the reasons therefor ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA) : (a) and (b). Since slDUJl}iQI ia 
a clandestine activity. it if net feasible to 
make any estimate of smugglmj of contra-
band at any particular time. The increase 
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in the seizures effected over the years (given 
below) need oj hot necessarily indicate any 
spurt in sm~~ling and could be due to the 
intensification of the drive aaainst 
smuggling-

Year 

1985 

1986 

1987 

1988 
(upto June) 

(Rs. in crores.) 

Value of goods 
seized under 
the CU!itoms 
Act, 1962 

195.63 

217.52 

251.47 

176.65 
(provisional) 

(c) and (d). The Government is firmly 
resolved to combat smuggling activities. 
The anti-smuggling drive has been intensi-
fied throughout the country and the anti-
smugaling machinery has been geared up 
particularly at the international airports, 
sea ports and in the vulnerable areas of the 
coastline and the land borders. Close co-
ordination is maintained with all the agen-
cies concerned with the prevention and 
d~tection of smuggling. Sophisticated equip-
ment such as X-ray machines and metal 
detectors are being increasingly utilised for 
detection and prevention of contraband aold 
concealed on the person of passengers and 
in their baggage/cargo. 

[English} 
Import of Silk from China 

564. SHRI RADHAKANTA DIGAL : 
Will the Minister of TEXTILES be pleased 
to state: 
.. (a) whether Government are importing 

raw silk from China; 
(b) if so, since when and the quantum 

of raw silk imported from China during last 
three years; 

(c) whether Government propose to 
redUce the import of ra.w silk {rom that 
country; and 

(d) if so, whether the jmport reduction 
would beain frolP 1988 ·89 ? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MIRDHA) : (a) Yes, Sir. 

(b) Raw silk Is imported for indigenous 
consumption by the Governm.nt throuah 
Central Silk Board (CSB) as and when 
required. The raw silk imported by CSB 
during the last three years for indigenous 
consumption is as under : 

Year 

1985-86 

1986-87 

1987-88 

Quantum of raw silk 
(in tonnes) 

25 

24 

(c) and (d). The policy of the Central 
Government is not to encourage import of 
raw silk for indigenous consumption, unless 
it becomes absolutely necessary to do so. 

Collection 0' Duties at Menufacturing 
Stage of PSF and PFY 

565. SHRI DAULATSINHJI JADEJA: 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether the Committee appointed 
by Gujarat State on textile crisis has recom-
mended that the incidence of duty and tax 
collection from intermediate and end-stage 
may be changed over to the primary stage 
i.e. duties be collected at manufacturina 
stage of polyester staple fibre (PSF) and 
polyester filament yam (PFY); and 

(b) if so, the details of the action taken 
by Gov~rnment to implement this recom-
mendation? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA): (a) Yes, Sir. A Committee 
appointed by the Goverrunent of Gujarat 
Textile Industry, has recommended that 'the 
incidence of duty and tax collection from 
intermediate and end-stage may be changod 
over to the primary stage, i.e. for Polyester 
Staple Fibre and Polyester Filament Yarn'. 

(b) The central excise duty on man-
made fabrics is only by way of additional 
excise duty in lieu <'f sales tax. The IUgges-
tion to shIft this duty to the fibre and yam 
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stage has been examined. Since Additional 
Duties of Excise (Goods of Special Impor-
tance) Act, 1957 does not provide for levy 
of additional duty on fibre and yam, the 
recommendation has not been found accept-
able. 

Cashewnuts Requirement in Ketala 

566. SHRI VAKKOM PURUSHO-
THAMAN: Will the Minister of COM· 
MERCE be plea:lcd to state : 

(a) the total annual requirement of 
cashewnuts for the cashew proce~siDg indus-
tries in Kerala; and 

(b) the quantity of cashewnuts procured 
from within the state during the current 
year '? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DASMUNSI): (a) The total annual 
requirement of raw cashcwnuts by the 
Indian cashew industry is estimated about 
5 lakh tonnes, out of which about 3 lakh 
tonnes is the requirement of the cashew 
processing factories in Kerala. 

(b) As per the information from the 
Kerala State Cashew Workers Apex Indus-
trial Cooperative Society Ltd. (CAPEX), 
the procuring agency of the Kerala Govern-
ment, a quantity of 61.489 MT of raw 
cashewnuts has been procured as on 
23.6.8 8. The procurement under the scheme 
is still in progress. 

Loss to Kerala Government in 
Cashewnut Procurement 

561. SHRI VAKKOM PURUSHO-
THAMAN : Will the Minister of COM-
MERCE be pleased to state: 

(a) whether Government of Kerala has 
recently introduced a sc.heme for monopoly 
procurement of cashewnuts at fixed price; 

(b) if so, whether the quantity of raw 
cashewnuts procured during the current 
year by the Government of Kerala is much 
less than the actual cashew production in 
the State; 

(c) if so, the details thereof and the 
extent of financial loss Caused to tJovern-
ment on account of this; and 

(d) the number of mandays lost to the 
cashew workers in the State on account of 
this? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
.ASMUNSI) : (a) Yes, Sir. 

(b) The estimates of production of raw 
cashewnuts in Kera'a during the current 
year may be about 100,000 MT. As per 
infonnation from the Kerala State Cashew 
Workers Apex lndustri.d Cooperative 
Society Ltd. (CAPEX), the procuJ:ing 
agency of the Kerala Government, a quan-
tity of 61,489 MT of raw cashewnuts has 
been procured as on 23.6.88. 

(c) and (d). The procurement by 
Government of Kerala is still in progress. 

Prol,lems faced by Processed Food 
Exporters in the Country 

568. PROF. RAMKRISHNA MORE: 
Will the Minister of COMMERCE be 
pleased to state : 

(a) whether the ASSOCHAM has called 
for conducting a detailed study of the in-
pediments faced by processed food exporters 
in the country; 

(b) if so, whether Government propose 
to conduct a study in this regard; and 

(c) if 50, the details thereof and the 
steps Government propose to take to solve 
the problems being faced by tho proceased 
food exporters ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R.. 
DASMUNSI) : (a) Yes, Sir. 

(b) and (c). There is no proposal at 
present to conduct a study by the Govern-
ment. 

12.00 hrs. 
(EI,gltsh] 

SHRI V. SOBHANADREESWARA 
RAO (Vijayawada) : Sir, we have given an 
Adjournment Motion . .. (Interruption·) 

[Tltmllation] 

MR. SPEAKER: : Does it behove )'W 
to interrupt ? 
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(Interruptions) 

MR. SPEAKER : Why are you doing 
like this? Please sit down, it is enough 
now. 

(Inte rruptions) 

MR. SPEAKER: When I am on my 
legs, all of you should s~t down. What are 
you doing ? 

(English] 

What are you doing here? 

(Tran.s la dOli] 

Unless you sit down, I cannot listen 
anything. Firsl you please sit down. 

(ElII'lilll] 

I have seen that... 

(Inte rrupI iOl,5) 

(Tran.\/a,ion] 

MR. SPEAKER : When you are not 
going to listen to.me, what can I do. Please 
take your seats. Unless you sit down, I 
cannot say anything. (Interruption,l) 

MR. SPEAKER : I am saying that your 
notice bas been received. 

(Interruptlon.,) 

(English] 

MR. SPEAKER : Please sit down. 

(lnte r fupr ions) 

[ Translation) 

MR. SPEAKER: Unless you sit down, 
I cannot tell you anything. I cannot listen 
to aD of you at a'time. So, please sit down. 

(Interruptions) 

MR. SPEAKER : Please sit down and 
listen to me. I cannot proceed unless you 
sit down. First \)lease sit down. 

(Interruptions) 

MR. SPEAKER : Your notice has been 
received. I have gone through it. I have 
asked the Government and they have agreed 
to it. I have also gone through the news-
paper. 

(English] 

I have a~ked the Government and they 
wi1J make a statement on Monday, and then 
you can have a discussion when ever you 
like. 

(Interruprlon.s) 

SHRI S. JAIPAL REDDY (Mahbub-
nagar) : No, Sir ... (/1lrerruptlom) 

MR. SPEAKER: I cannot do anything 
else. Without facts I cannot do anything ... 

(IlCte;".ptiom) 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTR Y OF FINANCE (SHRI 
B.K. GADHVI) : I will make a statement 
on Monday, Sir, after fj.nding out the facts ... 
(Interruptions) 

MR. SPEAKER : He is saying that he 
will make a statement. That is what he has 
said. 

SHRI BASUDEB ACHARIA (Bankura) : 
Just now? 

MR. SPEAKER: No, on Monday ... 

(lntcrruptionJ) 

PROF. SAIFUDDIN SOZ (Baramulla) : 
Sir, we must condemn the ghastly assassi-
nation of Syed Modi...(lnlerruptiom) 

MR. SPEAKER : I agree with you ... 

(Interruption.,) 

12.03 hu. 

PAPERS LAID ON THE TABLE 

[EngliJh] 

Report of the Comptroller and 
Auditor General of India (or the year 
ending 31-3-1987-Union Government 
Civil, Reports on the working of Bank 
of Baroda, Pu!'Jab National Bank, 
Indian Bank, Indian Overseas Bank, 
Unit::d Bank of India etc. (or the 
year {ndmg 31 .. 12-1987; Notifications 
under Life Insurance CorporaUon 

Act, 1956, etc. etc. 

THE MINISTER. OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINA~CE (SHRI 
B.K. GADHVI): Sir, on behalf of Shri 
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Eduardo Faleiro, I beg to lay on the 
Table: 

(1) A copy of the Report (Hindi and 
English versions) of the Comptrol-
ler and Auditor General of India 
for the year ended 31st March, 
1987 --ti nion GO'lemment (Civil)-
Public Debt System of Purchases 
in the Directorate General of 
Supplies and Disposals, under 
article 151 (1) of the Constitution. 

[Placed in Library. See No. LT 
6285/88) 

(2) A copy each of the fonowing 
Reports (Hindi and English ver-
sions) under sub-section (~) of 
section 10 of the Banking Com-
panies (Acquisition and Transfer 
of Undertakings) Act, 1970-

(i) Report on the working and 
activities of the Bank of 
Baroda for the year ended 
the 31st December, 1917 
along with Accounts and the 
Auditor's Report thereon. 

[Placed in Library See No. 
LT. 6286/88) 

(ii) Report on the working and 
activities of the Punjab 
National Bank for the year 
ended the 31st Dacember, 
1987 along with Accounts 
and the Auditor's Report 
thereon. 

(Placed in Library. See No. 
LT. 6287/88) 

@i) Report on the working and 
activities of the Indian Bank· 
for the year ended the 31st 
December. 1987 along with 
Accounts and the Auditor's 
Report thereon. 

(Placed in Library. See 
No. LT. 6288/88J 

(iv) Report on the worJdng and 
activities of the Indian Over-
seas Bank for the year ended 
the 31st December, 1987 
along with Accounts aad the 
Auditor's Report thereon. 

IPlaced in Llbraey. See No. 
LT. 6Z89188j 

(y) Report on the working J, and 
activities of the United Bank 
of India for the year ended 
the 31st Deeember, 1917 
along with Accounts and the 
Auditor's Report thereon. 

(placed in Library. See No. 
LT. 6290/881 

(3) A copy of the Report (Hindi and 
English ve.rsions) on the working 
and activities of the Punjab and 
Sind Bank for the year ended the 
31st December, 1987 along with 
Accounts and the Auditor's Report 
thereon under sub-section (8) of 
section 10 of the BaIlking Com-
panies (Acquisiton and Transfer 
of Undertakings) Act, 1980. 

(PlacedJp Library See Ne. LT. 
6291/88) 

(4) A copy each of the following 
Notifications (Hindi and English 
versions) under sub-section (3) of 
section 48 of the Life Insurance 
Corporation Act, 1956-

(i) The Life Insurance Corpora-
tion of India Class ill and 
Ons IV Employees 
(Payment of Kit Allowance) 
Rules, 1 98 8 published in 
Notification 1'0. G.S.R. 490 
(E) in Gazette of India dated 
the 22nd April, 1988. 

(ii) The Life Insurance Corpora-
tion of India Class ill Em-
ployees (Special Allowance 
for Passing Examination) 
Rules, 1988 published in 
Notification No. 491 (E) in 
Gautte of Ilidia dated the 
22nd April, ~88. 

(iii) The Life Insurance Corpora-
tion of India (Special Area 
Allowance) Rules, 1988 
published in Notification No. 
G.S.R. 492(E) in Gazette of 
India dated the 22nd April, 
1988. 

(iv) The Life Insuranec Corpora-
tion of Iftdia aass I Officen 
(Revision of Tertttt 4ftd Con-
.iti81lll tit 8errice) Adlend" ....t Rules, 1 ,.. publJJhed 
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in Notification No. G .S.R. 
493(E) in Gazette of India 

. dated the 22nd April, 1988. 

(v) The Life Insurance Corpora-
tion of India (Daily Allowance 
and Hotal Charges to Em-
ployees on Tour) Rules~ 1988 
published in Notification No. 
G.S.R. 545(E) in Gazette of 
India dated the 4th May, 
1988. 
[Placed in Library. See 
No LT. 6292/88J 

(5) A copy of the Notification No. 
S.O. 551(E) (Hindi and English 
versions) published in Gazette of 
Irldia dated the 8th June, 1988 
authorising all Sub-Post Offices in 
Selection Grade to receive subs-
cription under the Public Provident 
Scheme from 1st July, 1988. 

IPlaced in Library. See No. 
LT. 6293/88] 

Narmada Water (.\mendment) 
Scb('me, 1988; Statements correcting 
replies to U.S.Q. Nos. 4740 and 8967 
dt. 25-4-i988 and 28-4-1988 

respectively 
THE MINISTER OF LAW AND 

JUSTICE AND MINISTER OF WATER 
RESOURCES (SHRI B. SHANKARA-
N~ND): Sir, on behalf of Shrimati 
Krishna Sahi, I beg to lay on the table-

(1) A copy of the Narmada Water 
(Amendment) Scheme, 1988 
(Hindi and English versions) pub-
lished in Noti1ication No. S.O. 
467(E) in Gazette of India dated 
the 4th May, 1988 under sub-
section 2(7) of section 6A' of the 
Inter-State Water Disputes Act, 
1956. 

(placed i. Library. See No. 
LT 6294(88) 

(2) A Statement' (Hindi and English 
versions) correcting reply given on 
25th March, 1988 to Unstarred 
Question No. 4740 by Shri 
Nandlal Chou4haryt M.P. regard-
in, clearance to Bina River Irriaa-
tiOD Project. 
lPIaeect in Library. See No. LT. 
6m/8II 

(3) A statement (Hindi and English 
versions) correcting reply given on 
the 29th April, 1988 to Unstarred 
Question No. 8967 by Shri Syed 
Shahbuddin, M.P. regarding status 
of Major and Medium Irrigation 
Projects of Bihar. 
JPlaeed '0 Library. See No. LT 
6296/88) 

Notificatioo under Tobacco Board 
Act, 1975 

THE MINISTER OF COMMERCE 
(SHRI DINESH SINGH) : Sir, on behalf 
of Shri P.R. Das Munsi, I beg to lay 011 
the Table A copy each of the following 
Notifications (Hindi and Enslish versions) 
under sub-section (3) of section 32 of the 
Tobacco Board Act, 1975-

(i) The Tobacco Board (Auction) 
Amendment Rules, 1988 published 
in Notification No. G.S.R. 616(E) 
in Gazette of India dated the 16th 
May, 1988. 

(ii) The Tobacco Board (Amendment) 
Rules, 1988 published in Notifica-
tion No. G.S.R. 617(E) in Gazettee 
of India dated the 16th May, 
1981. 

)Placed in Library. See No. 
LT. 6297/88) 

[E,gllsh] 

PROF. MADHU DANDAVATE 
(Rajapur) : Sir, I have one submissioft to 
make .. . (Ir re, 'uptions.) 

SHRI BASUDEB ACHARIA 
(Dankura) : Sir, this is our request that the 
statement should be made today itself. 

MR. SPEAKER : That is why I have 
taken action. Without findjng the facts, 
without reference. I cannot do anything ... 

<r"le" uptlon ,) 

MR. SPEAKER: Now look here. I 
am open to discussion and I do not bar any 
discussion ... 

[T ,(lItslatlonl 
.' 
MR. SP.AKER : What is now left 1 
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(Interruptions) 

MR. SPEAKER : Don't insist like this. 
I do not understand what will you aain by 
behaving like this. 

[E",Ujh] 

I have to go according to the rules, 
whatever is 1nade by you. Immediately I 
responded. If you had not done it, I would 
have done it, So simple it is. 

PROF. MADHU DANDAVATE: Sir, 
please bear what we say. We have not 
been able to listen to you. O~r contention 
is when such a damaging report about 
ONGC them, involving Rs. 6.5 crores of 
commission comes, it is in the fitness of 
things that he should suo motu made a 
statement .. . (lnle r rupt Ions) 

[ Tf'on.slatioll) 

MR. SPEAKI!R : I have agreed to your 
proposal. What is the point of dispute 
now? 

[English) 

SHRI AMAL DATTA (Diamond Har-
bour) : It should be made today itself. 
.ven one day is enough for them to alter 
the records ... (Ime ',uptlons) 

\ 

MR. SPEAKER : ~ got it. I immedia-
tely contacted because according to rules, I 
have to ask for facts ... 

( Tram/atlon] 

MR. SPEAKER : I don't know what 
are you going to gain by such insistence. If 
it serves your purpose, if making an uproar 
in the Souse serves any purpose, then you 
go on behaving like that. But, I will go 
according to the rules. 

(Intel rup/ions) 

MR. SPEAK!R : So, nothing will came 
out by creating such uproar. I am not 
loing to be moved by it. 

(English] 
I have asked them an4 they will furnish 

a statement and then we caD 10 ahead ... 

(Interruptlo",) 

MR. SPEAl(BR : Yes, that is what is 
comiq. They will come with a 5UO motu 
statement on Monday momina and then we 
will discuss. . -

(lnte rrupllon 8) 

MR. SPEAKER : The statement of 
Shri P. V. Narasimha Rao will be made at 
3 00 P.M. Shri H.K.L. Bhagat. ' 

12.05 brs. 

BUSINESS OF THE HOUSE 

(English] 

THE MINISTER OF PARLIA-
MENT ARY AFFAIRS AND MINISTER 
OF INFORMATION AND BOARD-
CASTING (SHRI H,K.L. BHAGAn : 
With your permission, Sir, I rise to announce 
that Government Business in this House 
during the week commencing Monday, the 
1st August, 1988, will consist of- • 

(1) Consideration of any item of 
Government Business carried OWl' 
from today', Order Paper. 

(2) Consideration and passina of tho. 
Labour Laws (Exemption From 
Furnishing Returns and Maintain-
ing Reaisters by Certain J!stabli-
shments) Bill, 1987. 

(3) Discussion on the Resolutions 
seeking disapproval of the folIow-
illl Ordinances tOFther with con-
sideration and passing of the Billa 
in replacement of them-

(a) The Arms (Amendment) 
Ordinance, 1988. 

(b) The Religious Institutions 
(Prevention of Misuse) Or-
dinance, 1988. 

(4) Consideration and passing of the 
Code of Criminal Procodure 
(Amendment) Bill, 1988. 

(5) Discussion on the National Hous-
ing Policy. 

(6) Discussion and voting on-

(a) Domanda for Grants fo.. the 
Slate of Punjab for·1~88-89. 

(b) Demands for Grants for the 
State of Tamil Nuu for 
1988 .. 89. 
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(7) Consideration and passing of the 
Water (Prevention and Control of 
Pollution) Amendment Bill, 1988. 

(8) Discussion under Rule 193 on the 
Statement made by the Minister of 
Health and Famny Welfare regard-
ing incidence of Gastro-Enteritisl 
Cholera in the Union Territory of 
Delhi. 

(9) Discussion under Rule 193 on the 
Atrocities on Harijans and 
Adivasis. 

SHRI BASUDEB -ACHARIA 
(Bankura) : Let him make the statement 
this evening. 

MR. SPEAKER: Even if they make it 
this evening, we will discuss it on Monday. , 

. (Interrupt/Oil') . 

PROF. MADHU DANDAVATE 
(Rajapur): Sir, when a serious Railway 
accident takes place, on the same day the 
R.ailway Minister makes a statement. 
Similarly, when such a big case of commis-
sion of Rs. 6.S crore, was --taken by a 
middleman in an ONGC deal and when it 
is brought to light, to set the record 
straight the Minister should make a state-
ment. 

MR. SPEAKER : I will got you the 
facts. There is no problem. We can 
discuss it on Monday. 

(Illterruptiolls) 

SHRl AMAL DATTA (Diamond 
Harbour) : It is one of the allegations in 

.the newspaper that the records have been 
altered. 

[THln-,Iatlo.l1 

MR. SPEAKER: Mr. AIDaI Datta, 
whatever is there, let the fact come to us. 

• (I,.t""Uptioll , ) .. 
[Engli sh1 

SHRI BASUD!B ACHARIA: Why 
can't bt make a statement today itself'? 
(InuTrup' Ion') 

SHIll AMAL DATTA: Sir, if tM 
Minister does not make a .tatement today 
itself there is a possibiJity that the Govern-
meat' may altor tile records it you live them 
lllQre time. (InterruptItM$) 

[TTall,lation] 

MR,..SPEAKER : It can be done only 
when the complete facts are available to 
us. 

(lntreruption,s) 

[Engli3h) 

SHRI BASUDEB ACHARIA : Let him 
contradict whatever has appeared i. till. 
newspaper. 

MR. SPEAKER : All these facts they 
bring in full. 

(Interruptions) 

SHRI SOMNATH CHA TIERJEE 
(BoJpur) : It is our right to give adjoum-
mont motion. (Interruptions) . 

PROF. MADHU J DANDAVATE : 
What we say is that when an important 
event takes place, in order tbnt the Govern-
ment should not remain under a cloud 
they should make a ~uo motu statemen~ 
today itself. 

MR. SPEAKER : I have already done 
it. 

(Intel rupdOI.J) 

MR. SPEAKER: Amat Dattaji, I will 
not bar any discussion. Doo't worry. 

(1 nterruptions) 

MR. SPEAKER : 1 will allow a dis-· 
cussion. 

SHRI RAM DHAN (LaJganj) : 'Dharam 
Chakra Pravartanai' is written just above 
your chair, Mr. Speaker. Please protect it. 
(lnterruptlollj) 

[En6Iilh1 
PROF. SAlfUDDIN SOZ (Ba~amul1a) : 

Sir, the dastardly killing of Shri Syed 
Modi in Lucknow desrves to be condemned 
by Lok Sabha through a Resolution. I 
want the Home Minister to make a state-
ment on this. He was a national hero. 

(Interruptions) 

SHRJ K.N. PRADHAN (Bhopal): I 
request that the following item may be 
included in the next week's agenda: 
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A Central Laboratory was brought to 
Bhopal in 1984. Laboratory scientists had 
provided great service in the gas tragedy 
iDJMestigations around the clock. 

Scientists' work in regard to the low 
cost Housing and the work at Sarni and 
Korba power stations is praiseworthy. 

It is learnt that a decision has been 
taken to transfer this laboratory to BHEL. 
It will be a great sct back to our efforts to 
develop a science oriental culture. 

A proposal for the establishment of a 
chest institute for the help of the gas 
victims of ,Bhopal is under consid_eration of 
the Central Government. Any proposal to 
locate it at Delhi should not be agreed to 
as Delhi bas alread y a ValJabhoj Chest 
IDstitute. The Chest Institute should be 
established at Bhopal. 

[ Translation] 

SHRI MANKURAM SODI (Bastar): 
Sir. I request that the following subject be 
included in the list of business for the next 
week. 

The incidence of cattle disease has 
increased in Bastar district of Madhya 
~radesh. immediately after the first rainfall 
and certain poor farmers have lost their 
fields ploughing cattle. The villages in 
Kota Tehsil are the worst affected areas 
where the loss of the cattle in maximum. 
Besides unmovable properly. cattle wealth is 
the source of their income. A veterinary 
hospital has been opene'd in each block. But 
the posts of doctors in the hospitals at 
Block headquarters have not be AIled. 
Three-four veterinary hospitals have been 
opened in the remote areas of the block. 
But three are no compounders posted there. 
Therefore, in the absence of compounders 
the people are not getting the benefit of the 
medicines, though available there in the 
hospitals., 

Most of the cattle belongill& to the 
small farmers have died. These cattle were 
purchased under I.R.D. Programm~s which 
are being run with the Central assistance. 
The Central Government is, therefore urged 
to issue immediate directions to the State 
Government to enable them to take action 
in this regard so that the reasonable amount 
of the claims may be paid by the Insurance 
company. and the r.rmers may buy the 

cattle again and utiJise them for their api-
culture purposes. 

[Eng!ijh] 

(Inlerrupti01U) 

PROF. SAlFUDDIN SOZ: I want a 
statement by the Home Minister of India. 
lTtanslation1 

SHRI RAM DHAN : Mr. Speaker. 
'Dharamchakra Pravartanai' is written just 
above your chair. Kindly provide protection 
to it. ~ 

[Enxlish] 

PROF. SAIFUDDIN SOZ: Don't yoa 
share my grief on the assassination of Sye4 
Modi? 

MR. SPEAKER : Yes, Sir. Everybody 
is sad about that. 

PROF. SAIFUDDIN SOZ : We should 
condemn this destardly killing. 

MR. SPEAKER : Naturally it is 
condemnable. You are right. I agree witJa 
you. 

PROF. SAIFUDDIN SOZ : The HOlM 
Minister should make a statement. 

MR. SPEAKER : It i5 a State subject. 
State Home Minister is there. 

PROF. SAIFUDDIN SOZ : Why not 
b~ a resolution of the Lok Sabha i 
(InlerruplIolls) 

[ 1rans/al/on] 

SHRI RAM DHAN: Shri Narayaa 
Dutt Tewari should regime. (lnte""uptlo.~) 
Government of Uttar Pradesh. should allO 
resign. Syed Modi has been assassinated 
there. 

[English] 
MR. SPEAKER : Dr. A. Kalanidhi. 

(lnterruptiolls) 

SHRI BASUDEB ACHARIA : WQ 
can't you ask them to make a statement 
today itself because they may alter the 
record ... 

[Translation] 
.. 

MR. SPEAKER : Why are you behay. 
ing like this ? 

(/"t~"upti(Jn') 
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MR. SPEAKER: Only Dr. Kalanidhi's 
speech will go on record. Nobody else. 

(Illrerrupriom)** 

DR. A. KALANIDHI (Madras 
Central) : Mr. Speaker, SIr, I request that 
the following item may be included in the 
next week's agenda: 

Patients with epilepsy in India face legal 
hurdles in their daily hves as Indian law 
equates epilepsy with temporary insanity. 
As per the Hindu Marriage Act, 1955 
and Special Marriage Act, 1954, marriage 
can be solemnised provIded neither party 
has been subjected to recurrent attacks' of 
insanity or epilepsy and epilepsy provides a 
ground for divorce. 

Equating epilepsy as temporary insanity 
must not find place in the archaic statuto 
books of India. The word "epilepsy" must 
be deleted from Hindu Marriage Act and 
the Special Marriage Act. Epilepsy should 
not be treated as a ground for divorce. The 
Governm ent of India should take measures 
to modify these laws. Hence, I request for 
a discussion at an early date. 

[Translation] 

*SHRI HARIHAR SORIi,N (Keonjhar) : 
Sir, I request that the following may be 
included in the next week's agenda: 

The State of Orissa is facing serious 
drought situation. As the people of the 
State are not much accustomed to the use 
of wheat, there is heavy demand for sub-
sidised rice in ITDP areas covering 118 
blocks in 9 disticts. In VIew of continuance 
of drought situation, there is also demand 
for rice in non-lTDP areas as well. With 
a view to effectively meet the present situa-
tion, 70,000 metric tonnes of rice would be 
required for the State per month. The 
present allotment of 40,000 metric tonnes 
of rice is found inadequate for the purpose. 
Aa suob, I request the Government of 
lJadia for au~ntation of present allotment 

< with effect from 1988-89 financial year to 
70,000 metric tonnes per month. 

SHRI RAMASHRAY PRASAD SINGH 
(Jabanabad) : Mr. Speaker, Sir, the bureau-

**Not recorded. 

cracy is the backbone of adlllinistrative set 
up. The strength of the set up 
depends upon the efficiency of the 
Government departments. It is the bureau-
cracy which is and which can be the 
medium to fulfil the aspirations and meet 
the justified needs of the society. But it is 
clear that the present character of bureau-
cracy has degenerated. The administration 
is becoming quite lethargic, sluggish and 
irresponsible and the State Government, 
therefore, finds itself incapable to transiate 
the spirit of the constitution into action. 
So it is necessary to make the administra-
tion efficient and free from corruption and 
if needed necessary amendments and modi-
fications in laws should be carried out. 

[English] 

SHRI MULLAPPALLY RAMA-
CHANDRAN (Cannanore) : SIr, I request 
that the following may be mcluded in the 
next week', agenda: 

(i) Quilon train tragedy in whIch 1 SO 
passengers were killed proves that 
there is utter neglect of railway 
facIlitIes in Southern regIon, espe-
cially Kerala. There is Jack of 
developmental activity and even 
normal maintenance work is nege-
lected whether it be repair of 
railway lines or railway bndges or 
railway coaches etc. A thorough 
discussion on the Railway accident 
at Quilon is, therefore, called for. 

(ii) The staple food of Kerala being 
nee, people are apprehensive of 
any reduction in rice quota. It is 
understood that the Government 
has reduced the quota of rice for 
the State of Kerala. Allocation 
of sufficient quantity of ncc to a 
State like KeraJa especialJy in the 
lean months is essential. The 
matter deserves discussion on the 
floor of this august House. 

[T, a"slation] 

SHRI SHANTI DHARIWAL (Kota): 
Mr. Speaker, Sir, there is scarcity of life 

r saving drugs in the country. Certain drup 
are not available when needed. The chemists 

*Transiation of the speech originally delivered in Oriya. 
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are supplying the drugs manufactured by the 
company other than those wanted by the 
consumers and the consumers a~e being 
forced to purchase the same. Besides, there 
has been an unprecedented rise in the prices 
of drugs. The poor man finds himself 
almost incapable to get the medical treat-
ment due to this price-rise. Even the treat-
ment of minor diseases like cough and cold 
need medicines costing not less than Rs. 50. 
Even then, the patient is not sure that the 
medicines he is taking are genuine. There 
is a great discontentment all over the 
country in this regard. The drug policy of 
the Government of India needs radical 
changes. A proper control is needed to be 
exerci5ed over the Chemists and the drug 
manufacturing companies. It must be 
ensured that the life saving drugs are always 
available in the market. Be'Sides price 
structure should be reconsidered and efforts 
should be made to bring down the prices of 
medicines considerably. 

SHRI RAJ KUMAR RAJ (Ghosi) : Mr. 
Speaker, Sir, the river Ganga is not mere a 
river but is a living story of our country's 
historical, cultural and r~ligious ups and 
downs. The dirtiness of this river arrd its 
pollution affects the animals, birds, human 
beings and all other forms of life. There-
fore, the Central Government has prepared 
a draft of a very large scale p{oject with the 
assistance of the World Bank, for the clean-
ing of Ganga. However, it has been 
published in the newspapers and I have 
also read and come to a conclusion that 
whatever amount should ha.ve been spent on 
this project is not being spent and much 
of the expenditure is being made outside the 
draft proposals. Apart from that, the 
cleaning operation has not-progressed as per 
the expenditure incurred which has created 
much resentment among the people. 

Hence, I want to demand that a team 
consisting of senior officers and Members of 
Parliament should be appointed which will 
submit a report about the expenditure 
incurred and whether it has been 
according to the draft of the project 
and whether there has been any 
bungling in it arid whether the progress of 
the cJeaning of Ganga' is as per its 
sehedule? 
[Engli~h] 

SHRI AJAY MUSHRAN (Jabalpur) i 
Sir. Bharat Petroleum Corporation, Bembay 

are planning to put up a Refinery Unit of 6 
million tonnes per ~annum capacity in 
Madhya Pradesh since the State is centrally 
located from distribution point of \tiew. 
Jabalpur district is most centrally located in 
India and is industrially backward in spite 
of five defence installations being located in 
"the district. 

The major considerations for finaJising 
the site are rail head, 6,000 litres per day 
water availabiHty and about 20 MW power, 
2,000 acres of land of inferior quality or 
waste land. Sehora tehsil in JabaJpur 
provides all ingredients necessary for 
setting up a Refinery Unit of Bharat Pet ro-
leum. From the point of view of checking 
environmental pollution, generating employ-
ment in economica lly backward area, the 
land around Sehora tehsil headquarters is 
ideally suited for the Unit. 1 urge upon 
hon. Petroleum Minister to get the area 
inspect~ and plan erecting BPC Refinery 
Unit at Sehora in Jabalpur district of 
Madhya Pradesh. 

[Translatio. ] 

SHRJ BALWANT SINGH RAMOO-
WALIA (Sangrur) : Mr, Speaker, Sir, the 
pace of industrial d:velopment in Punjab 
has been obstructed during seventies, the 
rate of industrial growth in Punjab \'ras 8.8 
percent but during the early years of 
eighties, this rate has corne down to 3.8 
percent. During the early years, of this 
decade the number of employment oppor-
tunities provided for the unemployed has 
increased from 2.08 lakhs to 2.38 lakhs. 
Whereas Punjab was a front-ranker in the 
industrial fitfld during the last decad~ now 
it has slided down to the tenth position. 
Therefore, it is essential that in Punjab, 
facilities for and improvements in the in-
dustrial field should be enhanced ade-
Quately. 

I urge upon the Government to declare 
Punjab as a 'special area' from the indus-
trial point of view so that Petro-chemical 
units, Food processing units and electronic 
industries may be se! up there and loans 
may be provided on a lower rate of interest 
and through a simplified process. 

THE MINISTER OF P~ALIAMEN. 
TARY AFFAIRS AND .MINISTER. OF 
INFORMAl ION AND BROADCASTING 
(SHRI H.K.L. BHAGAT): Sir, I will 
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place the feelings of the hon. Members 
before the Business Advisory Committee. 

12.20 brs,. 
ELECTIONS TO COMMITTEE 

(En,llsh1 
(i) Agricultural and Processed Food 

Products Export Development 
Authority 

THE MINISTER OF COMMERCE 
(SHRI DINESH SINGH): SIr, I beg to 
move : 

"That in pursuanee of sub-section 
(.) (d) of Section 4 of the Agricultural 
Ilnd Processed Food Products Export 
Development Authority Act, 1 985, the_ 
members of this House do proceed to 
elect, in such manner as the Speaker 
may direct, two members from among 
themselves to serve as members of the 
Agricultural and Processed Food Pro-
ducts Export Development Authority, 
subject to the other provisions of the 
said Act." . 

MR. SPEAKER : The question is : 

''That in pursuance of sub- section 
(4) (d) of Section 4 of the Agricul-
tural and Processed Food Products 
Export Development Authority Act, 
1985, the members of this House do 
proceed to elect, in such manner as the 
Speaker may direct, two members from 
among themselves to serve as members 
of the Agricultural and Processed Food 
Products Export Development Autho-
rity, subject to the other provisions of 
the said Act." 

The motion was adopted. 

(ji) Tobacco Board 

THE MINISTER OF COMMERCE 
(SHRI DINESH SINGH) : On behalf of 
Shri P.R. Das Munsi, the Minister of 
State in the Ministry of Commerce, Sir, I 
bta to move: 

UThat ill pursuance of sub-section 
(4) (b) 'Of Section 4 of the Tobacco 
~d ~!, 1975. read with rules 3 and 

BOforS 

4 of the Tobacco Board Rules, 1976, 
the members of this House do proceed 
to eject, in such manner as the Speaker 
may direct, two members from among 
themselves to serve as members of the 
Tobacco :Soard, subject to the other 
provisions of the said Act and the 
Rules made thereunder.!' 

MR. SPEAKER : The question is : 

UThat in pursuance of sub-section 
(4) (b) of Section 4 of the Tobacco 
Board Act, 1975, read with rules 3 and 
4 of the Tobacco Board Rules, 1976, 
the members of this House do proceed 
to elect, in such manner as the Speaker 
may direct, two members from among 
themselves to serve as members of 
the Tobacco Board, subject to the other 
provisions of the said Act and the 
Rules made thereunder." 

The motion was adopted. 

12.22 hrJ. 

DISCUSSION UNDER RULE 193 

{EngJi~hl 

Situation arising out of the recent 
Publication of certain Documents 
in a National Daily in regard to the 

. alleged Payment 01 Commission in 
Connection. with the Bofors Contract 

-{\.-onld). 

THE MINISTER OF DEFENCE 
(SHRI K.C. PANT) : Sir, I would like to 
thank all the hon. Members who have 
participated in this debate ... (Interruptions) 
I am thanking them for the efforts that 
they have made and not for the effect they 
have created. But I would particularly 
like to thank Shri Sathe for his interven-
tion. My fnends Opposite interrupted him 
and made his intervention more effective. 
I think one of the ways to ma'e our inter-
vention particularly effective is not to 
interrupt. 

PROF. MADHU DANDAVATE 
(Rajapur) : I want to ask the hon. Speaker 
one thing. You had promised yesterday 
that you will go into the records. Have 
you removed those unparliamentary werd. ? 
(lnlt rllpII0:1S) 
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MR. SPEAKER: Don't worry. That 
wiIJ be looked into. 

DR. DATTA SAMANT (Bombay 
South Centra1): Sir, he is again paying 
compliments. (Inte'ruplions) 

SHRI K.C. PANT: This is not the 
fint time that I have had to reply to a 
debate on this suhject. I don't find Shri 
Vishwanath Prat.p Singh here. Ever since 
I took over from him in the Defence 
Mini!ltry, one of my regular jobs seems to 
be to defend an action to which he was a 
party (lnterrI'ptiofIS). ThiS is nothing but 
an irony of fate. (lllte~rllption)) 

SHRI AMAL DATTA (Diamond Har-
bour): He was Defence' Minister for one 
month. 

SHRI K.C. PA.r\T: He was Finance 
Mimster for a much longer time. I will 
corne to that. If you were also a party to 
it, I have no objection to It. But he cer-
tainly was. So, as Fmance Minister, he 
was one of those who approved the pur 
chase of the Bofors gun. I think he did 
well. . . (Infer! IIpfions) My only ob5ection 
is that today he does not remember bow 
well he has done this. 

SHRI S. JAIPAL REDDY (Mabbub-
nagar) : 10S"-

[ Translation] 

MR. SPEAKER : Why do you speak? 
I could not follow what you have said. 

[Engli.!h) 

I have to control the House. 

(inferruption.l ) 

MR. SPEAKER: There is no question 
of infringement of rules and nothing has 
happend which invites your intervention. 

(111 te, ruplio1lS) 

MR. SPEAKER : No. This is no 
infringement of rules. There i') no question. 
I will not give you my permission. 

([lIfel r{(pli }fu) 

(Interruptions)** 
MR. SPEAKER : Not aJlowed. Please 

sit down. I have not allowed him to say 
a word. Whatever has been done is done. 
I have not given him permission. 

(In le.rrupJions) * * 
MR. SPEAKER: Nothing is going on 

record, My ruling is ruling. That is all. 
Mr. Jaipal Reddy, will you please sit 
down? I have not given you permission 
and I will not give you permission. With-
out rules,. I wi1I not. 

SHRI K.C. PANT: I shall deal with 
the point of Shri Jaipal Reddy later. The 
essence of this debate which I have Iistend 
to very carefully ... 

MR. SPEAKER: Pant-ji, if you refer 
to this point, I have not allowed him. 
Anyway, if there is any other point, you 
can reffr to it. 

SHRI K.C. PANT: Very well, Sir. 
(Interrupt iors) 

MR. SPEAKER: What I say is, with-
out my permission, nothing forms part of 
the record. 

(Interruptions) 

MR. SPEAKER: I am talking of to-
day. I am not talking of yesterday. I did 
not give him permission to speak now. 

SHRI K.C. PANT: As I was saying, 
I have listened very carefully to all that 
my friends opposite had to say, and the 
only suggestion as far as I could understand 
was that there is a need for further inquiry 
into the material which has been published 
10 the Hindu. This is the crux of the 
issue. I think that some concrete sugges-
tiens were also made about a second JPC 
and in one case about a Judicial Commis-
sion. I was one of the very fortunate who 
were in the House at the end of the &y 
when Dr. Datta Samant made that sngges. 
tlon. I would like all of you to know 
that he has made that suggestion. Other-
wise, you would not know. These sugges-
tiono; have been made and I will come 
to th~~e suggestions latCl. But SQ f¥... as 

__ M_R_,_S_PE_A_K_E_R_:_N_o_, _N_o_t_a_'_lo_w_e_d_. ____ tb_e_c_o_n_c_re_t_e_s_ug.w._~ that h,ve. Qeen 

**Not recorded. 
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made on other matters are concerned, they. 
co-.er the JPC Report, they make some 
comments on other matters. I do not 
think that at this stage I can deal with all 
of them exhaustively, but at the same 
time I cannot but cover some of the 
arounds which I have covered earlier be-
QUSoC it has been referred to and in some 
eues it has been referred to in a manner 
which has distorted it. 

I was, for instance, very much surprised 
when one hon. friend said that the 
Government had not made enquiries either 
before the SNAB Repon came or after. 
This was his statement. I was surprised 
because the entire correspondence between 
the Government on the one hand and 
Bofors on the other, and the Swedish 
Government, has been tabled in the Mon-
lOOn Session of 1981. So, all my friends 
Ilave had occasion to have a look at the 
exchange of correspondence and they 
would, I hope, be fair enough to concede 
that it is the Government's effort which 
bas led to this information coming out in 
the first place. The Hi du has followed 
up on that information and also got some 
more information. But basically the 
Govemtnent and the JPC have produced 
the information on which now today the 
HiMu is building up or the other friends 
ate building up further information. It 
would be highly unfair to say that the 
Govemment has made no effort. The 
Government of India reacted very vigor-
ously when first this allegation was made 
and it is a result of that today ... 

AN HON. MEMBER: What is that 7 
SHRI K. C. PANT: If you want, I 

can' I did not want to go into those details. 
In April, you might recalJ, when first the 
media reported about substantial payments 
having been made. at that stage the pre-
sent Government took up this matter with 
Bofors, took up the matter with the Swedish 
Government and they .. . (fntcl'ruplions) .. I 
cannot understand this. I am a polite person. 
I tend to stop when somebody interrupts. 
But tbe interruption must be meaningful. 

Sir, the fact of the matter is that apart 
from the other pieces of information that 
we pve to the HOUI'"" tbere is one piece of 
iDformation which _. . ...,6Gt be controvert-
ed and the Prime ~~i$ter's name IS just 

B%rs 

referred to and that is that he talked to 
Olof Palme and said that we don't want an 
intermediary, we don't want involvement of 
an agent in the finalisation of this contract. 
And just because OIcf Palme is a respected 
figure, he confirmed this. Therefore, my 
Hon. friends would like to sweep this under 
the carpet. It cannot be swept under the 
carpet. It is a matter of record; it is a 
matter of fact. And it establishes more than 
any other single fact, the bOlla fides of the 
Prime Minister in this mttter. 

Now, it is not as though the Govern-
ment has kept the House un-informed at 
any stage about what it has been doing. The 
letters exchanged between the Government 
and the Bofors is with the Members. If I 
repeat that, that will take too long a time. 
I will skip that. I will come to the fact of 
the SNAB Report. How did that Report 
come into being? When we dld not get 
the information which we 'Were seeking, 
when Bofors did not give us the information, 
then we requested t he Swedish Government, 
"please let us know because the Bofors is 
not letting us know. You shold help us to 
get this information because the whole 
country is exercised, our Parliament is exer-
cised, our friends opposite are exercised, 
even we are exercised in this matter." As 
a result of that, the Swedish Government 
established an enquiry to be conducted by 
the Swedi~h Nationai Audit Bureau. This 
point needs underlining because it is with 
this that the whole process of investigation 
began. It had necessarily to begin in 
Sweden. It began in Sweden and 
it began bacause of the efforts made by 
this Government. And I would like to teU 
you that ordinarily when a country 1ik~ 
Sweden or any other country for that matter, 
succeeds in selling the gun at a price of 
thousand erores plus to any other country 
normally it does not enquire into those 
deal~. Normally, it is content to let it ]J" 
there. It is only because we were concerned 
and we imisted and the Prime Minister 
insisted that there must be an enquiry and 
you must give us an answer, that they 
appointed this Swedlsh National Audit 
Bureau Inquiry. Let us remember this fact. 
Let us not slur over this fact. And the 
Swedish National Audit Bureau then duly 
submitted its Report. It came before this. 
House. It came before the Government and 
in th&t we found that names of the persollf 
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who had received the payments, the services 
rendered, were not clarified. And, therefore, 
when those portions had been excised, then 
we immediately-if my friends will recall-
consulted the leaders of the opposition. We 
told them that this is what is given to us 
and we feel that we should have a Joint 
Parliamentary Committee which you had 
been asking for. This is what happened. 
Then the SNAB Report came. When the 
SNAB Report came, this is exactly what we 
did we gave it to the country, we gavs it to 
Parliament and we took our friends not only 
into confidence but we accepted the sugges-
tions that they had made. Now that they 
did not ultimately join the JPC is another 
matter. We have discussed it at great 
length. 

But I would like to recall, during this 
debate also, that so far as Government's 
boo a fides in the matter is concerned, if you 
go by the fact, it cannot seriously be 
questioned for the simple fact that we need 
not have appointed the JPC by taking 
shelter behind the plea that ordinarilY 
Parliament does not appoint JPC in such 
matters. I think that this is a fact that this 
is the first JPC of it kind. So, we need not 
have gone out of our way. But we went 
out of our way becaw~e we were interested 
in getting at the truth, at the fact. We were 
very much interested in carrying our friends 
opposite with us. We were very much inte-
rested in their collaboration and coopera-
tion. We did not want to play politics with 
the guns. We did not want to play politics 
with Defence. We thought that Defence 
preparedness is something on which we 
could agree. We thought that this was a 
matter in which there can be no difference 
between us. Therefore, may be, we were 
wrong in this assessment. May be we were 
completely wrong and I am prepared to 
accept that we may have misjudged some 
of the Hon. Members who may have persu-
aded ()thers. But I am not prepared to 
accept that there was nobody sitting there 
Who did not want to join the JPC. Anyway, 
whatever happened, happened and it is all 
behind us now. I am only recounting it in 
order to explain O;:lce again that these facts 
were brought out because of the interest, 
because of the pressure brought to bear on 
the Swedish Government by this Govern-
ment. 

What was the Bofors' position? I men~ 

Bofors 

tion this because sometimes you tend to 
confuse what -the Government says with 
what the Bofors say. So I state the Bofon' 
position. The Government continued to 
make enquiries from Bofors, Bofors ~ 
the involvement of Indians as well as the 
payment of bribes, kickbacks or commis-
sions in securing the contract. They coasjs-
tentJy asserted that the payments were in &llo 
nature of winding up charges, th~ disburse-
ment of which had become essential as a 
result of the Government ot India's insis-
tence that there must be no aaents. I am, 
merely stating it so that it is understood that 
this is the position which the Bofors had 
been consistently taking. 

Having brought that behind me, &OW I 
want to come to the JPC. What did the 
JPC do ? The JPC was appointed as SOOB 

as the SNAB Report came. What did it do' 

AN HON. MEMBER: White wash-
ing. 

SHRI K.C. PANT: Well, I thitlk at 
least once on this occasion you will do me 
the courtesy of listening to me because by 
uttering words like 'white wash', you are 
not adding to the arguement, you arc DDt 
adding to the reasons, you are not addiDa 
to logic; you are only exercising your hmas. 
but that does not help. It shows that evea 
after a long debate you don't feel satisfied. 
Well, if you are not satisfied, then we can 
discuss it. I am prepared to discuas it 
even in my chamber. Anyone of you caD 
come, a group can come. We can go into 
this matter. There is no difference _ween 
us. Why don't we go into it? But at least 
in this House let the debate be orderly. 

The establishment of the ]pC was dODe 
by the Parliament on 26th August 1987. I. 
on this occasion, would like to say only two 
or three things. Firstly the important point 
was whether or not the Government pve 
the JPC full access to its records; whether 
anything was withheld from the JPC; 
whether the JPC was enabled to go to the 
root of the matter on the basis of the re-
cords available with the Govel1lllleJit; 
whether even on the pretext of ICCieey if 
you like it-anything was withheld. 1'hen 
were definitely documents which very aenai .. 
tive, which normally no Government would 
have given to any CommiJtee, nonnlUy 
which are never given even within tho 
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Government to all and sundry. But in this 
case, because the House was concerned, 
because the country was concerned and 
because the Government had made a pro-
mise, all the records were made available 
to the JPC. 1 want to underline this fact. 
All and every record that they wanted were 
made available. 

Secondly, the seniorrnost officers of the 
Government both in the Army and in the 
Civil service, serving officers and retired 
officers, all of them testified before the JPC. 
Nobody was WIthheld on that account. 
They had a full opportunity to dISCUSS this 
matter with all these officers and also with 
other people with whom they wanted to 
discuss like the Bofors' representatives etc. 

Then I had made a promise that the 
investigating agencies of the Government 
would be placed at the disposal of the JPC. 
This was done. Investigatmg agencies were 
placed at the disposal of the JPC and the 
JPC used these agencies. 

Then came the question of the Attorney 
General. The Attorney General's adVIce 
was taken by the JPC on legal matters. I 
cannot understand how anybody can object 
to the JPC taking the adVIce of the Attorney 
General or the Attorney General givmg hIS 
sincere advice. 

SHRI S. JAIPAL REDDY: Was it 
sincere '1 

SHRI K.C. PANT: You may not agree 
with it. I am not d.SklOg you to agree WIth 
the Attorney General's adVIce. 
(Interruptions) 

SHRI S. JAIPAL REDDY: He is using 
un-necessary adjectives. 

SHRI K.C. PANT : I do not question 
or doubt sincerity of the Att orney General. 
Let me say 1t quite clearly. I have great 
respect for him. I have respect for his lepl 
knowledge. (Illf·rruptioIlS) 

[Translationl 
MR. SPEAKER : What are you doin& ? 

Why are you doins so unnecessarily? It 
is not good. It is not welcome all the 
Pa!e. 

[English) 

SHRI K.C. PANT: How does my 
paying a compliment to the legal acumen of 
the Attorney General offend my dear [nends 
on the other side? I cannot for the life of 
me understand it. How does it offend to 
them. (lnter'up/jom) 

[ Translation] 

MR. SPEAKER 
quite. 

[Erlglish] 

Now please, keep 

My dear friend, Mr. Chowdhary, you 
are wrong. It is okay. Please tak~ your 
seat. 

[ T,anslation] 

If you do not study rules, what can I 
do. Please sit down. 

[Engll\h] 

There should be some lirlit to anything 
1D this world. 

SHRI K.C. PANT: Sir, my only sub-
mIssion would be that any orderly debate IS 

not pOSSIble if anything inconvenient to me 
is drowned out by them and anythlOg incon-
venient to them IS drowned out by us. Then 
Parhament cannot functIon. Therefore, 
please if it is IDconvement to you then you 
must have the patience and courtesy to 
listen to me. That IS all I am asking of you. 
J am not asklflg for understandmg which I 
do not expect. (Iflterruptio/lI) 

MR. SPEAKER: Order, Order. I would 
lIke to say that one must have the courage 
to say something but it takes much more 
courage to listen also. ThIS I am saying 
to all of you. 

SHRI SOMNATH CHATTERJEE: 
We expect the same treatment from that 
side also. 

MR. SPEAKER : I am saying to aU 
of you. It is a question of give and take. 
The way we are behaving and exprcssinj 
ourselves it should not be done. We should 
try to uphold the traditions of good parlia-
mentanans and we must have the courage 
to listen .• We must have the courage to 
say and also courage to hsten. 
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SHRI SOMNATH CHATTERJEE: I 
am prepared to listen. I am prepared to 
be admonished by you but not by them. 

MR. SPEAKER : I am talking as a 
whole. I am not cast in, any aspersjon on 
anybody. 

SHRI SOMNATH CHATIERJfi: : 
I am prepared to be admonished by you 
but not by them. 

MR. SP.l!AKER : I alfce with you on 
tha t. Everyone must have his say and 
must listen also. This is not tbe way to 
interrupt and shout. I do not like it. 
Nobody else will like it. People Outside 
will not like it. 

(Interrupt/oil,) 

SHRI K.C. PANT : Sir. I was pointing 
out that it is on the basis of these docu-
ments, oral testimony, investigations carried 
out and the opinion of the Attorney 
General that the JPC cam. to certain con-
clusions and submitted its report to 
Parliament during the Budlet Session of 
1988. I would like to take this opportu-
filty to thank the JPC for the pains that 
they have taken. (lntertuptions.) 

[Engli 111 

It is his opinion. 

[ Translationl 

MR. SPEAKER : Now, please stop it. 

{Englishl 

It is his thinkina. You cannot change 
his thinking. 

SHRr AMAL DATTA: What has 
made him to make such comments. You 
know, Sir, why we did not join the JPC 
because they were not prepared to offer the 
terms .. . (f'He rruptions) 

MR. SPEAKAR..: Your terms cannot 
t.e dictated. It ~ a question of give and 
take on both silles. 

SHRI K.C. PANT: As I said 1 would 
like to thank the JPC tor the meticulous-
ness with which they aone tbrouah the 
records. I would like to tbank th~m for the 
pains that they have taken. (Illterruptions) 

That is my opinion. How can you 
cbanse it ? That is my.view. (Interruptions) 

Why interrupt me? That is my view. 
You have a different view. You had 
stated yesterday. I have listened to you. 
Have I interrupted you once even when 
you attacked the JPC 7 (/ntt rrupllons) 
It is within your right to attack the JPC. 
I am within my rights to defend the JPC. 
(Interrupt iom) I have to defend it. 
(Interrupt/om) 

[Tran.slation] 

MR. SPEAKER ; What is this? Why 
are you doing so? He has hls own 
opInIon. It was Dot right on YOur part to 
say so to him. 

[English] 

There is 110 question now. You depreca-
ted that. You did not admire that effort 

(/flttr,uplwns) 

MR. SPEAKER: I don't r..xpect this 
thing. It is not a behaviour of a 100d 
parljamentarian. No, I don't like. 

SHRI AMAL DATI A : Is the Govern-
ment behaving like a Government? 
Government must behave responsibily. 

(lnterruptionl) 

SHRI K.C. PANT : ~.<J;iShri A..::haria 
is asking me for the findings of the JPC. 
All right, the essence of these findinas was 
as follows. 

That the procedure followed for the 
selection of the Bofors gun was sound and 
objective, and the technical eva1uation of 
the various gun systems considered was 
thorough. flawless and meticulous. 

ihe Bofors is a sophisticated gun sys-
tem which meets all the essential technical 
and operational parameters of a medium 
field gun. 

No middleman was involved in the 
commercial negotiations. (Interrup iolU) 
He asked me what were the conclusions - of 
the JPC. (lntnruptions) He asked m. a 
question. I am tryiIli to answer It. 
(Inurruptlons) 

MR. SPEAKER ; What is it ? 
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[Mr. Speaker] 

[EnglIsh] 

Let him say. He is answering your 
question. 

[Tran 3lation] 

It is an old record which is being 
played. What can I do 'l I have become 
fed up of all this. How long it will 
continue? 
[English] 

SHRI K.C. PANT: Sir, this has 
become a TV serial in which my friends 
opposite are interested. Every time they 
b~ing it up. 

The Negotiating Committee was able 
to generate keen competition among the 
competing suppliers and the Government 
succeeded in securing the purchase at the 
lowest price and on the best financial and 
other terms. The contract is supported 
by substantial credit on attractive 
terms, financial and performance 
guarantees, and the uninterrupted flow of 
supplies is fuIJy assured. 

The decision to award the contract to 
Bofors was purely on merits and no extra-
neous influence or considerations such as 
k.ickbacks or bribes as alleged in the 
media, affected, at any stage, the selection 
and evaluation of the gun systems or the 
commercial negotiations. 

Bofors paid SEK 319.4 million to 
three foreign companies as winding-up 
charges for terminating agreements for 
consultancy and marketing servicss, etc. 
Two of these companies appeared to be 
front Cliencies established in tax havens. 
This also the JPC has said. 

Despite persistent demand by the 
Government, Bofors declined to furnish 
details of the payments or the recipients 
thereof. 

SHRI SAIFUDDIN CHAUDHARY 
(~twa) : What Ktion have you taken? 

SHRI K.C. PANT: Your neighbour 
appears to lay great store upon the Swedish 
agencies. 

However, the certificate rendered by 
the Public Accountant in Sweden after 

auditing Bofors accounts of the Indian 
contract, supports the Company's claims 
that its agreements with the three firms 
were required to be terminated to fulfil 
Government of India's wishes that no 
agents be involved in the contract. 

This is the Swedish Public Accountant 
on whom you apparently had greater faith 
than an Indian ... (It1te'-rupllon~). 

Bofors had refused to furnish details 
of the recipients on grounds of commercial 
secrecy. According to the Attorney 
General's advice to the Committee, the 
position taken by Bofors was sustainable 
in the circumstances of the case. I did not 
change it. 

Legally, Bofors could not be compel-
led to furnish the requsite information. 
For w~nt of any other available evidence~ 

the Commitee had not been able to reach 
any conclusion in regard to the identity of the 
recipients. However, there was no evidence to 
show that any part of the winding-up coasts 
was paid to any Indian, resident in India or 
abroad. This is the JPC's report. You 
asked me as to what were the JPC's 
findings and I am giving it to you. I will 
come to the Hindu also ... (/lltefluption,) ... 
You know me. I am not shirking the 
issue. I will come to it. But in the 
meantime, I expect you to hsten to me 
patiently. I am not saying anything irrele-
vant. I will stick to whatever is relevant. 

Lastly, to satisfy Shri Acharia, the last 
point is that there was no evidence to show 
that any middlemen involved in the acquisi-
tion process :>r to support the allegations 
of con"mission or bribes having been paid 
to anyone. These we: e the essential findings 
of the JPC. Mal.y of )00 quoted from 
the JPC's report yesterday. Apparently, 
since three months have passed, some of 
them have taken the trouble to go through, 
at least, to go through some parts of it. 
You have taken the ttt>ubJe of having 
quoted from it. So, JPC's report is a 
document which conta ins lot of useful 
information. Since Shri Acharia asked a 
question, it ;s my duty to give him an 
answer ... (lnterruption ,)... I cannot 'With-
draw the JPC's report unfortunately. It is 
there. 

Now, certain facts have been established 
by the investiga ting agencies wLich have 
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helped the JPC. I would like to say that 
despite their legally sustainable concern 
for commercial confidentiality, the Company 
were prevailed upon to furnish the names 
of the three firms 'Which received this sum. 
They met the Government here. There was 
again a plea of commercial confidentiality. 
They had taken the plea earlier also. When 
they came to the Defence Ministry, there 
were discussions. They met the JPC. 
They again took the same plea. It is the 
Government who said, 'No, please give us 
these names. We would like to have these 
name~. ' There is an understandable con-
cern in the ccuntlY over this matter and 
we are certainly interested in finding the 
truth. It is because of this pressure that 
tbey did not meet any friends opposite 
and those of my friends who took 
the trouble to go to Sweden could not get 
any information. If they had given us 
this information, then they would have 
got up and said 'You did not get the names 
·of the three concerns, you were content to 
let the matter 1 ie. You did not want to 
get those flames and therefore, you did 
not get those names.' But it is the 
Government which had got the names and 
gave them to the JPC. The three names which 
are talked about here have not emerged 
out of any opposition quarters. They have 
emerged from the JPC and the Government. 
So, if we have anything to hide, why should 
we give these names to the country and.he 
whole world? Hence, it is obvious, unless 
you take a perverted view of these things, 
I think you would concede that at least in 
getting these names out of the Bofors, the 
Government has acted in good faith and 
in the the interest of tru~. 

SHRI AMAL DATTA: The names of 
bank accounts have come. 

SHRI K.C. PANT: From where have 
you got the names like Svenska'1 Who 
ga\e the name of Pitco ? (Interruption I) ... 
Jyoti Basu did not give us that name. 
Jyoti Basu can give us other names but 
not this name ... (l,lr(.rrupf/onl)... I am 
telling you in all seriousness that it was 
the Government's ptessure on" the Bofors 
which made them give us these names. 
Who establhhed the nexus between tbe 
PITCO, MORESCO and MOIl\IEAU? 1 
would like to refresh your memories. You 
did not establish that nexus. It wa!; the 
result of the GovernmeQt's efforts that tha, 

nexus was established. I would like to 
teU you this and you can Jook at the 
record. The whole record is with you. 
Therefore, whether it is Svenska-the pay-
ment of 319 milJion kronen was the ques-
tion which was agitating you and' us. We 
asked them 'whom did you pay it l' They 
said 'commercial confidentiality'. Ultimately, 
we got these names. The first was Svenska 
Inc., Panama, the second is Moineau and 
the third is the A.E. Services Ltd., UK. 
Then we got the names of the recepient 
companies. We got their registered addres-
ses. We got the terms of payment. It is 
not that you have got all these. things. 
And today you want to creolte an impression 
and smoke screan that as though you are 
more Interested in the truth than us. We 
have you all the information. Today you 
got it and make speeches on that basis of 
information which we gave you and twist 
the whole thing that as though you have 
secured them. It is a big cudgel against 
the Government. It is because of this 
Government's information that you are 
abJe to make these speeches. 

SHRI AMAL DATTA: You cannot 
deny these names. They are published. 

SHRI K.C. PANT: They are published 
because we produced them. We have 
given them . .. (Interrllptio s) ... I will come to 
the material \vhich was published in the 
Hindu. 

On the eve of the JPC's submission of 
its Report in the month of April tbe 
Hindu had published certam papers, on 
the 22nd and 27th April, 1988, purportiftg 
to relate to Bofors' payments and tending 
to show, if authentic, that Sangam Limited, 
a UK firm owned by the Hmdujas, a non-
resident family of Indians, were the benefi-
ciaries of certain payments made by 1.lofors 
in connection with their contract in India. 
The issues arising from these disclosures 
were considered by the House conCUl rently 
with its discus'iions on the JPC's report. 
It is true that the JPC did not consider 
but it is also true that the House did 
devote some time to thc matcl ial published 
in the Hindu. You may recall it. It was 
observed in the course of these debates 
that the papers published by the Hindu 
did not prima facie, contradict the position 
taken by Bofors before the JPC and the 
latter's conclusions erneraina tberefrom f 
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The material published also contained a 
paper suggesting,the termination of Bofors' 
priQr arrangements with Moineau, a firm 
which the publications had linked with the 
Pitco account which, in turn had earlier 
~n linked with Sangam Ltd. It 5eems 
necessary to reiterate that even if not in 
exactly the same way as the Hindu, the 
efforts of the JPC and the Government had 
already established the Pitco-Moresco-
Moineau nexus. Moreover, the possibility 
of the Hindujas having played a role had 
been looked into at the very outset of the 
controversy and direct enquiries had been 
addressed to Bofors by the Ministry of 
Defence. Bofors had categorically denied 
any link with the Hindujas who, separately, 
denied any link with Bofors. This is what 
happened ... (Interruptions)... I am not 
expecting or denying anything ... (Inle r rllp-
tions) ... I am trying to tell you . .. (Interrup-
,ions)... I will come to every point that 
you have made because these have been 
tabled. Why don't you listen to me? It 
is 110t as though ihis information is not 
tabled. Then, on 22nd June 1988 the 
Hindu published some other material and 
immediately thereafter, the Hindu published 
a number of other papers purporting to 
pertain to the Bofors contract. If you go 
through the material related to arrangement 
between Bofors and the recipients 
of their payments as well as with 
Anatronic General Corporation, to 
which a reference was made yesterday by 
several hon. Members, you will find that 
the published papers could broadly be 
classified as being agreements with the 
firms, papers relating to Bofors payments 
to them, and certain miscellaneous corres-
pondence with them. 

13.00 hrs. 

An internal note of Bofors purporting to 
show the interse distribution of remittances 
between three coded Swiss accounts and a 
personal Jetter addressed by Shri G.P. 
Hinduja to Mr. Martin Arbdo, former 
Managing Director of Bofors, were also 
published. This is, more or less, what was 
published in the Hindu in June. Maby hon. 
Members have pinpointed certain inferences 
that can be drawn from what was publ;shed. 
They bave made some points and I have 
.. a note a.nd I do not want to ignore 

what they have said. These are the main 
points they made. They said: Firstly, that 
there was an inter-relationship between 
Anatronic General Corporation and Svenska 
Inc. of Panama. one of the companies which 
had received large share of the admitted 
payment of SEK 319.4 miJ1i(\n. Then they 
said : by implication, Indians had figpred 
amongst the recipients of these payments. 
Further, that the nature of payments were 
not winding up charles, as earlier stated by . 
Bofors, but instead were commission pay-
ments. Then they said-that these payments 
had not ceased by the end of 1986, as 
stated before the JPC by Bofors, but had 
continued tm as 1ate as March, 1987. Then, 
some of them said-the paper relatina to 
the termination of Bofors Agreement with 
Svenska, entered on 13th January, 1986, 
was apparently ante-dated. They then said 
-Bofors had made inaccurate and evasive 
statements to the Indian authorities and 
the JPC. I hope, the hon. Members will 
concede that I have accurately summed up 
the points. 

SHRI SOMNATH CHATTERJEE 
(Boll'ur) : Some of them. 

SHRI K.C. PANT: Well, if I have left 
out any point, I am sure you will raise them 
next year so that we can go into them 
again .. . (llcre rr lip/ions). 

·No~ the relevant point is what is the 
next step? 

One point was made by many hon. 
friends and that is: Are these papers 
authentic? Well, it has to be established 
it has to be gone~to. Certainly. I am sure: 
the enquiry will bring out these facts ... 
(Interruptions) 

DR. DATTA SAMANT (Bombay South 
Central): What is the Government doing? 
Such an important document with signatures 
and number has come. Is it not their duty 
.. . (Itlterruption~) 

SHRI SAIFUDDIN CHOWDHARY: 
What have the Bofors said about these 
papers? Have you asked them ? ... (/nterrup-
liDm) 

[TI tPfs]stion] 

MR. SPEAKER : Please sit down and 
listen to him. First, let him finish. You are 
lettinl impatieat before )lis turn is over. 
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(I nre rrupriom) 

MR. SPEAKER: In this way you 
neither let him complete his point nor Jet 
me conduct the business. 

[Engllsh1 

SHRI S. JAIPAL REDDY: Let him 
first say as to why Win Chadha has not 
been arrested so far ... (lnterruptiol1s)** 

[Translation] 

MR. SPEAKER: You should sit qoiteJy, 
sometimes at least. First, let him finish. 
Replies to an your querries will come. All. 
the things cannot be done according to your 
dictates. 

Han. Members are speaking without my 
permission. Do not record. 
[Tranrlarion] 

If you do not listen, how will you 
know'/ 

[English] 

SHRI K.C. PANT: Naturally, we have 
t6 ask them. We have nothing to hide. Why 
should we not ask them '/ I will tell you 
their repJy ... (lnterrllPtions) Now. at least 
you should be satisfied and should not inter-
rupt. We have asked them ... (Interruptions). 
I know that you are disappointed.- If you 
do not jump to conclusions before listening 
to me, all your doubts would be clear, but 
you have come with a prejudiced mind, you 
have made up your mind before you en-
tered the House. How can I convince you? 

The first point that they have raised is : 
Have we asked the Bofors '/ I am saying: 
Yes, we had asked. We anaJysed the Hindu 
document and we said to Bofors: "Well, 
you have told us so and so, we have ana~ 
lysed these documents, there is a discrepancy 
between the two. We would like to know 
what you have to say about it." This is 
what we said. I have absolutely nothing to 
conceal. Why should I not tell you ? I will 
tell you the reply of Bofors. In their reply. 
Bofors have reiterated that they have not 
paid or conspired ·to pay any bribes to win 
the Indian contract which they had nego-
tiated without the involvement of any agent 
or middleman. 

**Not recorded. 

SHRI BASUDEB ACHARIA : Are you 
satisfied? 

SHRI K.C. PANT: Arc you sati.sfied, 
what is it? You have asked a question and 
I am giving you a reply. 

In order to meet the Government of 
India's request they were forced to terminate 
long standing agreement and to pay termi~ 
nation costs amounting 319.4 miJ1ion 
Kroner which were not made to any Indian 
individual or company. This is their reply. 

SHRI SAIFUDDIN CHOWDHARY: 
What about the documents ? 

SHRI K.C. PANT: Yes, about the 
Hindu documents, as regards the materiai 
published in Hindu paper, they stated that 
as a matter of policy they do not comment 
on newspaper articles. (Interruptions) 

SHRI K.C. PANT : What is this, Sir? 
(lntetrupliom) 

MR. SPEAKER: You asked him the 
question and he has explained it. Now. 
listen to him. 

SHRI V. SOBHANADREESWARA 
RAO (Vijayawada): Are you satisfied, 
Sir? 

MR. SPEAKER: There is no question 
of satisfaction. You have asked him for 
certain facts ... 

(Interruptions) 

SHRI K.C. PANT: You have asked a 
relevant question. I gave you the informa~ 

tion that is with me. (lnte1ruptions) 

I have not completed my reply. (Inter-
ruptions) 

You have made some suggestions to 
which I have also to react. I have not com-
pleted my reply. (Interruptions) 

MR. SPEAKER: Mr. Thampan 
Thomas, please sit down. Take your seat. 

(InteFrupJlons) 

SHRI K.C. PANT: I have not com-
pleted my reply. I am not yielding and I 
have Dot eompleted my reply. Now ... 
(I"terruption \) 



323 Disc. UrJde r Rule 193 . JULY 29, 1988 Documents about 324 
BoforJ reo Publication of 

MR. SPEAKER : Please sit down. Let 
him speak first. 

SHRI K.C. PANT: There is one more 
question which pas just been asked and that 
question is with regaid to Win Chadha. 
Shri Jaipal Reddy asked a question about 
Win Chadha. Sir, the Government initiated 
timely measures to prevent Shri Chadha 
from leaving the country. Yesterday I was 
listening very ,carefully to the comments 
which my hon. friends had to offer and 
somehow by some strange logic they seem 
to find fault with the Government for 
having acted quickly. (Interruptlon') 

Yesterday I had expected them to show 
.. . (lnlerruptions) 

In all fairness, I had expected them to 
commend the Government for the quick 
action it had taken and alsCl .. . (Interruption.) 

DR. DATTA SAMANT: Sir, he is 
misleading the House. 

MR. SPEAKER : He is' no! misleading, 
please sit down. 

(Interruptions) 

DR. DATTA SAM ANT : The charges 
against Mr. Chadha are not taken to court. 
I raised this issue ... (1 n tel rupfion,) 

SHRI K.C. PANT: The charges ... 
(Inlerwption t ) 

MR. SPEAKER : Will you please take 
your seat? 

DR. DATTA SAMANT: He has not 
replied. Let him tell the House what are the 
charges against Win Chadha. 

MR. SPEAKER: I am not al10wing 
him. 

(I1l1erruptions) * * 
MR. SPEAKER : Without my permis-

sion you are speaking all the time. I \\- i11 
have to name you. 

(lnterrupt iol1s)** 

MR. SPEAKER: Let him finish his 
reply. 

SHRI K.C. PANT: Sir. the Enforce-
ment Dlr~torate and the· .... lncome Tax 

··Not recorded. 

Department have commenced further enqui-
ries against him. We have a rule of law in 
this country. We have to go by the rule of 
law. I hope you agree with this. (Interrup-
lions) 

I hope it is not a matter of laughter. 
(Interruptions) 

MR. SPEA!<ER : We have got a rule 
of law. 

(TnterruptioM) 

SHRI K.C. PANT: Then, Sir, with 
regard to the agency for enquiry, with 
regard to the enquiry to be conducted, as 
some hon. friends opposite also told us 
yesterday, the CBI has already been tasked 
to enquire into all aspects of the matter. 
They are asked in particular to investigate 
the authenticity of the published materials, 
the identity of the recipients, whether any 
Indians received any part of the payments 
and if so, the services for which they were 
paid. Now, these are the questions into 
which the CBI is looking at this moment. 

SHRI SAIFUDDIN CHOWDHARY: 
Have they contacted the Interpol ? 

SHru K.C. PANT: Some hon. mem-
bers have questioned the utility of investi-
gating agencies such as the CBI and the 
Enforcement Directorate. And by drawing a 
comparison, they have lauded the media for 
what they have been able to get. I would 
like to join the House in appreciating the 
efforts made by the media in this respect. 
If you recall as Shri V.P. Singh recalled 
yesterday, the Prime Minister invited mate-
rial from the media. In fact, he invited 
material from the members also. Unfortu-
nately, none of the members obliged. But 
the media bave made efforts. 

Sir, we have got to recognise that th~ 
media operate under a slightly different set 
of circumstances as compared to any investi-
gating agency. And it is essential to recog-
nise this difference. For instance. an official 
investigating agency undertakes enquir\~ 
with the object Of determining whether la.'W1 
have been violated for the purpose of pilot~ 
ing the cascl successfully in the court. The¥. 
have to look beyond. The case must stand 
in a court of law. Rule of law must ~ 
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observed. They have to collect evidence. 
So, there is a difference. I may tell you that 
they are ferreting out the evidence. Their 
evidence has to be tested for its legal accep-
tability. Whatever my hone friends may say 
here, tomorrow they may be in a situation 
when they may need protection of law. 
Then, they will ask for evidence. All of us 
would do that. We may be in that position; 
we are all political figures. Well, are you 
going to say that evidence will not be re-
quired and it is enough for accusations to 
be made and accepted? Is that enough? 
Therefore, investigations have to be carried 
out and the purpose of the investigations 
is to collect evidence. If you want 
action to be taken against anybody ... (1nter-
rup/ions) 

SHRI S. JAIPAL REDDY: What 
about the foreign exchange violations? Has 
any action been taken? 

r Translation} 

MR. SPEAKER: He wiII not leave it. 
Please sit down. 

[English] 

SHRI K.C. PANT: The oQject of inves-
tigating agencies is to collect evidence. That is 
not necessarily the burden on the media. The 

media are not obliged to reveal their sources 
and that is a well-known and well-establish-
ed convention. They are not obliged to 
swear or authenticate the evidenCe that they 
produce. They publish them in the news-
papers. You can understand the difference 
between the two and you should not ques-
tion the efficiency of the CBI, merely 
because it is not able to do .what the media 
are able to do. Then, there are certain 
obligations which you have to understand. 
(Interruptions) 

SHRI S. JAIPAL REDDY: Sir, the 
Enforcement Director .. .( [ntt rruplions) 

MR. SPEAKER : Please do not 
interrupt. It is very bad. You are casting 
aspersions on every soul in this countY)'. 

iTran31atlonl 

You create a confusion everywhere. 

(Intt rr"ptiort!) 

[English] 

SHRI K.C. PANT : In relation to 
enquiries being conducted in a foreign 
countrY ... (Interruptions) 

SHRI SAIFUDDIN CHOWDHARY : 
Sir, I have asked him whether he contacted 
the CBI. 

SHRI K.C. PANT : The CBr is in 
contact with the Interpol as also with other 
agencies, as I told you already. Why 
interrupt me again and again? I am telling 
you, I have made and an offer to you. If 
you are still not satisfied, come to me. I 
will give information to you. I am giving 
you so lLuch information. 

( Translation] 

(Interruptions) 

MR. SPEAKER : Pantji, there is a 
couplet in Punjabi, and I quote it. 

"Paiyan aadtaan Jaandian nahin 
Varis Shah chahe kattiye pori)'an-poriya~ 
ji, khare khoo nahin honde mitthe, chahe 
khand sutiye boriyan boriyan ji." 

which means that habits die hard. 
Nothing can chang them. 

[English] 

SHRI S. JAIPAL REDDY: May I 
submit in all humility that that 
couplet which you read out is equally 
applicable to you ? 

MR. SPEAKER: Am I not a part of 
you? Am I separate? We are all one and 
the same. 

SHRI K.C. PANT: Sir, the last point 
which I would like the House to appreciate 
is that any official investigating agency" 
operating in any other country has to 
operate in a certain manner within certain 
limitations. If suppose some foreign 
agency today were to come to our country 
and operate in a certain way, could we open 
the door'? Would we not object? There 
bas \0 be a c~I\a\n. -PIOceuule, a certain. 
process which has to be fonowed. This is 
an international matter. Therefore any 
investigation that has to be canied out in 
other eountries has to be carried out not 
only with the knowledge but with the 
consent of that Government and has to be 
done in a certain way. There ways are 
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known to the investigating agencies. There-
fore I think we should take this matter 
seriously. (Interruptions) 

I know they do not take it seriously Sir, 
because they do not hope to form the 
Government. «lIlterruptlons) 

I say this in aU ser;ousness, Sir. 

Shri Chatterjee here may take this 
lightly but Shri Jyoti Basu wilt not-Any-
one running a GoverDIIlFnt will not. Because . 
every Government needs investigating 
agencies. Tomorrow. if you are sitting here, 
you will need the CBI. Can you do without 
the CBI or so~e equivalent aaency. 

SHRI VISHWANATH PRATAP SINGH 
(Allahabad): lust a moment. Sir, I would 
like to know from the hone Defence 
Minister-because he is on this- point that 
serious efforts are being made to get infor-
mation from investigating agencies-will he 
assure the House tha t he will write to the 
Swiss Government, because the Swiss 
Government has offered to give the informa-
tion and collect the information through 
the Swiss Government on a Government to 
Government basis ? 

SHRI K.C. PANT: Sir, J will come to 
this Swiss Government point also. I shall 
deal with that point. 

Now one point which was made and I 
think it has to be dispaEsionately examined 
is whether extraneous influences were 
brought to bear on those who are exercising 
a decision in this matter. This is a serious 
point whether the contract was influenced 
in thiS manner and did we acquire inferior 
goods, did we acquire them at prices which 
were too high. 

SHRI G.G. SWELL (Shillong) : C&AG 
had said that. 

SHRI K.C. PANT: This is a matter 
which I shall deal with and hope to satisfy 
you entirely on this. 

I would like to mention that the gun is 
a good gun. It is a aood weapon system 
and I do not think anybody in this House 
has seriously questioned that. A!t some 
hon. friends in the Opposition who have 
seen the gun have also said so. They are 
knowled,eable people and I do not think 

they will be dIsowned by their colleagues 
here. 

Now, it has been purchased on the 
most favourable terms and on the bar,is of 
the intense competition which was skilfully 
generated. 

D~ DATTA SAMANT: You say or 
JpC said that ? 

SHRI K.C. PANT: ]PC said that. I 
will also say, if I have to say. No evidence 
has been produced to suggest that any 
extraneous considerations were involved in 
the acquisition process nor is there any 
evidence to establish the payment or bribes 
or any kind of kickbacks to win the 
contract. 

SHRI V. SOBHANADREESWARA 
RAO : How do you expla in the percentage 
on the invoice ? Please explain that. 

SHRI K.C. PANT: All right. Now on 
the question of the technical nature of the 
gun and whether extraneous influences 
were brought to bear on this, I would like 
to quote-since you are compelling me to 
quote, you are asking me thIS question, I 
would not have otherwise done it-Gen. 
Sunderji, who has said on Page 75 of the 
JPC Report: 

"At no stage of this assessment of 
mine for the final short listing and 
indicating of the Army's inter se pre-
ference between the Bofors and the 
French gun, in no way, was any sugges-
tions or influence applied on me or on 
any of my staff from the Ministry of 
Defence or Ministry of Defence or 
anybody in any position of authority." 

This is what General Sunderji said. 

SHRI RAM DHAN 
General Mayadas ? 

What about 

SHRI K.C. PANT I must tell my 
hone friend that anybody who . knows any-
tbing about the Army will understand that 
at the given moment, you have to respect 
the opinion of whoever is the Chief. It is 
necessarily a bierarchical system. You do 
not say: ·The Chief says so, Brigadier, do 
you have an opinion? CoJonel, . do 
you have any opinion? Major, do you 
bave an opinion l' This is not how 
the Army functions. (Interruption,,) If we 
begin to take the opinion down the line, 
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then there will be chaos in the purchase of 
weapons in this country. This is not the 
way it is done. 

SHRI SOM~ATH CHATTERJEE: 
Then why ~s the Prime Minister meeting the 
District Magistrates, and not talking to the 
Chief Ministers ? 

SHIU K.C. PANT: I did not realize 
that Shri Somnath Chatterjee looked upon 
the Chief Ministers as Lieutenant Generals. 

SHRI SOMNATH CHA TIERJEE 
What a reply 1 

PROF. MADHU DANDAVATE: They 
are Lance Corporals. 

SHRI K.C. PANT: Probably Lance 
Corporals, but he would not admit it. 

Now I would like to add something in 
regard to the Finance Minister's role in this 
matter, to which Shri Vishwanath Pratap 
Singh referred yesterday. I have great 
respect for him. He has been a colleague, 
and he is today in the wrong company. 
That is also true. (Interruption) 

SHRI RAM DHAN : You are also in 
the wrong company. 

SHRI ANANDA GOPAL MUKHO-
P ADHY A Y (Asansol) : He well be another 
Ajoy Mukherjee tomorrow. (Interru,tions) 

SHRI K.C. PANT: I would like to 
quote from the speech of Shei Arun Singh 
in the other House, where he has said-I 
quote: 

'Shri Vishwanath Pratap Singh Ji. .. 

SHRI S. JAIPAL REDDY: On a point 
of order ... 

SHRI BASUDEB ACHARIA: Can he 
refer to the proceedinas of the other House? 
(l"terruptio"~) 

SHRI K.C. PANT: I think yesterday 
Mr. Vishwanath Pratap Singh quoted ... 
(lnte'" Upli 0",,) 

MR. SPEAKER: I think that if be had 
quoted yesterday. it was wrona. It is goinl 
to be wrong today. 

(Int~rruptlolU) 

**Not recorded. 

PROF. MADHU DANDAVATE : It 
cannot be quoted. Once it was quoted, in 
the 5th Lok Sabha. Prof. Swell said that 
it could not be done. I respected his 
decision. 

MR. SPEAKER : That is what I bave 
upheld now. Mr. Swell's ruling is upheld. 

SHRI K.C. PANT: What 1 was loina 
to quote, which I will not, was to the credit 
of Mr. V.P. Singh. What Mr. Arun Singh 
said was that if he approved the choice of 
the gun, it was because he knew it was a 
good gun, and he knew it was cheaper; and 
it is because of these thinas ... (lnterruptioR8) 

SHRI VISHWANATH PRATAP 
SINGH : This has been said yesterday by 
hon. ShIi Vasant Sathe, and now by the 
hon. Defence Minister. Sir, I must have a 
right of reply on this. (Interruptions) 

1 he question is that with regard to the 
tecbnic&.l competence of any major system, 
it is decided by tbe Defence Ministry, and 
the Finance Ministry does not have technical 
competence. (Interruptions) 

MR. SPEAKER : I will let you know 
what role you have to have. 

(Inter ruPtions)** 

MR. SPEAKER: No; not allowed. 

(lnterruptions)** 

SHRI K.C. PANT : As I said, I have 
great regard for Shri V.P. Singh, but I have 
also functioned in the Finance Ministry, 
though many years ago. 

SHRI SOMNATH CHATTERJEE : 
Those were different days. 

SHRI K.C. PANT: Those were different 
days; but I think he will concede that in the 
Price Negotiating Committee, there wen 
two senior officers-the Finance Secretary 
was there, and the Secretary (Expenditure) 
was there, as far as I remember now. 
Ordinarily, the Price Negotiating Committee 
which goes into ~se matters keeps 
the respective Ministers informed; and the 
Finance Ministry and the Finance Minister 
do not approve of any major project 
involving Rs. 1,000 crores, merely becaUil 
the file comes to him, and he signs it. ' 
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(Shri K. C. Pant] 
He looks at it; he examines it and sees 

whether it is worthwhile, whether it is in 
the interest of the country or not. If it is 
a small a nount, a couple of lakhs of 
rupees, the Finance Minister cannot be 
bothered. But if it is Rs. t ,400 Cl'QI'es, 
would the Finance MInister of the country 
be a ble to say that he has not gone into the 
merit of it; he has not gone into the 
quality of it? (InterruptionS) 

MR. SPEAKER : What are you doing ? 

(Interruptions) 

SHRl VISHWANATH PRATAP 
SINGH: Upto 1anuary 1985, it was the 
French gun. If the Defence Department 
says that it wants only a particular gun, 
what can be done? (Interruptions) He is 
going to pester me on every count. 
(Interruptions) 

MR. SPEAKER : Nothing doing. 

(Interruptions) 

SaRI K.C. PANT: The question of 
individual responsibility is fof' each one of 
us to decide. 

SHRI VISHW ANATH PRATAP 
SINGH : That is dIfferent. 

SHRI K.C. PANT : I canot expect 
Prof. Dandavate to have the same sense of 
responsibility as Shri Jaipal Reddy is 
having. I cannot do that. I know tbe 
difference. (Inter ruption3) 

DR. DATIA SAMANT : I will do it. 
(lnlerruPtiOn~) 

SHRI K.C. PANT : Dr. Datta Samant. 
God forbid you will never do it. 

DR. DATTA SAMANT: I will do it 
better than you. At least we will not 
accept kick-backs. (Inter rupt iOlls) 

SHRI K.C. PANT: There is a serious 
question that I would like to raise with 
Prof. Dandavate; that is the question of 
the j oint responsibility in a aovernment. 
You are bbping to project ei ther yourself 
or Sliri V.P. Singh or one of you as tile 
Prime Mini$ter of the country. What is 

**Not recorded. 

tbe jOint responsibility of tbe Prime Minis-
ter or the Finance Minister or the Defence 
Minister? Can one get away from it? 
Can you say, I did not know; I was not a 
party to the decision? Wh at does one say 
when one signs a file? It is a w.ll-known 
principle. Can you say tbat my Secretarry 
was responsible? Can you say that my 
Joint Secretary was responsible? Can you 
say that the Army Chief was responsible 
for this! Must you not stand in the 
House and be accountable and answerable ? 
What'is the principle? (I/llerruplion~) 

SHRI SOMNATH CHATTERJEE: 
This is most unfair. (Interruptions) 

SHRI THAMPAN THOMAS (Maveli-
kara) : He could not defend himself. That 
is why (he is with us today. (lntetruptions) 

SHRI VISHWANATH PRATAP 
SINGH : Is it possible for the Finance 
Minister to see all the files? (Inrerruptions) 

MR. SPEAKER: Nothing will go on 
record whatever he says or others say. 

(1 nte rt uptlons)* * 

SHRI K.C. PANT: I have no wish to 
embarrass him. 

SHRI VISHWANATH PRATAP 
SINGH : You have a new JPC. I am ready 
to face it. (Interruptions) You cannot face 
it. (Interruptions) 

SHltI K. C. PANT : I am sure, if you 
go before the new JPC you will say, I am 
sorry, I signed it but I did not know what 
it was all about. (InterruptIons) 

Enough is enough. (Interruptions) 

I .. think it would have been much better 
if Shri Vishwanath Pratap Singh had taken 
part in another debate. On this debate 
be is in a vulnerable position. I do 
not want to exploit. I do not want 
to exploit it any further because I do BGt 
want to embarrass him. Let me go on to 
other:tbinas. (InterruptiOm) 

PROF. MADHU DANDAVATE (Raja-
pur) : You have referred specmcally to mc 
and asked a question. 
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SHRI K.C. PANT: I made a mistake, 
I withdraw it. 

PROF. MADHU DANDAVATE: It 
is a fine blunder you have committed. You 
asked me a question. (Interruptions) 

MR. SPEAKER : I am not allowing. 

(l nle rruption~) 

PROF. MADHU DANDAVATE: Mr. 
Pant, please continue to yield. 
raised a very relevant point. 

You have 

SHRI K.C. PANT: Now. the Hon. 
Speaker is not allowing. (Interruptions) 

PROF. MADHU DANDAVAlE: Mr. 
Speaker, you have forced him to unyield. 
It is very unfair. In Parliamentary life, 
when a Minister yields, the 3peaker never 
tells him. "Do not yield". (Interruptions) 

MR. SPEAKER : He does not need my 
permission. 

(l nterr uptions) 

MR. SPEAKER: How can I allow 
him? 

PROF. MADHU DANDAVATE: Sir, 
with your permlssion ••.. (Interruptions} 

He has raised a very relevant point 
about administration. 

MR. SPEAKER: What is the proper 
method? 

PROF. MADHU DANDAVATE: You 
also yield. (Interruptions) 

MR. SPEAKER: You ask for my 
permission and then I give. 

PROF. MADHU DANDAVATE: Sir~ 
with your permission, I would like to point 
out to Mr. Pant, because he referred to me 
and said, that with his experience probably 
he will be able to say whether it is permis-
sible under joint (esponsibility. I will give 
a concrete instance. 

PROF. N.O. RANGA (Guntur): Oh! 
A story 1 

PROF. MADHU DANDAVATE: I 
am not asking him to yield. 

PROF. N.O. RANOA: He: it ,oina t(1 
t,n I .tor)'. 

PROF. MADHU DANDAVATE: I 
have great respect for Prof. Rang~ 
(Inrerruption<). He is yielding now. I 
will give, from my own experience, an 
instance from the Railway department. 
When we had specific railway equipment to 
be imported, in that particular case, as 
far as the technical aspect· of the entire 
equipement of import is concerned, no 
doubt the Finance Ministry looks after 
certain financial aspects, but not even on 
one occasion during my tenu re of the 
Railway Ministry, my Finance Minister, 
Mr. Patel had ever intefered and he had 
not gone into the details, the technical 
aspects of the equipment. (Interruptions) 

MR. SPEAKER : Order, order. 

SHRI K.C. PANT: Sir, I agree with 
Prof. Dandavate that the details are 
not looked into, but certainly.-I have been 
a Minister, I have been in charge of Expen-
diture-when such large sums are involved 
the Finance Ministry does look into the 
merits of the expenditure and it is called 
upon to. (Interruptions) 

SHRI SOMNATH CHATIERJEE : He 
has approved the gun but not the clandes-
tine transaction. 

SHRI K.C. PANT: I hope, Prof. 
Dandavate will take my remarks in the 
spirit in which they are made, but the 
Janata Party is not the best example of 
collective responsibility. 

SHRI SOMNATH CHATTERJEE: 
There is no collective responsibility there, 
but collective SUbjugation. 

[Translation] 

MR. SPEAKER : It may be an experi-
ment. 

[E"gli~hl 

(Interrupt ionS) 

MR. SPEAKER: Personal experience 
is much more useful. 

(Interruptions) 

SHRI SOMNATH CHATTERJEE 
(Bolpur): Shri Charan Singh"s Ministry 
is a perfect example. He was a member of 
that. (lnt,rruptifm ) 
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MR. SPEAKER: That is why I said 
personal experience is much more useful. 

(lnterruption~) 

PROF, MADHU DANDAVATE(Raja-
pur): When he got on the wrong foot, he 
blamed the party. (Inte rrup!ions) 

SHRI K. C. P~NT: Shri Somnath 
Chatterjee appeared to have taken some 
objection to the statement that no Indian 
politician was involved, I think he said, 
·wby do you say this in respect to the 
payments', (Interruptions) 

SHRI SOMNATH CHATTERJEE: 
Without any enquiry. 

SHRI ICC. PANT, Now can you deny 
that there is no evidence. He knows the 
meaning of the word 'evidence' of any 
Indian official or politician receving any 
kickbacks or bribes. He himself said, 'let 
us go in for further inquiry'. (lnterrup-
ttons) 

SHRI SOMNATH CHATTERJEE: Sir, 
I have a right to reply. He is twisting the 
facts. (Interruptiom) 

MR. SPEAKER: Please sit down. I 
have not allowed you. 

(Interruptions) 

SHRI K. C. PANT: The Hindu 
paper also if authentic, do not establish 
any such payments. They also do not. Sir, 
the question, whether an Indian received 
any payment; and if so, what action can be 
taken under law; and if any law has been 
violated is one of the points which is 
being inquired into by CBI. If the culpa-
bility is established, than the offender wilJ 
face severest legal action. I mean, this is 
something which the Prime Minister has 
also promised this country that no mercy 
will be shown on this. I do not know 
why our friends should try to create an 
unnecessarY scene about tbis matter. They 
want to create confusions because it 
suits them politically. But they are not 
going to take anybody in because the people 
of the country can see through it. (Illterrup-
tion8) 

Have you conceded the need for further 
inquiry? If you had evidence today that 
any politician bas taken money, would you 
IlaVII kept quiet ? I ask you this question. 

Because you do not have any evidence, you 
say 'let us have an inquiry, let us have a 
second JPC, etc. etc. (Interruptions) 

SHRI SOMNATH CHATI'ERJEE 
Then, why did the Prime Minister say that no 
politician is involved without any inquiry. 

SHRI K.C. PANT: Sir, Dr. Datta 
Samant asked for a judicial commission. 
Why should he do that he was Sllre of 
the evidence ? I do not think that it would 
be right to denigrate any of our Indian 
Agencies. I was really shocked yesterday 
when a friend like Shri Somnath Chatterjee, 
whom I respect, said-what was his con-
crete suggestion-'you give tbis inquiry to 
the Swedish Public Prosecutor. (Interrup-
tions) 

SHRI SOMNATH CHATTERJEE : 
Because of the non-cooperation of the 
Government of India, they cannot proceed 
there. (lnterruption\) 

MR. SPEAKER: Please sit down. 

SHRI SOMNATH CHATTERJEE: I 
also point out that it was because the 
Singapore Government cooperated with the 
Public Prosecutor, they could find out the 
truth. Why cannot they do it in this case 
also ? (Interrupt ions) 

SHRI K.C. PANT: Sir, your permis-
sion is not sought to interrupt me ... 
(Interluptiom) 

Shri Somnath Chatterjee should feel 
embarrassed at his suggestion ... (/nterrup-
lions). 

SHRI SOMNATH CHATTERJEE: He 
is distorting what I said. Look at my speech. 
(Interruptions) 

SHRI K.C. PANT: I would be very 
strong. I would say that it is a shamful 
suggestion to invite a foreign agency to 
make an inquiry. (Interruprions) 

SHRI SOMNATH CHATTERJEE 
Why did you write to tbe Swed ish National 
Audit Bureau? (Interruptions) 

SHRI K.C. PANT: I have never invi-
ted them int(> this country to inquire. We 
have our own agencies and we are proud 
of those agencies. I am certainly not goinS 
to agree to this. (Interruptio",) 
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This functionary in Sweden in whom 
they have pinned their faith, has also con-
ducted an enquiry and then he has concIu"'!.. 
ded in his investigation that he has not 
found anything, because he has to operate 
under the Swedish law. We operate under the 
Indian law. The Swedish Public Prosecutor 
operates under the Swedish law ... (lnterrl'p-
tlOn) 

SHRI SOMNATH CHATTERJEE: I 
also agree with the JPC on this aspect. 
Why do you not write to the Public Prose-
cutor ? (lflterillption~) 

SHRI K.C. PANT: There was a 
suggestion made by several hon. Members 
that there should be a second JPC. Now, 
the question \\e have to consider is that 
what would the present Joint Parliamentary 
Committee achieve because that seems to 
be the suggestion which many of my hon. 
friends have made. I do not think that we 
should allow the present em0tions to cloud 

'our judgement in this matter. One parlia-
mentary committee has gone into this " 
matter, as I said earlier. \Vould it be right 
to reopen its findings and appoint another 
parliamentary committee to sit in judgement 
over that? (lntcrrllprion) 

SOME HON MEMBERS: Yes. (fllter-
ruption,) 

SHRI K.C. PANT: You are entitled 
to your opinion .. (In(erfuptions) 

The first parliamentry committee went 
into all the evidence that was available, 
went iBtO the documents, went into the 
facts. They took evidence. They did all 
those things. And there is absolutely noth-
ing found. Further enquiries are going on. 
At this point of time, there is absolutely 
nothing for the second JPC to do ... (/nle,-
'llprionl) 

Secondly, there has been no suggestion 
of anything wrong in thefacquisition ... 

\0; SHRI SOMNATH CHATTERJEE: 
Shameful ... ? 

SHRI K. C. PANT: Why does it burt 
so much? You can say anything you like. 
We listened to you. I did not interrupt 
you even once ... (Inre rlltpllolJ,S) 

As I said. enquiry is being conducted. 
And a parliamentary body cannot be an 
enquirmg agency, Even if a parliamentary 

committee is set up, then again they 
need an investigative 8iency which will 
make this enquiry for th~m. There is 
no other way to do it. 

SHRI SAIFUDDIN CHOWDHARY 
(Katwa) : Nothing new has come ... (lnrer-
Tuptlon) 

SHRI K.C. PANT: But that has to 
be enquired into .. . (I"tern,ption) 

It has been my experience that when-
ever arguments fail, noise is inevitably 
erupting in the House. Whenever you -
lose a case, thIS is what happens .. . (lnrerru-
lions) 

What they want really is not a joint 
parliamentary commIttee; what they want 
really is a joint parliamentary committee in 
which the oPPosItion has a majority. Why oj 
Because they are interested in using it 
politically. 

SHRJ SURESH KURUP (Kottayam): 
Who said that? Who demanded that? 
(lweI' uptiO'l.,) 

SHRI K.C. PANT: Why are you 
shouting? Listen to me. You do not want 
JPC? 

SHRI SURESH KURUP: You are 
distorting the facts. 

SHRI K.C. PANT: All right, you tell 
me the facts. 

SHRI SURESH KURUP: Nobody 
said so. 

SHIH K.C. PANT: So, you do not 
want majority in the committee. None of 
you want a majority. 

SHRI BASUDEB ACHARIA : But the 
Chairman should be from the opposition. 

SHRI K.C. PANT: Why? 
MR. SPEAKER: It is neither in your 

power nor in his power. It is my power. 
And I am going to retam that. I am not 
going to part with my prerogative. 

SHRI K.C. PANT: But generally a 
parliamentary committee reffects the strength 
of the parties in the House. That is what 
ordinarily is understood and that is how 
parliamentary committee functions. But they 
want to edhvert it into a star chamber to 
find fault with us, ju~t to make accusations 
~nd allegations .. . (llft~t':upda'u) 



339 /)isc. Under Rule 193 
reo Publica. ion of 

JULY 29, 1988 DOcuments about 340 
Bofors 

[Shri K. C. Pant} 

Shri V.P. Singh asked a serious question 
about Swiss Government, whether the Swiss 
Government has been approached to dis-
close the particulars of the recipients of the 
amounts deposited in the Swiss Bank. And 
in this connection he made a reference to 
the recent newspaper reports. And sugges-
tions have been made that the Swiss autho-
rities are now willing to provide the requisite 
assIstance to India in unearthing the reci-
pients of Bofors payment. A reading of this 
report would, however, show that the Swiss 
request for seekmg informatIOn relating to 
middlemen and commission was itself consi-
dered msufficient for the purpose. In brief, 
it is not a well based assessment that the 
Swiss authorities would disclose the requi-
site informatIOn merely on being approached. 
The present legal procedures shall have to 
be followed. Taking of evidence and pro-
duction of documents for the purpose of 
cndHnal proceedmgs in India or Switzerland 
would be possible if the facts described in 
the request constitute an offence punishable 
under the laws of both the countries. To 
satisfy the SWISS legal processes our Crimi-
nal Procedure Code has been ' amended by 
ParlIament. And our understanding with 
Swiss Govemment for provision of mutual 
assistance in criminal matters is likely to be 
finalised shortly. While contact has been 
established wIth the Swiss authorities, our 
investigating agencies will be better a.ble to 
determine in what form to pursue the matter 
10 Switzerland only after their enquiries 
have made headway. This is the position ... 
(In lerr up tio n) 

SHRIMATI GEETA MUKHERJEE 
(Panskura) : I want a clarification. 

MR. SPEAKER : No clarification. 
SHRIMATI GEETA MUKHERJEE: 

When you have allowed everybody wby not 
me? 

MR. SPEAKER: I have not allowed 
anybody. You please sit down. 

('n err l1p' ion) 
SHRI K. C. PANT: I do not want to 

take any more tIme of the House. I think, 
many bigger issues are there before us to 
face. India is much bigger than many of us , 
here. Let us not forget that. Defence pre-
parednesss is much more important to this 
country than any of us here. Let us agree 
on this basic thing. So my earnest request 

to my hon friends is not to play politics 
with defence. Please keep defence away 
from politics ... (/nterr,'ptiom) 

I must tell my hon. friends that if they 
have the interest, listen to this that Iona 
time has been taken in selecting this gun. 
The country needs it. 

SHRI THAMPAN THOMAS: The 
question is not that. (Interruption) 

SHRI K.C. PANT: You know from 
experience that if you go on heckling me, 
it will only take more time of the House. 
You are all wanting to go for lunch. Wby 
do you not let me finish ? Otherwise, yeu 
have tried it in every debate, ultimately I 
have withstood you and I will withstand 
you again. Therefore7 please do not shout, 

What I was saying was that selection of 
any gun is an important exercise for any 
country. And we have selected a particular 
gun. All our experts have done it. Today 
our troops have accepted it; our people l1ave 
accepted it ... (Interruptiom) This is not a 
laughing matter. This is a gun which will 
remain with us in our forces till after the" 
turn of the century. This is not a thing 
which will go away in one day or two days 
or one week or one month. This is a 
serious matter. And some little patience, 
some little attempt to understand this will 
convince my friends that it is wrong to 
allow the issue, so far as defence prepared-
ness aspect is concerned, to create this kind 
of atmosphere. After all, this has an impact 
on everybody outside. It has an impact on 
defence forces. Let us be careful in what we 
say. Let us be cautious in what we say. If 
my friends think that our democracy should 
be reduced to a level where I call them 
crooks and they call me crooks regardless 
of evidence,then I am very sorry to say 
that this w ill not take this country forward .. 
We have come here elected by the people. 
Ultimately we will go to the people. There-
fore, let them remember this that any 
attempt to cast unfounded aspersions, base-
less allegations and charges, a lot of Ql~'1, 
noise and smoke, these things are not going 
to take this country forward. We must 
establish certain norms. And the norms of 
democracy are established on the basis of 
certain respect for each other. I have said 
this before in the House and I say it apliD 
that when these little things are s~id, my 
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friends get offended. I do not blame them. 
Then they must also see that calling each 
other names is not going to take this 
country forward ... (lnter,uprions) 

Therefore, all I would like to say to my 
hon. friends is that insofar as this particular 
matter is concerned. we have told the 
House, the Prime Minister has told the 
country that if any culpability is established 
which is punishable in a court of law in 
India, severest action will be taken. Enqui-
ries are going on. That is something which 
should satisfy all reasonable people in this 
House. 

13.55 hrs. 

The Lok Sabha adjourned for Lunch 
till Fifteen of the Clock 

15.04 hrs. 

The Lok Sabha re-asumbled after 
Lunch at four minutes }last FIfteen 

of the Clock 

[MR. DBPUTY SPEAXER in the chair] 

[English] 

MR. DEPUTY SPEAKER: Now Shri 
P. V. Narasimha Rao to make a statement. 

STATEMENT RE: PRIME MINISTER'S 
VISIT ABROAD DURING JUNE AND 

JULY, 1988 

[English] 

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI P.V. NARASIMHA 
IlAO) : The Prime Minister visited Syria, 
Federal Republic of Germany, New York 
(UN) and Hungary from June 4 to 11, 
1988. He also visited Jordan, Yugoslavia, 
Spain and Turkey from July 11 to 20, 
1988. This was the first ever visit by an 
Indian Prime Minister to Jordan and Spain. 
To Syria, it was a visit by an Indjan Prime 
Minister after a gap of 31 years while the 
visit to Turkey was after an interval of 28 
years .. The Pnme Minister received a warm 
welcome in all the countries visited. 

The talks were held in a friendly and 
COrdial atmosphete and were characterised 
by goodwill on both sides. During these 
visits~ Prime Minister reviewed matters of 
bilateral, regional and international concero 

. with leaders of these countries with a view 
to further strengthening of bilateral ties and 
extending cooperation with these countries 
on regional and international issues. 

In the discussions with Syrian President 
Hafez al Assad and Premier Zoubi there 
was complete agreement on enlarging and 
diversifying bilateral exchanges. In the 
regional and international sphere, the Syrian 
side gave its assessment about the situation 
in the Middle East, Lebanon, and on the 
Iran-Iraq war. We on our part apprised 
the Syrian leadership about the situation in 
our region. The discussions revealed a broad 
consensus of views between the two SIdes. 
There was general appreciation of the Indian 
stand. Decisions were taken on exchange of 
visits .and a meeting of Joint Trade Com-
mittee which took place on 27-28th June. 
An invitation was extended to President 
Assad to visit India. 

The visit to FRG was overdue as the 
last visit by an Indian PM was in 1971. 
Visit was also opportune because in recent 
years Indo-FRG relations have developed 
considerably. FRG is now our largest trad-
ing partner in Western Europe. In terms of 
Ilew collaborations approved by Govern-
ment of India it ranks only after USA. It 
is the biggest bilateral aid donor from 
amongst West European countries. FRG 
Government has also been indicating their 
interest in a high level political dialogue 
with India. An exceptional1y warm reception 
was accorded to P.M. 

PM visited Stuttgart, Munich and Bonn 
and had discussions with Chancellor Kohl, 
Foreign Minister Genscher, Economics 
Minister Dr. Bangemann, Minister for 
Economic E:ooperatior. Dr. Hans Klein, 
Chairman of SPD Dr. Vogel and Minister-
Presidents of Baden-Wuerttemberg (Mr. 
Spaeth) and of Bavaria (Mr. Strauss):' 

There were two rounds of talks with 
Chancellor Kohl in \\chich bilateral and 
international issues were discussed. It was 
agreed that annual political consultations 
between the two Foreign Offices will be held 
regularly. Regular seminars to promote co-
operation at the academic, industrial and 
scientific level between the two cou'ltries 
will be held. Collaboration in science and 
technology will be promoted by setting up a 
joint consultative committee to review on-
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going cooperation and take up new propo-
sals. There ,,,'ould be enhanced cultural 
exchanges. A Festival of India will be held 
in FRG in 1990 and a reverse Festival of 
FRG in India in 1991. 

At Bonn PM addressed a special session 
jointly hosted by Federation of German 
Industries. German Aisociation of Industry 
and Trade and German Foreign Policy 
Association. It was made clear to the 
German audience that whHe India had no 
intention of opening its market completely 
by removing all restrictions, foreign invest-
ment was welcome and would be facilitated 
by removing procedural delays and other 
difficulties which are not linked to basic 
policy deeisions. 

For the modernisation of Rourkela Steel 
Plant, the German Federal Government 
offered a DM 660 million financial pack-
age. 

The visit contributed to reinforcing 
Indo-FRG relations in various areas. 

Prime Minister's visit to New York was 
primarily to address the tgird Special Session 
of the UN General Assembly on Dis-arma-
ment (SSOD-III). Prime MInIster presented 
before the General Acsembly his vision of 
a nuclear Weapon-free and non-violent 
world. Following the PM's statement, India 
tabled far-reaching proposals on a whole 
range of disarmament issues. The centre-
piece of these proposals was a time-bound 
and ,Phased programme of action for the 
complete elimination of nuclear weapons by 
the year 2010. The most essential features 
of the Action Plan presented by India is 
the binding commitment by a11 nations to 
eliminate nuclear weapons during a specified 
period of time. In addition, India presen-
ted papers on new technologies and qualita-
tive arms race and a question of disposal 
of warheads in the nuclear missiles covered 
by the INF Treaty. P.M. availed of the 
opportunity of his halt in New York to have 
meetings with Presidents NajbuUah of 
Afghanistan, President De La Madrid of 
Mexico anO President Vassili ot Cyprus, 
as aiso with Deputy Premier Co-Thach of 
Vietnam, "United Nations. Secretary General 
Peres de Cuellar. Prime Minister visited 
Hungary on 10th and 11 th June at the joint 
!Dvitation of President of the Hungarian 

visit abroad . 

Socia.list Workers' Party Mr. Janos Kadar 
and the newly elected General Secretary of 
the HSWP and Chairman of the Council of 
Ministers, Mr. Karoly Grosz. Previous Prime 
MinisteI" level visit from India to Hungary 
was by Smt. Indira Gandhi in 1972. Prime 
Minister was given an unprecedented wel-
come in keeping with the very close political 
relations and the high level of goodwill on 
both sides. 

The exchange of views on international 
and regional issues was useful. Hungary 
supported India's stand on Afghanistan, Sri 
Lanka and Kampuchea. Hungary also ex-
pressed its full agreement with the Action 
Plan outlined by the Prime Minister in his 
New York speech delivered at the Special 
Session on Nuclear Disarmament. . 

On the bilateral side, ways and means 
were discussed to expand commercial and . 
economic cooperation between the two 
countries. The two sides decided to increase 
the trade turnover to US $ 200 million by 
1990. It has also been decided to hold the 
8th Session of the IndO-Hungarian Joint 
Commission at New Delhi in October 1 988. 
Both sides expressed great happil1ess at the 
cultural cooperation bet\\een th~ two coun-
tries. Hungary would actively partIcipate in 
the Nehru Centenary Celebrations. During 
the visit an agreement between Doordarshan 
and Hungarian TV was signed. Prime 
Minister extended an invitation to Mr. 
Karoly Grosz to visit India which has been 
accepted. 

Prime Minister visited Jordan from July 
11-13, 1988, the first ever visit by an 
Indian Prime to that fl iendJy coun-
try. Prime Minister was accorded a very 
warm welcome and the visit received exten-
sive media coverage. He had talks with 
King Hussain, Crown Prince Hassan and 
Prime Minister Rifai. 

PM's discussions with the Jordanian 
leadership were held in a friendly and cor. 
dial atmosphere and were characterised by 
frankness and goodwill on both sides. The 
Jordanian side gave its assessment of the 
evolving situation jn the Middle East and 
the Iran-Iraq war. Prime Minister in turn 
briefed the Jordanian leadership about the 
situation in our region and India's relations 
with its neighbours. The visit a]so provided 
an opportunity for an indepth review of the 
~ntire gamut of Indo-Jordanian bilateral 
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relations. The talk focussed on providing a 
further boost to bilateral exchanges, parti-
cularly in the economic, commercial and 
scientific fields on an institutionalised basis. 
'{be visit of an Indian Private s~tor team 
in September 1988 and of a TF AI exhibi-
tion in September 1989 were'" agreed upon. 
The possibilJty of Joint ventures was also 
explored. 

Prime Minister paid a visit to Yugosla-
via from July 13 to 15, 1988. The previ-
ous Prime Ministerial visit was that of 
Smt. Indira Gandhi in 1983. Yugoslav 
Government accorded great importance to 
this vlsit and invited Prime Minister to 
address the Yugoslav Assembly and special-
ly called a session for this purpose. Prime 
Minister held talks with President Dizdare-
vic, Prime Minister Branko MikuUc and 
Party President Suvar. 

The relations between the two countries 
have been strengthened. The visit has resulted 
in providing directions for more cooperation 
between India and Yugoslavia on bilateral 
and multilateral issues. 

Yugoslvia extended total support to 
PM's Action Plan on Disarmament, it calJed 
for more vigorous pursuit of Smt. Indira 
Gan dhi's iOltlative for an international 
conference on money and finance. On our 
side we lauded Yugoslavia's initiative on the 
Balkan Foreign Ministers' Conference and 
efforts to promote Mediterranean security. 
As two of the founder-members of the 
Non-aligned movement it is important for 
India and Yugoslavia to think of new politi-
cal directions in view of the far reaching 
changes in the international environment 
and the need to maintain and enhance the 
effectiveness of the Non-aligned Movement 
in this context. Consultation and contact 
would be confirmed between the two 
countnes for this purpose, as also w,ith a 
view to intensifying South-South coopera-
tion and reviewing the world economic 
situation in order to formu~ proposals 
for the resolution of the existmg problems, 
including the debt crisis. 

Bilateral cooperation has been streng-
thened by this visit. Three Agreements! 
Protocols were signed during this visit. 
These include an agreement on Information 
and Broadcasting; a programme for Science 
and Technology Co-operation over the next 

three years; and a protocol on Bilateral 
Co-operation in Sports. Several decisions 
were taken to expand trade 00 a balanced 
basis as well as to intensify economic, 
industrial, scientific and ,echoical co-opera-
tion. 

In Spain, Prime Minister had three 
rounds o(talks with Prime Minister Felips 
Gonzalez during which apart from the 
internal situation in the two countries the 
whole gamut of Indo-Spain bilateral rela-
tions as well as regional and international 
questions of interest to the iwo sides were 
discussed. In addition to exploring possi-
bilities of strengthening political, economic 
and cultural relations between the two 
countries, an exchange of views took place 
on East- West relations, EEC m3.tters, 
disarmament, Pakistan, Afghanistan, Sri 
Lanka etc. 

French Prime Minister Michel Rocard 
who was vacationing in Spain during PM's 
visit expressed interest in meeting P~ and 
a tripartite meeting of PM, Gonzales and 
Rocard took place on July 18 morning at 
which, inter alia, EEC and disarmament 
matters were discussed. 

Prime Minister also addressed a group 
of top level Spenish industrialists and 

. entrepreneurs with a view to encouraging 
greater commercial activity between the two 
countrjes. 

The principal agreements/understandiBp 
that emerged from the visit are as follows : 

It was decided to intensify the political 
dialogue between India and Spain. Spanish 
PM has accepted the invitation to visit 
IndIa, Spanish ForeIgn Minister has also 
been invited and the visit should m:lterialise 
before the end of the year. Spain is 
interested in maintaining a regular dialogue 
with India on NAM matters which we have 
welcomed. They reiterated their strona 
endorsement of the Six-Nation Initiative 
and promised support for our plan on 
disarmament. 

As part of the efforts toP intensify 
economic and commercial relations it was 
agreed : (i) to consider reviving the Aaree-
ment on Peaceful Usee; of Atomic EneraY 
which lapsed in 1977; (ii) to explore joint 
ventures/cooperation in fisheries which is an 
area of much promise. Spain also showed 
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interest in joint ventures in pharmaceuticals; 
(iii) Spain which will assume the Presidency 
of the EEC from January 1,1989 indicated 
that it would help India to expand/safeguard 
its interests in the EEC and within the EEC 
it will help to promote the North-South 
dialogues; (iv) pending agreements on 
tourism and science and technology will be 
expedited (v) Spanish Government will use 
its influence with Iberia so that its flights to 
India which were suspended in February 
this year will be resumed; (vi) the two sides 
will participate in the important Trade fairs 
in the respective countries. 

Regarding Indo-Spanish .cooperation in 
defence related R&D, a team from Spain 
will come to India for further discussions. 
Spanish side showed interest in developina 
cultural relations including the promotion of 
Spenish language teaching in India. 

PM's visit laid the foundations for 
deepening political, economic and commer-
cial relations between the t\\'o countries. 

Until 2/3 years ago relations between 
India and Turkey had been insubstantial 
notwithstanding the historical interaction 
between the two countries, the admiration 
of our leaders such as Gandhi and Nehru 
for Kamal Ataturk and the principles of 
secularism and democracy on which Ataturk 
based the Turkish Republic which we 
share. 

However, the coming to power of Prime 
Minister Ozal in 1983 and Turkey's decision 
to explore new foreign policy options, 
including towards India as a leader of the 
non-aligned countries, created a cbmate 
favourable to improving of India-Turkey 
relations. Following Ozal's visit to India 
in April 1986 relations between India and 
Turkey have developed repidly in political, 
economic, commercial, cultural and other 
fields. 

The Turkish side extended unprecedented 
diplomatic courtesies to PM. In addition 
to two rounds of private talks, extensive 
discussions took place between the two 
Prime Ministers during the several engage-
ments in which they were together. PM 
also called on President Evren. 

The following three agreements were 
Signed during PM's visit : 

1. Maritime Agreement 

2. Mutual judiCial assistance in civil 
and commercial matters 

3. Mutual judicial assistance in crimi-
nal matters. 

In addition to the above, an agreement 
was signed between IRCON and the Turkish 
National Railways for a US $ 2S million 
railway electrification project. 

Inter-alia, it was agreed that :, (i) a 
banking delegation led by the Governor of 
the Central Bank of Turkey will visit India 
in October/November; (Ii) further negotia-
tions for finalising the Avoidance of Double 
Taxation Agreement will be held in Delhi 
in December 1983; and (i ii) Turkish side 
will send an agricultural delegation to 
India in early ~pring 1989. 

In addition to bilateral matters there 
were extensive discussions at various levels 
on regional and international issues such as 
Afghanistan, Sri Lanka, Pakistan, Iraq-Iran 
war, West Asia, Turkey's relations with 
Greece and Bulgaria and the Cyprus 
dispute. 

PM invited President Evren and Prime 
Minister Ozal to visit India. The invitations 
were accepted. 

We welcome Turkey's bid for closer 
understanding with us. To begin with it is 
necessary to establish the required infrastru-
cture for buildmg up relations. While air-
lines and direct PTI links already exist, the 
signature of a maritime agreement and 
progress on cooperation in the banking 
sector \\ III create the additional infrastruc-
ture needed. Prospects of raising the Jevel 
of trade are good, but III order to avoid 
imbalance in our trade, it would be 
necessary for India to work for project 
experts, the beginning of which has been 
made with the railway project. 

Just pricerto PM's visit Turkey imposed 
restrictions on export of inverter components 
to Pakistan and also formally Jifted the ban 
on the Gandhi film. 

The visits have provided a fresh impetus 
to our growing relations with the respective 
countries and we Jook forwartl to a streng-
thening of our cooperation with them both 
bilaterally and in the international forums. 
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PROF. MADHU DANDAVATE 
(Rajapur) : This Statement ought to have 
come from the Prime Minister. In the 
past it w.as like that. 

15.20 hrs. 

FOOD CORPORATIONS (AMEND-
MENT) BILL-Contd. 

(El1g'i~hJ 

MR. DEPUTY SPEAKER : The House 
will now take up further consideration of 
the Food Corporations (Amendment) Bill. 
Shri Rams\\-aroop Ram to continue his 
speech. 

[T,anslatioll] 

SHRI RAMSWAROOP RAM (Gaya) : 
Mr. Deputy Speaker, Sir, yesterday, I had 
said that Fa has managed to distribute 
foodgrains among the people with considera-
ble caution during the drought situation. It 
was a natural calamity of immense magni-
tude for the country and the role of FCI in 
this situation was praiseworthy. I want to 
convey to the hon. Minister through you 
that he has brought a very good bill and it 
will add to his resources. You should 
strengthen the F.C.I. with our increased 
resources. However, I want that the strue-
ture of F.C I. is reviewed~ I ~ant to 
submit that due to lack of coordination 
between the FCI and the Railways, food-
grains worth crores of rupees get rotten or 
are pilfered. Proper monitoring is also Rot 
done in this regard. The wheat allotted for 
the advisis of Bihar is not even fit for 
human consumption. It is alright that your 
resource s will increase, but if the quantity 
of stocks which are pilfered or get destroy-
ed, are protected, I think you will be able 
to develop the resources internally but this 
is not happening. 

I want to draw your attention to the 
FCI godowns in my area in Gaya. You are 
sending wheat from here. Earlier, it was 
stated that a godown would be constructed 
after constructing a platform there within a 
year, but due to the negligence of the 
Railways, lakhs of tonnes of wheat and 
other kinds of foodgrains are beinl unload-
ed in the open on the new platform, It is 
the rainy season nowadays You sbould 

look into it. I want that the grains are 
kept in the protected places. A monitorilll 
cell should be set up by the railways to 
monitor whether the foodgrains carried to 
the distant places in remote areas by the 
RaHways are being properly protected 
there? I have nothing more to say 
and this bill is welcome. 

In the end, I would like to say that you 
should build up maximum buffer stock. 
Last year, it was 250 1akh tonnes, but 
inspite of that, we had to import 1 0 lakh 
tonnes of foodgrains to meet the drought, 
situation. This year, the situation is such 
that you have not been able to raise the 
collection of foodgrains. Government 
godowns have not been able to procure 
food grains because agricultural production 
has been low. This will have its after 
effects and you should get prepared for 
that. 

With these words, I extend my whole-
hearted support for the BIll. 

(English] 

SHRI B.B. RAMAIAH (Eluru): Mr. 
Deputy Speaker, Sir, under Section 27 of 
Food Corporation of India Act, 1964 this 
Corporation was incorporated in J. 965 
primarily to protect and control speculative 
markets for the producers and the consu-
melS. The purpose for which this Cor-
poration has been set-up is to procure food 
stocks, storage. transport and distnbution. 
The commodities that have been incorporat-
ed ~are : foodgrains, sugar and fertilisers. 
Through the present amendment Government 
wants to issue bonds. They want to raise 
some funds through the issue of bonds The 
main purpose is to mobilise resources from 
the public and use it as a working capital 
for f.t-e FCI. The purpose for which it is 
mainly intended is not specified. The 
interest rate as well as the dividend have 
not been specified clearly. I hope th~y will 
be able to furnish more details later on. 

At the moment the FCI is operating 
with a paid-up capital of Rs. 837 crores 
and an authorised capital of Rs. 1000 
crores. They want to issue bonds worth 
Rs. 200 crores. Government is also giving 
soft loan to the tune of Rs. 1200 crores. 
They are also giving consumer subsidy and 
transport concession to the tune of RI. 
2300 crOTeS. 
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You have to take into consideration 
three factors in respect of Fe£. There is lot 
of inefficiency. The depots are being start-
ed very late after the middlemen 
have already procured the foodgrains. 
Further they are not purchasing from the 
farmers direct on the plea that there is high 
moisture content or on some other pretext. 

The purpose for which it has been 
started is not really served unless they avoid 

_.this procedure and try to purchase the 
foodstuffs directly from the producer. 

The losses are increasing every year. 
During 1971-72, the losses were Rs. 19.71 
croX'es and in 1986 -8 7. these have gone up 
to Rs. 151. 61 crores. Instead of purcha-
sing directly from the producer, they 
purchase from the brokers and pay a 
commission. 

Finally, they should improve the storage 
facilities and reduce the corruption in the 
department and at the same time, -improve 
the efficiency. 

MR D:EPUTY SPEAKER: :-- t J\'r 'IN: 
take up Private Members' Business Bill for 
introduction. Shri Basavaraju. 

1532 hrs. 

MARRIAGES (CURTAILMENT OF 
EXPENDITURE) BILL* 

[English] 

SHRI G.S. BASA VARAJU (Tumkur) : 
L beg to move for Iea\te to introduce a Bill 
to provide for performance of marriages 
before religious priests and to curtail waste-
ful expenditure on marriages. 

MR. DEPUTY SPEAKER: The 
question is : 

"That leave be granted to introduce 
a Bill to provide for performance of 
marriages before religious priests and 
to curtail wasteful expenditure on 
marriaaes. " 

The motion was adopted. 

SHRI G.S. BASAVARAJU: I intro-
duce the Bill. 

HIGH COURT OF ANDHRA 
PRADESH (ESTABLISHMENT 
OF A PERMANENT 'BENCH 

AT GUNTURI BILL* 

[English] 

SHRI V. SOBHANADREESWARA 
RAO (Vijayawada): I beg to move for 
leave to introduce a Bill to provide for the 
establishment of a permanent Bench of the 
High Court of Andhra Pradesh at Guntur. 

MR. DEPUY SPEAKER: The ques-
tion is : 

"That leave be granted to intro-
duce a Bill to provide for the establish-
ment of a permanent Bench of the 
High Court of Andhra Pradesh at 
Guntur." 

The motion was adopted. 

SHRI V. SOBHANADREESWARA 
RAO': ] introduce the Bill. 

15.33 hrs. 
ALIGARH MUSLIM UNIVERSITY 

(AME"JDMENT) BILL* 

(.~mendment of Section 8 et c ) 
[Engli:.h{ 

SHRI SYED SHAHABUDDIN (Kishan-
ganj). I beg to move for leave to introduce 
a: BiU further to amend the AJigarh Muslim 
University Act, 1920. 

MR. DEPUTY SPEAKER: The ques-
tion is : 

"That Jeave be granted to intro-
duce a Bill further to amend the Aligarh 
Muslim University Act, 1920." 

The motion was adopted. 
SHRI SYED SHAHABUDDIN: I 

introduce the Bill. 
MR. DEPUTY SPEAKER: Now we 

come to Bals for consideration and passing. 
We take up further consideration of the 
motion moved by Shri Ram Nagin Mishra 
on the 6th May, 1988. Shri Vir Sen may 
speak. 

*Published in Gazette of India Extra ordinary, Part II, Section 2 dat~d 29·7-1988. 
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RESERVATION OF POSTS IN GOVERN-
MENT SERVICES AND SEATS IN 
ED UCATIONAL INSTITUTIONS 

(FOR ECONOMICALLY 
WE.(\KER SECTION OF 
PEOPLE) BILL-Contd. 

[EngliSh] 

MR. DEPUTY SPEAKER: Shri Vir 
Sen. 

[TrandatJon] 

SHRI VIR SEN (Khurja) : Mr. Deputy 
Speaker, Sir, last time while speaking on 
this Bill, I had referred to the circumstances 
due to which the provision of reservation 
for scheduled castes was made in the consti-
tution. There was such a situation in 
this country and in the society that the 
people were discriminated and favoured 
just on the basis of their castes and creed. 
In such circumstances, the said provision 
of reservation was made to do away with 
the discrimination between the people on 
the basis of their religion, caste and creed 
and to save the castes, classes and sections 
of our people, which are still facing this 
victimisation. Hence, a provision in the 
constitution was considered necessary, A 
provision to this effect has been made in 
the Article 16 and 17 of the ConstitlItion. 

Now the question is if the situations. in 
which this provision was made, have changed 
even after 40 years of the freedom or after 
35-36 years since the adoption of the Consti-
tution ? whether the situations have changed 
to that extent that a reservation on the basis 
of caste or class has remained no more neces-
c;ary? Whether the discrimination, untou-
chability and hatred usually meted out to 
the people of scheduled castes and untoucha-
bles at the times of freedom, has come to 
an end, I think, we should think over it 
with a cool mind. Mter independence 
the ill will against them has not diminished 
instead it has increased. Now the extent 
of discrimination against them is more than 
it used to be before independence. This 
couse is existent due to our Hindu society 
and jurisprudence, where on the basis of 
religion it has been accepted that men are 
not born equal and some one is born high 
and some low. In "Manu Smriti" there are 
various shlokas which are evident of grave 
discrimination. Today, we condemn the 

aparthjed policy of Africa everyday and 
look do\\-'Il upon their policies and Jaws. I 
would like to quote ode exa'Dple. If a 
girl of high caste falls in love with a sche· 
duled caste boy, Manu has prescribed 
nothing less than the death punishment for 
the boy. But there is no punishment for 
a Brahmin, even though he commits the 
most henious crimes and the only punish-
ment for him is to shave off his head. 
There is another pro\osion that the 'shud-
dras' have no right on property, so if 
they assert their claim un property, it 
should not be aecepted and if they have 
any propery in their possession, its hould be 
forcibly taken away. It is also written that 
one who takes away such a property forcibly, 
commands great respect and admiration. 
So this is the background of the religion 
which is basically based on discrimination 
and still there has been not the slightest 
change in the feelings of the people belong-
ing to such a religion. Even today, peopJe 
known as shudras and untouchables are not 
considered even human beings but they are 
treated like animals. People are not pre-
pared to give them a status higher than an 
animal. I would also like to mention 
many other things. It is also written that 
untouchables should be given rotton food 
in broken vessels which are meant for the 
dogs. That is the recognition we receive 
from our religion and our society, and I 
think that Manu is still living in the 
memory of the people. Those very feelings 
still exist and come to the fore 
whenever a scheduled ca~te demands 
his right and favourable feelings just banish. 
I would like to attract your attention to 
the area of discrimiD3.tion. First take the 
viJIages. There are still bonded labourers 
in the villages. The Government has 
enacted laws to check it but inspite of that, 
the~e is no decline in the number of the 
bonded labourers. If you see actually who 
are these bonGed labourers, you will find 
that in fact, they all belong to scheduled 
castes and scheduled tribes, whom you call 
'shudras', Still such typical cases come 
to my notice when they were locked up in 
rooms, their wives and children were made 
captive and not allowed to go outside. If 
you go deep into the reasons of these 
incidents, you will find that their caste, 
their birth in a particular caste has been 
the root cause underlying such incidentS. 
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SHRI RAJ MANGAL PANDE (Deoria): 
When our Shri Vir Sen is saying all these 
things here, I would like to request him 
to convert him into a brahmin and let me 
change aver to his community so that I 
may also avail and enjoy all those privi-
ledges which are at present being enjoyed 
by him. 

SHRI VIR' SEN: First, I would like 
to ask Shri Pande about the law quoted 
from the Manu Smriti which may permit 
him to convert into shudra, a scheduled 
caste and me into a brahmin. "Manu-
smriti" is here before you. You please 

quote even a single law from this book 
which permits such a conversion. 

SHRI RAJ MANGAL pANDE: You 
mayor may not be prepared for such a 
conversion. But as regards myselfs, I am 
fully prepared for that. 

SHRI VIR SEN: Now when you have 
interrupted me. I would like to tell you 
a story about a person named Kalachandra 
Rai. Perhaps, you mIght not have heard 
of it. He was a Hindu Brahmm. When 
the daughter of the Nawab of that State 
proposed to marry him, the Nawab agreed to 
it, but all over Indla, not a smgle brahmin 
gave his permIssion for this marriage and 
the result was that, he had to comert into 
a muslim and after his conversion he des-
troyed many temples. In your religion, 
there is no scope for conversion. Moreover, 
if somebody seeks the Union of a cross 
breed, he also becomes an outcaste and 
degraded. As per the scriptures written by 
'Maitreyi' etc. such a mother or father is 
not given an equal status in the society, 
Whether you are to prepared to give them 
an equal status? Today also, the traits 
of the time are the same and still, we find 
the instances of intouchabihty and discri-
mination. You convert me into a brahmin, 
I would lIke to tell you that my brother-in-
law was the first sanskrit shastri of India. 
He was adopted by the Aryasamajis and 
they converted him into. a brahmin and 
'and a certificate to that effect was also 
given to him. But now, whenever 'has 
,oes -to attend a meeting, they say that 
they nave converted him into a Brahmin. 
That trail has not yet ended. Inspite of 
that you ask me to get you converted into a 
scheduled ca~te. We iive a more dean and 
bf&eDic life than that of the Brahmins like 

InStitutions Bill 

you. Whether you are prepared to give 
everyone of your religion an equal st~tus ? 
Then why do you talk su~h things. 

I was saying that there are still such 
situations prevalent in our society, in which 
there are bonded labour and the people 
of low castes are not aJIowed to draw water 
from wells. What is the basis of all this 
discrimination against them? Is it their 
poverty or caste or their birth in a parti-
cular community that such a treatment is 
metted out to them. You may see that 
none of them belonging to these castes 
has his own land or his own house. Even 
if they are aBoted land anywhere, persons 
of other communities forcibly grab their 
land and their houses. Their houses are 
set ablaze and they are turned out of their 
houses. That is the position in the villages. 
On the other hand, I would ]ike to present 
the pictu:r.e of police in ci~ies. If' someone • 
happens to go to the police station to lodge 
an F.I R. about an atrocity commited on 
him he is either beaten up and shunted 
out' by the police' or, on the contrary, he is 
locked up there. Whether such a treat-
ment is metted out to them for their wealth 
or poverty or because of their easte and birth 
in a particular commilnity. As regards, the 
atroclties being cemmitted on the people of 
these communities, we daily read about 
them in the newspapcts. Setting their houses 
on fire has become a routine affair. Even 
after forty years of independence, even 
today if a person of low caste rides a 
horse, it is a must that he is beaten up and 
made to get down. You might have read 
a news item about an incident in South, 
which mentioned that a man was tied to a 
tree and for.ced to eat human excreta 
and drink urine because he had asked for 
his wages. Have you ever· gone deep 
into the reasons of such a behaviour ~ith 
them? 

So I want to submit it again and you 
may see it with a cool mind that even today 
the situations which had necessitated the 
provision of reservation and other safeguards 
in the constitution, are still prevailing in the 
society. 

As regards planning, the scheme mNJ1t 
for scheduled castes, are separated from the 
general schemes. It has been mentioned 
in your publication "Community inequality" 
that Government Officers try their best to 
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treat the grants for scheduled caste an 
amount separate from other grants. If a 
low caste person or a harijan demands 
something from the general quota, he is 
told that he already has a separate quota 
and he had lIothing to do with the general 
quota. For instance, under a scheme," an 
amount of Rs. 2 lakhs has been allocated 
for scheduled caste and Rs. 2 thousand 
crore is sanctioned for the general category. 
It will be a better preposition if a share of 
about _R.s. 47 crores is also given to the 
scheduled caste from the amount allocated 
for the general category. But they will not 
provide it. Such is the treatment being 
metted out to the people of scheduled castes 
today. 

Such is the position in regard to the 
bank loans, that a big amount of loan is 
never sanctioned to the people of these 
communities. Big loans are given away 
only to the multimillIonaires. In case a 
scheduled caste gets loan to buy a cow, a 
buffalo or a bullockcart, half of the amount 
is pocketed by the bank employees. Even 
if a buffalo is purchased and it doesn't 
give milk, the instalments of the loan can-
not be paid. So as a result of this vicious 
circle, his house is attached and he is also 
served with notices by the bank - for which 
he has to go to the lawyers for seeking 
their advice. On every notice, the lawyer 
raises his fees by Rs. 50. If he goes to 
the tebsil, then the amount is further 
raised by 10 percent. ThIS is the result 
of your planning and you are implementing 
this scheme to raise the poor above the 
poverty line. 

As regards, the admission in the schools 
and colleges recently a great hue and cry 
was raised in Delhi but the people of sche-
duled castes have been refused admissions 
in the colleges against theii" reserved quota. 
I would like to give my own, personal 
instance that my daughter passed the inter-
mediate examination in first division with 89 
percent marks but she had to stray for 
fifteen days to get admission to a college. 
No doubt, you have g~ven it in writing that 
the students would be given admissions on 
merit basis only. 

If selection is to be made on the basis 
of merit, only those who are born with a 
silver spoon in their mouth and are capable 
to ensage private tution at their homes wiIl 

alone be selected. But this thing cannot be 
expected from. a poor boy who has to read 
under the lamp-post, who has no food to 
eat, no cloth to wear and no house to live 
in that henvill figure in the merit list and 
secure 80 to 90 per cent marks. Now-a-
days copy;ng in the examinations has be-
come the order of the day. The teachers 
are themselves heJping in mass copying. They 
take even money for that and only those 
students who indulge in mass copying secure 
80 to 90 per cent marks. Those students 
who have no money to grease the palm, 
'who cannot indulge in mass copying and 
pass the examinations on their own merit 
cannot secure such a high marks. 

[English] 

MR. DEPUTY SPEAKER: Please 
conclude. 

[Translation] 

SHRI VIR SEN: I beg your pardon. 
Kindly do not ring the bell. It is a very 
important issue and I have to say a lot Oil 

this subject. The august House is also in 
favour of extending the discussiun on the 
subject to the extent possible. I was going 
to submit that the present practice of giving 
admission in schools and colleges on the 
basis of merit and limiting the number of 
seats in claoses is tantamount to closing the 
doors of higher education for the poor 
students. Poor students cannot receive 
higher education under this system. Tb.us 
the measure adopted by you to improve the 
lot of the poors is itself a great impediment 
in their way and it discriminates the poors. 
Now let us take the case of markings. The 
Scheduled Castes have been assigned the 
category of 08 and that of the Scheduled 
Tribes 07. With the marking of category 
on the answer books, the examirler comes to 
know as to the category to which the candi-
date belongs. Earlier, seats were filled up 
on merit basis. Now, after this categori-
sation seats are lying vacant. The seats are 
lying vacant due to the felct that marking is 
not done honestly. The moment the exa-
miner comes to know that the candidates 
belong to Scheduled Castes, he fail them in 
the examination. It is my personal know-
ledge that the professors of medical colleges 
are so dishonest that they fail the candidates 
belonging to Scheduled Castes. The fail 
them continuously for 7 years in the same-
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paper. Even students with lesser intellect 
will acquire mastery over a subject if they 
continue to study a particular subject for 7 
years. But these students are failed deli-
berately, lest they should get through. The 
professors do not want that these students 
should become doctors. My nephew was 
detained for 4 years. I would like to know 
whether thiS sort of discrimination is being 
made on the caste basis or on th~ basis of 
poverty. These things happen in education. 
~ow I will come to Government jobs. 

At the time of awarding marks. they 
lre being put in lower grades. Many stu-
dents from the I.LT. who were selected on 
the basis of competitive test came to me 
and told that they had been expelled from 
I.I.T., Kanpur. Very recently, I received a 
report that the students who were given 
lower grades for securing low marks in their 
first year examination have been driven out 
of the 1.1. T. Their belongings ha v~ been 
thrown out. Why such things are being 
done? Was it done on the basis of poverty 
or on caste basis? 

What happens in services. If at the time 
of recruitment caste is revealed, the person 
concerned will have to face the worst conse-
quences and will not get employment. Last 
time also I have mentioned that there is no 
reservation for medical officers in the Defence 
Services. I know a case of a doctor who 
was selected by the Public Service Commis-
sion for the Defence Services. When he 
went to the Defence Department and filled 
up the requisite forms, he wr0te on the 
forms thai. he belonged to Scheduled Castes. 
He was not given employment on that 
ground. In another case, a candidate wrote 
'No' against the column meant for Schedul-
ed Castes thinking that there being no reser-
vation there is no harm if the caste is not 
mentioned. Later on he was removed from 
service when the department people came to 
know that he belonged to Scheduled Castes. 
1bere was no charge against him and there 
was no fault on his part. But he was remov-
ed. Now he is rnoYing from piHar to post, 
but nobody listens to his woes. Where will 
he JO? Those peopJe who are supposed to 
take a decision in his case are also prejudic-
ed and are not free from feeling. of hatred 
and di~rimination against his caste. Now, 
wbere to make appeal ? Nobody is inclined 

to hear arguments in his favour. Who will 
plead his case? This is the position. 

Now let us take the case of prop.l) tions. 
There are a number of complaints in this 
regard. Do you have any reply to this? I 
shall take up this point later. Various 
tactics are being adopted to withhold the 
promotionS of employees belonging to these 
categories. Their character rolls are spoiled 
on frivolous grounds. Some officers even 
write 'Not fit for promotion', putting them 
in a position from which they have no es-
cape. 

Very recently, I came to know a case in 
which a doctor was awarded excellent entry 
in his character roll by an officer. There-
after another officer came who was more 
biased. As he was not there during the 
period for which the concerned officer earn-
ed excellent entry, he stipulated that in 
order to earn an excellent entry in the C.R., 
an officer should possess 20 qualit4es. These 
qualities were such that perhaps he himself 
did not possess. The concerned officer was 
informed that his excellent entry in the C.R. 
was scrapped as he does not possess the 20 
qualities as stipulated by him for earning an 
excellent entry. Ultimately he was removed 
from service. 

What I mean to say that it was not his 
poverty but his birth in an untouchable 
caste that cost his job. Nowadays people 
do not take it easy if a person belonging to 
scheduled castes is appointed to high posts. 
He is posted at inconvenient places where he 
has to face a lot of odds, as a result of 
which he is forced to leave. He is assigned 
insignificant duties. This is how they are 
being punished. Lord Manu has devised the 
methods how to punish them. If two persons 
are found guilty of a charge the person 
belonging to Scheduled Castes will be remov-
ed from service and the other person will be 
let off after a warning. We~come across this 
type of cases daily. 

Mr. Deputy Speaker, Sir, I will take 
some more time for which I beg your par-
don, because I have to say on a number of 
points. In fact, the entire House is prepared 
to listen to me. You can also ask the hon. 
Members about it. I will conclude my 
speech only after I have said everything I 
wanted to say. 



361 Res. 01 POjts in Go~t. SRAVANA 7, 1910 (SAKA) Seats In £due. 362 
Institutions Bill Serlilces and 

[Engli.)h] 

MR. DEPUTY SPEAKER: You have 
taken half an hour. _ 

[ Tran3latlon] 

SHRI VIR SEN: It is wrong. I am 
speaking on a very important subject. I, 
therefore, request you to give some more 
time to express my views., 

[E'Igli!!h] 

MR DEt>UTY SPEAKER: There are 
other people. Please wind up. You cannot 
dictate to me. 

SHRI VIR SEN : I will speak about 
the points being raised. 

MR. DEPUTY SPEAKER : It is not to 
be done at your discretion. Otherwise how 
can other Bills will be take~ up. 

[Translatlon1 

SHRI VIR SEN : Now the question is 
a~ to who oppose it ? It is a matter to be 
thought of. It is being opposed by those 
people who are afraid of the number of 
reserved posts to be filled up by the candi-
dates belonging to SC/ST in accordance with 
the reservation policy. Now they can not 
come under it. In this connection I would 
like to emphasise that we are not going to 
encroach on anybody's area. We want to 
confine ourselves to the rights guaranteed 
by the constitution. We do not want 50 
per cent reservation when our population is 
only 1 8 per cent. You should remain happy 
within the 85 per cent of your domain. I 
fail to understand as to why you people are 
objecting to it ? It was revealed by a survey 
that 98 per cenr young officers of the I.A.S. 
are opposed to it. Now I read out some 
extracts from which you will come to know 
who they are : 

[Engli~h] 

"One recent study reports that 
'the so-called middle range backward 
castes offer a stiffer resistence to the 
rising status of Harijans than the very 
highest castes' ...... 

[Tran.llation] 

'fhereafter after 1 to 2 lines they say : 

[English] 

,"The survey data concur that edu-
cated and urban people are personally 
more accepting of mobile untouchables 
and more opposed in theory to the 
continuance of the caste system. But 
even tbough less advanced segments of 
the population may bave more to fear 
from the direct competition of Scheduled 
Castes, it is the higher castes, the edu-
cated, and the urban who seem most 
opposed to the preferential treatment." 

[Translat ion] 

Now you know very well that it is they 
who are of the view that people belonging 
to these categories have no right to rise to 
high positions. 

One more thing is being said that reser-
vation policy gives rise to caste ism perma-
nently That is why it should be scrapped. 
1 feel that there is no scope to say anything 
more in this rcgard. Casteism is flourishin, 
even otherwise also. If the Government 
wishes to do away with casteism, it should 
encourage inter-caste marriage. Casteism is 
not going to be rooted out witb mere scrap-
ping up of reservation. Apart from this, 
some others are of the view that. 

[English] 

... reservation on the basis of caste has 
affected the morals, the administration and 
the society adversely. 

~ [Translation] 

16.00 Ius. 

During these 40 years, only 3 to 4 per 
cent officers of the I.A.S. have come from 
Scheduled Castes and Scheduled Tribes. It 

, is not eorrect to say th;t the administration 
has become corrupt and inefficient due to 
these 3 to 4 per cent officers. What about 
the remaining 96 per cent officers. You 
may make self retrospection and enquire as 
to who is responsible for the inefficiency in 
administration. You think that the ineffi-
ciency in administration has cropped. up 
due to these 3 to 4 per cent officers and 
recommend t}:lese people should not be given 
entry into this service. There are yet ano-
ther group of the people who argue that 
these people are genetically inferior and 
born dull. In this connection, 1 would like 
to assert that nobody is bestowed with high 
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or low degree of intellect by. virtue of his 
birth. The people who think so are prejudi-
ed and their thinking is absolutely wrong 
that these people are born dull. People come 
in merits in the competitive tests held by 
Public Service Commissions, I may cite the 
instance of Dr. Ambedaker. Could anybody 
say that he was also born with less intel1i-
gence. Tbose who argue in favour of the 
theory 'born dull' are wicked persons and 
wrong doers. 

Beneficiaries are also being demoralised. 
They are suffering losses for this. What a 
great sympathiser you are! You want that all 
the doors for their entry into services should 
be closed. Only then they will be benefited. 
In this eonnection I would like to say that 
we can take our own decision:; as to what is 
right and what is wrong for us. There is no 
need for us to seek the opinion of vested 
interests. There is no need for them to take 
decisions. The practice of reservation did a 
lot of good to the Harijans and gave them 
honour. It prQvided them some rights and 
instilled, self-confidence in them. They have 
been able to break some age old fetters. If 
reservation is stopped, they will not come 
in the service in the required num ber. There 
will be no way out for them because people 
making selections are not honest. If the 
selection is made hOhestly from the very 
beginning, there would be no complaint at 
the time of promotio!l. Everybody would 
be getting his due seniority. When selection 
is not at all made, where the question of 
seniority does arise. Hence people, who are 
objecting to provide reservation at the time 
of promotion, should make a self-retros-

. pections and realise the fact that their conti-
nuing as super class officers is only due to 
the people beloDging to these categories. 
Since the bon. Members are objecting to 
my long speech, therefore, I just want to 
submit that the environment prevailing in 
the Services is estremely hostile. The people 
in the Services become targets of sarcasm 
and harassment; for installce, they are sus-
pended on petty char.ges, abused and at 
time&- cases in which a better placed person 
";as asked to sweep the room have also' come to me. T.her.efore, there is- a Deed to 
change such an atmosphere and the idea of 
scrapping reservations on the basis of castes 
sbould be dropped. The day on which yOU 

yourself whole-heartedly give an equal status 
to Sched'Jled Caste people and do not dis-
criminate them, there will be no need left 
for us to make any reservations for them. 
But first YOIl should yourself get ready for 
this. You have given only 3 4 per cent 
reservation in the 1. A.S. during the past 40 
years, Out of 15 per cent. you have not 
even provided 12 per cent reservation. Nor 
are you prepared to provide it, while in 
qualifications and ability no one is inferior 
to anybody. Viewing these things I can say 
that the Bill which has been brought forward 
is an indicator of feudal mentality and 
illustrates that some such plan should 
brought so that the 'snudra' community 
people of Scheduled Caste may not be able 
to join the services. That is why it has been 
stated that the family whose monthly in-
come is above Rs. 500 should not be allow-
ed to avail of the faCilities. Now you should 
yourself understand that Rs. 500 is earned 
by a daily wager who gets work for only 
100- 200 days m a year. This scheme stops 
the chIld of even a peon from joining the 
services. On the top of it, It is said that 
elite people have been emerged in Scheduled 
Tribe )11so. So who are these elite? What 
per cent of the country's population will 
these 3.4 per cent people in the Services 
constitute? It IS alleged that since they 
have all grown elite and are on high posts, 
therefore because of their presence the whole 
community should be condemned and 
brought to an end. In such a situation, 
those who have been educated, who posses 
some faCilities, and can get through in the 
competitions by studying, Will be stopped 
due to this restriction. On the other hand. 
those \" ho are poor will not even study 
because they lack the basic capacity and 
will therefore never enter this field. Tbere-
fere it~ mentality is that they should be 
deprived of all the facIhties. What is feudal 
mentality? It believes that we have the 
right to vote and they should vote for us. If 
they do not do so, they should be ,Punished. 
If the other communities do not vote, they 
are appeased and !f our community wants 
to caste votes freely, then steps are taken 
to force us to vote for them by beat ina us 
and stopping all the facilities. I feel that 
such a mentality should be dropped. The 
mentality with which this Bill has been 
brought forward is extremely suicidal. It is 
going to arouse ill~will in our whole nation. 
They feel that by scrapping reservation they 
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will be able to pleas~ the Scheduled Caste 
people. But that is not so-it will oreate 
permanent separatism in them and even your 
hope that they will give their views under 
pressure, will hold no good. 

In the end I would like to quote an 
extract from Dr. Ambedkar's speech. Please 
listen to it carefully. 

[English] 

"These down-trodden classes are 
tired of being governed. They are im-
patient to govern themselves. This urge 
for self-realization of the downtrodden 
classes must not be allowed to devoJve 
into a class struggle or class war. It 
would lead to a dIVISiOn of the House~ 

That would indeed bt a day of disaster. 
For, as has been well said by Abraham 
Lincoln, a House divided against itself 
cannot stand very long. Therefore, the 
sooner room is made for the realization 
of their aspiration, the better for the 
future, the better for the country, the 
better for the mamtenance of Its indepen-
dence and better-continuance of demo-
cratic structure. This can only be done 
by the establIshment of equality aijd 
fraternity in all spheres of life." 

[Tra1J.llation] 

I feel that the people must understand 
this warning. They should take a lesson 
and stop speaking against the people of 
Scheduled Castes, or else misbehaving and 
thinking agamst them. They should take a 
lesson from the foreign nations, from 
G.N.L.F., from Punjab, and from the 
Tamils of Sri Lanka-wherever injustice is 
made, and rights are suppressed, a revolt is 
arisen. If you \\ant to be spared from such 
a revolt and preserve the nation's unity, you 
must leave discrimination. The country wil! 
unite into one nation only when you leave 
discrimination. So long as our country is 
tied up hy casteism, it will remain divided. 
and cannot become one nation. Therefore, 
those who sympathise with this nation and 
want that it should become one nation, 
must stop misbehaving the Scheduled Caste 
people. 

With these words I conclude 

[English] 

SHRIK. RAMACHANDRA REDDY 
(Hindupur) : Mr. Deputy-Speaker, the 

Mover of this Bill has come forward with 
an idea which has been agitating the minds 
of the people for a very long time. Whne 
the ConstItution was framed, it was felt at 
that time that certain reservations should be 
made for certain castes and certain tribes. 
Because, at that time the- situation was so 
bad that those tribes and castes were com-
pletely downtrodden, economically weak, 
and socially they were on a very low level. 
They have not been treated on par with the 
other communities. 

16.10 hrs. 

[SHRI SOUNATH RATH in tfoe Chair] 

So, at that time, the Constitution makers, 
thought that some reservations have to be 
made so that these Scheduled Caste and 
Scheduled tribe communities could be 
brought to the levei of the other castes. 
They took two factors into consideration at 
that ti~e. One is the economic considera-
tion and the other is the social status. Based 
on these two aspects, reservations have 
been made for ten years. After ten years, 
it was felt that it was not sufficient and these 
castes have not been developed completely. 
So, the reservation has peen ext"'nded three 
times. In spite of these reservations, how 
far these castes have been improved ? It 
is a question which has to be gone into at 
this stage. Then, we have to see whether 
the socio-economic status that was in vogue 
at the time of framing of the Constitution 
remains the same or are there any changes 
now? After forty years, you could see, 
the social stigma is not as virulent as it 
was in 40s or 50s. In those days, proba-
bly the untouchability has been practised 
at a very high level. It has been reduced 
considerably. In order to improve their 
economic condition, the reservations have 
been brought in. Now, we have to consider, 
whether we have to continue the reserva-
tion or pnt an end to it. Suppose we con-
tinue it, we have to see, whether there is 
any possibility for these communities to 
come up to the level of other communities. 

As a result of these reservations, a lot 
of heart burning is there in other com· 
munities. 

As far as the social status is concerned, 
the gap bas been narrowed down consider-
ably. Probably, the social status rna)' not 
lte co~id.rcd. 
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As far as the caste is concerned, in the 
case of educated people, it has been 
narrowed down. Previously, the caste was 
the basis of the social standard and social 
mingling-inter-caste marriage. Now the 
caste has been given way to status. To what· 
ever status a man belongs to; he would like 
his daughter married III a fami! y who has got 
the same status. He does not bother much 
about the caste or religion. So, the caste is 
slowly disappearing and the status has 
occupied that place. This is as far as the 
educated families are concerned. 

As far as rural communities are con· 
cerned, the caste system is still prevalenl. 
Even now, they are not able to adjust them-
selves fully to the changed environments. 
Now, under the circumstances, the mover 
of the resolutIOn has come forward with 
this Bill. As far as Clause 3 IS concerned, 
the mover of the resolution has said : 

"fifty per cent of the posts in 
Government services have to be reserved 
to the candIdates belonging to economi-
cally weaker sections of the people." 

Every well meaning person has to think 
about this. I cangratulate the mover of 
this Bill because he was able to attract the 
attention of the Government and some 
well-thinking people to this aspect. As I 
said already, there is a lot of heart-burning 
in other communities. For exataple, a boy 
belonging to a forward community gets 
ninety per cent marks and a boy belonging 
to Scheduled Caste or Scheduled tribe gets 
forty per cent. In respect of getting a seat 
in Medical College or Engineering College, 
the boy who belongs to SC or ST and got 
forty per cent marks is given preference to 
the boy who got ninety per cent. In regard 
to jobs also, the preference is given to 
Scheduled Caste or Scheduled Tribe people. 
Because of such preference, there is a lot 
of heart-burning in upper commumties. It 
is not as if the upper community people 
are all rich and the lower community 
people are all poor. If you take that view, 
it IS incorrect. In the upper community, 
there arc people who are very very poor, 
who are not able to make both ends meet. 
Those people are there. Among those 
people for whom reservations have been 
rr'2de, what is the percentage of people who 
have taken advantage of that? It is 1 or 

2 per cent. If a survey is conducted, you 
will find that only 1 or 2 per cent of SC/ST 
man have got employment. I would like to 
advocate a different standard for conside-
ration as far as jobs and seats in the 
colleges and -schools are concerned As 
far as all these jobs ar~ concerned, most 
of these jobs have been cornered by those 
people wao are near to the political leaders 
or those people who are near to high-ups or 
those people whose mother or father is in 
Govenment service. If you make a survey, 
you will find that 70 to 80 per cent of 
these jobs have been cornered by such 
people. As far as the rest of the popula-
tion is concerned, they are suffering. I will 
put it this way. If an SC or ST comes up 
in the service, he is interested in his own 
children. He is not interested in his own 
caste. An SC or ST officer is interested 
in his own sons and daughters, in their 
betterment. He does not take the interest 
of the communIty as a whole. I would like 
to know how many officers, who are occupy-
ing high office have made any sincere 
effort to improve the lot of their own caste. 
When they themselves do not care for 
their own caste, how do you expect other 
caste persons to heJp them? This is one 
aspect. 

As far as other aspect is concerned, 
rural people are there. In rural areas, 
highly educated people are also there. Be-
cause of the environmental circumstances, 
rural peopJe are not able to compete with 
the urban people because their upbringing 
is different. When the rural people come' 
to the cities for jobs, they are not able to 
compete with the urban people because the 
parents of the urban people are educated, 
some of their relations are in jobs, either 
their father or mother is in job and they 
are able to afford good education for them. 
So they answer very well when examina-
tions are there or interviews are there. But 
the rural people are not able to come upto 
that leve1. That is why, when the competi-
tion is unequal, when the rural people are 
not in a position to face the competition, all 
the jobs are cornered by the utban people 
only. The job position in rural India is 
very very bad. If you take the statistics 
70 to 80 per cent of the urban people and 
10 to 20 per cent of the rural people get 
the jobs. 70 to 80 per cent of the rural 
people are suffering because of the unethical 
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compe tition. I want to urge .. tpon the 
Government to come forward with a 
legislation tl1at reservation should be based 
on population basis. Now rural popula~ 

tion is 75 per cent and 25 per cent is 
urban population. You make reservation~ 

on that basis that 25 per cent of the jobs 
will go to urban areas and 75 per cent of 
the jobs will go to rural areas. There 
5hould be no competition bctweet1 the urban 
and the rural people. It should be seen as 
to what sort of· competition should be 
there so that seventy five per cent of the 
jobs go to the rural people. 

SUpposing a Scheduled Caste or a 
Scheduled Tribe man is a big officer and he 
has got fwo or three children, he will be able 
to she them better educatioJl, he will be able 
to provide them all the amenities that the 
modern Inchan citizens can be given. You 
take the case of the Scheduled Castes and 
Scheddled Tnbes residing in villages. Their 
children and the chlldren of those whose; 
standard is very low, will not be able to 
compete in equal circumstances. So, what 
I say is when an officer comes to a certain 
stage, the Government should see that that 
man is removed from the reservation list. I 
am not saying that his reservation ~hould be 
removed but what I !lm saying is that he 
must be removed from the reservation list 
and the job should be given some other 
person, either Scheduled Coste or Scheduled 
Tribe. Only then the job potential as far 
as these people are concerned, can be 
increased. So, whenever the standard of a 
man is improved, he must be removed from 
the reservation list. A legislation has to be 
brought to that extent. You remove that 
man from the list and substitute him by 
some other Scheduled Caste or Scheduled 
Tribe person in the village. This will give 
opportunity to other Scheduled Castes and 
Scheduled Tribes people in the vdlages. 
So, I request the Government to give deep 
consideration to this aspect and make 
reservations not on the basis of caste or 
creed or such other basis, but it must be 
on tlie basis of rural versus urban 
population. 

I congratulate the mover of this Bill 
because he has been a ble to bring some 
ideas to the notice of this country. The 
thinkers of this country must think very 
well. We have to improve the standard 
of the rural Indi~_ we have to bring up tho 

standard of the rural India, to 
the standard of the urban India. The two 
Indias are now completelY di.fferent. There-
fore, I say that when a rural man occupies 
a very high position and if his sons and 
daughters are also there, tben that man 
must be removed from the rural list and 
the opportunity should be given to some 
other rural person. Then only we can im-
prove their standard. We have to remove 
the CAste considerations and improve the 
standard of the people in the 1 ural areas 
so that they are able to corne up to a 
standard where they are able to compete 
with the urban people. So, I request the 
Government to cosider that reservations, 
whether in schools or in jobs or in other 
area!, should be based on the per~ntage of 
the people that reside in the rural areas 
and in urban areas so that the gap between 
the rural people and the urban people can 
be removed. 

MR. CHAIRMAN : The time ailotted 
to this Bill is almost over. Now what 
would you like to do ? 

AN HON. MEMBER: This is a very 
important Bill, Sir. Let the time be 
extended. 

MR. CHAIRMAN : B.y how many 
hours 1 

SOME HON. MEMBERS: By two 
hours. 

SOME HON. MEMBERS: By three 
hours. 

SHRI BHADRESWAR TANTI 
(Kaliabor) : This is a very important Bill, 
Sir. 

MR. CHAIRMAN: For the present, 
let us extend the time by two hours and 
then later on we will see. So, if the House 
agrees, we will extend the time by two more 
hours for the present. 

SOME HON. MEMBERS: Yes, Sir. 

MR. CHAIRMAN: Now, Shri C.S. 
Tripathi. 

[T,an latiot.] 

DR. CHANDRA SHEKHAR TRI-
p ATHI (Kbalilabad) : Hoo. Mr. Chairman, 
Sir, the Bill brought fON ard by Shri Ram 
Nagina Mishra bas ccrtalr lly become a con~ 
troversial 'Bill. I havt ) Jcud tbe news of 

• 
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the hon. MeC1bers. Some of them have 
severely criticised it while the others have 
supported it. But it cannot be denied t~at 
in this \'ast natIon where one commumty 
was do'Wntrodden, untouchable poor and 
suppressed, the provision of reservatio.n 
facility made by our forefathers and consti-
tution makers was extremely essential and 
worth appreciation too. After 40 years of 
independence a lot of changes were observed 
in the condition of the poor and the sup-
pressed people for whom this scheme was 
introduced. The deservmg people have cer-
tainly not got their right share. If this 
problem IS viewed today, It will be found 
that about one-two l.1kh such amuent 
families have developed in the Scheduled 
Castes and Scheduled Tribes, who are aeru-
mulating all the facilities. Sir, today our 
leaders will have to think on this subject. It 
is true tIlat out of the poor, neglected and 
suppres')ed people for whose welfare thiS 
provision was made to improve their stan-
dard of living, 9-10 crores people are stiIJ 
living below poverty line, but on the other 
hand, nearly 4 lakh famIlies out of those 
very sections have become millionaires and 
billionaires. Today all their near relations 
are getting all the facilities and those people 
are also getting the top ranks jobs. There--

• fore, the time has now arrived when the 
whole country wiH have to consider about 
this problem that the 2-4 lakh families of 
Scheduled Caste and Scheduled Tribe who 
have reached at par with the affluent society 
should be taken out of the list of Scheduled 
Castes and Scheduled Tribes. Today it has 
become essential to fix a 1imit. We wiH 
certainly have to fix some such level that 
anyone who reaches that level should be 
deprived of the facilIties (InteTr"ptions). No 
one should be permitted to rob the wealth 
of the nation freely (Tnterruptions) 

[Engli.,!'] 

MR. CHAIRMAN : Nothing will go on 
reeord. 

IT,an)lalion1 

DR. CHANDRA SHEKHAR TRIPA-
THI : Today if some person has become 
an LA.S. or another person has got a high 
rank somewhere, then it is not on the basis 
of caste or reservation but on the basis of 
his own capability and ability that he has 

got it, wherea~ you get all the facilities on 
tbe basis of caste. Therefore, tbose who 
attain a high status should not at all get 
reservation on the basis of caste. If IUch 
thing persists, what will happen to those 10 
crore poor people for whose upliftment the 
whole nation and society is worried. Any 
provision should be such that 90 per cent of 
the people should get the benefit of it and 
not just 10 per cent. If there is any such 
law, system or machinery which does not 
bring benefit to the masses, it needs to be 
improved. Therefore, I would humbly sub-
mit to Shri Vir Sen that I myself seen and 
experienced that not even 2 percent of the 
petrol pumps, diesel pumps or gas agencies 
aBoted to the Scheduled Castes and Sche-
duled Tribes are made available to them. 
All these are run by the high strata, rich 
people under 'benami' names. The Govern-
ment will have to consider this problem 
very seriously. We have not made laws and 
reservations to enable other influential 
people to take benefits and deprive tbose 
whose standard of living we want to im-
prove. We have formulated reservation 
policy for the benefit of the poor and our 
Goverment, our leaders and masses are 
worried about their welfare. They must get 
the benefit. If they do not get any benefit 
then that system will have to be changed 
without any hesitation. 

It is not an issue towards which Shri 
Vir Sen has ir.vited our attention. Today it 
is immaterial a<; to what extent people of 
any particular community achieved a high 
rank. No one can stop appointments to 
high ranks, neither can there be any ban on 
it but we should not forget that the fact 
that our Government had made those pro-
v~sions and reservations only for the uplift-
ment of the poor. We wiJJ 'have to think 
that those people in the Scheduled Castes/ 
Tribes, whose standard of living has risen 
quite high, and who have become quite 
affluent, should no more get benefits on the 
basis of caste. The poor of that very caste 
Who are still living in villages in crores .. are 
prey to starvation and poorly clad or whose 
children can not get education due to 
poverty, must get those facilities. No one 
can lay that the poor and the neglected 
should be deprived of assistance; it should 
certainly be given but that assistance should 
reach him. On the name of reservation 
some people want to snatch those facilities 
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by making fake certificates as is read in 'the 
newspapers everyday-that whenever there 
is a distribution of land, fiats etc., a newly 
developed racket of people snatch the right 
of the needy by getting fake certificates of 
Scheduled Castes/Tribes. We, the Govern-
ment and the society, will have to think in 
this direction seriously. 

Mr. Chairman, Sir, if poverty is recog-
nised as the basis for reservation, then no 
one should have any grudge. Today, it is a 
well-known fact that out of 100 families of 
Scheduled Caste and Scheduled Tribe, 90 
families are still below poverty line while 
the condition, of remaining 10 families has 
improved a great deal. In other castes there 
can be 3 to 5 per cent poor people. TheI e-
fore when the economic base i!) taken as 
criteria for development, and attempts are 
made to improve their standard, then under 
no circumstances or way will there be a 
suppression of the rights of the Scheduled 
Castes and Scheduled Tribes, nor can there 
arise any reduction in the privileges and 
facilities. God knows wli\Y, in the grip of 
intense emotion, without broadening their 
outlook, people indulge in mutual feuds and 
the people with vested interest trap the 
society in struggle. If the re~ervation is 
given on the basis of economic condition, 
then the community which has the maxi-
mum number of poor, will get the maximum 
facilities and seats and vice verSa. This will 
be a step towards the unity and strengthen-
ing of the country. Therefore, it should be 
taken very seriously. 

Sir, I will not hesitate to state that at 
different times, the selfish elements and 
people with vested interests have tried to 
play with the unity of this country. I would 
like to state that in this very country and 
state, the copies of Ramayana were burnt 
many a times, and its pages were also torn. 
But, Sir, I would like to invite your atten-
tion to Ramayana for two minutes. I have 
studied Ramayana and have seen that the 
shining example of classless society which is 
found in Ramayana which is seen nowhere 
else, ever since the creation of earth. I quote 
a couplet by Goswami Tulsidas-"Bair na 
kar kahu san koi Ram pratap vishamta 
khoi". There was no disparity among the 
people in that society. In that society, all 
Were equal and there was no discrimination 
on the basis of big or small, -rich or poor 
and caste or creed. Goswami Tulsidas has 

written, "Daihik Daiwik bhoutik tapa, Ram 
raj kaahu nahin vyapa". He 'has further 
stated that no one had any affliction and 
that the society was free from discrimina-
tion. That was the classless society. Sir, 
apart from this, he has writte~ a lot ...... 

SHRI R.P. SU MAN: Also mention 
about his couplet "Shudra, ganwar, dhol, 
pachhu naari.. .... 

DR. CHANDRA SHEKHAR TRI-
PATHI : Sir, a question about running 
"Eye Relief Camps" was raised last year 
by some hon. Members in this very House. 
I~ was stated that the people lost their eye-
SIght due to the operations done by the 
doctors of these 'Eye Relief Camps' Sir 
while replying to this question, Shri Nara~ 
simha Rao had told the House that out of 
5~0 o~rations. there was a possibility of 
faIlure In 5 cases or five persons might lose 
their eye-sight. The loss of eye sight in 
respect of these five persons becomes a news 
for the journalists and hon. Members of 
this August House, and questions are raised 
about this, while no one even mentions 
about the fact that 495 blind persons have 
regained their lost eye·sight. This IS the 
misfortune of the country that aU our acti-
vities are motivated by the negative aspects. 
Instead of looking towards 90 percent good 
works, we generally focus our attention on 
one ?r !WO bad deeds. Our hon. colleague 
has mdlcated towards a particular line. But 
I want to draw your attention towards 
sevlral lines : 

"Harsit rahen nagar ke loga, 
Karhin sakal sur durlabh bhoga". 

I was drawing your attention towards these 
lines because there has been no provision 
for discrimination among the people in that 
society. On the contrary, a special attention 
had been given to the upliftment of poor 
and backward peopJe and that is \\hy every 
body was happy in the Ram Rajya. 

Vyasji has written 1 8 Puranas. In one 
of the Puranas, he has written-

"Asdash Puraneshu Vyasasya vachan 
dwayam, 

Paropvyashya punyay papay par 
peednam' • 

"Parhit saris dhara:n nahin bhai 
Parpeeda sam nahin adhmaai". ' 
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All the scholars~ thinkefi and the social 
workers have said in one voice that there is 
no greater sacred deed than benevolence and 
there'is no greater sin than oppressing 
others. Therefor~ there is no use making a 
mountain out of a mole hill. No country 
can progress and no $ociety can prosper by 
promoting class struggle and by spreading 
feelings of communal hatred in the society. 
Adequate help should be provided to the 
poor and that is what the Government is 
doing in the welfare concept. This is the 
duty -or the whole society to a~commodate 

the backward, the poor and unrepresented 
people but in this process the society should 
not allow accumulation of wealth in a parti-
cular pocket, and if it -allows it, then the 
sufferer will be that very society or class 
for which this law has been enacted. The 
Government will have to fix a ceiling on 
income so that the poor people may get 
more opportunities of progress and better 
representation in the society. The Govern-
ment will have to fix such ceiling either 
today or tomorrow or after 20 years. If the 
ceiling on income is not fixed, then a parti-
cular section, affiecent section will go on 
developing and a poor family will continue 
to remain where it was. Therefor!, all of us 
will have to seriously think how the poor 
v.-ho actually deserve the benefits of reser-
vation can get tbem. We shall have to do 
something to carry them forward. 

In his speech, Shri Mishra has advocated 
the case of reserva~ion of posts in the semi-
Government institutions, educational insti-
tutions, sugar factories and textile mills. 
No doubt, it is good but the intention 
behind reservation should be that the 
Government's aid, amenities and all facili-
ties should also be provided to those poor 
people who are not in a position to compete 
in open competition due to their poor 
economic condition. In spite of thIS, if some 
body is not able to compete in the competi-
tion and the Government goes on providing 
this' facility in the name of any particular 
section then the condition will certainly 
deterio;ate. I would like to urge Shri Vir 
itn that none should have the complaint 
that be would have proiftssed, bad tb ... 
facilities been provided to h.im; but due to 
his poor economic condition, he could not 
do so. All facilities should be provided to 
tbe poo~~ but at the same time the capabi-

Institutions Bill 
lity, the competence and the merits of the 
candidates should not be ignored. The 
iinorance of the capabllitYf competence and 
the merits is creating disparity in the 
society. Very learned persons generally raise 
issues from the platforms of big public 
meetings regarding the interests of any 
particular section of 1:he society. They say 
that there is no M.P., Minister or Governor 
from a particular castes, Sindhi for instance. 
There are thousands of castes in India. 
How will it be pOSSible to have the repre-
sentatives of all these castes? Therefore, 
the system of reservation based upon caste-
ism should come to an end. The provision 
of reservation was made for the backward 
people. It was correct to do so and we 
appreciate it whole- heartedly. It is the res-
ponsibility of the Government to ensure 
that the benefits of reservation re<~h the 
depressed, down-trodden, prol~tariat and 
exploited people of the society. This is the 
responsIbility of the whole country to see 
whether the benefits of reservations are 
reaching the deserving people or are being 
manipulated for the interests of others. In 
tbe name of Harijans, persons belonging to 
other castes are deriving its benefits. The 
benefits of reser, a tion will not I each the 
deserving persons merely by makmg the 
provision of reservation in the statute book 
The Government will have to do somethmg 
concrete in this regard so that its benefits 
may reach the deserving people. 

I would like to say that the Bill mov~d 
by Shri Mishra can neither be termed as 
'condemnable nor commendable. But at the 
same time, his suggestion that economic 
condition should be the basis for reservation 
cannot be ignored. Today, crores of people 
belonging to different communities are living 
below tbe poverty line. They have neither 
employment nor any source of livelihood 
and are on the verge of starvation. Nobody 
bothers about them. Under these circum-
stances, it becomes the duty of the Govern-
ment to safeguard the interests of the poor 
people belonging to upper castes for whom 
there is no provision of re~ervation lest they 
should die while begging or commit suicides. 
No civilized society should tolerate the 
deaths of its people due to starvation. I 
would like to say that while the provision 
of reservation made for scheduled castes and 
scheduled tribes was justified and was a 
must and our leaders had taken this step in 
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accordance with the demand of the time 
and the society, but if in this changing 
society, changing time and because of in-
creasing population, any Indian citizen 
belonging to any caste dies due to starva-
tion or remains unemployed and poor, it 
becomes the duty of the country and the 
Government to look after his interests by 
making provision for reservation and by 
providing him all other facilities. I would 
like to request you once again that it will 
do no harm to the interests of scheduled 
castes and scheduled tribes if economic con-
dition is taken as the basis for reservation. 
Under this provision also, 90-95 per cent 
people belonging to S.C. and S.T. commu-
nities will continue to be benefited and only 
2- 3 per cent persons belonging to other 
communities will get the benefits. The 
Government will have to pay special atten-
tion to ensure that some families which are 
availing of these facilities today do not go 
on availing these facilities indefinitely. 

Shri Reidy has raised the issue of 
discrimination of villages as against the 
cities. Th is is a very serious issue and 
needs to be given consideration. The 
children educated in vi llages do not find 
themselves in a posltion to compete with the 
children educated in cities whether it is the 
competition for admission in Engineering 
College, Medical College or the competition 
in_Indian Civil Service. As a result, 80 per 
cent population of villages do not get those 
facilities which are available to 20 per cent 
urban population. The Government will 
have to pay attention towards this also. If 
we want to remove disparities, regional 
imbalance and want to eradicate poverty, 
we shall have to give more importance to 
this by adopting a social viewpoint. In 
spite of the provision of reservation for 
Scheduled Castes and Scheduled Tribes and 
the continuous vigilahce of the Government, 
80 per cent people of vilJages do not find 
themselves in a position to avail of the 
benefits of reservation, while the urban 
people go on availing these facilities. I, 
therefore would like to urge the Govern-
ment to ensure that benefits of reservation 
reach the rural people so that the neglected, 
poor and exploited rural people. could 
march ~owards progress and the intention 
of our constitution makers could be ful-
filled. 

SHRI K.D. SULTANPURI (Simla) : 
Mr. Chainpan, Sir, I am thankful to you 
for giving me time to speak. In my view, 
the Bill moved by Shri Ram N agina M ishra 
is very appr?priate. Nearly 50 per cent 
population is economically backward and 
it will not make much of a difference if the 
facility of reservation is provided to all of 
them. 

The people belonging to scheduled castes 
and scheduled tribes are not getting full 
benefits of the posts reserved for them 
under the Constitution. Whether it is any 
Public Undertaking or a Government 
office, you will never find the Roaster 
register completely filled. Many such ca~s 
are pending before the High Court and 
Supreme Court. But no decision has so far 
been taken on it. These matters are kept 
pending. Here I want to say that Govern-
ment has to keep in"mind the efforts made 
by Mahatma Gandhi, Pt. Jawahar Lal 
Nehru, Shrirnati Indira Gandhi and today 
bemg made by our Rajivji for upliftment ef 
Hanjans and Advasis and for the develop-
ment of our country and to ensure that 
such programmes are implemented without 
any delay. As Rajivji is looking into the 
problems of the Scheduled Tribes by visitina 
various tribal areas the same is being done 
for the welfare of Harijans also. Nobody 
has been able to make as much efforts as 
have been made by Shri Rajiv' Gandhi for 
moving the nation forward. Here I want 
to apprise you that some other parties also 
came to power here but they could not 
ensure reserva tion for us beyond 10 yean 
but when Indiraji came to power, she did 
work for the welfare of Scheduled Castes 
and Scheduled Tribes. I feel that 
today it is the responsibility of our party to 
make efforts to uplift the poor in the 
country. It is also essential that reposibility 
should be fixed on those who have failed to 
complete the reservcKion quota for the last 
40 years of Independence. It should also 
be made clear as to the time by which thIS 
quota would be completed. If you continue 
to say tha t it is the responsibility of" the 
State Government and the Stat. 
Govc:!rnment says that it is the 
work of the district administration 
then this work will never be completed. 
The Constitution of India envisages a reser-
vation quota of 15 and 7.5 per cent for 
Scheduled Castes and Scheduled Tribes 
respectively which must be fined up first. 
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On.ly then we can think of other people. So 
far as this contentIon is concerned that 
these people score less marks in comparison 
to those belonging to the urban areas. I 
would like to say that the number of 
teachers in the villages is' inadequate 
whether these are High Schools or middle 
schools. The child who's father is in 
service scores good marks because he studies 
in a city and these very people get service 
also. The children of people living in 
villages do not get such an opportunity. 
I feel that c;ame is the reason so far as 
plains are concerned. I visited a school in 
Bihar which is situated In a tribal area of 
Ranchi. When I asked the teacher there 
about the name of the Education Minister 
of India, he replIed that he was not aware 
of that. A B.Ed. teacher does not know 
the name of the Education Minister because 
they do not try to read the newspaper. 
Tribals are the backward people but no 
efforts are made to uplift them. There are 
people in the oppositIon who criticise us for 
having done thiS or that and raise much 
hue and cry for the sa.me but do not 
make any effort to uplift the poor of the 
country. They can talk about Bofors for 
days together but nobody talks about the 
upliftment of the poor people. They do not 
take any interest in this work. They have 
Dever demanded any discussion on this topic 
or on the report of the parliamentary 
committee constituted for the welfare of the 
Scheduled Castes and Scheduled Tribes. I 
feel that the people of our opposition parties 
do not take proper steps for the welfare of 
these people. I request them to take 
action against those powers who want to 
weaken the country by not completing their 
quota. Have you people taken any action 
against them? Yau have not taken any. 
Therefore, I would like to request my 
collegues also that it is essential for tbem 
that they should make all effort~ to supple-
-=nt the efforts being made by our national 
leader Rajivji so that nation can move 
forward and the poor sections alsG set its 
benefit. Here I want to say that you have 
recommended an inoome of R~. '500 which 
is vetY meagre, our colJegue bas rightly said 
tl\a~ this is what a peon gets. What have 
Y90 done? Is this amount of RI. 500 
atlequate ? N~-a-days even a labourer 
wotking 011 daily wag~s ill Himachal 
Pradcsh gets RI. 1 S and a labourer worJd.,. 

in a tribal area of Kinoor gets Rs. 20-25 
daily. I say, the prices have gone up now-
a-days. Even the posit!on of a Member 
of Parliament is very bad. You do not 
pay any sal ary to them. In some States in 
India M.L.As get more than what M.Ps. 
get here. Their economic condition is 
better than that of ours. Therefore, I feel 
that the question of economic condition 
should also be taken up by you properly. 

The main problem which is before us 
today is about the backward class, Harijans 
and minorities. We all are one. We are 
concerned about the upliftment of our 
people. Most of our people are poor. There 
are some people among Rajputs and 
Brahmins who are wandering on roads but 
nobody talks about them, I want to tell 
you about recruitment m banks. 
There are recruitment boards for 
all the banks. Such Hanjans are nominat-
ed who do not select Hanjans saymg that 
they are not competent. I submit that 
when I.A.S. Officers are selected, why these 
people ar~ not selected on the posh of peon, 
clerks, etc. I want to tell you that Air 
India is a very big publi; undertaking where 
there is also a lot a bungling. Here a 
reference has been made about fake certifi-
cates on the basis of which the people get 
employment and become high officers there. 
There are many such cases m the notice of 
the Government of India. We asked for 
legal opinion of the Department of Law 
about it, they confirmed that there are such 
cases. The relevant file of the Department 
of Law is now before the Parliamentary 
Committee for Scheduled Caste and Schedu-
led Trib~s. I want to say that such things 
are done by those who have their self-
interest. Some people say that it is done 
by politicians who get the their own sons 
appointed. You are aware of the plight of 
a Member of Parliament. None of their 
children have any Petrol Pump or any thing 
else. The entire work is done by them of 
their own accord. If recommendation is 
made or any letter is written to a selection 
board, the Members of the Board say that 
they do not beHeve in recommendations. 
After a11, we are elected Members. I want 
to say that if such a tendency continues, 
tben we will not be able to ensure 
welfare of our society Or a viJJage. If 
we want to work properly then the 

. request of a public representative, whether 
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he is an M.L.A.or M.P. should be ac¢eeded 
to. We try to bring the people of our area 
above the poverty line, if not all but some 
of them. Some people may be benefitted. 
I want to say that the aim of our Govern-
ment is to uplift the backward people of 
the country and the Government is trying 
towards that end. For this it is essential 
that there should be a time-bound 
programme for completing the reservation 
quota for the poor people. If you visit an 
employment exchange, you will find the 
names of those poor villagers who got 
themselves regIstered there 5-7 years ago 
but so far no intervie IV call letter has been 
issued to them. Our organised labour is in 
an advatageous position. They can resort 
to hunger strikes, raise slogans and their 
demands met. the Congress party has 
tried to benefit the poor people of India 
living below the poverty line by adopting 
20 point programme and this is also men-
tioned in our manifasto but the bureaucrats 
hatch a ~onspiracy against us and take a 
major benefit in the shape of T.A. and D.A. 
Our people can be tenefitted only when M.Ps. 
and M.L.As. are involved in this work and 
are given the right to take deciSIOns in 
this regard. Only then those poople can be 
benefitted. Efforts are made to 
spead casteism by saying that he should 
be ameliorated because he belongs to a 
particular caste. Every thing is done 
because he i') a Rajput and he is a Brahmin. 
Harijans also belong to many castes and 
are moved by caste consideratien. There are 
also many castes in tribes but we have not 
recognised casteism. The Congress party 
does not believe in casteism. Everybody 
should do his work according to his belief. 
This has been done to achieve national 
unity. The framers of our Constitution 
had felt that the benefit should reach the 
POor of the poor and if this benefit does not 
reach the poor of the poor it is our in-
efficiency. There is no doubt about it. 

Some people remained in power for two 
and half years and now they are in the 
process of uniting four parties coming from 
North, East, West and South and they have 
no leader. The defectors from this side 
become their leaders and they want to uther 
in socialism. I want to know what are 
the~r pohcies? What is their 10reign 
polJcy; what is their economic policy and 
how they want to uplift the poor? They 

want to mislead the people of India. Their 
policy should be clear. This policy should 
clarify how they will ensure welfare of 
Harijans. This should be included in their 
manifasto. Will they adopt the manifesto 
set forth by Kashiram and defeat the 
Congress by offering some money to him? 
Formation of luch a Government will not 
serve any.purpose. It wi 11 be useful if they 
have a programme whIch is based on 
principles. Let us know what programme 
they have got and how they want to uplift 
the poor people; how they want to imple-
ment·their foreign policy; how they want 
to solve the problems like Ramjanam 
Bhoomi? What programme they have got 
to solve them? They have no plans. Noise 
making does not accomplish any tbing. 

The proposal which has been presented 
here clearly indicates that economically 
backward people ,hould ~ given reserva-
tion. I want to tell you that a provision 
is already there in Constitution in regard 
to the rt~~ervation for Scheduled Castes and 
Scheduled Tribes. The State Government 
should be made responsible to pass on this 
benefit to the poor people of those ..:asles 
and this should be implemented under a 
time-bound programme. I want to say 
that backlog exists in almost all the public 
undertakings. This backlog should be 
completed and it is good that a provision 
of 50 per cent reservation is being made. 
Out of this 50 per cent 25 per cent posts 
be reserved for Scheduled Castes and 
Scheduled Tribe and the remaining 25 per 
cent for other economically backward 
people. But I do not agree with the 
condition of Rs. 500 as income. I do not 
know whether this will be implemented or 
not but I want to say that ther'! should be 
at least a ceiling of Rs. 15 thousand per 
year so that pecple can m2.ke both ends 
meet. 

17.00 hrs. 

[SHRI SHARAD DIGHE in tile Chair] 

I want to say that more and lll'OTe pro-
vision should be made for the weaker sec-
tion of the people. 

Alo_ with this I want to say drcm 
should be made to dispose of the caSOs of 
tribal people and Harijans pencliOi ift the 
courts since long. The Government should 
see to it tbat they are finalised as early as 
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possible. There are many cases in the 
courts about the promotion etc. of these 
people and are pending since long. The 
people die but the cases are not decided. 
Such cases are pending in High Courts and 
other Courts throughout India. They pray 
to God about the final isation of their cases 
because their plight is worsening due to 
the same. The Government should see thal 
these cases are decided in accordance with a 
time-bound programme ~o that these people 
may get justice. I want that their cases 
should be decided with in due cour.;;e of 
time. 

About the period of ten year~, ., we did 
get this chance of ten years which is now 
ending in 1990. God knows what will 
bappen thereafter? The opposition people 
want to do away Vlith this benefit. But we 
are fully hopeful that Rajivji would not 
allow to withdraw this facility. May God 
,rant him long life. We have no fear from 
Rajiv ji. If such people who do not want 

• t(> see Harijans come to power it will be 
very dangerous. They talk against us 
much. 

I also want to say that the Selection 
Boards and Public Service Commissions 
which are constituted. setecte those who 
belong to upper classes and urban areas. 
Poor and the rural children face 
great difficulty in their selections. 

For such children, a separate selection 
Board should be constituted. In the same 
way, as a separl!te system exists for child-
ren in rural areas, I feel that a separate 
Board must be con'3tituted for the selection 
of tribal and Harijan children so 'that they 
are not at a disadvantage when It comes to 
selection for jobs. 

The Government has set up Navodaya 
Vidyalayas. This is a very good step taken 
by Shri Rajiv Gandhi. If good schools 
are meant only for bright students, how 
can weak students compete with bright 
students. There should be good schools for 
weak students also so that they are able to 
study well and come up. Bright students 
can sbow a good performance in any 
school. But we have to turn weak and 
unintelligent students into brWiant ones. 
We have to evolve a sound education sys-
tem for ...such children of rural areas. Eas1 

admission to Government schools, excm· 
ption from payment of fees and such 
ether facilities will have to be provided to 
help these children get educated and com-
pete with other children, so that children 
of Adivasis, Harijans and weaker sections 
can be brought at par with the rest. 

Seats in colleges are filled by dull 
students while the bright ones do not get 
an opportunity to get college education. 
Reforms are needed in the education sys-
tem. These days, the children of land-
lords and capitalists manage to get admis-
sion to colleges at the cost of other 
deserving children. The children who 
really want to study suffer in the process. 
To put expenditure on University education 
to proper use, colleges should be brought 
under the Education Department so that 
they function properly. Our educational 
institutions should be run properly and 
shortcomings wherever found in the system 
should be removed. I wanted to say some-
thing on hilly areas also but time ia limited. 
Schools are to be opened in the remotest 
comer5 of hi11y areas. One Navodaya 
School is opened in one district. All 
public schools should be closed. Two 
types of education sy!tems exist in our 
country. One is where students study pure 
English and the other is where Hindi is 
studied. The students taught III the latter 
are called 'Sbastris' and looked down upon 
in the society and the former, the English-
speaking class, occupies a higher status. 
Why should the country produce only 
lawyers. We should encourage our rural 
brethren, the people who are reaI1y ins-
trumental in taking the country forward. 
I support this Bill and I feel that there i!\ 
nothing lacking in it. The Bill says that 
income should be Rs. 500. I would like 
this to be increased to Rs. 15,000. The 
remaining 50% should be open to every-
one. With these words, I conclude my 
speech. 

lEngl, 'hJ 

-SHRI BHADRESWAR TANT! (Kalia-
bor): Mr. Chairman. I thank you very 
much for giving me an opportunity to 
participate in the debate on the BiU to 
provide for reservation of posts in Govern-
ment services and seats in educational ins-
titutions for persons belonging to economi-
call)' •• aker se~tion of people. The Cons-
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titution of India has been enacted by the 
people of India. These five words are 
like a Bible to the people of the country. 
It guarantees to the people various things, 
namely, personal rights, liberty, equality 
before law, equal opportunity 10 employ-
ment, etc. etc. But I am sorry to say that 
this Constitution has hopelessly failed to 
protect the interests of the poor people. I 
would like you to look at Chapter III of 
the Constitution which is lenient towards 
the workmg class as well as the poor 
people of the country. It has failed to 
protect the people. I am citing you an 
example. It is Constitutionally guaranteed 
that the working class is to be paid a liv-
ing wage. Now tell me how many people 
in the country are gettmg a living wage. I 
would say even people working in the in-
dusn-y for eIght hours do not get a living 
wage. More than 33% of the people in 
the country are living below the poverty 
line after 40 years of Independence. 
Seventy three per cent of people are illite-
rate after 40 years of Independence. This 
is the taste of freedom that people have 
got after 40 years of Independence. 

No doubt, we have achieved many 
things but we have also achieved Bofors 
deaL and other things lIke Rs. 6.5 crore 
ONGC deal. We should not ignore that. 
That is why I say the poor people have 
n0t got the taste of freedom and the Cons-
titution has failed to protect their life and 
liberty. Article 21 provides for protection 
to life and personal liberty. • Who are the 
people who get protection to life and perso-
nal liberty? They are rich people, politi- . 
cians and those who are plac~d in very 
hIgh positions. I am sorry to say that the 
lIves and personal liberty of the poor people 
are not protected. 

Article 23 talks about prohibition of 
traffic in human beings and forced labour. 
Now many people 10 the country are work-
ing as bonded labourers. The Government 
says that "bonded labour has been abolished. 
But it is not so. If you go to remote 
places in the rural a~as, you will find that 
this system is still going on. On 22nd of 
this month, I visited Khomta Tea Estate in 
Gholaghat district of Assam. There 
I found that 56 young girls, below 10 
years of age, were forced to work in - the 
fa~tory. Whon I tried to find out as t(ll 

how many-hours of work they were putti~g 
in, I was surprised to know that they 
worked from 7 a.m. to 5 p.m. But what 
does the law, already pass~d in this House, 
say? Why does the law not protect these 
young children from such torture? Why 
the benefit is not given ta them. 

There is a provision for a just and 
humane conditions of work and maternity 
benefits under Article 42. The poor people 
are forced to work even on five rupees a 
day. They are not given their dues in 
time. The government machinery is silent 
about this. 

There is a provision in Article 44 for 
a uniform civil code for citizens. It has 

• hopelessly failed to protect the rights and 
liberties which have been granted to the 
people of this country, particularly those 
belonging to the poor sections of the so-
ciety and the worKing classes. 

In British days, some people were taken 
from Onssa, Madhya Pradesh, Bihar, Uttar 
Pradesh, Andhra Pradesh to the State of 
Assam to engage them in different indus-
tries as labourers. Now their population 
has risen to 50 lakhs. I am very sorry to 
say that even after 40 years of indepen-
dence, the percentage of educated people 
is less than .01 per cent. That is the taste 
of freedom. So, I support this Bill only 
partially and not wholly because of the 
fact that now in the name of scheduled 
castes and scheduled tribes, only those 
people, who are placed high in the society, 
are getting all the benefits. The poor people 
are deprived of the benefits. I will cite an 
example. Recently, an interview was held 
by the Oil and Natural Gas Commission in 
Assam for recruitment of an engineer. A 
boy, named Mohan Lal Teli, we ignored. He 
is a first-class engineer. Unfortunatly he was 
born in a tea estate. He was not selected 
because he belonged to a commun1ty which 
has been ignored by other sections of' the 
society. That's why he was not considered: 
But some candidates, who scored less marks 
than him, were selected. Is it not unfair 1 
Now, in this country, we, the people of 
India means the people of this country, not 
the affluent class, not the bureaucrats aio~ 
and not the politicians alone. These words 
are from the Constitution of this country. 
This Constitution is the Bihle of this 
country but it has faiJ,~ to ptbtect'~' 



387 R~s. 0/ Posts in Govt. JULY 29, 1988 Seats In Educ. 388 
S~rviCf'3 and 

[lhri Bhadreswar Tanti] 

nihts of the poor people and the working 
class. After independence of the country, 
we have seen two classes of societies. One 
is the very rich and the other is the" poorest 
of the poor in the country. Rich people are 
'!fer, high and the poor people are going 
down every day. That is the taste of free-
dom and the Government has failed in its 
real perspective to bring th~ people above 
the poverty line. The Bill says 'economically 
weaker seetion of the people means the 
class of persons irrespective of the caste 
whose inoome from all sources including 
the income of the family members does not 
exceed Rs. 500 per mensem.' I do not 
agree to this system. The privileges and the 
rights under Article 15 of the ConstitutIOn 
given to the Scheduled Castes and Scheduled 
Tribes should continue. But there should 
be some reservations, restrictions for misuse 
of these benefits by the people of those 
respective sections. Now, who arc the bene-
ficiaries particularly under this provision ? 
They are those who are affluent, rich, 
socially well known and economically sound. 
They are getting all the benefits. The poor 
people jor whom these benefits are really 
meant do not get the benefits. In the name 
of Scheduled Castes and Scheduled Tribes, 
all the benefits are being enjoyed by the 
other people. For example, the LPG con-
nections and petrol pumps which have been 
reserved for Scheduled Castes and Scheduled 
Tribes are being enjoyed by certain privi-
leFd categories. What I want to· say is 
that the provisions of the Bill are no doubt 
aood but there should be some restrictions 
.so that t&e poor people should get equal 
beDcfits. 

The Constitution gives protection to the 
minorities. Why do they not provide for 
some provisions for employment and reser-
vation of seats in educational institutions 
for the minorities? Why do they not pro-
mise or guarantee to the people of this 
country? All minority people are not rich, 
aD of them are not economicallv sound. 
There should be some reservation for them 
also. Only because of this lacuna, 70 per 
caU of the people remain illiterate and 33 
per CICIlt of the people are living below the 
powrty line. Unless these things are seen in 
a microscopic way, the very philosophy of 
the Prime Minister, I.e. the unity and integ-
_ ... 'BeIwi Batao' will be Jeopardized. 

lnatilutions Bill 

The country cannot progress without im-
proving the conditions of the poor people; 
without redressing the grievances of the 
economically weaker sections of the people. 
If you go to big cities like Delhi, Bombay 
and other cities, I ask you, where is the 
place for the poor people to live? They 
have already been displaced from their 
places. That is what is happening. 

So, the Government must come forward 
with practical solution, so that the condi-
tions of poor peop)e are properly looked 
into and then only the country will progress 
in a big way. 

[ TrQ"'~/Qrion] 

SHRI BAPULAL MALVIYA (Shaja-
pur) : Mr. Chairman Sir, I am very grate-
ful to you for giving me time to speak. I 
cannot but agree with hone Shri Mishra so 
far as his good intentions in introducing this 
Bill are concered. But it seems as if this 
Bill is only good on the surface. Ip reality, 
some other objective is sought to be achie-
ved under the cover of this Bill. I am sure 
the intentions behind the Bill are good. Yet 
the Bill goes against the protection accorded 
to Harijans and Adivasis in the Constitution. 
This Bill does not fulfill those prvisions. I 
fail to understand his objective in presenting 
this Bill. He says in this Bill that reserva-
tion should be done on economic basis. 
Looking.at other reasons on the basis of 
which reservation is provided to Harijans 
and Adivasis, we find that the first is poverty 
and the second IS to .accord them equal 
status in society. These are the two main 
reasons why Harijans and Adivasis have 
been provided reservation. Adivasis wear 
loin-cloth, live in jungles and remain 
secluded from the world around them. 
Reservation is meant to pull them out of 
deprivation and bring them into the main-
stream of society. 

Even 40 years after Independence we 
have not fulfiJled the provisions of reserva-
tion. The policies of the Administration 
may be good but the number of technical 
hands emerging from these classes is much 
below the cxpected number. Posts arc 
lying vacant. No Harijan or Adivasi i. 
available to fill up technical posts. WhaC 
is the reason behind it ? So tar as I 
understand, the reason is lack of encourap-
ment .. o Schedulod Castes and. Scheduled 
Tribes. That is wily they are backward. 
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People feel bitter about Harijans being 
given the benefit of reservation. But in 
reality, Harijans do not get this benefit. 
The number of admissions is very low.' 
Althougb, the Administration has framed 
very good policies, but technical personnel 
coming from these classes are very few. 
More attention should be given to them so 
that posts lying vacant could be filled by 
the candidates belonging to these classes. 
The Government has clearly laid down that 
wherever these is reservation for Harijans 
and Adiva~is and posts are vacant in their 
Quota these people should be directly 
appointed. But what did the concerned 
officials do? They appointed people from 
general categories on a daily-wage basis for 
90 days. Later on, their appointments 
were made permanent and what the officials 
pve in writing was that no Harijan was 
available. I have seen that although 50 
Harijans were available from Employment 
Exchange and they were either graduates, 
higher secondary or matriculates, yet the 
officer gave non-availability of Harijans as 
the reason for appointing candidates from 
the general category. The real reason 
behind it is corruption. We are all aware 
of the existence of corruption but who is 
bothered? Corruption. like wind, is not 
tangible. We can feel it but can not see 
it. At some places the rate of corruption 
is upto Rs. 10,000, at others upto Rs. 
20,000. Harijans and Adivasis are deli-
berately denied their rightful dues. The 
officer simply writes a note that posts be 
filled by general cateaory candidates be-
cause Harijans are not available. Can we 
'ever hope to reach benefits to Harijans 
with this state of affairs? The Governmenfs 
policy is to provide employment to Harijans 
and Adivasis. But Central and State 
Govemment officials fail to implement it 
because of their dubious methods of work-
ing. Money is something which can make 
a person ruin another person's life. l~ is .a 
kind of disease. Harijans and Adlvasls 
should be directly appointed in the Govern-
ment service. Reservation quotas should 
be tilled Up.' 

The intention behind this Bill is very 
good. Now even backward c1as~ will 
aet reservation. They should get thlS bene· 
ilt on the basis of their being poor. If 
reservation is demanded by those who enjoy 
a hiah status in society and those who want 
t 0 maintaia prestiae, then it will become 

11l81ttutUms Bl/I 
very difficult. A beginning should be made 
from the village level. People posscsaq 
100 acres of land should not be liven jobs. 
Reserva tion in the true sense is to provide 
jobs only to those who have only S acres 
of land. 

It would be wrong to give jobs to 
people who already have large businesses. 
Today jobs are cornered by the rich. 

I have seen that today it is the writ of 
the Finance Minister which influences every 
sector. Officials of the Administration 
frustrate the objective of its policies. This 
aspect bas to be looked into. The prOCCll 
should start from the landless. Today 
people having large areas of land 
are also employed. This is due to 
the moneyed class getting jobs on tbe basis 
of money power. The poor remain un-
employed. In the present scheme of thiDas. 
the poor will remain below the poverty 
line because he does not have the money 
power to -get a job, I feel that at least ODe 
member of every family should be liven a 
job. One person in every poor family must 
have a job so that he can maintain the 
family. 

1 
Society consists of a variety of people, 

rich, businessmen and poor. But I feel 
that it would not be proner to do away 
with resen-ation for Harijans and Adivasis 
in order to provide them jobs. I have DO 
objection to everyone being given the benefit 
of reservation. The reservation for Schedu-
led Castes and Scheduled Tribes should 
continue as it is. You may make rescrva-
t"on for everyone. we shall have no objec-
tions to that. But it has been seen tllat 
obstructions are created in the opportunities 
for progre!\s of the Harijans and Adivasis. 
Hon. Shri Ram Nagina Mishra has brou,ht 
this bill. I do not know as to what is the 
intention behind the bill, but the provisions 
made in it are very good. I agree with 
the • point that the economically weaker 
sections should get priority in matten of 
employment. but in spite of it aD, the reaerva .. 
tion provision should remain as it is. 80 
per cent of the poor people liviDa in the 
villages should be allotted land free of cost. 
This is my request to you. 

With this, I conclude. 1 8Dl ~tet\Jl 
to you for havina given me the time to 
make my submission. 
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SHRIMOHD. MAHFOOZALI KHAN 
(Elah): Mr. Chairman, Sir, the object of 
the Bill presented in the House is to provide 
for reservation of posts in Government 
services and seats in educational institutions 
for persons belonging to economically 
weaker sections. This bill has been pre-
sented by Shri Ram Nagina Mishra. No 
doubt, Shri Mlshra has conveyed his inten-
tion through this bill. I do not want" to 
criticise the CO!1stitution. I cannot under-
stand as to what are the reasons behind 
these discriminations a~d reservations when 
all human beings are equal? What aro 
the reasons behind it? Today slogans for 
unity are being raised. How can there be 
uDity? We shall have to come together to 
strengthen its·roots. The constitution was 
framed by our great leaders. That is why, 
I do not want to go into its criticism. If 
we are all equal, why this discrimination '? 
I think reservation was introduced for the 
upliftment of the large number of people 
belonging to the Scheduled Castes and 
Scheduled Tribes who were very backward 
and to enable them to get their due rights . 
During these 40 years, they have got the 
rights which they deserved. But in spite 
of that many seats are still lying vacant. 
I would like to know from the Government 
as to how many judges of the Hlgh Court 
beJon, to the Scheduled Castes? Even 
today, these clas_ses are harassed in matters 
of employment and issue of loans. I regret 
to say that even the scholarship money 
meant for the children of these poor people 
is pocketed by the teachers. In this way 
the teachers pay little attention towards the 
children of those poor people. 

As my colJeague has submitted just 
DOW, 80 per cent of our population lives in 
tbe rural areas. As regards the condition 
of education there, you must be: aware of 
it. The teachers only teach for two hours. 
These teachers live in the villages itself. 
They attend schools after ploughing 3 bighas 
of laud everyday. The number of students 
is very large and genera1]y one finds only 
one teacher in the entire school. You can 
guess as to what would be the condition in 
these scbools. You stay in the cities, t~lk 
about Delhi University. You go to the 
villages and see the management of educa-
tion there. In llihar, there are numerous 
talented ch!htren beJonging to tbe ecomica1Jy 
weaker sections who are refused admjssioDS. 

In this connection, hon. Shri Mishra has 
stated and I certainly support him that the 
system of reservation on the basis of caste 
should remain as it is; but at the same time 
the children belonging to the weaker sections 
irrespective of the community they belong 
to, should also be given an opportunity for 
upliftment. But they are deprived of these 
benefits. The minorities should also be 
included in it. Have we not fought for the 
freedom of the country? Was there any 
question of minority community then? 
What are the consequences of having neglec-
ted the minorities? What has been the 
result? Have we not participated in the 
freedom struggle? The minorities are not 
included in the benefits, the christians are 
also a minority community. There are 
little facilities available for us. Our children 
are getting education and are capable but 
they are deprived of opportunities. I do 
not mean that you should do away with the 
policy of reservatIOn. You have been pro-
viding for reservation for 40 ),ears and 
there is no harm in continuing it. They 
have their rights and the rcservation policy 
should be implemented properly. Along 
with it, as hon. Shri Mlshra has submitted, 
and right!y so, that the economically weaker 
sections of the society irr~specti\c of the 
caste they belong to, should get these facili-
ties in the Government S::rviccs and in 
education. I support this blll and the 
spirit behind it and I am certainly not 
opposed to it as some hon. Members of 
the Scheduled Castes present here might 
be thinking. In fact, injustice is being done 
to them. 

Malviyaji, do not take it otherwise, but 
I must say that even among Scheduled 
Castes, a 'particular section dominates. The 
others, for example the sweepers, the 
washermen are totally deprived of the 
benefits and, as a result, they are nowhere 
seen in the services. Jatavs should not 
feel offended, but it is true that in spite of 
their belonging to the same caste, only a 
certain section dominates and comers all 
the benefits. The officers beloJ,l& to their 
group and they are selected and other 
Schedule Caste candidates are deprived of 
it. The re~ervation facility is for the Scbe-
duled Castes as well as tbe Scheduled 
Tribes. What is the per centage of reserva-
tion for Scheduled Tribes? How many 
people have been taken in this quota, and 
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how many of them are there on the basis of 
forged certificates? Therefore, I want to 
submit that the provision for reservation is 
all ril,ht and should continue but at the 
same tjme, as hon. Shri Mishra has also 
stated, economicaI1y weaker sections of 
society should be provided with all sorts of 
opportunities. The children should also 
get the opportunity to compete in the exami-
nations get proper educations and every 
sort of facility should be made available 
to them. Sir, you should also consider 
iuclusion, of minorities for these facilities, 
ultimately, you will have to do it. 

[Engli h) 

You have to consider the cases of mino-
rities also. 

(Trans/alion] 

Government will have to consider the 
case of the minorities. We do not have 
any quota, any reservation. Do we not 
live in this country? Have we not partici-
pated in the freedom? Do we not have any 
right in this regard? It is all right that 
you provided for reservation for the Sche-
duled Castes and Scheduled Tribes. 

[Engli~h] 

Why not Muslims, Chrishians and other 
communities which come under this 
category ? 

[ Translation) 

Without saying anything further. 
want to submit only this much that the 
intention behind what hon. Shri Mishra 
has submitted is not as hon. Shri Malaviya 
has stated that it is like killing two birds 
with one stone. He has only expressed 
his opinion that the economically weaker 
sections irrespective of their caste, should 
also get opportunities for their upliftment. 

I thank the Hon. Chairman for having 
given me time to speak. With these words, 
I concluded my speech. 

SHRI HARlSH RA WAT (Almora): 
Mr. Chairman, Sir, a very large section of 
society which has been economically and 
socially exploited for years is called the 
Scheduled Castes and Scheduled Tribes. The 
reservation issue does not merely concern the 
framing of the respective law. It involves 
the thinking of years and includes the age-

oid views of our great men. All great men, 
in whatever era they might have bom, have 
said that the backward sections of every 
society which are suppressed in the name 
of caste or group should be uplifted. Until 
we lift them up, we cannot have equality 
in society. The resentment prevailing in 
the society cannot be quietened. It is 
for this reason that during the Indepen-
dence struggle, our freedom fighters, 
Mahatma Gandhi and Pandit lawaharlal 
Nehru had said that Harijans and Girijans 
would be given maximum importance in 
free India and the point of view of· the 
congress has always been the same and it 
has always lent strong support to the cause 
of Harijans and Girijans and it continue 
to do so even ~oday. Recently, when the 
period of reservation was about to expire, 
the question of extending it further was 
raised and our party took this issue up in 
the House strongly. The period was exten-
ded and even today \'ie feel that the reserva-
tion policy should be strictly implemeflted. 
I am happy to submit that our Government 
has implemented it -strIctly at aU levels. 
However, it d~s not mean that there are 
no shortcommgs anywhere. There can be 
shortcomings at different levels. India is 
such a vast countI)'. In a vast country 
like India, Hanjans and Girijans have been 
given reservation. It is also not necessary 
that the entire machinery should stand with 
the same pbint of view and the commit-
ment of the Government with which the 
Congre3s Party is standing. It is possible 
that there might be a number of bureau-
crates who might be influenced by the 
corranon mentality of our society and 
might not be implementing the reservation· 
policy strict]y. But this does not mean 
that the Government is not determined to 
implement its policy effectively. 

I would like to point out to the hone 
Minister that the question of reservation 
is raised here and through nespapers quite 
frequently sa) ing that the posts reserved in 
\arious services like I.A.S., I.P.S., ete. are 
not being filled properly. I feel that it is 
our own misfortune but the Government 
must clarify as to what the iactual positi.on 
is? It is extremely essential to clar' fy 
whether the State Governments are follow-
ing the reservation rules and whether tbe 
Central Government is providing adequate 
reservation at all levels. 
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So far as this Bill is concerned, I do 
not feel that its aim is to stop the reserva-
tion for Harijans and Girijans. This thina 
has not been mentioned anywhere in the 
Bill, nor can Shri Ram Nagina Mishra say &0 
since he is a faithful worker of the Congress 
Party which is committsd to the policy of 
reservation. Its worker, therefore, cannot 
go against it The object of this Bill is to 
uplift those poor, suppressed and down-
trodden people, who are found in every 
caste, whose economic condition is so weak 
tbat they can be compared to Harijans 
and Girijans and cannot, therefore, utilise 
the facilities available to them in the 
society. There are thousands of such 
brabmin children and those belonging to 
caste Hindus who are unable to pursue their 
studies, who have no means to wear good 
dothes and are deprived of the facilities 
due to poverty. After all it is the responsi-
bility of the Government, the Parliament 
and the society to uplift them. I feel that 
this BiU has been brought keeping this point 
in view. Therefore there is no need to form 
an impression that rese rvation or the policy 
of the Government is being abandoned 
through this Bill. At no point does this Bill 
give such an impression. This Bill aims at 
trying to draw our attention towards the 
poor section which is found in every caste. 
I would like to ask the hon. Home Minister 
as to why we cannot give preference in the 
matter of admission to schools to those who 
have been deeilled to be below the poverty 
line, irrespective of their being Musli~s, 
Christians or Hindus, when we can provide 
reservation facility to Harijans and Girijans. 
If WI give them preference, it will surely 
create confidence in tbem and there is not 
only a need to give them preference but 
also to provide financial assistance to them 
and the Government must step ahead to do 
the same. I feel that if this is the aim of 
tbis Bill, then the Government should not 
fKe any prob.iem in achieving it. There can 
be various areas in which we can help the 
poor people. The Government bas launched 
various schemes which aim at helping the 
poor people but what is seen is that instead 
of tbe poor people ~ttina any benefit. it is 
tbe prosperous and economically advanced 
person wbo gets the benefit. Just DOW my 

colleague was saying that the quota for 
Harij~ns in the distribution of petrol pumps 
and gas agencies is fixed. But who is get tina 
the benefit of that quota ? It is the one 
who is already a rich trader and who gets 
the agency under a fake name. Similarly 
the Government has started a scheme for 
giving loans through the banks to the poor 
and unemployed persons to enable them to 
start their own business. But even in this 
case also. the beneficiaries are those who 
are already in business. Such 
people are adding to their wealth by getting 
loans from the banks in the name of their 
children. relatives etc. and those who 
genuinely need money are unable to get it. 
I would like to submit to the hon. Home 
Minister that there is a need to look into 
such areas and to make efforts to comp1t!te 
the quota reserved for Harijans, Girijans 
and otbers who are living below the poverty 
line and then, thereafter, there will be no 
scope for any feeling of jealousy developing 
in various sections. On the contrary it will 
rather bridge the gulf caused in our heart 
due to the fact that some people are given 
reservation on the basis of a caste. For this. 
the Planning Commission, the Banks and 
the Ministry of Finance can be consulted 
and a solution found. 

The bon. Prime Minister had recently 
presented a resolution before the country in 
Madras that we have to solve the problem 
of unemployment and I feeJ that jf we take 
the peopJe of the poor seetio!} with us in 
the di,rection of solving the problem of un-
employment and say something to that 
effect, then we will be carrying out that 
resolution which the hon. Prime Minister 
has brought before the nation. 

With these words. while wetcomina the 
intention of this Bill I would only like to 
request that there should be no such feeling 
that we are trying to reduce the exjsting 
facilities available to any particular caste or 
community. We are rath:r trying to see 
that the reservation policy is implemented 
vigorously and effectively and at the same 
time due attention is paid to the section 
which is equatty poor like Harijans and 
Girijans. 

·SHR.I MAURICE KUJUR (Sundar-
prh) : Mr. Chairman, Sir, I rise to speak 

·Translation of tbe speech oramall)' delivered in Odya. 
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a few words on the Bill moved on this 
House by Shri Ram Nagina Mishra. The 
Scheduled Tribe and Scheduled Caste people 
are the most neglected and backward section 
of our society. They remained neglected 
and bac~ward during the pre independence 
days. Mahatma Gandhi, the father of the 
nation saw their plight. He felt that the 
standard of Jiving of these people should be 
raised. Therefore, he took keen interest in 
helping them in every sphere of life. Then 
the country got freedom and Pandit lawahar 
Lal Nehru was made the first Prime Minister 
of India. Pt. Nehru feJt the need to help 
these people. Then it was decided that 
reservation facility be provided for them. 
The Constitution was amended with the 
provisions for reservation of seats in Edu-
cational Institutions and in servkes. This 
was done, because Jawahar La! Nehru 
wanted to raise the status of SC and ST at 
par with the upper cas te people. Smt. lndira 
Gandh i was just lIke the mother of SC and 
ST. When she becarr.e Prime Minister, she 
laid much emphasis on the upliftment of 
SC and ST. Sbe laid stress on translating the 
ideas of Mahatma Gandhi and Nehru into 
practice. When reservation facility was go-
ing to be discontinued, Smt. Indira Gandhi 
made immediate effort to restore it. Due to 
her effort we are still enjoying that 
facility. Like Smt. Gandhi, our present 
dynamic youth Prime-Minister, Shri Rajiv 
Gandhi is very sincerely trying his best for 
the alround development of SC and ST. 
While visiting different states, he enters the 
small huts of the poor SC and ST. He 
enquires about their well-being. He has full 
sympathy for these neglected people. 

Sir, while speaking on this BiIJ, we are 
discussing the reservation policy. We know 
why the provision for reservation has been 
made. Now, we have to review the present 
condition of SC and ST and see whether 
they have been benefitted aU these years. 
How far the reservation facility is fruitful 
for them'? Forty years have passed since 
independence. Has the standard of living of 
these people improved '1 Have they received 
proper education which was necessary for 
them ? What are the facilities being made. 
available to them on the field of edueation 
aU these years? We have to make a detail 
review of these aspects. In my opinion. ~ 
Jot of improvetn<:nt has been made in tift' 
icId of education. Certain beDelta hay. 

been given to them. But their condition has 
not improved in aU spheres as it waS expect-
ed. The real benefit has not reached them. 
Therefore, now we have to find out the 
reasons why they could not make progress 
upto desired level. What are the lapses in 
our reservation policy '1 I think there is 
nothmg wrong in our reservation policy. 
Fund is being provided under different 
scheme sponsored by the Centre for the 
upliftment of SC and ST. But the fund is 
beinl misused or misappropriated. The 
entire allocation is not being spent for 
them. There is nothing wrong in the pro-
gramme, but there is lack of sincerity among 
the officials who are incharge of implement-
ing various programmes pertaining to the 
welfare of SC and ST. So, we have to 
identify the lapsrs. We have to identify the 
dishonest officials and take action again st 
them. We have to plug the loopholes in the 
implementation of the policy and program-
mes introduced with a view to bring the 
SC and ST people at par with other section 
of the society. 

Sir, it is said here that benefit is being 
provided to SC and ST in service matter. 
Posts are reserved for them. Have all the 
posts reserved for them been filled? How 
many SC and ST candidates are getting into 
I.A.S. and other allied cadres services? We 
have to make a correct review of all these 
things. 

Sir, the Adivasis are worst sufferer. You 
go to the remote areas, you will find the 
Adivasis. You go to mines, you will find 
them struggling hard to earn their daiJy 
bread. They are extracting minerals and 
engaged in loading a!ld transrorting activi-
ties. They are breaking stones and doina 
hard manual labour. They are exposed to 
sun and showers. ]f you go to a factory, 
you will see Adivasis working near a blast 
furnace. You can not stand up there for a 
minute but that is th-eir place of worl... It 
is so hot that you will feel as if your body 
is burning. But the Adivasis bear all the 
trouble. They continue to work there. They 
do not care for the health hazardous atmos-
phere. But you will not find them in air-
conditioned offices. Therefore. we have .to 
think of the working conditions of the poor 
Adivasis and Harijan workers. We have to 
think about their welfare. As I have stated 
earlier there is nothing wrong on- our policy 
aa4 prGlf&lDDlCS. But the mac:hinery invoJy. 
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ed in implementing the progrommes should 
change their attitude towards SC and ST. 
They should implement the programmes 
sincerely and wholeheartedly. Then only the 
programmes will be implemented success-
fully and the real benefit will reach to SC 
and ST. 

I am reminded of an Urdu couplet: 
I would not speak out that couplet but will 
speak about the grievance of every Adivasi 
and G irijan : 

"Kisse kahun apna koi is 
kabil nahin 

Yahan pathar bahut milta hai 
par dil nahin." 

The purpose of my saying so is that the 
entire maclrinery involved in the implemen-
tation of tribal and Harijan Welfare Pro-
grammes should be reactivised Those who 
are at the helm of affairs and implementing 
the reservation policy should have soft 
corners for the SC & ST. They should be 
given their due share. They do not want 
anything more. Then they will impro\e 
their standard of living and they. will be at 
par with other sections of the soci~ty. The 
main thing is devotion and sincerity. The 
programme should be implemented the way 
the father of the Nation and Pt. i'lehru 
wanted it to be implemented. It should be 
implemented with the devotion shown by 
Smt. Indira Gandhi and the sincerity shown 
by our Prime Minister Rajiv Gandhi. If 
we think about the upliftment of SC & 
ST on the same way with that much devo-
tion, then only they will derive benefit out 
of those programmes as well as reservation 
policy. They will make progress in the 
field of education. Their standard of living 
will improve. 

Sir, I do not wish to say more about 
the Bill. If any Bill is brough~ before the 
H0use with a view to-discontinue the reser-
'vallon facility, I will say that the mover 
h3.S no sympathy towards SC & ST. But 
I think that this Bill does not seek to 
discontinue the reservation policy. The 
mover of the motion perhaps does not have 
that intention. But he has demanded in the 
House for the reservation of seats in services 

Institutions Bill 

and educational institutions for economically 
weaker sections of the society. Sir, some 
schemes have been sponsored by the Central 
Government as weH as the State Govern-
ments for the welfare of economically 
weaker section of the society. The economi-
calJy poor peopJe should be identified. The 
development schemes which are already 
there .should be implemented 
for them. Then t~ey will be 
able to become equal with other people in 
the society. When there ai e already ways 
to raise their standard of living, then where 
is the need to provide reservation for them 
in services as in the Educational Institu-
tions? 

With these words, I thank you very 
much for giving me the opportunity to take 
part in the discussion and conclude my 
speech. 

·SHRI A.l.V.B. MAHESWARA RAO 
(Amalapuram) : Mr. Chairman, Sir, Shri 
Ram Nagina Mishra has introduced this 
Bill to provide for reservation of posts in 
Government services and seats in Educa-
tional Institutions for persons belonging to 
economically weaker sections wlth a good 
intention. The noble objective of our cons-
titution is also to establish a socialistic 
pattern of society in our country. The 
establishment of a socialistic pattern of 
society was the cherished dream of the 
founding fathers of our Constitution. They 
thought of establishing a society where 
everyone living in this noble land of ours 
can enjoy equal status in all respects. 
They thought of a society where 
no man win suffer any sort of discrimina-
tion whatsoever. The Constitution was 
drafted in such a way as to real ise the 
dr~ms of Bapuji, the father of our nation. 
Mahatma Gandhi dreamt of Ram Rajya. 
Shri' Baba Saheb Ambedkar dreamt of a 
socialistic society where even a person 
belonging to a lower than the lowest strata 
of society enjoyed rights equal to those who 
belong to the uppermost s1r atum. But, in 
spite of havinl luch a noble constitution to 
guide us, we are stiJI far far away from that 
cherished goal even after !'triving for 40 
years. These forty years of independence 
could not narrow down the various di1fe-
rence$ that are existing in our society. 
Certain sections of our society which were 

*Translation of the speech oriJiually- delivered in T.luau. 
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nealected and humiliated throughout the 
centuries continue to groan under the weight 
of humiliation and maltreatment. The 
reservation facility was provided to SC and 
ST persons so that they can come on par 
with others. That was the intention why 
the reservation facility was provided to SC 
and ST under the COllStitution. Initially 
the reservation was provided only for a 
period of 10 years. But later, experience 
has shown us that it was too brief a period 
to correct the existing imbalance. Hence 
tbe facility was extended time and again to 
provide these hapless brothers in our society 
to come up and occupy a respectable posi-
tion in the society. But, as the misfortune 

--would have it, tm implementation of the 
reservation policy was so hopeless that 
there is hardly any change in their condition 
even after enjoying this facility for the last 
forty years. When we could not fulfil our 
commitment to SC and ST, a new section 
in our society is being sought to be created 
by the Bill. Hence, I do not feel it proper 
to ask for the reservation facility for econo-
mically weaker sections. The time is not 
ripe as yet. Sir, I do sympathise with the 
cause. Hunger is hunger whether one is 
born in a Brahmin family or in a Harijan 

family. Hunger knows no caste or com-
munity barriers. But what I say is that a 
Harijan suffers humiJiation coupled with 
hunger. Hence, in the case of Harijans the 
sufi'ering is much ~orc painful. These 
sections need our immediate attention. So, 
it is better if we fulftl our commitment to-
wards these people befoft" taking up the 
cause of economically weaker sections. The 
Constitution has already provided for reser-
vation facility for the emancipation of SC 
and ST. Yet, we could not do justice to 
them. In no Department of the Govern-
ment, the reservation policy was implemen-
ted strictly. 

[English] 

MR. CHAIRMAN : Mr. Maheswara 
Rao, you may continue your speech next 
time. Now, the House stands adjourned. 

18.00 hrs. 

The Lok Sab1ra then adjourn~d til! 
Eleven Of the Clock on Monday, 

August 1, 19B8/sravantl 
10. 1910 (Salca) 
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